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LOK SABHA DEBATES

LOK SABHA

Wednesday, September 5, 19901 
Bhadra 14, 1912 {Saka)

STATEMENT

A r^rcsentation was received by 
the DDA from the allottees of Madi- 
pur Janta flats (414 Lai Qrs.) Resi­
dents Welfare Association.

The Lok Sabha met at three minutes 
past Eleven o f the Clock

MR. SPEAKER itt the CMr]

ORAL ANSWERS TO QUESTIONS

[Transkttion}

DDA Flats in MMfipor, New Delhi
•387. SHRI HARISH RAWAT: 

Will the Minister of URBAN DEVE­
LOPMENT be pleased to state:

(a) whether the amount of monthly 
instalment of flats constructed for poor 
and lower income groups by the slum 
wing of the Delhi Development 
Authority in Madipur, New Delhi is 
beyond the paying capacity of an 
allottee of lower income group;

(b) if so, the amount of instalment 
fixed and the reasons for fixing that 
amount:

(c) whether any representation has 
been received from allottees that the 
period for payment of instalment 
should be increased from 15 years 
to 30 years and the amount of these 
instalments reduced proportionately: 
and

(d) if so, the response of Union 
Government thereto?

{ E n ^ m
THE MINISTER OF URBAN 

DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) to (d) A state­
ment is laid on fhe Table of the Ssbha.

The amount of instalment fixed is 
Rs. 325.20 per month for 20 years, 
besides initial deposit, as per DDA’s 
policy on hire-purchase terms in res­
pect of Janata flats.

The representation was, infer alia, 
for recovery of the balance of the 
initial deposit in 6 instalments spread 
over a period of one year and the 
remainmg amount in instalments 
spread over a period of 20 years.

Existing terms already provides for 
payment of monthly instalments 
spread over 20 years. In so far as 
the demand notice regarding initial 
deposit was concerned, DDA has 
already offered to accept one-third of 
the amount demanded as a first step.

[Tramlation]

SHRI HARISH RAWAT: I have 
seen the reply given by the hon. Mmi- 
ster and it appears that the ofllcials 
have not briefed him properly and 
wrong information was given to him. 
In the reply the hon. Minister has 
said that the flats in question are 
Janta Flats whereas the fact is that 
their quality is even worse than that 
of any slum area. Thwefore, I would 
r^uest the hon. Minister to correct 
his reply. Those flats are not Janta 
Flats but slum flats. The number of 
flats as given in the reply is also not 
correct. The amount of instalmoit 
fixed is not Rs. 325 per month but 
Rs. 468 per month. These flats have 
been constructed to benefit the weaker 
section of the society and their cost 
will be recovered in 15 years, so
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I would like to ask the hco. Minister 
whether the Government would consi­
der the proposal to reduce the amount 
of instalment and increase the dura­
tion of recovery from 15 years to 25 
years?

lEnglish]
SHRI MURASOLI MARAN: Sir, 

I will take up the last part of the 
question of the hon. Member first. 
The instalments are paid for a period 
of twenty years. So, twenty yeirs* time 
has been given.

SHRI HARISH RAW AT: Actu­
ally, 1 think within a period of fifteen 
years, you are recovering the money. 
Kindly find out this. The instalment 
is not Rs. 325 but it is Rs. 468 per 
month. (Interruptions)

[Translotiori]
MR. SPEAKER: First let him com­

plete the reply and then you ask 
another question.

[English]
SHRI MURASOLI MARAN; 

Twenty years’ time is the general pat­
tern for the Janata or EWS flats all 
over Delhi. The same criteria will be 
applied in this particular catejgory 
also, i.e. the Janala n a ts  of Madipur.

Regarding quality, if there are any 
specific instances in this particular 
Madipur Janata Flats, naturally DDA 
will rectify the same.

[Translation]
SHRI HARISH RAWAT: Mr.

Speaker, Sir I got an opportunity to 
go there is a meeting. I, myself have 
seen the condition of these flats. The 
material used there is of very low 
quality and the flats are virtually on 
the verge of collapse people are resid­
ing there under compulsion. Will the 
hon. Minister get these flats as also 
that area inspected? Even basic facili­
ties-like lavatories, bathrooms, drink­
ing water, etc. are not available there.
So. I would like to know whether the 
.Government is considering to provide

these basic amenities to the residents 
of that area?

[English]
SHRI MURASOLI MARAN: Sir. 

the residents of that particular area 
have given a petition demanding that 
the repayment time should be extend­
ed to twenty years.

One of the silver lining in the dark 
cloud is that, they are willing to pay— 
they are there right from 1986 but so 
far they have not paid any instalment 
money. Now, they are very happy and 
they are willing to pay. Definitely 
DDA people will inspect the premi­
ses and do necessary things.

SHRI SONTOSH MOHAN DEV: 
Another weaker section of the country 
is the Members of Parliament.

Three Cooperative Housing Socie­
ties were established and land was 
allotted. 1 he Supreme Court quashed 
it. I am not against the decision of 
the Supreme Court but whether the 
Government will consider that the 
Members of Parliament from both 
Houses—who had formed the Coope­
rative Societies will be given alternate 
land in the very near future.

SHRI MURASOLI MARAN: Sir. 
what the hon. Member has said is 
true— n̂ot that we are weaker sect­
ions—that we formed Cooperative 
Societies and in the manner in which 
they were formed and in the manner 
in which the land was allotted was 
later struck down by the Supreme 
Court.

Therefore, the new Government has 
formed a new policy that 40 per 
cent of the land hereafter will be allo­
cated for the Cooperative Societies 
alone.

Sir. 1 am very happy to say that 
about 400 Societies will be given land 
in Papankalan and other areas and I 
am told that four or five societies in 
which the hon. Members are members 
will ^  wtting .the s?m_e bwause they 
are eligible.
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SHRI H. K. L. BHAGAT: Sir, the 
hon. Minister is a knowledgeable 
Minister I believe and the Ministry 
of Urban Development which he 
heading {Interruptions)

Now, I am sure he is aware that 
under the Slum Wing of the Admini­
stration, there are a very large num­
ber of flats—one category only is de­
signated as Janata Flats and a large 
number of fiats are there in various 
colonies, in different areas and in 
various constituencies—and a propo­
sal was pending before the Ministry 
of Urban Development for liquidating 
them in their favour. When does he 
propose to implement? Until then, it 
is the duty of the Government to see 
that they are properly repaired. This 
is number one.

Secondly, I would like to know 
from the hon. Minister whether he 
would issue instructions that-until 
these flats are under the control of the 
Central Government—it is the respon­
sibility of the Government to repair 
them and also to see that the owner­
ship question is settled quickly with­
out delay.

SHRI MURASOLI MARAN: This 
question was brought to our notice, 
and various representations have been 
made by hon. Members like Mr 
Khurana, Prof. Malhotra and Shri 
Tarif Singh, and many others. (Jitter- 
riiptions)

SHRI H. K. L. BHAGAT: Your 
reference to them, in answer to my 
question, is for obvious reasons. (/n>- 
ferruptions)

MR. SPEAKER: Mr Bhagat, take 
your seat. It is on record that Mr 
Maraa is replying to Shri Bhagat s 
question.

SHRI MURASOLI MARAN: For 
several years those people living in 
Inder Lok and other areas in tene­
ments were not paying any rent. At 
the same tiine, ^vem m ent is spend­
ing crores of rupees for repairing 
those tilings.. The previous Govem- 
mwjfhad taken a decision to convert

them into ownership fiats. But there 
were a lot of difBculties regarding the 
amount to be paid, the interest to be 
paid and the value to be fixed. Now 
we are having a reappraisal Of ti^e 
entire problem. Very soon, we ^ 1  
be arriving at a right kind of solution 
acceptable to the people.

SHRI H. K. L. BHAGAT: He has 
not answered. {Interruptions)

[Trartslation]
SHRI MADAN LAL KHURANA: 

If you issue an order just one month 
before the election...... {In terrup t^)

[English
MR. SPEAKER; I will come to 

you Mr. Khurana.

[Translationl
SHRI ARIF BAIG: Mr. Speaker, Sir, 

through you I would like to inform 
the hon. Minister that the compound 
wall of Jhuggi—Jhonpari area of 
Pandar Nagar was constructed of very 
poor quality material and as a result 
the wall later collapsed and thrw 
members of a family died there. Till 
now neither a Jhuggi has been erect­
ed for the bereaved family nor any 
compensation has been paid to them. 
I would like to ask the hon. Minister 
whether he would do something in 
this regard?

SHRI MURASOLI MARAN: We 
are on what is called Madipur. For 
this particular question I require 
notice.

[TransMion\
SHRI MADAN LAL KHURANA: 

Mr. Speaker, Sir, I would like to 
know the number of flats constructed 
and allotted by the DDA during last 
ten years? Is it true that some flats 
remain vacant for years together due 
to the absence of water, electricity 
and other basic facilities. They re­
main unallotted for six or eight years 
whi<* mean* that either they are



7 Ord Amwers SEPTEMBER 5,1990 Oral Answers 8

dangerous for living or basic facilities 
are not available there. How many 
such flats are there in Delhi?

[EngUsh\
SHRI MURASOLI MARAN I 

a^ee with the hon. Member that cer­
tain flats are lying vacant.

SHRI MADAN LAL KHURANA: 
How many?

SHRI KlURASOLI MARAN: I
have no figures because the question 
is about Madipur. I will supply it. 
They are unoccupied because certain 
basic facilities are not available. {In­
terruptions)

MR. SPEAKER: You are not the 
Minister, Mr. Khurana. Let us hear 
the Minister.

{Interruptions)

MR. SPEAKER: No cross-talk 
between the former Minister and Mr 
Khurana please.

SHRI MURASOLI MARAN: If 
we allot the houses, the hon. Mem­
bers will raise a question: why did 
you allot a house without electricity, 
without water facilities and other 
things? The reason is: there is lack
of coordination between DDA and 
other agencies. There is no macro­
planning, or general planning. These 
things are being rectified now.

[Translation]
SHRI CHHARIRAM ARGAL: 

Mr. Speaker, Sir. this year the Gov- 
enmient is celebrating Dr. Ambedk- 
ar’s Birth Centenary and 40,000 flats 
have been constructed under Ambed- 
kar Awas Yojana for the people be­
longing to lower income group and 
scheduled castes. So I would like to 
ask the hon. Minister whether these 
flats have been allotted and if not 
the reasons therefor and the time by 
which the allotment will be made? 
Secondly. Delhi is the Capital of the 
country and some Members of Par* 
lianeot who lose elections do not

vacate their bungalows. I want to 
know whether the hon. Minister has 
given any priority to such also?
Is such priority being reintroduced 
for M.Ps by the DDA?

[English]
SHRI MURASOLI MARAN: I 

haps the hon. Member refers to the 
Ambedkar Awas Yojana. According 
to the scheme. 20.000 flats have been 
planned for Scheduled Castes and 
Scheduled Tribes. But, unfortunately, 
the High Court stayed the entire pro­
ceedings. Therefore, we could not 
proce^ in this matter.

[Translation]
SHRI RAMASHRAY PRASAD 

SINGH: Mr. Speaker. Sir, these flats 
are of a very poor quality. I would 
like to know from the hon. Minister 
as to when these flats were constructed, 
under whose supervision these were 
constructed, who was the Minister in­
charge at that time and whether the 
Government intends to take action 
against those persons?

[English]
SHRI MURASOLI MARAN: To

which flats is he referring to? I could 
not hear him properly. {Merruj^ 
fions) These flats were built in the 
pre 1986 period. {Interruptions)

SHRI B. N. REDDY: I have been 
an architect and builder and I know 
the problem of buildings, construc­
tion. Here the government provides 
money and make a policy. But the 
executing authorities are always the 
bureaucrats and the engineers. So. I 
have seen that there is no conviction, 
no commitment and no sincerity 
among the people. They are just 
doing the work as if they are just 
doing it because they are asked to do 
it. Can the Government or can the 
hon. Minister call these people and 
tell them that they are going to do the 
job of these peojAe as if it is their 
own house? They are not bothered 
about anything. There is no life; 
there is no electricity and all tlwt.
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I am also a member of the Consulta­
tive Committee, It has been proposed 
that Rs. 77,500 crores will be spent 
in the Eighth Five Year Plan for build­
ing about 2.7 crore houses. What is 
that we have done upto now? Al­
ready ten months have passed. Have 
we done anything at all so far?

SHRl MURASOLl MARAN: 
What the hon. member says is quite 
true. Unless there is commitment and 
dedication, this kind of work cannot 
proceed to the satisfaction of all. But 
just calling officers and talking to them 
will not yield any results. There are 
reports of Consultative Committee, 
Estimates Committee, Balakri^shnan 
Committee and so many other com­
mittees. They have given their opi­
nions that DDA should be re-organis­
ed. But, so far, we could not proceed 
in a big way in the sense that when 
every time we take up this problem, 
the quesion of re-organisation of Delhi 
comes up. Therefore, we could not 
proceed further. Regarding housing 
problems, this is something else. So, 
T require a notice for that.

SHRI H. K. L. BHAGAT: I seek 
protection for the Minister.

{Interruptions)

MR. SPEAKER : 1 have not call­
ed you.

{Interruption's)

MR. SPEAK ER: Please take your 
seat.

{Interruptions)

SHRl MURASOLl MARAN; 
Even though the decision was taken 
one month before the election, it was 
not implemented. Though they had 
thirty day's time during which they 
could have notified it, thev did not do 
it.

SHRI P. R. KUMARAMANGA- 
LA M : Why do you not do it?
(Interruptions)

MR. SPEAKER: What is this?
Let us hear the Minister.

SHRI P. R. KUMARAMANGA' 
LAM: The hon. Minister must be
aware that when the Congress was in 
power, they took a decision that they 
would replace leasehold land by free­
hold. I would like to know why is 
it not being implemented? Are they 
improving upon it? What system are 
they adopting or are they not able to 
take a decision on the system because 
of supporting parties? We would like 
to know whether there is any decision 
on converting leasehold into freehold 
—abolishing leasehold system and 
going in for freehold system.

SHRI MURASOLl MARAN: 
Though the hon. member's question is 
not related to this question, I like to 
answer it, because, there was a deci­
sion by the previous Government to 
convert the leasehold into freehold.

SHRI MAD AN LAL KHURANA: 
One month before the election.

SHRI MURASOLl MARAN: Just 
before the election. (Interruptiom) 
2*~4 LSS/NI)/9l

SHRl MURASOLl MARAN:
Their rates were not accepted by the 
people of Delhi.

SHRI MADAN LAI. KHURANA: 
ft was anti-people.

SHRl MURASOLl MARAN:
They could not sell the idea to the
people.

MR. SPEAKER: Mr. Minister,
please look at the Speaker.

SHRI MURASOLl MARAN*
Naturally, we have to consult all those 
people who have experience in Delhi 
and who have pul in lot of service in 
Delhi. It has to be improved upon. 
We are doing it.

SHRl P. R. KUMARAMANGA- 
LAM: I would like to know the 
dates. 1 have specifically asked the 
hon. Minister as to how much time 
are they going to take to do it. {Inter­
ruptions)
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SHRI H. K. L. BHAGAT: Fifty
square yards decision is Congress de­
cision.

SHRI P. R. KUMARAMANGA- 
LAM : Fifty squard yards is without 
payment.

SHRI MURASOLI MARANj Wc 
cannot do it piece-meal. We will 
release it very soon.

[Translation]
SHRI MADAN LAL KHURANA: 
For 10 years, no action was initiated 
by them. {Interruptions)

[Enifishi

MR. SPEAKER: No cross talk
between Mr. Khurana and Mr. Bhagat 
please.

{Interruptions)
[Translation]

SHRI YUVRAJ: Sir, may I know 
from the hon. Minister if there is any 
scheme to construct flats for the 10 
lakh families in Delhi belonging to 
the lowest income group? Is there 
any scheme under which flats can be 
allotted to these people in at the 
earliest?

[English]
SHRI MURASOLI MARAN. 

Perhaps the hon. Member is referring 
to the people living in JJ clusters. The 
Delhi Administration has come out 
with a three-pronged strategy to re­
settle the people who are living on 
the land which is immediately needed 
for Government purposes and the se­
cond category is of people who are 
living in these areas where the land 
may not be required during the Eighth 
Five Year Plan. They wSl be given 
incentives and facilities needed. Ano­
ther one-third population, consisting 
of people living in areas where that 
land may not be necessary for projects 
win be given tenural rights and 
HUDCO and other banks will give 
them financial assistance to build the 
houses and make other improvements.

UnempToymcnt Allowance to Unem­
ployed'

388. tSHRI C. P. MUDALAGT- 
RIYAPPA:

SHRI V. KRISHNA RAO:
Will the Minister of LABOUR be 

pleas^ to state:

(a) the number of job seeking per­
sons in the country;

(b) the total amount required by 
Government to give them the un­
employment allowance; and

(c) how the required money is pro­
posed to be made available?

[Translation]
THE MINISTER OF LABOUR 

AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (c) Total 
number of job-seekers with the Em­
ployment Exchanges at the end <if 
May, 1990 was 333.53 lakhs. Not all 
the persons registered with Employ­
ment Exchanges are necessarily un­
employed. There is no proposal to 
iiive any unemployment allowance to 
jII such registered persons and. there­
fore, any concretisation of the re­
sources required will be premature.

[English]
SHRI C. P. MUDALAGIRI- 

YAPPA; Mr. Sneaker, Sir, first of 
all, my question is about the number 
of job seekers in this country. The 
answer given is about the names re­
gistered in the live registers of the 
employment exchanjjes. That is not 
my queslion. Part (a) of my question 
is about the number of job seekers in 
the country. Anyway, I wanted to 
know from the hon. Minister whether 
he is going clear all these names by 
providing employment incorporating 
the right to work in the Fundamental 
Rights of the Constitution?

[Translation]
SHRI RAM VILAS PASWAN: 

Sir, official intunation can be ^ven 
only about the people whose names
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are registered in the live registers of 
the employment exchanges. There is 
no doubt that the number of jo>b-see- 
kers is very large. As for the point 
raised by the hon. Member regarding 
the right to work, the Government is 
committed to including the right to 
work in the fundamental rights.

SHRJ C. P. MUDALA GIRI- 
YAPPA: Sir, the Minister has stated
that they are going to incorporate 
‘right to work’ in the Fundamental 
Rights of the Constitution. I want 
to know from the Minister whether 
they are going to provide employment 
to all unemployed agricultural labou­
rers, skilled workers, unemployed 
garibis, educated youths and other 
trained technical persons.

I / runslation]

SHRl RAM VILAS PASWAN: 
Sir, it is being considered from all 
angles. As I said right to work does 
not mean right to a Government job. 
According to a Planning Commission 
estimate, the annual expenditure on 
providing minimum wages to unskill­
ed labour comes to around Rs. 12 
croies to Rs. 13 crores. In 1990-91, 
at least Rs. 9,000 crores would be 
needed for this purpose. The ba*̂ ic 
objective behind granting the right to 
work to people is to provide a means 
of livelihood to the unskilled work 
force in the country. This does not 
mean that the unemployed youth in 
urban areas will be neglected but at 
the same time right to work does not 
mean that people will get jobs of their 
choice.

\ English]

SHRI V. KRISHNA RAO: Mr. 
Speaker, Sir, there is already a scheme, 
RLEGP, to provide employment to 
the unemployed workers. Is there any 
other new scheme to give work to male 
as well as female? If so, what is the 
number of male and female you are 
going to provide work in our country? 
What is the amount of money you are 
going to spend for this?

[Trartsl<nion}
SHRl RAM VILAS PASWAN; 

Sir, there is no clement of guarantee 
in the jobs that have been provided 
till now. The provision regarding 
right to work is not included in the 
fundamental rights but in the Direc­
tive Principles of State Policy. The 
Government would like it to be in­
cluded in the fundamental rights and 
provide jobs to youth who are will­
ing to work so as to protect them 
from unemployment and starvation.

SHRI BHAJAN LAL: Sir. 1 would 
like to know from the hon. Minister 
whether the ruling party did not dec­
lare in its election manifesto that the 
educated unemployed in this country 
would be given an unemployment al­
lowance? 1 also want to know how 
many unemployed persons liave been 
given the unemployment allowance 
of Rs. 300 per month as was promis­
sed by Shri Devi Lai in the Janata 
Dal's election manifesto for Haryana?

MR. SPEAKER: The hon. Minis­
ter will reply to the first question 
as the question is not related to 
Haryana.

SHRI RAM VILAS PASWAN: 
Sir, Shri Bhajan Lai knows as he has 
been Chief Minister. Inclusion of the 
right to work in the fundamental 
rights implies that unemployed people 
will have to be given jobs or an un­
employment allowance in lieu of jobs. 
So lar as Haryana is concerned, the 
hon. Member rightly said that un­
employment allowance is being given 
in Hai7 ana. A record in respect of 
the number of people who are being 
given this allowance in the State is 
not maintained by the Central Gov­
ernment.

[English]
SHRl AJIT PANJA: Sir, the hon. 

Minister in the second line of his 
answer has said that not all the per­
sons registered with employment ex­
changes are necessarily unemployed. 
The converse is also true. Not all the 
persons not registered with employ­
ment exchanges are necessarily cm-



15 Oral Answers SEPTEMBER 5, 1990 Ora! Answers 16

plo>ccl, as the Minister himself has 
admitted. I want to know whether 
any step has been taken as I suggest­
ed in the last Session and the hon. 
Prime Minister has said that he will 
be looking into. Has any item been 
put in the census form to know how 
many persons are remaining unem­
ployed and what is the type of em­
ployment? I he question came to my 
residence day betore yesterday but I 
l\)und no such column in the census 
form. Now the exercise is t’oing on. 
Will the hon. Minister take immediate 
steps to Imd out through the census 
the number of unemploved. if em­
ployed. what tvpe of employnient is 
there and if somebody is unemployed, 
what is the consumption level, value 
of the consumption so that the po­
verty line could be found out as at 
piesent theie is a dispute <m Jt*̂

[/ run\lation]
SHRI RAM VILAS PASWAN: 

Sir, the hon. Member’s suggestion has 
been noted.

SHRI RAM KRISHAN YADAV: 
Sir, is the Government aware that the 
SC'ST quota in various Governmeni 
jobs has not been filled up? I want 
to know if the general categor> can­
didates will be recruited only after the 
entire SC/vST' quota is filled up?

SHRI RAM VILAS PASWAN: 
Sir. right to w'oik is not '.olely meant 
for Scheduled C astes anti Scheduled 
Tribes Reservation lor these cate- 
goiies is done in Government jobs. 
It is the endeavour of the Govern­
ment to till up the backlog cind a legis­
lation will be tormulated lor this pur­
pose The right to work is limited to 
the service sector only. It is a matter 
of formulating a scheme that provides 
w'ork to unemployed persons in this 
country.

[Etif^Ush']
SHRI ANIL BOSU The Minister 

has just now' said that after the Right 
to Work legislation is passed by Par­
liament, the unemployed youth of 
this country will be entitled to gel 
unemployment allowance. In view

ot thi.s, I would like to know when 
this Bill is going to be introduced in 
this House and" which is the fixed 
date by which it will be adopted by 
Parliament?

[7 nm^ktthm]

SHRI RAM VILAS PASWAN: 
Sir, as I said it is a big challenge. 
The Planning Commission is consi­
dering the matter. You w'ould recall 
that the Government had informed 
the Planning Commission that a sc­
heme involving an additional wwk 
force of 3.57 crore has been drawn 
up foi the period 1990-1995. The 
question is how to implement this 
scheme? According to the Planning 
Commi.ssion, at least ol the un- 
emplo>ed persons would have to be 
covered under various emplo>meut 
schemes every year All these points 
are being considered.

\Efiî \ish\

PROF. RAM GANESH KAPSE: 
The Minister is all the w'hile saying 
that it is not a simple job and that 
w'e will d(̂  it progressively. Before 
declaring the Right to Work as a 
Fundamental Right, what will be the 
first step towards it and when?

[7 nimlatUm]

SHRI RAM VILAS PASWAN: 
Mr. Speaker, Sir, as I said, and you 
also agree that it is not an easy task. 
But we shall not deviate irom facing 
this challenge. The number of un- 
employed persons registered with the 
Employment Exchange has increased 
to 3 crore 33 lakh and 53 thousand 
today in 1990 from that of just 7.5 
lakh in 1956: i.e. during the First Five 
Year Plan. It clearly shows that the 
Gt)vernment did not fulfil its respon­
sibility of checking the growing num­
bers of unemployed persons. This cri­
tical situation could have been avert­
ed had the Government seriously con­
sidered the problem in the beginning. 
It is for the first time that the Gov­
ernment has accepted this challenge 
and has shown its firm determination 
to include the ‘right to work’ in the
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Fundamental Rights in order to tac­
kle this huge problem. This is cer­
tainly a difficult task but not an im­
possible one, and hence the present 
Government would take an initiative 
in this direction.

PROF. RAM GANliSH KAPSE: 
I he question asked is as to when are 
you going to start it?

Itn^lish]
What will be >our first step and 

when?

[ f ra/islaii<fn]

SHRI RAM VILAS VASWAN: 
All these points will be included in 
tile Bill which is going to be hiouglU 
b\ the Cio\einment ni Parliament 
vci\ shortly.

SHRI KARIA MUNDA: The
educated >outh belonging to the 
hill areas lace a great diiliculty as 
they have to cover a distance of 40- 
50 kilometres on foot for *aetting their 
names registered with the Employ­
ment Exchange which are located in 
the cities. Therefore, 1 would like 
to know whether in view of this diffi­
culty, Government is considering to 
open Employment Exchanges in each 
block of the Hilly and .Adiva.si 
Areas?

SHRI RAM VILAS PASWAN: 
What the hon. Member has said is 
correct. The Government is consider­
ing not only to open more Employ­
ment Exchanges in the areas inhabit­
ed by the Scheduled Castes and Sche­
duled Tribes but also to iniike such 
an arrangement under which the 
candidates belonging to the aforesaid 
sections may send their applications 
direct also and not necessarily thro­
ugh the Employment Exchanges for 
the posts falling under backlog of re­
servation quota.

\English]
SHRT BALGOPAL MISHRA: 1

would like to tell the hon. Minister 
through you, that about 3.3 crores of 
unemployed youth are registered in

the Employment Exchanges. In the 
rural areas, since the people do 
not have the basic requisite qualifica­
tions, they are not able to register 
their names in the Employment Ex­
changes, We have been blaming the 
Congress Government for the last 
nine months and today also we can 
say that it is due to the Congress 
Government. Firstly, i would like to 
know from the hon. Minister v^hat is 
it that the Government has done to 
assess the total number of unemplo­
yed persons, those who are legistered 
and not registered in the Employment 
Exchanges? Secondly in ihe last forty 
years many Acts have been enacted 
like the Sati Act, Anti Dowery Act. 
Shaida Act, etc. etc. So, by |ust in­
corporating this Right 10 Work in 
the Fundamental Rights arc we going 
to feed the people of this country? I 
hope this may not amount to cheat­
ing like the Congress did in the last 
forty years? Are we genuinely con­
cerned about it?

[TrofisUaion]
MR. SPEAKER: Please take your 

seat. Let him reply to the llrst part.

SHRI RAM VILAS PASWAN: 
I have alreadv said in reply to the 
first question that we have assessed 
the expenditure in\olved which will 
come to Rs. 12 thousand crore per 
annum in the light of minimum 
wages. There is no question of cheat­
ing about this Bill as we have been 
eager to present It in the Parliament 
at the earliest possible opportunity. 
We could have brought it earlier, but 
it is not like the Sati Act. This Act 
will become justiciable from the very 
day the Parliament inseits the 'Right 
to 'w ork' in the Fundamental Rights. 
An unemployed youth will get cither 
work or the allowance as fixed by the 
Government with effect from the 
same day the Act comes into force... 
ilnterruptiom),..

MR. SPEAKER: Balagopalji,
please take your seat.

SHRI SURYA NARAYAN YA- 
DAV: Many youths who returned 
from gulf countries have been ren­
dered unemployed and they have
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come to Delhi. They pass their days 
either in jhuggies or on the railway 
stations. T would like to know whe­
ther Government propose to make a 
provision to register their names with 
the Employment Exchange ol Delhi?

SHRI RAM VILAS PASWAN: 
Anyone fulfilling the conditions as 
laid down by the Employment Ex­
changes of Delhi area can register 
his name with these Exchanges.

[English]

Instruments to Detect Heart Disease

♦389. SHRI PM. SAYEED: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether some new instruments 
have been introduced for the treat­
ment of heart ailments and allied 
problems making it more effective, 
and convenient to detect and analyse 
them:

(b) if so, whether Government hoh- 
pitals plan to acquire these instru­
ments for their cardiologists to help 
them in early detection of coronary 
artery diseases at initial stages, and

(c) jl so, the details of such pro­
posal?

[ framlation]
IH L  MINISTER OF STATE 

IN THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD) (a) to (c) A 
statement is laid on the Table of 
the Sabha.

STATEMENT
I. Diagnostic and treatment facili­

ties for heart ailments are available 
at the following Central Government 
hospitals:—

(i) All India Institute of Medical 
Sciences, New Delhi.

(ii) G.B. Pant Hospital, New 
Delhi.

(lii) Post Graduate Institute of Me- 
dical Education and Research, 
Chandigarh.

(iv) Dr. R.M.L. Hospital, New 
Delhi.

2. Cardiology Department o( AI- 
IMS, New Delhi and Dr. R.M.L. 
Hospital are being upgraded on a 
contmuing basis.

3. The responsibility tor updating 
the Cardiology Departments of the 
hospitals under the control of State 
Governments vests with the State He­
alth authorities.

SHRI P. M. SAYLLD. Mr. Speaker. 
Sir, the Heart Care Foundation of 
India has launched a diagnostic equip­
ment called the ‘heart transducer' 
which has proved to be a safe instru­
ment according to them. This instru­
ment dctects tumour in the heart or 
holes in the heart and also clot in the 
chambers ol the heart. Their claim 
is that this has got more advantage 
in placing the equipment m the food 
pipe than the conventional equip­
ment placing on the heait Also they 
say that these ailments are clearly 
detected, paiticulaily in the case of fat 
women and ot^HTs. 1 had a^ked that 
question but the hon Ministei has not 
given the answer whcthei such equip­
ment which has been acclaimed by 
the experts, has been tuken note of 
and installed in our major hospitals.
I am not in a position to find the 
answer to this.

[7>afiislaifon]
SHRI RASHEED MASOOD. Sir, 

if you go through the question, you 
will find that the question does not 
relate to any particular equipment. 
As regards, your question about the 
Trans-echo-fugal equipment, I may 
te-ll you that if is available almost in 
all our Hospitals and we have deci­
ded to introduce it in every hospital 
in order to prove its effectiveness. Till 
now, it is being used on experimental 
basis only.
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SHRI P. M. SAYEED: What about 
the advantages that have been claimed 
about it?

SHRI RASHEED MASOOD: In
some of the cases, it is said to be 
advantageous as it can detect preci­
sely the clotting that occurs in the 
patients of heart-diseases.

SHRI P. M. SAYEED; \\ha t about 
the tumour cases?

SHRI RASHEED MASOOD: Its 
efficacy is not quite certain in tumour 
cases but it is helpful in early detec­
tion of the pneumatic defects. In view 
of its usefulness, we are going to in­
troduce it.

[Eni?lis/i]
SHRI P. M. SAYEED: Sir, there 

is no dearth of equipment in our hos­
pitals. The only question is v/ant of 
experts and technicians. You know. 
Sir, that in most of the hospitals we 
have equipment worth crores of 
lupees. piirticuiarly to find out the 
heart ailments. Even in area where I 
come from, we find such equipment, 
but proper persons are not there. 
There may be some technicians but 
above them there may not be experts.
So. to rectify the defects in the equip­
ment, they may put up a note to their 
superiors. They may simply say 
‘forwarded*. And till that note reach­
es the Executives, it becomes just a 
sort of routine work and ultimately 
that finds no solution. So, Sir, it is 
more practical if the hospitals are 
given a sort of Advisory Committee 
comprising of the citizens from such 
areas so that the defects can be timely 
detected and the authorities concern­
ed can take prompt action and the 
service is made available to the 
people.

[TrofMla/ion]
SHRI RASHEED MASOOD: Sir.

I would like to congratulate the hon. 
Mem'ber sitting in the opposition, for 
admitting that manv instruments have 
been lying unused in our country. I 
would like to tell you that foon after

coming to power this Government 
has begun utilizing the instruments 
after cariying out repairs. If feasible, 
we shall seriously consider his pro­
posal about constituting an Advisory 
Committee provided it is useful.

SHRI J. P. AGARWAL: Mr.
Speaker, Sir, 6 to 10 months date is 
given to the patients who go to the 
Government hospitals for the heart 
surgery because all equipment are not 
available there. Hospital authorities 
express their inability to give timely 
help. Therefore, I want to know 
whether the shortage of equipment 
has come to the notice of the Govern­
ment and if so whether Government 
would pay attention in this regard? 
I would also like to know the time by 
which the hospitals would be equipp­
ed with the required equipment?

SHRI RASHEED MASOOD: If is 
true that a long date is given to the 
patients who come for heart-surgery 
in the hospitals.

[Tranif/afinn]
There are two reasons: one is that 

we don’t have so many machines that 
nil the patients could be treated. We 
will have to open more hospitals and 
the States will also have to do the 
same. The private institutes will also 
have to make some arrangements. 
Our hospitals in Delhi are not enough 
to cope up with the number of pati­
ents waiting for long time for their 
treatment. We don’t have the reauir- 
ed number of experts and machines. 
We are trying our best to attend the 
patients in a short time. The private 
sector hospitals also have these machi­
nes. The hospitals of Central Gov­
ernment will try to solve this diffi­
culty but this is a state subject and 
we will suggest that they should make 
arrangements for the benefit of the 
patients of that State.

SHRI A. CHARLES: Sir. fmm 
the an.swer given by the hon. Minister 
I find that the facilities available for 
diagnosis and treatment of heart dis­
eases are in four major hospitals in
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the country. Out of the four hospitals, 
three of them are in Delhi and the 
fourth one is in Chandigarh. 1 would 
like to know from the Government 
whether they are going to extend this 
facility to Srichitra Institute of l i ­
enee and Technology and Medical 
Sciences in Trivandrum. Sir. it is a 
national institute and it has gained in­
ternational importance. If my infor­
mation is correct, 1 think that is the 
only institute in South India which 
has acquired fame. May I know 
from the hon. Minister whether all 
these facilities will be made available 
to the most reputed institution of this 
kind in Trivandrum?

[Tramlafion]
SHRI RASHEED MASOOD; Mr. 

Speaker. Sir. I have just now told 
about the medical colleges under our 
Ministry. These facilities arc available 
in these Institutes and their number is 
17. If it is necessary. 1 can read their 
names because some of those are 
private institutes and others arc the 
Institutes under State Governments.

SHRI A. CHARLES; Are they 
in Trivandrum also. If so. please tell 
the names.

SHRI RASHEED MASOOD: Yes. 
there are two ins.titutes in Trivandrum 
also, one i‘ Chitra Tirunal Institute 
of Medical Sciences. Trivandrum and 
the other one is Medical College 
and Ho.spital. Trivandrum, ilnterriip- 
lions)

SHRI DAU DAYAL JOSHI; Mr. 
Speaker, does not the hon. Minis­
ter think it that with the increasing use 
of modem technique.s and equipments 
for the treatment of heart diseases the 
situation is deteriorating day by day. 
Is if not true that despite the availa­
bility of sophisticated machines, the 
number of heart patients is on the 
increase and that is not the only rea­
son for tlat. Instead, it has been 
mentioned in the vary first s.loka 
of a book on ‘Ayurveda'.

“Atyushna Gurvanna Kashat
Tikta.

Shramannidhatatdhyashan Pra-
sange.

Sanchintane veg Vidharaneshu-
cha.

Hridamaya Panchavidha Pradi-
Rhtah.”

1 would like to request the hon. Mini­
ster that the mere induction of modern 
equipments will not help to minimise 
the incidence of heart disease unless 
the Government educates the people 
about the food habits as has been 
mentioned in the very first sloka of 
above mentioned btwk on Ayurvedic 
.system of treatment which says that 
the consumption of too hot food adds 
to the incidence of heart disease and 
that is the main cause of heart disease 
and this information should be dis­
seminated through different media so 
that effective steps could be taken to 
prevent the incidence of heart disease.

SHRI RASHEED MASOOD: Mr. 
Speaker. Sir. Mr. Joshi has raised two 
issues. First is about the reasons for 
increasing incidence of heart disease. 
It is true that today a rapid change 
has come in our life style and the 
food we eat today is adulterated and 
this is the cause of continuous in­
crease in the number of heart patients. 
He is right in his place. But there 
are also no two opinions about it that 
there are some medicines such a.s 
earlic and other medicines in our 
Indian System of medicine which are 
good in the cases of heart disease. 
Moreover, the above mentioned fac­
tor is not the only cause of heart 
disease. The Government is thinkinc 
to adopt .some nreventive measures in 
this regard and considering to edu­
cate the people about these things so 
as to check the increasing incidence 
of heart disease.

[English]
DR. VENKATESH KABDE: Sir. 

the Centre can’t absolve itself of the 
responsibility by saying that it is a 
State subject and the instruments are 
available in some of the hospitals. I 
can give some examples. There are 
three instrumeots which are necessary
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for the detection of heart diseases. 
One is the Treadmill Exercise machine, 
the second is the Ultra sound 
machine and the third instrument is 
Nuclear scanning for diagnosis of 
heart disease.

I wouW like to tell the Minister 
that most of the instruments are not 
available across the country for the 
use of common man and there is a 
very conspicuous concentration of in­
struments only in the bigger cities 
and many of the medical colleges do 
not have these machines. So. we can­
not just say that if Delhi has the 
machines, then the whole country 
also gets the benefit. Therefore, may 
I ask the Minister whether we can 
have some kind of panning to see 
that there is decentralisation of tech­
nical facilities for detecting the heart 
diseases? Has the Minister ever call­
ed the State Health Ministers to dis­
cuss the problem of availabilitjr of 
these new modalities of diagnosis for 
the benefit of common man to see that 
there is an even dispersal of these 
machines.

[Translation\
SHRI RASHEED MASOOD: Sir, 

I have told about the hospitals for 
which we are basically responsible but 
it does not mean that we will ignore 
the other people. During the current 
five year plan we have formed an 
expert group and that group has ap­
pointed a committee to make their 
recommendations in respect of the

number of detection machines to be 
given to various o£Bces at the ^strict 
level in different parts of India. To 
this date we have not hdd any 
meeting with the Ministers of State 
Goven^ents bat as soon as the report 
is finalised and received, we will con­
sider it.

[English]

G.P.F. Amonnt Texfite Workers
*390. SHRI RAM NAIK: Will

the Minister of LABOUR be pleased 
to state:

(a) whether several textile mills in 
Mumbai (Bombay) have not been 
paying provident fund amounts col­
lected from the workers to Govern­
ment;

(b) if so. the names of those mills 
and the amount recoverable from 
them on account of employees’ con­
tribution as well as employers’ con­
tribution as on 30 June. 1990;

(c) the details of efforts made by 
Government to recover die dues; and

(d) the punitive action taken 
against the defaulting mills?

\Translation\
THE MINISTER OF LABOUR 

AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (d) A 
Statement is laid on the table of the 
Sabha.

STATEMENT
According to available information, 13 Textile Mills in Bombay have not 

deposited the employees’ share of provident fund contribution deducted from 
the wages of the employees. The particulars of the defaulting mills and the 
amount due from them on account of employees’ and employers’ share of 
contribution as on 30th June, 1990 was as given below :

S I No. Name o f the Mill Employees' Employers’
Share o f 

contri­
bution

Share o f 
contri­
bution

1 2 3 4

1. M/s India United Mills
2. M/s Bharat Textile Mills

1.78
0.44

68.99
14.51

3—4 LSS/ND/91
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1 2 3 4

3. M/s Digvijay Textile Mills 1.12 9.70

4. M/s Jam Manufacturing Co. Ltd. 0.68 15,05
5. M/s Sayaji Mills Lid. 0.92 0.92
6. M/s Raghuvanshi Mills 4.91 6.44

7. M;s New India Rayon Mills 3.62 10.22

8, M/s Kishco Mills Pvt. Ltd. 2.03 4.74
9. M/s Kohinur Mills Ltd. 2.56 3.50

10. M/s New City Bombay Mfg. Mill 0.88 0.85

11. M/s Bradbuty Mills 56.97 79.74

12. M/s Saksaria Mills 1.15 11.14

13. M 's New Kai-er-i. Hind Mills 7.32 8.83

The EPF Authorities have taken 
following action against the defaulting 
mills; —

(i) Cases under section 406/409
IPC have been filed
against five mills;

(ii) Prosecution under scotion
14 of the EPF Act has been 
launched against eight mills;

(iii) Revenue recovery certificates 
have been filed under sec­
tion 8 of the EPF Act 
against the eight mills.

\Trtinshiiioii]

SHRI RAM NAIK; Mr. Speaker, 
Sir. the money deposited in Provi­
dent Fund is the hard earned money 
of workers and according to the rules 
it should be deposited within 7 days 
along with the contribution of em­
ployer's share. In spite of this rule 
there is an outstanding amount of 
Rupees 3 crore 20 lakh against 13 
mills. The Indian United Mills and 
Me«.sers Kohinnor Mills Pvt. Ltd. are 
also defaulters which are the govern­
ment run mills under N.T.C. This is 
not good that Government run mills 
are also defaulters. 1 would 
like to know as to why these

mills arc not depositing the amount 
(if provident fund and if some of 
these mills are closed, then please 
mention their names. The hon. Mi­
nister has said in his reply that ac­
tion has been taken against five mills 
uner Indian Penal Code. But who 
are the owners of these mills and when 
the case in this regard was filed?

SHRI RAM VILAS PASWAN: 
Mr. Speaker, Sir, these outstanding 
amounts are due towards them be­
fore the nationalisation of these mills. 
Whenever a mill closcs, the very 
first demand of the workers is to re­
open the mill so that they may earn 
their livelihood. But with the re­
opening of mill, the worker should 
get the amount deposited in his pro­
vident fund account and government 
has taken steps in this regard. Hon. 
Member has asked about the mills 
against which action has been taken. 
I would like to inform the Hon’ble 
member that action has been taken 
against M /s Jam Manufacturing Co. 
Ltd., M/s. New India Rayon Mills, 
M/s. Kohinoor Mills Ltd., M/s. New 
City Bombay Manufacturing Mill, 
M/s Bradburi 'Mills under Section 
406 and 409. Under Section 8, ac­
tion has been taken against Bharat 
Te.vtile Mills, M/s. Jam Manufactur­
ing Co. Ltd., M /s New India Rayon 
Mills, M /s Kishco Mills Pvt. Ltd.
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and M /s Broadbari Mills, M /s In- 
dia United Mills, M /s Saksaria Mills 
and M /s New Kaiseri Hind Mills. 
Besides that, the names of the mills 
against which action has been taken 
under Section 14, are as follows:—- 
M /s India United Mills. M /s Bharat 
Textiles Mills, M /s Jam Manufac­
turing Co. Ltd., M /s Sayaji Mills 
Ltd.. M /s Rayhuvanshi Mills, New 
India Rayon Mills, M /s Kishco Mills 
Pvt. Ltd. and M/s. Bradburi Mills. 
If the Hon’ble members want to know 
about the time as to when the action 
was taken, 1 have the relevant figures 
with me. Action against India United 
Mills had been initiated in 1975 
whereas in the ease of New India 
Rayon Mills it was started in 1979 
und against Digvijay Textile Mills 
the process started in 1978.

{.Interruptions)
SHRI RAM NAIK: The emplo­

yers contribution towards the wor­
kers fund should be deposited by them 
in time. TTie Provident Fund Office 
should also keep a watch on it. The 
level of corruption in the Bombay 
Provident Fund Office has gone up 
to such an extent that nobody pays 
attention to such matters. Even after 
years of his retirement, the worker 
does not get his provident fund, there 
is a lot of corruption in this regard. 
So 1 would like to know whether the 
Government is prepared to t'ppoint 
an investigation committee to con­
duct investigation in respect of the 
installations in Bombay city and its 
suburbs to put an end to the coi- 
ruption prevailing in the Provident 
Fund Olfice in Bombay with a view 
to streamline their functioning?

SHRI RAM VILAS PASWAN: 
If you look at it, you will find that 
Rs. 2500 crores are collected annual­
ly by way of Provident I'und. Pre­
sently the total amount in our Pro­
vident Fund is Rs. 3000 ciores which 
is not a small amount by any ireans. 
The number of members of our Pro­
vident Fund Scheme is one crore and 
45 lakhs. In all. a total number of 
one lakh and ninty five thousand 
firms and compftnies has been cover­
ed under thte scheme and the total 
amount otttstandiag a^ inst them is

Rs. 215 crores. We have with us an 
amount of Rs. 30,000 crores as our 
total deposit. However a sum of 
Rs. 215 crores is still outstanding. 
As such I don't think that it is a fact 
that the Provident FuikI Office is not 
working efficiently. As fi>r as Bom­
bay is concerned there are 25 textile 
Mills out of which eight have been 
exempted and seventeen are unex- 
empted and the amount oi outstand­
ing arrears is Rs. 4.79 lakh only. 1 
have the complete details in respect 
of Maharashtra also. Bciides this, 
we have geared up our lecovery ma­
chinery also w.e.f. July and we are 
not going to depend solely on State 
Govemmenl because each penny of 
a worker is his hard earned money 
and the rich will not be allowed to 
.swindle it. As such we have citaicd 
our own machinery. I want to as­
sure you that in matters peimining 
to Provident Fund no laxity will be 
given and with the help of our ma­
chinery we shall make the workers to 
get their due amount. The only 
tning expected of hon’ble member is 
to bring such cases to our knowledge. 
But we become helpless only nhen 
a stay order is obtaineil from some 
court of law and the matter is still 
subjudice. In four cases, they have 
issued orders of liquidation but when 
a stay is obtained from «<..me court 
we feel helpless. But we are not he­
sitating in taking action nor vve shall 
have any hitch on that atcouni.
[English]

SHRI LOKANAIH CHOUDHA- 
RY: Mr. Speaker, Sir. the provident 
tund is expected to be deposited and 
for a long }-)eriod it was not de­
posited. Wliatever provident fund was 
taken from the labour, that is also 
not found and the provi.lcnt lnml 
authorities have to give their o])inion 
legarding that. They arc also les 
ponsible for what had happened 1 
would like to know as to what aftioii 
the Government is proposing to take 
against them. {.Interruptions)

MR. SPEAKER; Next i|uestion 
Mr. Kumaramangalam.

SHRI P R. KUMARAMANGA­
LAM: Sir. 1 am not peessing my 
question.
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AdvcffaeEllectof TcttMjrcHne on 
Tedh

*392. SHRI tANBARASU ERA:
SHRI MANORANJAN 

BHAKTA:

Will the Minister of HEALTH 
AND FAMILY WELFARE be 
pleased to state:

(a) whether the use of tetracycline 
causes change in original colour of 
teeth;

(b) if so, whether Union Govern­
ment propose to impose any warn­
ing against the use of tetracycline; 
and

(c) the other steps proposed to be 
taken in this regard

Translcuion]

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Yes. S r.

(b) and (c) Central Govt, have al­
ready prohibited manufacture and 
sale of liquid oral preparation of tet­
racycline vide notification No. 578 
(E) dated 23rd July. 1983.

[English]
SHRI ANBARASU ERA: Sir, my 

question is;
“(a) whether the use of tetracy­

cline causes change in ori­
ginal colour of teeth;

(b) if so, whether Union Gov­
ernment propose to impose 
any warning against the use 
of tetracycline;”

The answer is. “Yes”.

1 further asked: “What are the 
other steps taken?” The answer is. 
the Central Government has already 
prohibite>l manufacture and sale of 

luid oral preparation of tetracy-

Now, when the Government has 
prohil»tod manufacture tetracy­
cline. 11)18 is availaUe here. I got

these tablets from the Parliammt 
House Annexe Medical Centre. When 
the Government says that they have 
banned the manufacture of liquid 
oral tetracycline, we are getting it 
here for Membm of Parliament I 
would like to know what is the re­
action of the Government and will 
they take any action against the ma­
nufacturer of these drugs?

[Translatiori]
SHRI RASHEED MASOOD: Mr. 

Speaker, Sir. I am to say with deep 
regret that &e hon. Member has not 
gone through the reply carefully. 1 
have clearly stated that we have 
banned its liquid form which was 
meant for children. The manufac­
tures themselves print a warning on 
the capsules. It is available with me 
and he can see it. It has been writt­
en on it with a warning. {Interrup­
tions)

WRITTEN ANSWERS TO 
QUESTIONS

[English]

PurduKe of ChioriDe Tablets
SHRI P.R. KUMARA- 

MANGALAM: Will fte Minister of 
HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether the Delhi Administra­
tion purchased in bulk chlorine tab­
lets for distribution among vulnera­
ble population to prevent Cholera 
epidemic in Delhi;

(b) if so, whether tablets purchased 
had ISI mark or not;

(c) whether the purchase was made 
from duly licensed ^lanufacturer/ 
supplier after following the proce- 
dures laid down t<x Govwnment 
purchases; and

(d) if so. the detaib thereof and 
if not. f te  reasons for deviating 
from the laid down procedures?

THE NflNISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
IIASHEED MASOC»): (a) Yes. 
Sir.
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not, the reasons tbu'efar:
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(b) to (d) According to the infor* 
matioa furnished by the Delhi Ad­
ministration, a t e ^ r  for tiie |nir- 
chase of (i) chlorine tablets 40 mg 
bearing ISl mark, in packets of 1000 
containing 40 dark coloured prefe­
rably bladk: polythene bags of 25 
tablets each and (ii) tablets chlorine 
25 mg ISI of the same packing was 
floated in the month of April, 1990. 
The last date for receipts of tenders 
was 8th May. 1990. In response to 
the tender enquiry, six firms submitt­
ed their quotations out of which quo­
tations of three firms conformed to 
the specifications including ISl mark­
ing. The order for supply of 34 
lakhs of chlorine tablets was placed 
on M/s. Water-Chem Laboratories. 
Hyderabad, who quoted the lowest 
rate. In pursuance of this order 
M/s Water-C3iem Laboratories sup­
plied the first consignment of 8 lakhs 
chlorine tablets in June, 1990. How­
ever, die tablets did not bear the ISI 
marking. Therefore. the Delhi 
Administration took the decision 
to cancel the order placed on 
M/s. Water-Chem Laboratories. 
Subsequently a fresh order for 
supply of 34 lakhs chlorine tab­
lets was placed on the second lowest 
tenderer viz. Omen Drugs Pvt Ltd.. 
Bhopal. M/s. CMien Drugs Pvt. 
Ltd.. have supplied the entire quan­
tity of 34 lakhs tablets bearing ISI 
mark. The firm possesses the drug 
manufacturing licence to manufac­
ture chlorine tablets as per I.S.I. spe­
cification. The Delhi Administra­
tion have fdlowed the purchase pro­
cedure while making the above pur­
chases.

\Trm5latioo]

Asaktance to States for G^ond Water 
Level Recharging

•393. SHRI RAGHAVJI: Will
the Minister of WATER RESOUR­
CES be pleased to state:

(a) whether Union Government have 
formulated any scheme to check the 
decreasing ground water level in the 
country e i^ ia U y  in Madhya Pra­
desh;

(c) whether Union Government pro- 
fwse to provide grants for the irriga­
tion schemes formulated by State 
Governments to increase the ground 
water level; and

<d) if so, the names of the State 
Governments which have requested 
for such grants and the action taken 
in this regard?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):

(a) and (b) Union Government plans 
to formulate a Scheme on artificial 
recharge on ground water to check the 
decreasing ground water level in the 
country, during the 8th Five Year 
Plan.

(c) No, Sir.

(d) Does not arise.

[English]

Raids on Hofoders
*394. SHRI R. GUNDU RAO: 

SHRI G. S. BASAVARAJ:
Will the Minister of FOOD AND 

CIVIL SUPPLIES' be pleased to 
state:

(a) whether Union Government 
have urged State Governments to take 
strict action against hoarders in order 
to bring down the price of essential 
commodities throughout the country:

(b) if so. the number of raids con­
ducted on hoard«8 during the months 
of June to August 1990 in the Capital 
and other parts of the country;

(c) the details of the raids conduc­
ted and whether it has any impact 
on the decline in the prices of essen­
tia] commodities; and

(d) if not, other measures adopted 
by Government in this regard?
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THE MINISTER OF FOOD AND 
aVIL SUPPLIES (SHRI NATHU 
RAM MIRDHA): (a) Yes. Sir.

(b) and (c) According to informa­
tion received from 23 Statcs/U.Ts, in­
cluding Delhi. 19472 raids were con­
ducted during June 1990, 529 persons 
were arrested and goods worth about 
Rs. 224 lakhs confiscated. For July, 
16 States have reported 15893 raids. 
342 arrests and confiscation of goods 
worth ab('ut Rs. 72 lakhs. In the 
Union Territory of Delhi 60 raids 
have been conducted during June to 
August. 1990 and 9 persons were 
arrested. Figures for August 1990 
arc awaited from the States/Union 
Territories.

A number ot factors, combine to 
have a salutory effect on piiccs. The 
raids conductcd are amongst these 
factors.

(d) The other measures taken by 
the Government to check the price 
rise and to increase the ■-•vaildbility of 
essential commcxlities include steps to 
increase the production of esst.ntial 
commodities, effective procurement 
and buffer stocking operations of food- 
grains. strengthening of PDS. strict 
enforcement of the provisions of the 
essential commodities Act and other 
regulatory measures; and augmenting 
domestic supplies through imports 
(e.g. edibie oils) subject to over-all 
constraints of foreign exchange re­
sources.

(d) the cost of medkines reported 
to be damaged and weeded out an­
nually on account of inadequate stor­
ing capacity and other causes; and

(e) the corrective measures being 
taken to provide safe .storage to the 
medicines?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Total
cost of medicincs normally stored in 
Government Medical Store Depot. 
Delhi is approximately Rs. 50 lakhs 
at a time.

(b) Ye.s. Sir.

(c) (I) Airconditioners and refrige­
rators are installed in godowiis where 
antibiotics and injcctables aie stoied.

(2) All medicines are kept in 
covered .space. No medicincs are kept 
in open.

(3) Iron Trestles are provided in 
all godowiis for keeping the stores.

(4) The plinth level in the garages 
and godowns is elevated from the 
ground level.

(d) Nil.
(e) in view of (b), (c) and (d). ques­

tion does not arise. Continuous efforts 
arc. however, made to improve the 
storage conditions.

Medical Store Deftot in South DeHii [Translation]

•395. SHRI BALESHWAR YA- 
DAV; Will the Minister of HEALTH 
AND FAMILY WELFARE bo 
pleased to state:

(a> the total cost ot medicines nor­
mally stored in the Government's 
Medical Store Depot in South Delhi;

(b) whether the Depot is provided 
with requisite airconditioned and other 
facilities to protect these medicines 
against damaging effect of weather 
etc.;

(c) if so, the details thereof;

Syi^on AcroM River Kamla
.196 SHRI BHOGENDRA JHA: 

Will the Minister of WATER RES­
OURCES be pleased to state:

(a) whether the work of construc­
tion of Syphon across the Kamla 
river in West Kosi in Bihar has been 
given to National Projects Construc­
tion Corporation Limited;

(̂ b) if so, whether any time limit 
has been fixed for the commencement 
and completion of this work and the 
expenditure likely to be incurred there­
on;
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(c) the present position of implemen* 
tation regarding modernization of 
both Eastern and Western tributaries 
of Kamla river near Jayanagar for en­
suring adequate water suppJy:

(d) the position regarding construc­
tion of multipurpose project at Barah 
region on Kosi river, Shishpani on 
Kamla River, Nooathar on Ragmati 
River; and

(e) the number of discussions held 
with Government of Nepal in this 
connection between January 1990 to 
August 1990 and the outcome there­
of?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
m  THE MINISTRY OF AGRICUL­
TURE (SHRT NITISH KUMAR):

(a) No decision has been commu- 
nicatcd to the National Projects Cons­
truction Corporation by the State 
Government.

(b) Does not arise.

(c) Modified proposal about Kamla 
Irrigation Modernisation in compli­
ance with the Central Water Cimmis- 
sion's comments has not been rcceivcd 
*’iom the State Government.

(d> Discussions with Nepal were 
last held in the meeting of the Indo- 
Nepal Sub-Commission on Water Re­
sources held in December, 1988.

(e) No meeting was held thereafter 
during this period.

Check Dams
*397. SHRI A. K. ROY: WUl the 

Minister of WATER RESOURCES 
be pleased to state:

(a) whether in the hilly areas or 
areas like Chhotanagpur, Bihar; small 
check dams are more effective than 
the big dams: and

(b) If so, the steps taken to build 
such dams In Chhotanagpur area of 
Bihar?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):

(a) and (b) The construction of dams 
is basically a location specific issue 
and size of hydraulic structures are 
determined toy a number of suitability 
factors, like, hydrology, topography 
geological conditions, farmers’ needs, 
environmental considerations and 
economic viability of the project. No 
generalisation is possible in this mat­
ter. Master Plan of a basin has to 
include an appropriate mi.\ of these 
depending upon the physiographic and 
climatic characteristics of the region. 
Government of Bihar has also been 
requested to finalise the Master Plans 
of their valleys.

Nnrsing Home in Safdarfung Hospital
*398. SHRI MADAN LAL KHU- 

RANA: Will the Minister of
HEALTH AND FAMILY WEL­
FARE be pleased to refer to the reply 
given on 2 May, 1990 to Unstarred 
Question No. 7184 regarding new 
OPD block in Safdarjung Hospital 
and state;

(a) whether the construction of a 
nursing home in Safdarjung Hospital 
has been considered:

(b) if so. the details thereof; and

(c) the details of-the progress made 
in the construction of the OPD Block 
in the hospital?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) and (b)
At present there is no proposal under 
consideration for construction of a 
Nursing Home in Safdarjung Hospital.

(c) The construction work of OPD 
Block, Phase-IIl (Central Wing), Saf­
darjung Hospital started in April.
1989. The work is under progress 
and so far 60 per cent of the work 
has been comi^eted. The target date 
for completion of the work is 
304-1991.
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Pendti« ProTideiit F n i  and F m ify  
Pemiim cases in EPF Oifuiiaatfoiii

*399. SHRI SURYA NARAYAN 
YADAV; Will the Minister of 
LABOUR be pleased to state:

(a) whether Government are aware 
that large number of Provident Fund 
and Family Pension cases aie delayed 
for years for settlement resulting in 
harassment to the poor subscribers 
and nominees:

(b) the number of pending claims 
during the last three years; and

(c) whether any special drive is 
contemplated to wipe out this recur­
ring evil in the Employees Provident 
Fund Organisation?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (c) The
settlement of Provident Fund and 
Family Pension claim is being given 
due priority by the Employees’ Provi­
dent Funds Organisation. Total 
number of claims received and settled 
during the years 1986-87. 1987-88. 
1988-89 was as given below:—

/. Provident Fund Number o f cases

Received 
(including 
the claims 
pending 
at the end 
o f previous 

year

Rejected Settled Pending 
at the end 
o f the 
year

Pending 
for over 
one year

1986-87 7,24,280 1,09,495 5,48,813 65,972 6

1987-88 7,60,691 1,10.596 5,92,002 58,093 6

1988-89 7,50,475 1,14,844 5,81,360 54,271 5

II. Family Pension

1986-87 20,046 6,363 5,206 4,477 93

1987-88 24,906 7,205 13,109 4,592 171

1988-89 27,825 8,530 14,934 4,361 15

The delay in the settlement of cases 
occurs mainly due to :—

(i) Submission of incomplete 
and defective claims;

(ii) Non-attestation of claim 
forms by the authorised ofil- 
cial;

(ill) Non-submission of necessary 
returns by the employers;

(iv) Non-payment of P.F. contri­
bution by the employer.

[Tramlatitm]

Export of Guments
*400. PROF. RASA 

RAWAT:
SINGH

SHRI NAKUL NAYAK:
Will the Minister of 1 EXTILES 

be pleased to state;
(a) the targets fixed for export of 

garments dunog 1990;
(b) the names of the countries to 

which such export is made;
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(c) the year-wise value of garmenti 
alongwith the variety exported and 
imported during the last three years; 
and

(d) the possiHlities for increasing 
this business in future?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRl 
SHARAD YADAV): (a) A target

cf Rs. 3,900 crores has beeh fixed for 
export of readymade ^arment& during 
the year 1990-91.

(b) Readymade garments are being 
exported to almost all countries, the 
major destinations being E-E.C. Mem­
ber States. U.S.A., U.S.S.R., Japan, 
Switzerland and Canada.

(c> Varietywise garments exported 
during the last three years are as 
follows:

Value in Rs. Crores

1987-88 1988-89 1989-90

Cotton garments 1606.55 1697.98 2284.88
Synthetic garments 321.45 497.79 1066.77
Woollen garments 71.54 82.31 120.52
Silk garments 51.90 54.03 77.83

Total 2051.44 2332.11 3550.00

(d) Several steps are being taken to 
increase the possibility of garment 
exports from India These include 
development of production base and 
product quality through modernisa­
tion, improvements in the In’port-Ex- 
port Policy, removing infrasti< ctural 
bottlenecks, evolving a marketing stra­
tegy with a view to exploiting untap­
ped non-traditional products and mar­
kets, and developing intensive and 
coordinated market intelligence sys­
tem.

Textile Export
*401. SHRIMATI BASAVA 

RAJESWARI: Will the Minister of 
TEX TILl^ be pleased to state:

(a) wdiether his Ministry have fina­
lised a  new strategy for export pro­
motion to be pursued in the E i^ th  
Plan which is to aHow private entre- 
prenuers in the field of air cargo 
movement;

(b) if 90, the details in this regard; 
and

4 -4  ISS/ND/W

(c) to what extent the s t r a t a  is 
hkely to be helpful in textiles export?

THE MINISTER OF lEX llLES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV); (a) No. Sir.

(b) and (c) E>o not arise.

Yam from Pineam*** fibres
*402. SHRI NARSINGRAO SUR- 

YAWANSHI: Will the Minister of
TEXTILES be pleased to state;

(a) whether the South Indian Tex­
tile Research Association (SITRA) 
at Coimbatore has made a break­
through in the i»roduction of yam 
from 100 per cent pineapple leaf fibre;

(b) if so, the details thereof; and
(c) the reaction of Government 

thereto?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES „ ( 5 in a  
SHARAD YADAV): (a) Yes, Sir,
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(b) South India Textile Research 
Association have, in a research pro­
ject being implemented under UNDP 
assistance, achieved a breaktbrou^ 
in producing yarn of reasonably satis­
factory quality in count range is to 
lOs from 100",, pineapple leaf fibre 
in a modified cotton spinning system. 
SITRA has also spun blends of pine­
apple leaf fibre with sisal jute and 
wool in the long staple, jute and wors­
ted spinning systems.

(c) Government is pleased with the 
results of the project so far and is 
hopeful that SITRA would succeed 
in bringing down cost of extraction 
of pineapple leaf fibre to competitive 
levels, so that it could be used by the 
textile industry,

[Translatim]

Scarcity of Water in Maluira&htni and 
Rajwdun

*403 SHRl HARI SHANKAR 
MAHALE; Will the Minister of 
WATER RESOURCES be pleased to 
state:

(8) whether Maharashtra and Rajas­
than are likely to face acute shortage 
of water for irrigation purposes during 
1990; and

(b) if so, the steps proposed to be 
taken to tackle the situation?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI- 
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):

(a) No, Sir.

(b) Does not arise.

[English]

Takiiig over of Centnl Research los- 
titate for Yoga

•404. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minister 
of HEALTH AND FAMILY WEL­
FARE tie pleased to state:

(a) whether Union Government pro­
pose to take over the Central Re­
search Institute for Yoga as reported 
in the Times of India dated 12 June, 
1990:

(b) if so, the reasons for the take 
over: and

(c) the time by which final decision 
in this regard is likely to be taken?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (c)
Government have received a number 
of complaints alleging irregularities in 
the utilisation of funds and manage­
ment of affairs of the Central Research 
Institute for Yoga (CRIY) by its pre­
sent Director. The members of Yoga 
Employees Association have also 
been agitatmg against the functioning 
of the Director in an arbitrary man­
ner. The employees have not been 
paid their salaries since January.
1990. They have also expressed ap­
prehension that if funds arc released 
to the present Director, he would 
divert these to other purposes.

The Director, CRIY, was requested 
to call a meeting of the Governing 
Body fur sorting out all these. But 
he has. not cooperated. In the cir­
cumstances. Government are actively 
considering a proposal for taking over 
the management of this Institute. A 
definite date cannot be indicated in 
this matter.

Controlled Qotli for Pnblk Distriba. 
tkm System

•405. SHRI NANDIAL MEENA. 
Will the Minister of TEXTILES be 
pleased to state:

(a) whether Government are provi­
ding controlled cloth for the poor/ 
weaker sections of the society thrc«igh 
Public Distribution System;

(b> if so, the quantity of different 
varieties of controlled cloth given for 
distribution through PDS to Rajasthan 
during the last three years;
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(c) whether the quantity supplied 
has been found to be Dufiicient to meet 
the demand;

(d) if not. the steps taken to increase 
the quantity;

(e> whether Government p r i^ s e  to 
add some more varieties of cloth un­
der PDS: and

(f) if so, the details thereof and if 
not, the reasons therefor?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Yes. Sir.
The controlled cloth produced by 
National Textile Corporation mills is 
distributed through Public Distribu­
tion System, in addition to  other 
channels.

(b) The Quantity of controlled cloth 
despatched by NTC to agencies in­
volved with distribution in Rajasthan 
during the years 1987-88 to 1989-90 
is given below

Year Quantity despatched
Cotton 
Varieties 
(lac. sq. 
mtrs.)

Polyester 
cotton 
varieties 
(lac mtrs.)

1987-88 69.04 2.57

1988-89 66.03 3.19

1989-90 38.86 3.38

(c> and (d) Government have not 
leceived any report about shortage of 
supply of controlled cloth in Rajas­
than.

(e) and (f) At present, there is no 
profwsal under the consideration of 
the Government to add more varieties 
of cloth under the Public Distribution 
System. The controlled cloth pro­
duced by NTG mills and Janata cloth 
produced by Handloom Sector, distri­
buted through Public Distribution 
System, meet part of the demand of 
poorer sections of the society.

ModeniiHittoB of J«te ladnitry

*406. SHRI SANAT KUMAR 
MANDAL: Will the Minister of
TEXTILES be pleased to state:

(a) whether rupees 150 ciores Jute 
Modernisation Fund Scheme has not 
so far made any impact in the on­
going modernisation programme in 
the jute mill industry;

(b) if so. the reasons therefor; and

(c> the steps being takm by Gov­
ernment to imploneot the modernisa­
tion package designed to improve pro­
ductivity and quality from the raw 
jute batching stage to the final pro­
duct?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) and (b) It 
is not correct to state that the scheme 
has not made any impact in the on­
going Modernisation Programme in 
the jute mill industry. As on 31st 
July, 1990, out of 37 applications re­
ceived by Financial Institutions sanc­
tion of loan has been made in res­
pect of 19 cases totalling Rs. 72.64 
crore. The disbursement till this date 
is around Rs. 18 crore. It is no doubt 
a fact that good and healthy units are 
taking advantage of the scheme while 
majority of the mills which are weak 
but potentially viable have not avail­
ed of benefit under the scheme. Some 
of the factors responsible for slow 
progress of the schnne are:

(i> Time taken by units to de­
cide about choice of tech­
nology in the weaving sec­
tions of the mills.

(ii) Time required to complete 
die BIFR proceedings relat­
ing to some jute mills whose 
case had been initially ap­
proved by the Financial Ins­
titutions.

(iii) Even after submission of 
the applications and sanc­
tion of me loans, gome of the 
managNnmts do not actively 
pursue dieir cases with the
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Financial Institutions for 
benefits under the scheme.

(c) A Committee set up by the 
Government with represeutatives 
from the Financial Institutions and 
Government of West Bengal, has 
looked into the working of the scheme 
and suggested a number of steps to 
improve the operation of the scheme. 
These recommendations are under 
consideration for preparing a revised 
package.

Nod Lifting of Coal by R.C.L. Hol­
ders

44M. SHRI RAVI NARAYAN 
PANI:

SHRI K. MANVENDRA 
SINGH:

Will the Minister of FCX>D AND 
CIVIL SUPPLIES be pleased to refer 
to the reply given on 21 March, 1990 
to Unstarred Question No. 1511 re­
garding cancellation of retail coal 
licence and state;

(a) whether any action has been 
taken against depot holders of Re­
tail Coal Licence who did not lift 
the soft coke allotted to them during 
the Itast three years in Delhi; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
aVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) Yes. Sir.

(b) Out of the 63 coal licensees, 
who did not lift soft coke in the last 
three years, licences of 23 were not 
renew^. Action against the re­
maining 40 is in progress.

Testing of Imported HomocopatMc 
Medilciiies

4465. SHRI UTTAM RATHOD: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether homoeopathic medici­
nes imported in the country are being 
tested according to the manufacturer’s 
specification:

(b) if so. the names of items/pio< 
ducts whose manufacturers spedlSca' 
tion have been amended during last 
three years; and

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Imported 
homoeopathic medicines are tested 
as per the standards laid down in the 
second schedule of the Drugs & Cos­
metics Act, 1940.

(b) No specification has been 
amended during the last three years.

(c) Does not arise.

C B J. Enqniiy in NCCF

4466. SHRI B. N. REDDY:
SHRI SHEO SHARAN 

VERMA:
SHRI SANTOSH KUMAR 

GANGWAR:

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to 
state:

(a) whether C.B.I. has registered 
cases asainst the high officials of the 
National Cooperative Consumer’s 
Fe<lcration of India Limited during 
Ih** last three years;

(b) whether C.B.I. had completed 
its investigations and submitted the 
reports to Government; and

(c) if so, the follow-up action taken 
against the defaulters; if any?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
Civil SUPPLIES (SHRI RAM PU­
JAN PATEL): (a) During the last
3 years, namely. 87-88, 88-89 and 
89-90, the CBl has enquired into the 
following cases registered against the 
followine business deals undertake 
by the NOCF:—

(i) Irregularities in the import 
and sales (tf 3̂ XX) MTs of



diy dates ia 198S i>y NCCF (d) the measures cootemplated t o
ng^tered as a prelimioary make tiie Market IntNrveaition Opera*
eaquiry case under No. 2 /S/ tioos more effective and purposeful?
87-DLI dated 30-10-87;
Tmsmilarities in the suddIv THE MINISTER OF STATE IN

'  ^  5 ^ ^ S S > n tr S e d  cloft bJ THE MINISTRY OF FOOD AND
N C < ^ ^ M ^ > ^ h  B azS  CIVIL SUPPLIES (SHRI RAM PU-
P a m  r e ^ t e r ^  as r e g S  JAN m T E Q :  (a) M ^krt Interv«a-
case undeF No. RC 2/89/ Jioa Operation is monitored ^  the
ACUI dated 19-10-88 against S?
the Chief Marketing Advi- foUcy headed by Ae a h m e t Se«<^
set (Tinder suspeision) one
ex-Manager. ^  Assistant Supphw in the Mmistry of Food w d
Manager (under suspension) Supphes is one of the member
apart from the OflBcers con- ™ Committee.
cemed from the NTC and „ .  . . .  „
other parties: <*>> <«> ^cs. Sir.

(iii) Irregularities in the supply (d) The Market Intervention Opera-
ot controlled cloth by NOCF tion is operated by NDDB (National
to Khilchipar Store, Raj- Dairy Development Board) which is
garh, (Madhya Pradesh) re- under the administrative control of
gistered as a regular case Ministry of Agriculture,
under No. RC-23 (A)/89
dated 31-7-89 against the Promotion of Deep sea Fishing in
Asstt. Manager and one Ac- Kccala
countant of NCCF. MULLAPPALLY

(b) The inquiries by the CBI in res- 
pect of the above three cases are in
progress and their reports awaited. DUSTRIES be pleased to state:

(c> Does not arise. ,  (a) whether any foreign assistonw
have been made available to the State 
of Kerala to promote deep sea fishing 

IVfariket Interveadon Operation for y^^r;
EdUxie oils

4467. SHRI KAILASH MEGH- thereof;
(C ) the details Of international pro- 

AND CIVIL SUPPLIES be pleased to proposed to be started for the
promotion of deep sea fishing in

(a) the role assigned to his Ministry Kerala;

(b) whether objective market infor- ^<®> S m
mation from the field staff, on oil
prices and supplies is regularly made the current year?
available; MINISTER OF TEXTILES

(c) whether co-ordination bctwccai AND MINISTER OF FOOD
his Ministry and Ministry <rf Com- ^ E ^ N G  ^ ^ ^ ^ ? T R I E S  ( ^ ^  
m«ce in the matter of exchange of SHARAD YADAV): (a) ® 
informatioa on procurement, avaUa* ral marme flshenM projects 
bility, supplies and prices is made » -  lating to Kerala for e x te ^ I  ^  
gularly; ^  sistance have been received by
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the Government. Of these, one pro­
ject namely; Diversification of Anis- 
inal Fishing involves exploitation 
of off-shore fishing resources to aug­
ment domestic supplies and exports 
by acquiring two squid jigger cA 24.9 
Metre and four training vessels of 
19.9 Metre along with required fish­
ing gears through funding and tech­
nological assistance from Japan.

A deep sea fishery harbour at 
Cochin has been commissioned in 
Kerala at a cost of Rs. 493.60 lakhs. 
Another deep sea fishing harbour at 
Vizhinjam has been sanctioned at an 
estimated cost of Rs. 982 lakhs.

Several plan schemes for 1990-91 
for the deve'opmenl of deep sea fishing 
have been formulated by the Ministry 
of Food Processing Industries. How­
ever, no specific allocation has been 
made for the State of Kerala.

[Trunslaiionl

Scheme for Rehabilitation o( Sche­
duled Ca&tes

4469. SHRl SIMON MARANDl: 
Will the Minister of WELFARE be 
pleased to state:

(a) whether Government propose to 
formulate new schemes to check the 
dispb.cement of Scheduled Castes for 
one reason or another and to rehabili­
tate them;

(b) if so, the details thereoi?

<c> whether any high level committee 
has been constituted in this regard:

(d) if so, the details thereof: and

(e) when the said scheme is propos­
ed to be declared?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (e) A 
National Policy for rehabilitation of 
Scheduled Tribes displaced under 
development projects is under active 
consideration of Government of India. 
However, there is no proposal to for­
mulate any such new policy/scheme

For the rehabilitation of Scheduled 
Castes displaced by development pro­
jects.

[English]

Potable water supply to vHtages near 
Nangioi, Delhi

4470. SHRI JANAK RAJ GUPTA: 
Will the Minister of URBAN 
DEVELOPMENT be pleased to 
state:

<a) whether potable water supply in 
village Kirari and other villages in 
Nangloi area of Delhi has been dis­
continued for the last four/five years:

<b) if so. the reasons therefor; and

<c) the action taken or proposed by 
Government to restore the potable 
water supply in these villages?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOl.l MARAN); (a) No, Sir.

(b) and (c) Do not arise in view of
(a) above.

Prc-Recfiiitment Trainines to SCs/STs

4471. SHRI ANADI CHAR AN 
DAS: Will the Minister of WEL­
FARE be pleased to state:

(a> whether pre-recruitment and 
pre-promotion training given to Sche­
duled Castes and Scheduled Tribes 
in various Public Sector Undertakings 
are adequate;

(b) if not, the corrective measures 
being taken in this regard;

(c) the duration of such trainings; 
and

(d) whether there is any proposal to 
extend the period of training to pro­
vide proper ^nd aieaningful training 
both at pre-recruitment and pre-pro­
motion stages by these pi^lic sector 
undertakings?
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THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (d) Infor­
mation is being collected and will be 
placed on the Table of the House.

Central Sduine for Upiiftmenl of 
Craftsmen

4472. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of TEXTI­
LES be pleased to state:

(a) whether Government have intro­
duced any Central schcme for the up- 
liftment of craftsmen in tlj.e country;

(b) if so, the details of those sche­
mes;

(c) whether any such Centrally 
sponsored scheme has been introduc­
ed in Rajasthan: and

<d) if so, the details of the number 
of craftsmen expected to be benefit^ 
under the scheme during 8th plan?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Yes. Sir.

(b) A statement is given below.

(c) Yes Sir. Only one out of the 14 
schemes listed in reply to above is 
a centrally sponsored scheme which 
was introduced for all the states in­
cluding Rajasthan.

(d) The above scheme will be dis­
continued during Vinth plan, hence 
question of number of beneficiaries 
during the 8th plan does not arise.

(b) The details of the Schemes during 7th Palan are as under :—

S\.
No.

Name o f Scheme Objective

1 2 3

1. Preservation of Heritage and 
Craft Skills

2. Economic/Craft Research Sur­
veys and Market Studies etc

3. Exhibitions and Publicity

1. To preserve and document traditional 
crafts.

2. To disseminate awareness on above.
3. To revive dying crafts.

To undertake craft specific and area spe­
cific surveys.

1. To assist organisations (Corpus. Co-ops., 
Voluntary Association etc.) in holding 
exhibitions.

2. To undertake and assist organisations 
in undertaking market related publicity 
campaigns including AdvertisementN, 
brochures, catalogues etc.

4. Fimmcial Assistance to Central To assist ccntral Corporations to open and
Corporations for opening and renovate sales outlets.
'^novation of sales outlets

5. Financial Assistance to State To assist State handicrafts Development
Handicrafts Colorations and Corporations and Apex Cooperatives to
Apex Cooperative Societies open and renovate sales outlets.
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SI. Name o f the Scheme Objectives
No-

2 3

6. Industrial Cooperat’ves To assist industrial Cooperatives in 
Development and^Marketlng of handi­
crafts. "

7. Share participation in Central To strengthen to equity base of organisa- 
State Handicrafts Corporations tions engaged in marketing of handicrafts, 
and Marketing Cooperative
Societies.

8. Marketmg and Service Exten- To provide marketing and other services
sion Centres and other mar- to craftsmen, specially, in craft concentra- 
keting programmes. tion areas.

9. Design and Technical 
Development

1. To assist the craftsmen in developing 
designs, both by identifying traditional 
styles and innovating new ones and for 
marketability.

2. To provide appropriate Technological 
input.

10. Common Facility Centre/Raw To help the Craftsman to obtain law
Material Depot materials and facilities for procuring/

fimshing at reasonable rates.
11. Training To develop upgrade skills and impart

training both in high demand/export ori­
ented crafts and in dying crafts.

12. Assistance to States for Coop. To strengthen Cooperatives in handicrafts. 
Societies for handicrafts
workers.

13. Export Promotion/Regulation To promote export of handicrafts.

14. Welfare and other Activities To augment security/confidence of the 
ciaftsman both in terms of recognising 
his merit and ensuing financial security 
inoldage/infirmity.

Tackling water logging by S d ^ f i c  
Mettiods

4473. SHRI P. NARSA REDDY: 
Will the Minister of WATER RE­
SOURCES be pleased to state:

(a) whether any proposal to tackle 
water logging problem by latest Scien­
tific way is under consideration of 
Government; and.

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND CXX)PERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):
(a) Yes. Sir,

(b) The problem of waterlogging in 
the irrigation commands is proposed 
to be handled through Central Sche­
mes under VIII Plan. This will in­
clude carrying out of surveys and in- 
vestigations, preparation of plai» and
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designs for drainage, within selected 
irrigation projects. Under Ctentrally 
sponsored Oomtnand Area Pro­
gramme. progress Is also being made 
in the construction of field drains, 
along with conjunctive use of surface 
and ground watw and lining of water 
conveyance systems.

Regnlarisatimi iA potchase/mle of 
lease-bold Land

4474. SHRI KAMAL NATH: Will 
the Minister of URBAN DEVELOP­
MENT be pleased to state;

(a) whether Government have re­
ceived any representation regarding 
purchaw and sale of lease-hold land 
belonging to Gx>perative Societies 
under DDA Scheme of regularising 
sale of such properties to die Power 
of Attorney holders after recovering 
nominal share of unearned increase 
in land value; and

(b) if so. the reaction of Govern­
ment thereto?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) No. Sir.

(b) Question does not arise.

Snbmeiseace of YiU^es doe to
Constmction of Upper Indnivati 

Project
4475, SHRI D. AMAT: Will the 

Minister of WATER RESOURCES 
be pleased to state;

(a) the number of villages likely 
to be submerged due to the construc­
tion of Upper Tndravati Dam Project 
in Orissa;

(b) whether any survey was con­
ducted to find out the number of 
families likely to be affected by the 
submergence; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATKW 
IN THE MINISTRY OF AORI-

5-4tS»/ND/«

CULTURE (SHRI NTTISH KU­
MAR): (a) 65 fiiay and 30 pattiaUy.

(b) Yes. Sir,

-(c) The number of affected families 
works out to 3.725 consisting of about 
16.050 persons. Out of Aese 538 
families belong to Scheduled Castes 
while 1,630 to Scheduled Tribes.

Export Deal ot CCI

4476, SHRI M. V. CHANDRA- 
SHEKARA MURTHY; Will the Mi­
nister of TEXTILES be pleased to 
refer to the reply given on 14th March. 
1990 to the Unstarred Question No. 
3M regarding export deal of CCI 
and State;

(a) whether the examination of the 
report has been completed;

(b) if so. the details thereof; and

(c) the steps being taken to com­
plete the examination and to take 
stern action against all those found 
guilty?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SARAD YADAV); (a) No. Sir.

(b) and (c) The report of the CBI 
is under examination as per instruc­
tions issued by Deptt. of Personnel 
and Training in consultation with 
the Central Vigilance Commission.

Edible Gib to Andhta PiadeA

4477. SHRI RAJAMOHANA 
REDDY: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased 
to state:

(a) whether Andhra Pradesh has 
urged Union Government to supply 
additional quantity of edible oils to 
the State so as to bring down the 
high prices of oil;

(b) if 80. the details thereof; and

(c) the action taken thereon?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL); (a) to (c) The 
Government of Andhra Pradesh urged 
in June, 1990 to increase the alloca­
tion of edible oils to the State to the 
level of 7,900 MTs per month. Allo­
cation to the State was increased from 
5000 MTs in June, 1990 to 6500 MTs 
in July, 1990. The allocation has 
further been increased to 8000 MTs 
in August, 1990 and the .same level 
has maintained for the month 
of September, 1990.

Qoarten baUt for Iron, MangaiwM; 
and C^ome Mine Workers with 
Assistance from Welfare Cess Fund

4478. SHRI LOKANATH CHOII- 
DHARY: Will the Minister of LAB­
OUR be pleased to state:

(a) the details of various Housing 
Schemes for Iron, Manganese and 
Chrome Ore Mine Workers in Orissa 
for which assistance is provided from 
the Welfare Cess Fund.

(b) the amount of assistance/sub­
sidy given to the mine owners foi 
construction of quarters; and

(c) the number of quarters or tene­
ments constructed for these v/otkers 
in Orissa as at present?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): fa) Under the
Iron Ore Mines. Manganese Ore 
Mines and Chrome Ore Mines Lab­
our Welfare Fund, the following four 
housing .schemes are being imple­
mented:—

(i) Type I Housing Scheme: An 
amount of Rs. 10.000 or 75% 
of the actual co.st plus develop­
ment charges upto Rs. 1.5(K) 
per tenement are pi<id as sub­
sidy to the mine managements 
by the Labour Welfare Orga­
nisation for construction of 
houses for the workers.

<il) Type II  Hcnising Scheme: An 
amount of Rs. 20,000 or 75% 
of actuiil cost plus (fevelctmient

charges upto Rs. 2.250 per tene­
ment are paid as subsidy to 
mine managements for cons­
truction of houses for their 
workers.

(iii) Build Your Own House Sche­
me (BYOHS): An amount of
Rs. 1,000 as subsidy and Rs.
4.000 as loan is paid to a wor­
ker for construction of house 
on a plot owned by him. The 
loan is interest free and reco­
verable in 9 years in monthly 
instalments. An additional 
subsidy of Rs. 1,000 is also 
given to those workers who 
adopt small family norms.

(iv) Group Housing Scheme: A
registered Co-operative Group 
Housing Society having at least 
50 eligible workers as mem­
bers is given a subsidy of Rs.
1.000 and loan of Rs. 4 000 per 
house for construction of hou­
ses for its members. The loan 
is recoverable over a period 
not exceeding 9 years.

(b) Under Type-I Housing Scheme 
and Type-11 Housing Schcmc the 
amount of assistance/subsidy released 
to the mine owners is Rs. 71.88.622 
and Rs. 66.57.169 respeclively.

(c) The number of houses sanctio­
ned under Type-I Housing Scheme. 
Type-ll Housing Scheme and Build 
Your Own House Schemc arc 1470, 
1190 and 34 respectively.

Ongoing Central Schcmes in Tribal 
Developnienf Blocks

4479. SHRI SUKHENDRA 
SINGH: Will the Minister of WEL­
FARE be pleased to state:

(a) the number of Tribal Develop­
ment ’Blocks in the country Slate- 
wise:

(b) the details of the Ongoing Cen­
tral Development Schcmes in these 
blocks; and

(c) the progress made therein dur­
ing the Seventh Five Year Plan?
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THE  MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) There arc
640 fully covered and 318 partly co­
vered Blocks in the Tribal Sub-Pton 
(TSP) area in the country. Statewise 
break-up is given in the Statement L
, (b) and (c) The details of {.ome of 

the Centrally Sponsored and Central 
Sector Schemes presently in opera­
tion in the TSP areas and progress 
made thereunder during the Seventh 
Plan are given in the Statement II.

STATEMENT I
Di'Vc'lopmenl Blocks Fully I Partly 

covvrcd under TSP

SI.
No.

SlatdV.T. No. of Blocks 
Fully Partly 
covered covered

1 2 3 4
1. Andhra 

Pradesh 27 32
2. Assam 2 53
3. Bihar 112

1 2 3 4

4. Gujai at 64
5. Himachal

Pradesh 7
6. Karnataka 23
7. Kerala , , 25
8. Madhya

Pradesh 181 44
9. Maharashtra 50 22

10. Manipur 20
11. Orissa 118
12. Rajasthan 22 1
13. Tamil Nadu 4
14. Tripura 4 13
15. Uttai Pradesh 1
16. West Bengal 3 111*
17. A <£ N Inlands 2 • •
18. Duman & Diu 1 « •

Total 640 318

*Provisional

SI.
No.

STATEMENT II

DctiiiLs oj .some important centrally sponsoredjcentral sector .schemes for
Scheduled Tribes

Name of the
Ministryj
Department

Name oJ the Scheme PhysicaljFinancial progress
during the VII Plan period

1. Ministry of Wdjare
(I) Department of 

Welfare
Special Central An amount of Rs. 847.00 crores 
Assistance for Tiibal was released to 19 States/UTs 
Sub-Plan as Special Central Assistance

for Tribal Sub-Plan.
Hostels for Scheduled 429 hostels with capacity of 
Tribe Girls 18296 inmates were sanctioned

and central share of grant-in- 
aid amounting to Rs. 823.34 
lakhs was released to State 
Governmeots/UTs.

Grant-in-aid to Rs. 480.48 lakhs were released
Voluntary Organisa- to voluntary Organisations as 
tions grant-in-aid for various pro­

grammes intended for direct
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SI. Name o f the Name o f the Scheme Physical/Financial progress dur- 
No. Ministry! ing the VU Plan period

Department

benefit to Scheduled Tribes, such 
as, Balwadis, creches, schools, 
hostels, production*cum>Trai> 
ning Centres, medical facilities 
etc.

Post-Matric Scholar­
ships for Scheduled 
Castes/Tribes

A sum of Rs. 6119'37 lakhs 
was released as Central Assistan­
ce under the Scheme to the 
Scheduled Tribe students.

(ii) Department of Integrated Child 
Women & Child Development Scheme 
Development

The Scheme is sanctioned on 
block basis and tribal blocks are 
given priority. In tribal areas, 
an ‘Anganwadi’ can be set up 
for "̂ 00 population as against 
1000 population in other areai>. 
The coverage achieved by ICDS 
in Tribal Blocks was 5.29 lakh 
women, 28.73 lakh children and 
pre-school education for 14.49 
lakh children.

2. Ministry o f Agriculture

Department of Rural Pilot Project for 
Development control of shift

cultivation

Operating in 9 States,the scheme 
aims at diverting the shifting 
cultivators to settled cultiva­
tion. The scheme is likely 
to continue till 1991-92 and pro­
poses to cover 25,000 families. 
The budget Provision for 7th 
Plan was Rs. 45 crores.

Deptt. of Rural 
Development

Indira Awas Vojana From 1985-86 till December 
1988, 5,78,673 units were sanc­
tioned at a cost of Rs. 589.36 
crores and 4,27,425 units were 
constructed at a cost of Rs. 
425.48 crores in this period 
for SCs & STs and freed bonded 
labourers.

3. Ministry of Food 
and Civil Supplies 
(Department of 
Food)

Scheme of supply of From December, 1985, when the
foodgrains at sub- scheme was started till August,

1988, 55.77 lakh tonnes of 
foodgrains were released to 
States/UTs concerned for 
distributioa at subsidized rates.

sidized rates in TSP 
Areas and in tribal 
majority States.
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SI.
No.

Name o f the
Ministryl
Department

Name o f the Scheme Physical!FUumcial progress 
during the VII Plan period

4. Ministry of Environ- Raising Plantations 
mcnt & Forests of Minor Forest

Produce including 
medicinal plants.

The Scheme was sanctioned in 
February, 1988 and an amount 
of Rs. 5.00 crores was provided 
for the remaining period of the 
VII Plan.

5, Deptt. of Rural Integrated Rural
Development Development

Programmes.

6. Ministry of Health Health facilities in 
& Family Welfare tribal Areas.

From 1985-86 to 1988-89, 
18,62,977 famiUes belonging to 
ST’s were assisted under IRDP. 
Under TRYSEM, 3,07,996 
youths belonging to SC/ST’s 
were trained dunag the above 
period.

At the end of 1987-88, the 
average population covered in 
tribal areas and non-tnbal 
areas was as under:—

Type oj Institution Population coverage per institution

Primary Health 
Centres

53,000 (in non- 37,000 (in
tribal area) tribal area)

Sub-Centres 6,800 (—Do—) 5,300(—Do—)

[Translation}

Meeting on Shariag of Yunona 
Wnten

In TSP Areas there were 469 
Ayurvedic dispensaries, 41 
Ayurvedic Hospitals and 97 
Homeopathic dispensaries lun- 
ctioning at the end of 1987-88. 
Out of 26 districts fully cove­
red by ITDPs and 100 partly 
covered by ITDPs, 16 fully 
covered distticts and 61 
paitly covered districts have 
been brought under the 
Universal Immuiiisation Pro­
gramme.

(a) whether Central Water Com­
mission had convened a meeting of 
the Basin States in December, 1989;

(b) if so, the decision taken in this*4480. SHRI GIRDHARILAL
BHARGAVA* Will the Munster of f^uarrfinir wAier distributionWATER RESOURCES be pleased regarding water uistriDution
to state: Yamuna river;



(c) whether Chief Minister of Raj- rity amount in the form of Bank Gua-
asthan has repeated the demand to rantee before issue of Registration
make available Yamuna water to the Certificate, as per the following
State; and scale:—
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(d) the time by which Yamuna 
water? would be made available to 
Rajasthan?

THE MlNISfER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR): (a) Yes. Sir.

(b) After the meeting, a draft ag- 
rsement on sharing of Yamuna waters 
was circulated to the concerned State 
Governments for comments.

(c) and (d) Some part of monsoon 
flows of Yamuna are already avail­
able to Rajasthan from Okhla. The 
Chief Minister. Rajasthan, has made 
requests for a early final view on the 
distribution of Yamuna waters.

Ao. o f Persons Amuunt 
o f Bank 

(luarantee
Ri. 

1 lakh

3 lakh

4 laklj

5 lakh

(1) uplo 100 

(iO 101 to 000

(iii) 601 to 1000

(iv) 1001 and above

(b) No. Sir.

(c) and (d) Does not arise.

F'unds for Badanaila Medium Irriga* 
tion Project of Orissa

[Englhh]

Withdrawal of Security Deposit by 
Recniitmeiit Agencies

4481. SHRI PARASRAM
BHARDWAJ: Will the Mini.ster.of 
LABOUR be pleased to state:

(a) whether recruitment agencies 
engaged in sending persons abroad 
arc required to deposit security 
amount and if so, the amount requir­
ed to be deposited by them;

(b) whether some such agencies 
have been allowed to make recruit­
ment even though they have with­
drawn their security deposit;

(c) whether any enquiry has been 
conducted in this regard; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) Recruiting
Agents, engaged in sending prsons 
abroad, are required to deposit secu*

4482. SHRI GIRIDHAR GO- 
MANGO: Will the Minister of
WATER RESOURCES be pleased 
to state:

(a) whether the World Bank loan 
is not available for Badanaila medium 
irrigation project of Orissa Irom the 
current financial year; and

(b) if .so, the steps being taken to 
mobilise the resources for the same?

IHE MINISIER OI‘ SI ATE IN 
I HE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI­
CULTURE (SHRI N inSH  KU­
MAR): (a) The World Bank assis­
tance was available for implementa­
tion of Badanaila medium irrigation 
project in Orissa till 31st March, 1988 
under Orissa. Irr^ tion-ll Project. 
This project is now closed.

(b) N proposal lias 1)cen received 
from the State Govjemment for fur­
ther World Bank assistance to this 
Project.



[Trmslation]
Funds for Urban Devdopmcnt.
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World Bmk Aid for Upper Krishna 
Project

4483. SHRI JANARDH^NA POO- 
JARY: Will the Minister of WATER 
RESOURCES be pleased to state:

(a) the details of aid provided by 
the World Bank for Upper Krishna 
Project so far; and

(b) the details of the aid utilised 
for this purpose so far?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
m  THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR): (a) and (b) An amount of US 
V 325 million has been committed by 
the World Bank in June. 1989 for the 
implementation of Upper Krishna 
Phase II Project In Karnataka. The 
utilisation of aid till the end of 31st 
July. 1990 is US S 22.870 million.

4484. SHRI HARSHVARDHAN: 
Will the Minister of URBAN DEVE­
LOPMENT be pleased to state:

(a) the amount provided by Gov­
ernment to each State for urban deve­
lopment during the last three financial 
years; year-wise and scheme-wise and

(b) the criteria prescribed therefor 
and whether the amount is prwided 
on the basis of urban population of 
the State?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) A state­
ment containing the information, re­
garding funds released and the basis 
therefor during the last three years 
under Urban Development Central 
and Centrally sponsored Plan Sche­
mes and Special Central assistance 
granted to State Governments for 
Urban Development is given below:

STATEMENT

I. Name of the Scheme : Urban Basic Services Programme

(a) Funds released during the last three financial vear<! (Rs. in lakhs)

SI.
No.

Name o f the State/UT Fundi provided

1987-88 1988-89 1989-90

1. Andhra Pradesh 13.60 11.80 11.80

2. Bihar 6 80 7.60

3. Delhi (U.T.) 3.00 6.70 3.00

4. J & K 2.00 2.10 2.40

5. Meghalaya 5.20

6. Orissa 20.18 23.81 17.20

7, Punjab 3.00 5.70 9.10

8. West Bengal 2.00 2.30

■ 9. ,, Assam i . . 3.40 3.40

10. U.P. 2.85 4.00

11. Karnataka . . 3.70 7.80
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(Rs. in lakhs)

72

SI. Name of the State/U-T Funds Provided
No. 1987-88 1988-89 1989-90

12. Kerala 11.76 7.50
13. Rajasthan 5.60 6.50
14. Himachal Pradesh 2.00 2.00
15. Tripura 3.20 1.60
16. Madhya Pradesh 3.20 3.20
17. Haryana 3.00
18. Pondicheriy (UT) 1.00
19. Manipur 1.975
20. Gujarat 10.90
21. Tamil Nadu 3.00

(b) The amount released to various States and Union Territories was in 
proportion to the size of the slum population in each town in the State.

II. Name of the Scheme : Integrated Development of Small and Medium
Tovms (IDSMT)

(a) Funds released during the last three financial year's

State 1987-88 1988-89 1989-90
1. Andhra Pradesh 108.70 61.50 83.09
2. Assam 10.00 59.50 59.50
3. Bihar 106.35 75.95 129.08
4. Goa
5. Gujarat 103.13 191.60 59.50
6. Haryana 76.00 86.50
7. Himachal Pradesh 1.70 . .

8. Jammu & Kashmir 28.00 8.00 1.82
9. Karnataka 110.31 180.44 52.57

10. Kerala 66.43 61.25 5.00
11. Madhya Pradesh 62.00 130.32 182.23
12. Maharashtra 120,51 ’ 110.63 125.25
13. Manipur 47.00 , . • «

14. Meghalaya * • 46.00 63.50
15. Mizoram 73.00 3.50
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(a) Funds released during the lost three financial years Contd. Rs. in lakhs

1 2 3 4 5

16. Nagaland 24.00 24.00
17. Orissa 36.00 71.00 68.00
18. Punjab 80.28 46.00 89.64
19. Rajasthan 80.00 36.00 89.75
20. Sikkim 10.00 20.00 29.75
21. Tamil Nadu 208.01 64.29 248.62
22. Tripura 20.00 27.00 20.00
23. Uttar Pradesh 134.17 195.02 44.00
24. West Bengal 139.50 110.06 82.69
25. Pondicherry 30.00 25.00 23.75
26. A d  N IsUnds 1.77 . . , ,

27. Dadra & Nagar Haveli 23.23 23.23 23.75

(b) The Central assistance for this project is released on the basis of the 
progress of the projects in different States. The selection of the number of 
towns in each State was made on the basis of the ratio of the population living 
in small and medium towns to the national figure.

III. Name of the Scheme : Neiiru Rozgar Yojana

(a) Funds releawd during the year 1989-90 (Rupees in Lakhs)

SI. Name of the States/Union Territories Urban Housing
No. Micro & Shelter

Enterprises, Upgrada-
Urban Wage tion
Employment
anaAaminis-
trative and
operational
Expenses

1 2 3 4

1. Andhra Pradesh 796.55 259.07

2. Bihar 867.03 229.72

3. Giyarat 760.32 126.54

4. Haryana 163.49 35.05

5. Karnataka 761.53 220.85

6. Kerala 323.74 99.18

7. Madhya Pradesh 1166.50 234.84

«-4LSS/ND/91



75 fVritten Answers SEPTEMBER 5,1990

(a) Funds released during the year 1989-90 —Contd,
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{Rupees in Lakhs^

1 2 3 4

8. Maharashtra 922.03 233.41

9. Orissa 238.55 66.12

10. Punjab 280.65 68.11

11. Rajasthan 598.60 134.81

12. Tamil Nadu 813.15 270.47

13. Uttar Pradesh 2338.84 576.55

14. West Bengal 632.81 206.92

15. Goa 34.91 5.14

16. Arunachal Pradesh 28.12 0.60

17. Assam 181.87 31,07

18. Himachal Pradesh 90.90 2.03

19. Jammu d  Kashmir 102.24 13.‘>7

20. Manipur 63.33 3.71

21. Meghalaya 30.78 0.60

22. Mizoram 34.85 2.03

23. Sikkim 34.73 0 60

24. Tripura 55.98 3.13

25. Nagaland 37.72 2.01

26. Andaman & Nicobar Islands 10.72 0.58

27. Chandigarh 24.26 7.13

28. Dadra & Nagar Haveli 8.02 0.30

29. Daman <£ Diu 16.26 0.30
30. Lakshadweep 18.36 0.30
31. Pondicherry 36.06 5.14
32. Delhi 52.04 9.70

The NRY was launched in the country in October, 1989. The funds in 
Col. 3 pertain to the schemes of UMD, UWE and A dcCE and have been provided 
to the State Governments/Union Territories, Funds for H<tSU are shown in 
Col. 4. These have been placed with HUDCO for distribution on the basis of 
schemes approved by it.

(b) The share of eacli State has been worked out taking into account th® 
urban population of each State as per 1981 Census and incidence of poverty as 
per N ss 38th Round.
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IV. Name of Special Grant to the 
the Schcme; Government of Maha­

rashtra to solve the 
acute problems of hous­
ing and slums in Bom­
bay.

(■a) Funds released during the last 
three financial years, to the Govern­
ment of Maharashtra.

Year Amount 
Released 
{Rs. in 
crores)

1986-87 10.00
1987-88 20.00
1988-89 20.00
1989-90 25.00

(b) The special grant was sanction­
ed to meet the acute problems ot 
Bombay by the former Prime Minis­
ter.

V. Name of Grant for Develop- 
Ihe scheme; ment of Displaced 

pensons' Colonics in 
West Bengal.

(a) Funds released to the Government 
of Wcsi Bengal during the last three 
Financial years.

SI. Year Amount
No. Released

(Rs. Ill
Lakhs)

1. 1987-88 25.00
2. 1988-89 16.00
3. 1989-90 20.00

(b) The funds were released on the 
basis of the Progress reports about 
development of plots by the Govern­
ment of West B ^ a l .

VI. Besides the above releases from 
the Centre to the State Governments, 
on the recommendations of tlie Ninth 
Finance Commission one-time grant 
of Rs, 50.00 crores each to the Gov­
ernments of Maharashtra and West 
Bengal was released during the fin­
ancial year 1989*90 for slum clearance, 
environmental improvement of slums 
and provisions of basic amenities in 
the cities of Bombay and Calcutta 
respectively.

[English]
Survey Regaiding Disabled Children 

in Rural Areas and their 
Rehabilitation

4485. SHRI HARISH PAL: Will 
the Minister of WELFARE be plea­
sed to state:

(a) whether any survey has been 
conducted to find out the number of 
disabled children in the rural areas 
of the country particularly in the 
State of Uttar Pradesh;

(b) if so. the details thereof along- 
with nature of their disabilities;

(c) the details of the existing faci­
lities, if any provided in the rural 
areas particularly in the Western UP 
for the rehabilitation of the disabled 
children; and

(d) what steps Government have 
taken to provide more facilities and 
to set up specialised institutions in 
the rural areas to rehabilitate the dis­
abled and handicapped children?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) Yes. please.

(b) According to survey conducted 
by the National Sample Survey Orga­
nisation in 1981, the estimate num­
ber (per 1,00,000) of children having 
visual, hearings, speech and locomo­
tor disabilities in rural areas in the 
country and U.P. is indicated below:

Visual Hearing Speech Locomotor

All India 
U.P.

0-4

42

5-14

~ 66
72'

5-14

284

5-14

TTT
410

0-4

4 ^
451

5-14

676
709
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(c) and (d) A number of program­
mes and schemes are being imple* 
mented by the Government for reha­
bilitation of the disabled including 
children. Details are given in the 
statement given below.

STATEMENT
The primary responsibility for the 

welfare and upliftment of the handi­
capped rests with the State Govts. 
However, in its coordinating and pace- 
setting role, the Centre has been as­
sisting the State Governments as well 
as the voluntary organisation in pro­
grammes designed for rehabilitation 
of the handicapped. The Central 
Government has set up the following
4 National Institutes as a ^ x  level 
Oi^anisations in their respective areas 
of disability;—

(1) National Institute for the Vis­
ually Handicapped, Dehradun.

(2) National Institute for the Or- 
thopaedically Handicapped. 
Calcutta.

(3) Ali Yavar Jung National Ins­
titute for the Hearing Handi­
capped, Bombay.

(4) National Institute for the Men­
tally Handicapped, Secunde­
rabad.

In addition to these the following 
two Institutions have been set up 
primarily as service institutions for 
providing general services to the han­
dicapped person:—

(1) Institute for the Physically 
Handicapped, New Delhi.

(2) National Institute of Rehabili­
tation. Training & Research, 
Olapur, Orissa.

The Central Govt, is implementing 
the following pro^ammes for the edu­
cation & rehabilitation on the handi­
capped:—
2. Scheme of Assistcmce to Organisa­

tions for the Disabled Persons

Under this scheme, grant-in-aid is 
provided to the organisations working

for the welfare of disabled persons. 
Upto 90% financial assistance is given 
to such voluntary organisations who 
provide education, training and re­
habilitation facilities to disabled per­
sons.

Assistance under the scheme is 
provided for developing services for
(i) detection, intervention of primary 
natures. |M:evention of disaibility. (ii) 
education and/or training (iii) Raha- 
WUtation-physical, Psychologioal, 
social and economic.

3. Scheme of Assistance to Disabled 
Person for Purchase I Fitting oj Aids I 

Appliances
Under this scheme ^ n t s  are given 

to voluntary organisations for provid­
ing aids & appliances whose value 
ranges between Rs. 23 and Rs. 3600 
to disabled persons (i) free of cost if 
their income is less than Rs. 1200 ^ r  
month and (ii) at 50% cost if the in­
come ranges between Rs. 1201 to 
Rs. 2500 per month. This scheme is 
implemented through voluntary agen­
cies spread all over the country.

Under the scheme, aids & appli­
ances are provided to the visually 
handicapped, hearing handicapped and 
orthopaedically handicapped.

4. Scholarships for tfie Disabled 
Persons

Government of India have a scheme 
for providing scholarships to physi­
cally handicapped students, including 
the blind, for pursuing education from 
Class IX onwards. Scholarships are 
also provided for technical and profes­
sional training, correspondmce courses 
of study and on-the-job tnainmg to 
the handicapped. In addition to the 
scholarship, which varies depending 
on the courses of study, for day scho­
lars and hostdlers. readers' allowance 
to the blind is also given.

5. Integrated Education of 
Children

The scheme movides for 100% 9a- 
sistance from Central Govermneat to
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the State Qovemment/UT Admini­
strations for Edtication of the Handi* 
ca|>ped Children in common schools.

6. District Rehabilitation Cemres

The scheme of District Rehabilita­
tion Centres was launched on a pilot 
basis. Through these centres, efforts 
are made to provide comprehensive 
and coordinated services, including 
vocational rehabilitation, to the dis­
abled population, in the rural areas. 
So far 11 District Rehabilitation Cen­
tres have been set up across the coun­
try.

7. The following organisations 
working for the welfare of disabled 
were given grant in U.P. under the 
scheme of Assistance to Organisations 
for disabled persons during 1989-90.

(1) Pragnarain Mook Badhir 
Vidyalaya Samiti, Sasni Gate, 
Aligarh.

(2) Deaf & Dumb School, 221 
Ashok Path, Sadan. Meerut.

(3) Netaji Subash Vid 
dir, Mangoli. 
Rampur.

aya Man- 
Shahabad,

(4) Sur Smarak Mandal, E-113, 
Kamaia Nagar, Agra.

(5) National Association for the 
Blind, Aligarh.

(6) Ajar I%am Mahila Ashram 
Trust, Haridwar.

F a  RcfioiMd Oflke, HydccaiNid
4486. SHRI M. BAGA REDDY: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to 
state:

(a) whether the Regional Office of 
the Food Cbrporation of India. Hy­
derabad is housed in a private acco­
modation and F.CI. is paying exorbi­
tant rm t;

(b) if so, the amount of rent being 
paid by the Food Corporation of India 
during the last three years;

(c) whether the F.C.I. authorities 
pro^se  to set up their ovm office in 
Hyderabad; if so. the details therefor; 
and

(d) the steps being taken by FCl in 
this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
aVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) The Regional 
Office of the Food Corporation of 
India at Hyderabad is housed in “Pro­
gressive Tower”, which is a private 
building. The rent per sq. ft. p ^  by 
the Corporation is within the ceiling 
rate fix^  for Metropolitan Cities.

(b) Rent paid during the last three 
years is as under:

February 1987 
to Januaiy 1988

February 1988 
to January 1989

February 1989 
to January 1990

Rs.

15-70 lakhs 

15-70 lakhs 

15*70 lakhs

(c) and (d) The Corporation is 
examining the proposal for purchase 
of office accommodation for Regional 
Office, Hyderabad in the Office Com­
plex, being constructed by Hyderabad 
Agricultural Cooperative Association 
of Andhra Pradesh.

Promotimi to ISM Physirians
4487. DR. DEBI PROSAD 

PAL:
SHRI SARJU PRASAD 

SAROJ:
SHRI A. ASOKARAJ:
SHRI SHANTILAL PURU- 

SHOTHAMDAS PATEL:
Will the Minister of HEALTH 

AND FAMILY WELFARE be pleas­
ed to state:

(a) whether there is any proposal 
for creation/upgradation of the post
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of the physicians under Indian System 
of Medicine and Homoeopathy work­
ing the CGHS dispensaries for provid­
ing them promotional avenue: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD); (a) and (b) 
A proposal for upgradation/creation 
of certain posts of I.S.M. and Homo­
eopathy Physicians is under considera­
tion for providing them promotional 
avenues. The details are being work­
ed out.

Oil palm factory in Keiaia
4488. SHRI KODIKKUNNIL

SURESH: Will the Minister of
FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whether Union Government pro­
pose to grant Letter of Intent/Indus­
trial Licence for starting oil palm fac­
tory in Kerala: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUNJAN PATEL): <a) No applica­
tion for starting oil palm factory in 
Kerala has been received by us.

(b) Does not arise.

Delhi Socnl Welfare Advisory Board
4489. SHRI GOVINDA CHAN­

DRA MUNDA: Will the Minister
of WELFARE be pleased to state:

(a) whether Delhi Social Welfare 
Advisory Board and Central Social

Welfare Board sanction grants to 
those organisation who are also receiv­
ing foreign aids;

(b> il so, the names of the organisa­
tions and amount sanctioned to them 
during last three year.s 1987-88. 1988- 
89 and 1989-90; and

(c> what steps Government pro­
pose to avoid duplication of grants for 
the same purpose?

I HE DEPUIY MINISTER IN 
THE DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT IN 
IH E  MINISTRY OF WELFARE 
(SHRIM AII USHA SINHA): (a) 
Yes, Sir. A few organisations aided 
by the Delhi Social Welfare Advisory 
Board and Central Social Welfare 
Board in Delhi are receiving foreign 
aid for different purposes.

(b) A statement is given below.

(c) The Institutions were not sanc­
tioned grants for the purpose for 
which they were receiving foreign aid. 
Before sanctioning a grant for a speci- 
lic purpose, it is ensured that the insti- 
tiilions do not receive any other assis­
tance for the same purpose through 
the following procedure:

<i) Audited statement of accounts 
for the past two/three years 
are scrutinised before sanc­
tion of grant.

(ii) ln*titutions have to furnish 
det:iils of assistance received 
from other sources alongwith 
their applications for assist­
ance and if they are found to 
have received any financial 
assistance for the same pur­
pose, they are not considered 
eligible for gants.

STATEMENl'

SI. Name o f t/je 
No. Institution

Programme assisted Amount sanctioned

1987-88 1988-89 1989-90

1. Mobile Creches,
D-12 Area Sector-4.

(a) Crochcs 5,78,100 6,04,450 6,30.750
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STATEMENT

SI
No.

Name o f llie 
Institution

Programme assisted Arrowit sanctioned

1987-88 1988-89 1989-90

Raja Bazar 
(Near Oolc Market) 
New Delhi.

2. Young women’*! 
Christian
Association of India

3. Prerana Asiociate 
(CEDPA) A-40 
Hauz Khas,
New Delhi.

4. Amar Jyoti 
Charitable Trust

(b) Holiday Camp

Family
Counselling
Centres

Awareness
Generation
Projects

(a) Nutrition

10,400 10,400

28,880 42,240 43,008

24,000 .. 20,000

22,950 22,950 38,250

(b) General Granl-in 3,000 
aid

5,000

Grabbing of DeHii Deveiopnient 
Authorby Land in Tuglilakabad

4490. SHRI R. M. BHOYE: Will 
the Minister of URBAN DEVFXOP- 
MENT be pleased to state:

(a) whether some land of the Delhi 
Development Authority in Tughla- 
kabad Extension, Okhla, New Delhi 
has been grabbed;

(b) if so, the details thereof; and

(c) the steps taken or proposed by 
Government in this regard?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MAR AN): (a) to (c) Delhi
Development Authority has reported 
that 53 acres of its land at Tughla- 
kabad Extension is under encroach­
ment. Out of this. 37 acres of land is 
under stay orders from various Courts. 
About the remaining 16 acres of land, 
Delhi Development Authority has re­
ported that action is being taken under 
the Delhi Development Act.

ffudco plan for more bouses

4491. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR: 
Will the Minister of URBAN DEVE­
LOPMENT be pleased to state:

(a) whether the Housing and Urban 
Development Corporation Ltd. 
(HUE>CO) has drawn up any pro­
gramme to provide shelter to more 
people in the country;

(b) if so, the details of the schemes 
drawn up by HUDCO; and

(c) the amount of loan proposed to 
be given to the beneficiaries falling 
under different categories for building 
houses?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a> and (b) Yes.
Sir. For the current financial year. 
HUDCO proposes to sanction loans to 
the extent of Rs. 680 crores for 
various social housing schemes in rural 
and urban areas including land acqui­
sition schemes. Besides, as part of the 
Action Plan of the Government and 
under the Nehru Roigar Yojana
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HUDCX> would provide loan and sub* 
sidy to State agencies for schemes of 
N ip t  Shelter for footpath dwdlers 
and shelter upgradation for the urMn 
poor and low cost sanitation for the 
liberation of scavangers in SOO towns. 
In addition, HUDCX) is also support­
ing housing schemes for the victims of 
natural calamities, for handloom wea­
vers, Beedi workers and working 
women.

(c) During 1990-91, HUDCO pro­
poses to sanction loans to housing 
agencies for construction O'f houses for 
various categories as detailed below:

(Rs- inCrores)

EWS (Rural) 82.50

EWS (Urban) 82-50

LIG 137.50

MIG 137.50

HIG 110.00

Central Funds for Working Women's 
H otels in Kerala

4492. SHRI P. C. THOMAS; Will 
the Minister of WELFARE be pleas­
ed to state;

(a) the number of Woridi^ Wo* 
men’s Hostels in Kenala whidi are 
funded by Union Govemmeot;

(b) the number and name of such 
Hostels set up in Kottayam and Ema- 
kulam districts; and

<c) the amount allocaited to Kerala 
for current financial year for this pur­
pose?

THE DEPUTY MINISTER IN 
THE DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT IN 
THE MINISTRY OF WELFARE 
(SHRIMATl USHA SINHA): (a)
One hundred and two Hostels have 
been sanctioned in Kerala.

(b) A Statement is given below.

(c) No State-wise allocation of 
funds for Working Women Hostels is 
made in advance.

All project proposals for new work­
ing women’s hotels, which are receiv­
ed from the eligible organisations and 
are complete in all respects, and are 
duly recommended by the State Go­
vernments and Union Territory Admi­
nistrations. are considered by Govern­
ment for financial assistance, subject 
to the availability of funds.

STATEMENT

Working Women's Hostels sanctioned in Kottayam and Emakulam Districts of
Kerala

SI. Name of the Organisation 
No.

Location o f Working 
Women's Hostels

1, Nair Seivice Society, Changanacherry Kottayam District
2. Nazarath Ashramam, Othara, Kottayam. —Do.—
3. Santhi Social Welfare Mahila Samajam, 

Changanacherry —Do.—
4. Athura Seva Sangham, Kottayam. - D o . -
5. Pavithta Social Service Society, Karukkachal, 

Kottayam. —Do.—
6. Jaya Mahila Samajam, Kottayam. —D o .-
7. Young Women Christian Association, Kottayam —Do.—
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SI Name o f  the Organisation 
No.

Location o f Working 
Women’s Hostels

8. S.N.V. Samajam, Kottayam. Kottayam District

9. Rural Development Centre, Kurivaiangad,
Kottayam. —Do.—

10. Nair Service Society, Changanacherry. Ernakulam District

11. Muslim Women’s Association, Ernakulam. —Do—.

12. Athura Seva Sangham, Kottayam —Do.—

13. Kerala Working Women’s Welfare Society,
Trivandrum. —Do.—

14. Vengoor Vanitha Samajam, Angamaley.
Arunachalam. —Do.—

prremsktfion]
Contract System in CPWD

4493. DR. BENGALI SINGH: 
Will the Minister of URBAN 
DEVELOPMENT be pleaseJ to 
state;

(a) whether contract system is still 
existing in Central Public Works De­
partment; and

(b) if. so the reasons therefor?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) Majo­
rity of the construction works and 
some portion of the maintenance 
works are carried out by the CPWD 
through the contract system as all the 
works cannot be done departmentally.

TesCBe E:qport
4494. SHRI SHANTARAM 

POTDUKHE: WiU the Minister of 
TEXTILES be pleased to state;

(a) whether Oovemmeat have taken 
note of the fact that India’s burgeon­
ing textile exports to the U.S. marieet 
could be seriously affected the pro-

7--4LSS/ND/91

tcctionist legislation approved by &e 
Senate to limit the growth of textile 
imports to one per cent per yei'r;

(b) if so, the reaction of Govern­
ment thereto and its impact on coun­
try’s export of textiles and ready-made 
garments to the U.S.; and

(c) whether Government had moot­
ed this matter at the Uruguay Round 
of the General Agreement on Tariflb 
and Trade (GATT) meeting held in 
Geneva in July last and would con­
tinue to do so till the final round of 
these talks is completed?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a> and (b>
The Bill passed by the U.S. Senate 
has not yet become Law. If and when 
the Bill becomes a Law, Government 
will explore all possible avenues to 
protect its interests.

(c) The Indian delegation at the 
Uruguay Round has opposed along 
with other exporting countries of glo­
balisation of quotas which is part of 
the U.S. proposals and which is the 
main feature of the above US legisla­
tion.
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[Translation]

FCI Godowns in Kaiah
4495. SHRI A. VIJAYARAGHA- 

VAN; Wai the Minister of FOOD 
AND CIVIL SUPPLIES be pleased 
to state:

(a) whether Uaion Govemmrat 
plan to open new F.CI. godowns in 
Kerala;

(b) if so, the details thereof; and

(c) the details of existing godowns 
where capacity is proposed to be ex­
panded?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
a V IL  SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) to (c) In 
order to augment the present food- 
grain storage capacity of 5.25 lakh 
tonnes in Kerala, the Food Corpora­
tion of India is constructing addition­
al capacity up to 20.000 tonnes during 
1990-91 at the following places;

SI Centre 
No.

Capacity

1. Karunagapali 10,000

2. Thikkodi 5,000

3. Mavclikara 5.000

Total 20,000

Import of edible ofl by N R I

4496. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whether Government have recei­
ved any suggestion to allow the Non- 
Resident Indians to import edible oils; 
and

(b) if so, the details thereof and the 
action beine taken by Government in 
this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
a V IL  SUPPLIES (SHRI RAM

PUJAN PATEL): (a) and (b) A
suggestion has been received from the 
Govemmwit of Gujarat to consid^ 
the possibility of Non-Re»dent 
Indians being permitted to import 
edible oils if t h ^  are ready to supply 
the entire quantity to State Civil Sup­
plies C o^ra tions for supply throuf^i 
Public I^stribution Systm  at the same 
price as charged by State Trading 
Corporation (STC). At preswrt edible 
oil is a canalised item and its import 
is arranged only through State Trad­
ing Corporation.

English]

Hiring of Godowns bi Punjab
4497. SHRI KIRPAL SINGH: 

Will the Minister of FOOD AND 
CIVTL SUPPLIES be pleased to state’

(a) the details of godowns hired/ 
purchased by Food Corjwration of 
India in Punjab from private parties 
during the last three years;

(b) the criteria fixed by FCI for the 
purchase/hiring of these godowns;

(c) whether Government give pre­
ference to those who construct go­
downs after taking loans from the na­
tionalised banks:

(d) if so. the details thereof; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) There is no 
scheme in the Food Corporation of 
India for purchase of private parties* 
godowns. The details of godowns 
hired from private parties during the 
last three years In Punjab are being 
collected and will be laid on the 
Table of the House.

(b) Preference is given to hire Cen­
tral Warehousing Corporation/State 
Warehousing Corporation/State agen­
cies godowns where public funds are 
invested for construction of these go­
downs. Next priority is given for hir­
ing godowns built under ARDC 
scheme.
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(c) to (e) Ctodowns built by the pri­
vate parties with loan from the Na- 
tionafised Bank under the AiEUDC scbe> 
me used to be straightway hired by the 
Food Corporation of India for the 
guaranteed period. These godowns 
were dehired after the guaranteed 
period. For rehiring, private godowns 
get considered only after the Central 
Warehousing Corporation/State Ware­
housing CorporatiOTi/State Agencies 
godowns.

Minority Cmweiittation Districts

4498. SHRI A.K.A. ABDUL 
SAMAD: Will the Minister of WEL­
FARE be pleased to state:

(a) the criterion for the identifica­
tion of minority concentration 
district;

(b) the up-to-date list of such 
tricts; and

dis-

(c) the percentage of the total popu­
lation of each minority community in

the coimtry (1981) covered by these 
districts?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) The Program­
me of Action drawn up under the Na­
tional Policy on Education, 1986 and 
placed before the Parliament contains 
a list of 40 (now 41) miniority con­
centration districts which has been 
adopted for the implementation of 15 
Point Programme for Minority Wel­
fare.

(b) The list is given in the state­
ment given below.

(c) At national level, 5 religious
communities, namely, Muslims, Chris­
tians, Sikhs, Buddhists and Zorash- 
traians are considered as minorities 
for purposes of implementation of
15 Point Programme. The percent­
ages of these communities in these 
districts to their total population in 
the country (1981) are 6.71; 8.75;
1.91; 14.98 and 70.65, respectively.

STATEMENT

States Districts

Uttar Pradesh

West Bengal

1. Rampur
2. Bijnor

3. Moradabad
4. Sahaianpur
5. Muzalfarnagar

6. Meerut

7. *lahraich
8. Gonda

9. Ghaziabad

10. Pilibhit
11. Deoria

12. Barabanki
13. Basil
14. Murshidabad

15. Malda
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States Districts

West Bengal—Contd. 16. West Dinajpui
17. Birbhoom
18. Nadia
19. 24-Parganas—North
20. 24-Pa rga n a s—South
21. Cooch-Bihar
22. Howraii

KcraUi 23. Malappuram
24. Kozhikode
25. Cannanorc
26. Palghat
27. Wyanad

Bllu'r 28. Purnea
29. Katihar
30. Darbhanga

Karnataka 31. Bidar
32. Gulbarga
33. Bijapur

Maharashtra 34. Greater Bombay
35. Aurangabad

Andhra Pradesh 36. Hyderabad
37. Kurnool

Haryana' 38. Gutgaon
Madhya Pradesh 39. Bhopal
Rajasthan 40. Jaisalmer
Gujarat 41. Kachch

Allotment of Government Accommo­
dation

4499. SHRI NANDIYFXLAIAH: 
SHRI C.K. KUPPUSAMY;

Will the Minister of URBAN DE­
VELOPMENT be pleased to state:

(a) whether ad-hoc Government ac­
commodation sanctioned to Govern­

ment servants on out of turn basis 
during November. 1989 are yet to be 
allotted;

(b) if so. the details thereoî :̂ and

(c) the time by which the allot­
ments are likely to be made?
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THE MINISTER OF URBAN DE­
VELOPMENT (SHRI MURASOLI 
MARAN): (a) to (c) The old out of 
turo sanctions are being reviewed on 
the basis of representations received.

Increase in die Prices of Controlled 
Clothes

4500, SHRI GOPI NATH GAJA- 
PATHI: Will the Minister of TEX­
TILES be pleased to stats:

(a) whether Government are aware 
of the abnormal increase in the prices 
of the controlled clothes;

(b) whether it has adversely aifcci- 
ed the total sales of consumer turn­
over which has also indirectly hit the 
weaker sections:

(c) if so, the steps taken by Gov­
ernment to lower the prices of con­
trolled clothcs: and

(d) the details thereof?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) No, Sir. 
There has been no revision in con­
sumer prices of cotton varieties of 
controlled cloth being produced by 
National Textile Corporation mills 
after July-September, 1989 quarter 
and Polyester Cotton c»mtrolled cloth 
shirting after November, 1989.

(b) to (d) Do not arise.

Reservation of jobs for blinds in 
view of recent anmNOKenient by P.M. 

regarding reservation

4501. SHRI KALP NATH RAI: 
Will the Minister of WELFARE be 
pleased to state:

(a) whether the National Federation 
of the Blinds has expressed concern at 
the recent announcement made by the 
Prime Minister about 27 per ceiit re­
servation for backward classes in 
}ob«:

(b) if so, whether Government pro­
pose to remove their apprehension 
that Government would scrap the

existing reservation of 3 per cent 
quota in Government jobs for the dis­
abled and 1.5 per cent quota for ex- 
servicemen; and

(c) in view of the recent announce­
ment regarding reservation, the policy 
of Government in respcct of reserva­
tion in jobs of these two categories?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) Yes, Sir.

(b) and (c) There is no proposal 
to do away with the existing reserva­
tion for the disabled and ex-service­
men.

Blood Banks

4502. SHRI K. S. RAO; Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) the total number of blood banks 
in India:

(b) the criteria/guidelines for set­
ting up of a blood bank in a Hospital; 
and

(c) the total expenditure incurred 
in the management of blood banks 
viz. on establishment and miscel­
laneous expenditure etc.?

IH E  MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) There
are 1018 blood banks in the country.

(b) The criteria for setting up of a 
blood bank is laid down in Drugs 
and Cosmetics Rules, 1954. These 
rules specify inter-alia, the minimum 
area required for accommodation, 
types of equipment required for blood 
donor room, laboratory, emergency 
equipment and minimum technical 
staff required etc.. for a blood bank.

(c) Expenditure involved on the 
establishment and management of 
blood banks w.iuld depend upon 
the si7e and number of Wood units 
handled in a year.
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UtiJisationi of centra! aid nmder 
IDSMT stAeme in Kerala

4503. PROF. K. V. THOMAS: 
Will the Minister of URBAN DEVE­
LOPMENT be pleased to stale-

(a) the Central aid given for the 
development of Small and Medium 
towns in Kerala during the last three 
years under Integrated Development 
of Small and Medium Towns 
Schemes;

(b) whether the entire aid has been 
utili.sed:

(c) it not. the reasons therefor; and

(d) the names of towns in Kerala 
which arc proposed to be developed 
in the near future?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLl MARAN): (a) Under the
Schcnie of Integrated Development of 
Small and Medium Towns the Central 
assistance given for the development 
of Small and Medium towns in Kerala 
during the last three years is as 
under;—

1987-88 - -  Rs. 66.43 lakhs.
1988-89 - -  Rs. 61.25 lakhs.

1989-90 - -  Rs. 5.00 lakhs.

(b) and (c) The total central assis­
tance released to the State of Kerala 
during the 6th and 7th Five Year 
Plans is Ry. 574.83 lakhs. The cumu­
lative c pcnditure iipto December.
1989 as icported by the State Govern­
ment is Rs. 823.85 lakhs. This in­
cludes the amount released by the 
State Government for the projects.

(d> Inclusion of additional towns 
during the Xth Five Year Plan depends 
on the final outcome of the 8th Plan 
document.

Reservation in CGHS (LSMH)
4504. SHRI SHANTILAL PUR- 

SHOTT AMD AS PATEL: Will the
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government’s instruc­
tions aibout reservation of posts for 
Scheduled Castes/Scheduled T;ribes 
staff of Group C & D including tlie 
Doctors of Indian System of Medi­
cine & Homoeopathy under Central 
Government Health Scheme both in 
the matter of recruitment as well as 
promotions are being followed; and

(b) if so, the details of the promo­
tions to Scheduled Castes/Scheduled 
Tribes Group C & D staff of various 
designations including the Doctors of 
Indian System of Medicine and 
Homoeopathy under CGHS. Delhi and 
outside Delhi to higher posts during 
the last two years?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Yes,
Sir.

(b) The information is being collec­
ted and will be laid on tlie Table of 
the House.

[Tramlation]

Sabmergence of tillages on 
completion of Rajgbat project

4505. SHRI RAJENDRA AGNl- 
HOTRl; Will the Minister of 
WATER RESOURCES be pleased 
to state:

(a) the total area and number of 
villages of Uttar Pradesh and Madhya 
Pradesh likely to submerge in water 
on completion of Rajghat Project;

(b) whether Government have taken 
any steps for the rehabilitation of the 
di.splaced people;

(c) if so, the details thereof; and
(d) whether Government have re­

leased funds to Uttar Pradesh and 
Madhya Pradesh for the purpose?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTtlY OF AGRICUL­
TURE (SHRI NITISH KUMAR):
(a) 24531 hectares from 69 villages.



101 Written Answers BHADRA 14, 1912 (SAKA) Written Answers 102

(b) and (c) Upto June, 1990 land 
acquisition has been completed in 
17057 hectares from 44 villages and 
rehabilitation grant has been paid in 
33 out of 45 entitled villages.

(d) Uttar Pradesh and Madhya 
Pradesh Governments have to share 
the cost of the project equally from 
their own resources.

[English]

Panel for die post of Ayurvedic 
niysiciiui

4506. SHRI RAMJI LAL 
SUMAN: Will the Minister of
HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether a panel for the post of 
Ayurvedic Physicians was prepared in 
N.D.M.C. in '1987:

(b) if so. the number of candidates 
empanelled and the number of candi­
dates appointed out of them so far:

(c) whether the panel has since 
lapsed; and

(d) if so, the reasons therefor;

(e) whether the panel has lapsed in 
violation of Government of India’s 
rules; and

(f> if so. the action taken in the 
matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) and
(b) Yes. A ^ n e l for the post of 
Ayurvedic Physician was prepared on 
14-7-1987. Three candidates were 
placed on the panel. The senior-most 
candidate was appointed during the 
validity period of the panel.

(c) Yes. Sir. The panel was valid 
for one year i.e. upto 13-7-88.

<d)No. Sir.

(f) Does not arise.

Central assistance for apgradation 4̂  
rris .

4507. SHRI MANGARAJ MAL- 
LIK ; Will the Minister of LABOUR 
be pleased to state:

(a) whether Government propose 
to provide Central assistance to State 
Governments by way of non-recurring 
grants, for the upgradation of ITIs in 
Minority, Scheduled Castes/Tribes 
concentration areas; and

(b) if so, the details of the scheme 
and financial assistance proposed to 
be given during 1990-91. State-wise?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) and (b) Yes 
Sir. A Centrally-sponsored scheme 
for upgradation of ITIs in minority 
concentration areas (other than SC/ 
ST) has been taken up in the year
1990-91. It is proposed to release 
Rs. 8.4 lakhs to each of the Slates of 
Andhra Pradesh, Bihar. Karnataka, 
Kerala. M«harashtra, West Bengal, 
Gujarat and Rajasthan and Rs. 16.80 
lakhs to the State of Uttar Pradesh 
during the current financial year.

Expansion of Horticnltnre department 
of CPWD

4508. SHRI S. KRISHNA 
KUMAR: Will the Minister of
URBAN DEVELOPMENT be pleas­
ed to state:

(a) whether the officers of the Direc­
torate of Horticulture, CPWD are at 
par in terms of duties and responsibi­
lities as per CPWD Manual to the 
OflRcers/Engineers of their ranks of 
Civil and Electrical of CPWD; if not, 
the reasons for not treating them at 
par;

(b) what steps Government have 
taken to solve the long pending de­
mands of Sectional Officers (Horticul­
ture) and Junior Engineers of CPWD 
for which they bad gone for 37 days 
strike in 1987;

(c) whether any plan has been 
drawn up for the expansion of Horti­
culture Wing of CPWD as done for 
the Civil and Electrical Wing: and
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(d) if so, the details thereof?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MAR AN): (a) Nature of
work and expertise of the Oilicers of 
Horticultural discipline and Civil/ 
Electrical discipline are distinct and 
are not intcr-changeablc. For the 
purpose of organisational set up, a 
uniform pattern is followed for Horti­
cultural, Civil / Electrical disciplines 
such as Circle. Division and Sub-Divi­
sion. The provision in the Manual 
has to be read in this context as the 
general duties and responsibilities of 
the Director/Additional Director of 
Horticulture and his subordinate offi­

cers only are similar to those of tbe 
Sui^rintcnding Engineers, the Exe­
cutive Engineers and the Assistant 
Engineers, and not the specific duties.

(b) Necessary details in respect of 
Junior Engineers are given in the 
statement given below. Information 
in respect of Sectional Officer (Horti­
culture) is being collected and will be 
laid on the Table of the Sabha.

(c) and (d) A proposal prepared 
by the CPWD for creation of addi­
tional posts in various disciplines in­
cluding Horticulture discipline has 
not been agreed to by Government as 
the workload norms are under revi­
sion..

STATEMENT
Demands o f Junior Engineers of CPWD for which they had gone on strike in 1987 

ard the action taken hv the Government on these demands

Demand Action Taken

1. Removal of existing anomaly in pay scalc '] 
with retrospective effect and minimum 
Rs. 1640-2900 Pay Scale (Basic grade) 
for the Junior Engineers of CPWD.

2. No bifurcation of the Cadte cf the* Junior
Engineeis.

3. Personnel Promotion to the Junior 
Engineers at least after 15 years service.

4. At least two promotions in service life.

The matter is under considera­
tion of the Government.

5. Immediate implementation of Cadre 
Review promotion through Seniority cum 
fitness basis.

6. Fixed Travelling allowance

7. Enhancement of Planning Special Pay 
and Design Special Pay.

8. Store Handling Special Allowance/Pay.

This IS being considered as part 
of Cadre Review of Junior 
Engineers and S.Os Horti­
culture CPWD. The Cadre 
Review Committee’s report 
is under consideration of the 
Government,
All the 559 posts of AE’s 
created as a result of the first 
cadre leview of JE’s have been 
filled up.
The matter is under considera­
tion.
Orders have already been issued 
m this regard.
This is being considered separa­
tely as an item in the Depart­
mental Council (JCM) of the 
Ministry.
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Demand Action Taken

9. (a) Abolition of Class II direct recruit-"1 
ment rules 3(a) of CES & CEES I 
Class II Rules and y

(b) Ban on Class I recruitment

The matter is under considera­
tion.

10. Expansion of the deportment, Ex-cadrc Nccessary instiuctionS were 
(iromotion etc., lor the removal c i u.i- issued by DG(W) CPWD to 
precedented stagnation. all concerned to the effect that

the JE’s may oe rcheved lihcially 
for deputation to »x-cadre posts 

______________________ in other departments.
Leasing out excess land of Farakka Verified Xfembeisltip of Various 

Barrage Project Federation in Ports and Docks

4509. SHRI ZAINAL ABEDIN: 4510. SHRI D. PA N D IA N : Will
Will the Minister of WATER RE- the Minister of LABOUR be pleased 
SOURCES be pleased to stale: to stale:

(a> whether certain portions of the 
unused land of the Farakka Bairage 
Project have been leased c.ut to some 
private business establishments reli­
gious or social organisations etc.;

(b) whether the requests of the Post 
and telegraph department. North Ben­
gal State Transport Corporation and 
the Calcutta State Transport Corpo­
ration to allot some pieces of excess 
land of the said Barrage Project to 
them on lease/contract basis have not 
been considered by the authority; and

(c) if so, the criteria observed while 
leasing out excess land of the said 
project?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):
(a) Yes, Sir.

(b) and (c) Requests received 
among others from different State and 
Central agencies for development of 
infrastructural facilities for the benefit 
of the project and the related activi­
ties have been considered and accom­
modated from time to time.

8-4 LSS/ND/91

(a) the verified membership of the 
various recogniscd Federations in the 
Ports and Docks at all India level; 
imd

(b) the verified membership of the 
various Irade Unions, port and dock- 
wi'-e, covering all the Port :md Docks 
in India?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWA N ) : (a) and (b) The
Government have .not accorded any 
formal recognition to the Federations 
of Port and Dock workers. How­
ever. discussions and negotiations are 
being held with the following major 
Federations of port and dock workers:

(i) All India Port & Dock Wor­
kers Federation (HMS)

(ii) Indian National Port & Dock
Workers Federation
(INTUC)

(iii) All India Port & Dock Wor­
kers Federation (Workers) 
(HMS)

(iv) Port, Dock & Waterfront 
Workers Federation of India 
(AITUC)

(v) Water Transport Workers 
Federation of India (CITU)
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Verification of membership of 
unions of port & dock workers in 10 
major Ports is earned rut biennially 
for the purpose of rc-constitution of 
Port Trusts and t'ock Labour Boards. 
The last verification of membership 
of registered trnrle unions operating 
in Major Ports/Dock Labour Boards 
was undertaken as on 31-12-88. The 
verified membership re.sults are avail­
able for 9 major ports. The verifi­
cation of membership in respect of 
unions in Kandla Port has not been 
completed because of Court Orders.

The details of verified membership 
of each trade union and the name of 
Central Trade Union Organisations/ 
Federations to which the unions are 
affiliated are fi'mished in the state­
ment. \Placed in library. See No. 
L.T. 1532/90].

Cost of flats buOt by Cmtperative 
Group Housiflf; Societies

4511. SHRt TEJ NARAYAN
SINGH: Will the Minister of
URBAN DEVELOPMENT he pleas­
ed to .state;

(a) whether Government have laid 
down any guidelines for computing 
cost of flats/develojnnent charges in 
respect of flats built by Cooperative 
Group Housing Societies;

(b) i*' so. the details thereof; and

(c) if not. whether Government pro­
pose to issue the guidelines immedia­
tely for adopting uniform pricing 
policy by all societies?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLT MAR AN); (a) to (c) No. 
Sir. Computing of cost of flats/deve­
lopment charges in re.spect of flats 
built by Cooperative Group Housing 
Societies is an internal matter of the 
cooperative society concerned.

InvolTement of Moltinational 
Companies in Food Processing Market

4512. SHRI RAMDAS SINGH: 
Will the Minister of FOOD PROCES­
SING IIIDUSTRIES be pleased to 
state;

(a) whether several multinational 
companies have requested Govern­
ment to permit them to enter Food 
Processing market as in case of Pun- 
jab-Agro-Pepsi Co.;

(b) if so, the decision taken by 
Government in this regard; and

(c) the details of applications that 
have been made in the area of Food 
Processing where multinational com­
panies are involved?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) to (c) The
information is being collccted and will 
be laid on the Table of the House.

[Tnmslafion]
Seats Kseired in post-gradnate classes

in medical colleges in madbya 
Pradesh

4513. SHRI RESHAM LAL 
JANGDE: Will the Minister of 
HEALTH AND FAMILY WEL­
FARE be pleased to state:

fa) the number of seats in the post 
graduate classes earmarked for each 
njcdical college in Madhya Pradesh 
kept for the serving Government doc­
tors. the disciplines in which medical 
education is being imparted;

(b) the number of seats therefrom 
reserve for this purpose in each medi­
cal college for the serving doctors be­
longing to Scheduled Castes and Sche­
duled Tribes; and

(c) whether the Scheduled Castes 
and Scheduled Tribes serving Govern­
ment doctors have demanded reserva­
tion for studying in the said classes, if 
so, the action taken by the State 
Government or Union Government in 
this regard?

THE MINISTER OF STATE OF 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (c)
The information is being collected 
from the Government of Madhya 
Pradesh and will be Idd on the Table 
of the Sabha.
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[English}

Electric wiring in Govcmment 
qoarteis in RK Puiam

4514. SHRl SARJU PRASAD 
SAROJ: Will the Minister of
URBAN DEVELOPMENT be pleas­
ed to state:

(a) whether Government are aware 
that the electric wiring in Government 
residential accommodation and parti­
cularly in R.K. Puram, New Delhi has 
become obsolete and is causing threat 
to the life of the residents;

xb) whether a number of complaints 
Irom the residents of R. K. Puram 
and other aieas have been made to 
the respective CPWD Enquiries in 
this regard;

(«.) if so, whether the authorities 
liave conducted any survey to find out 
as to which electric wiring needs im­
mediate replacement;

<d) il not, the action taken by 
Government against the errant CPWD 
authorities; and

(e} ihc immediate steps pioposcd 
to be taken by Government to icpijKC 
(he obsolete electric wirings in Govein- 
nicnt lesidential accommodations and 
particularly in R. K. Puram?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLl MAR AN); (a) and (b) It is
not coriect that the electric wirings in 
Govt, quarters, particularly in R. K. 
Puram, New Delhi, have become ob­
solete or cause a threat to the life of 
the residents. The average number 
of complaints received during April, 
May & June, 1990 in R. K. Puram 
and other areas worked out to 0.46 
complaint per quarter per month, 
which is consider^ reasonable. Out 
of these, 92% were attended to on 
the same day and the balance in the 
next few days.

(c) Yes, Sir.

(d) Does not arise in view of reply 
to part (c) above.

(e) Based on the survey conducted 
by the CPWD, action for replacement 
of old wirings has been taken up in 
a phased manner. Out o{ 11,307 
quarters in R. K. Puram, rewiring 
was needed in 7109 quarters, and 
has been completed in 5241 quarters. 
The work has been taken up in ano­
ther 496 quarters also, and will be 
taken up in the remaining 1372 quar­
ters in subsequent years, in phases, 
depending upon the availability of 
funds and the condition ot the wiring, 
consistent with the .jafety of the resi­
dents.

[Translation]

Tenders for flie Sanjay Sagar Dam 
Project

4515. SHRI PYAREI.AL KHAN-
DELWAL: Will the Minister of
WATER RESOURCES be pleased to 
state:

(a) whethei some ii regularities have 
been committed in the acceptance of 
various tenders invited for the Sanjay 
Sairar dam which is under c('ii.struc- 
tion in Guna district of Madhya Pra­
desh; and

(b) if so, the details th».reof?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):

(a) Ihis is a medium Irrigation pro­
ject and is not monitored by the 
Central Water Commission.

(b) Docs not arise.

[English]

Unpaid dues of workers of mills taken 
over by Government

4516. PROF. RAM GANESH
KAPSE: Will the Minister of
LABOUR be pleased to state-

(a) whether the amount deducted 
from the salaries of workers for grat­
uity, provident fund etc. by mill
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owners of Bombay have not been paid 
to workers of those 13 mills which has 
been taken over by Government on 
18 October. 1983; and

(b) if so. the steps Government pro­
pose to take to arrange for refund of 
the amount which is due to the wor­
kers?

(b) if so. whether Govermnent have 
decided to get the godown vacated 
from FCI In that area;

(c) if so. the reasons therefor; and

(d) the alternative arrangements 
made so that people of the area are 
not affected?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) and (b) The
requisite information is being collect­
ed and will be laid on the Table of the 
Sabha in due course.

Demolition of Tenements in Gas> 
Affected Localities

4517. SHRI MADHAVRAO SCI- 
NDIA; Will the Minister of WEL­
FARE be pleased to state;

(a) whether the Union Finance 
Minister during his visit to Bhopal on 
or about June 14, 1990 expiessed his 
anguish at the demolition of tene­
ments in the gas-affected localities;

(b) whether a repcirt on this has 
also been sent to Prime Minister about 
these domolitions and excesses perpe­
trated by the authorities in Bhopal 
to the victims of the §as disaster of 
December. 1984 and if so, the details 
thereof; and

(c) whether any instruction has 
since been issued by Union Govern­
ment to rectify the situation?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN); (a) to (c) Infor­
mation is being collected.

[T ranslalion\
Godowns of F.C.L in Bihai

4518. SHRI JANARDAN YA- 
DAV; Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased 
to state;

(a) whether Government are aware 
that the Food Corporation of India. 
Banka (Bhagalpur) caters to the 
needs of people of that area;

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM PU- 
JAN PATEL); (a) to (d) With a view 
to reduce its operational cost, surplus 
and uneconomic capacity is being de­
hired by the Food Corporation of 
India. Distribution requirement of 
Bhagalpur Distt. can be met from 
the godown at Bhagalpur itself and 
it has been decided to dehire the sur­
plus and uneconomic capacity at 
Banka. Deliveries to State nominees 
will be made from the Depot at Bha­
galpur which has a capacity of 22500 
M.T.

[English]

ChQd Prostitutes

4519. SHRI BALGOPAL MISH- 
RA; Will the Minister of WELFARE 
be pleased to state:

(a) the number of ChiU Prosti­
tutes in India;

(b) whether the number of child 
prostitutes is highest in India amongst 
the Asian countries; and

(c) the steps taken by Government 
to alleviate their miseries?

THE DEPUTY MINISTER IN 
THE DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT IN 
THE MINISTRY OF WELFARE 
(SHRIMATI USHA SINHA): (a) 
and (b) A nation wide census on this 
subject has not been undertaken as 
yet.

(c) Social Defence is in the State 
Sector. However, at government ini­
tiative, the Central Social Welfare 
Board organised a National Work­
shop on prostitutes and their children
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in May, 1990. As a follow up 
the Department of Women and Child 
Development held a meeting in July, 
1990 to discuss the Action Plan for 
reducing the impact of prosiitution on 
the girl child and rehabilitation of 
prostitutes. The State Governments 
have been advised to prepare a plan 
for upgradation and standardisation of 
remand Homes and providing coun­
selling services and vocational train­
ing.

pointed for the purpose finalised a 
proposal of drainage schcmes at a 
total estimated cost of Rs. 220 crores. 
The initial Phase of the ^ainage sche­
me for the Western Kosi Command 
estimated to cost Rs. 8.38 crores has 
been considered and recommended by 
the Advisory Committee to the Plan­
ning Commission.

[EngUs'h]

[Translation]

Review of Kosi Project
4520. SHRl HUKMDEO NARA- 

YAN YADAV: Will the Minister of 
WATER RESOURCES be pleased to 
state;

(a) whether the model project report 
and estimates of the Kosi Project in 
Bihar were prepared wrongly as a 
result of which the projcct has not 
proved useful:

(b) if st>. whether Government pro­
pose to review the whole scheme 
technically;

(c) whether irrigation facilities 
could not be provided and floods and 
water logging assumed menacing pro­
portions due to construction of a bund 
on the other side of flow of water; 
and

(d) if so, the corrective measures 
taken or proposed to be taken in this 
regard?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATTON 
IN THE MINISTRY OF AGRICUL­
TURE (SHRl N m S H  KUMAR): (a) 
The Kosi Project was techno-economi- 
cally examined and approved by the 
Centre in 1955.

(b) There is no such proposal with 
the Centre.

(c) and (d) In order to tackle the 
problem of drainage con^restion in the 
Command areas of Kosi and Gandak 
Projects, the Special Task Force ap­

Marketing of 'Select* Capside for 
the Birdi of Mlale Children

4521. SHRIMATI GEEl'A 
MUKHERJEE:

SHRl SHANTARAM POT 
DUKHE;

Will the Minister of HEALTH 
AND FAMILY WELFARE be 
pleased to state:

(a) whether Government are aware 
of a capsule called ‘select’ sold in the 
market, the manufacturers of which 
claim that only male children are 
born by taking this capsule and hence 
an instrument of social reform on 
dowry system: and

(b) if so. the Government’s reac­
tion on selling such medicines?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRl 
RASHEED MASOOD): (a) and
(b) The Government is not aware 
of marketing of ‘seicct’ capsule 
for the birth of male children.

Corruption in Offices of Protectors of
Emigrants at Bombay and Delhi

4522. SHRl LARANG SAl: Will 
the Minister of LABOUR be pleased 
to state:

(a) whether Government are aware 
of corruption prevalent in the offices 
of the Protectors of Emigrants at 
Bombay and Delhj about which re­
ports were published in the national 
newspapers;
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(b) if so, the action takea by Gov­
ernment in this regard;

(c) whethci the staff in different 
branches including at its oificc in 
Bombay are transferred at regular 
intervals;

(d) whether Government have evol­
ved any schcmc to keep a watch on the 
assets of the staff working in these 
offices: and

(e) if SC), the details thereof?

IHE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN). (a) auci (b) Re­
ports which appeared in certain na­
tional nev\spapers alleging corruption 
in the offices of Protector of Emig­
rant's at Delhi and Bombay have come 
to the notice of Government. Gov­
ernment aic takii'u nejessaiy pieven- 
tivc and punitive steps vi/. simplifica­
tion of procedures and disciplinary 
action against officials found to be 
guilty.

(c) Yes, Sir.

(d) 'lhe reie\anl Conduct Rules 
contain adeqiiate provisions for watch­
ing acquisition of assjK by Govern­
ment servants. The^c arc being 
enforced.

(e) Does not arise.

Yerrakaha and Kavvadakalva Flood 
Control Pro!ocfs of Andhira Pradesh

452.̂ . SHRIMATI J. JAMLiNA: 
Will the Minister of WATER RE­
SOURCES be pleased to state the 
present stage of Yerrakaiva and Kav­
vadakalva flood control projects in 
Andhra Pradesh?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI- 
CUITURE AND COOPERATION 
IN THE MINLSTRY OF AGRTCUL- 
TLTRE (SHRI NITTSH KUMAR): 
The State Government is reported 
to have sanctioned Yerrakaiva Flood 
Control Scheme in February, 1990,

while a separate Kavvadakalva Flood 
Control Scheme w'as not considered 
because it formed part of the larger 
scheme entitled “protecting the eroded 
margin and strengthening of flood 
banks of Koadakalva in Progadapalli, 
Pothavaram Mandal.”

Bogus Yoga University

4524. DR. SUDHIR RAY: Will
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether Government are aware 
of the bogus university called Dhiren- 
iira Vishwa Yoga VidyaT)eeth located 
in Delhi; and

(b) if so, the action taken by Gov­
ernment against those responsible for 
floating bogus training courscs and 
university?

riiF  MINISTER OF STATE 
IN THE MIVISTRY OF HEALTH 
AND FAMILY WE! FARE (SHRI 
RASHEED MASOOD): (a) and (b) 
The Ministry of Human Resource 
Development (Department of Educa­
tion) have stated that they arc not 
aware of the setting up of the bogus 
university called DhirenJra Vishwa 
YO;«a Vidyapceth located in Delhi. 
An adv?rtiscment published in the 
Hinil’i .i: *: Tinies issue of 13-8-1989 
camc to the notice of the Ministry 
or Human Resource Development. 
The advertisement claim one >ear 
Yoga Training Course bv the Vish- 
w'ayatan Yogashram had been recog­
nised by the Deptt. of Education. The 
Ministry of Human .Resource Deve­
lopment (Deptt. of Education) sub­
sequently clarified through a press 
release that the training course had 
not been recognised by them. A case 
has been registered! on 1-6-1990 under 
vSection 420 IPC at Police Station, 
Parliament Street, New Delhi against 
the ManaginjBi Trustee of the Vish- 
wavatan Yogashram in connection 
with the advertisement dated 13-8- 
1989.
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Cadre Review of The Employees of
c w c

4525. SHRI J. CHOKKA RAO: 
Will the Minister of WATER RE­
SOURCES be pleased to state-

(a) whether the Fourth Pay Com­
mission recommended that the Cadre 
review should be conductcd for the 
various categories of employees at a 
fixed interval which was approved by 
Union Government;

(b) whether such cadre review has 
been conducted for the various groups 
of officers and employees in the 
Central Water Commission;

(c) if so. action taken by Union 
Government on the reports of the 
various Cadre Review Committees; 
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):
(a) Yes. Sir.

(b) The respective Cadre Review 
Committees for Groups A. B and C 
have completed their work and sub­
mitted the proposals. The Cadre Re­
view Committee for Group D staff 
in the Central Water Commission has 
yet to complete its work.

(c) and (d) The reports received 
are at different stages of processing.

SOkwonn

4526. SHRI H. C. SRIKAN 
TATAH: Will the Minister of TEX­
TILES be pleased to state:

(a) the total requirement of Silk­
worm eggs in Karnataka State during
1989-90:

(b) the percentage of eggs supplied 
by the Central Silk Board;

(c) whether the eggs were also sup­
plied by private agencies:

(d) if so, whether it has come to 
the notice of Union Government that 
there was a shortage of Silkworm 
eggs during 1989-90 in the State; and

(e) if so, the steps taken by Cen­
tral Silk Board to supply the required 
number of eggs to rearers in Karna­
taka in future?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) The total 
requirement of silkworm eggs for Kar­
nataka during 1989-‘>0 was 23.50 
crores.

(b) The percentage of silkwom 
eggs supplied by the Central Silk 
Board was about 5% of the total re­
quirement.

(c> Silkworm eggs were supplied by 
licensed seed Preparers.

(d) No. Sir.
(e) The requirement of Silkworm 

eggc is basically met by the Govern­
ment of Karnataka throuqh its own 
grainaaes and licensed Seed Prepa­
rers. However the Central Silk Board 
is supplementing the efforts of the 
Slate Government by supplying a 
small percentage of silkworm eggs. In 
Older to increase the production of 
silkworm eggs in the Slate, settmg up 
of 4 Central Silk Board erainages and 
8 State Government "rainaees is en­
visaged under the National Sencul- 
tu'-e Project.

[Translation]

Inter-.State Bavanfltari Irrigation 
Project

^527 SHRI KANKAR MUN- 
■lARF: Will the Minister of AVATER 
RESOURCFS be pleased to state:

(a) the total number of small canals 
likely to be constructed under Bavan- 
fhari Inter State TrrigaMon Projwt 
for different areas of Balnphat dis­
trict in Madhya Pradesh;

the total area of land likely to 
be irrigated by this froject in Bala- 
ghat district;
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(c) whether any village of Balaghat 
district comes under the submerged 
area of this project;

(d) if so, the total area and the 
names of tĥ * villages \^ich arc likely 
to be affected thereby: and

(e) the decision taken by Govern­
ment in regitrd to rehabilitation of and 
compensation to the affected people?

THE MINISTER OF STATE IN 
THE DEPARTMENI OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR);
(a) Left Bank Main Canal and 23 
distributaries.

(b) 18615 hectares.
(c) and (d) About 57 hectares land 

of Kairlanji village.
(e) Madhya Pradesh Government 

has prepared rehabilitation Plan in 
accordance with their Rehabilitation 
and Resettlement Act, 1986.

\ English]

Assistance for Coastal Protection 
Worics in Kerala

4528. SHRI A CHARLES:
PROF. K. V. THOMAS:
SHRI RAMESH CHEISNI 

THALA:
Will the Minister of WATER RE­

SOURCES be pleased to state:
(a) the assistance given by Union 

Government for undertaking coastal 
protection works in Kerala during the 
la,St three years;

(b) the assistance likely to be made 
available during the current year; 
and

(c) the steps being taken to check 
land erosion in the coastal areas of 
this State?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):

(a) The Central loan assistance relea­
sed for coastal protection works 
during the last three years is as under:

1987-88 — Rs. 2.50 crores
1988-89 - -  Rs. 2.50 crores
1989-90 -- Rs. 2.37 crores

during 1990-91<b) Provision 
Rs. 3.50 crore.s.

IS

(c) Apart from construction of new 
sea walls, strengthening of old sea 
walls is also taken to check land ero­
sion. The Beach Erosion Board 
also renders advice to the State 
Governments in formulating propo­
sals for the coastal protection works.

Setting up of Soya Food 
Procesdi^ Unit

4529. SHRI MAHENDRA SINGH 
MEWAR: Will the Minister of
FOOD PROCESSING INDUSTRIES 
be pleased to state:

(a) the facilities and incentives 
being given to units/undertakings to 
set up Soya Food Processing Indus­
trial Units for national distribution 
and/or for export purposes;

(b) the estimated demand for soya 
products; and

(c) the ratio between demand and 
supply of soya product?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) to (c) The
information is being collected and 
will be laid on the Table of the House.

Communides granted Scheduled 
Tribe Status in Ladakh

4530. SHRI PHOOL CHAND 
VERMA:

SHRI PYARELAL KHAN- 
DELWAL:

Will the Minister of WEl.FARE 
be pleased to state:

(a) the date on which Presidential 
order granting Scheduled Tribe status



121 Written Answers BHADRA. 14, 1912(S^J?><) Written'Answers 122

to certain communities of Ladakh was 
issued:

(b) whether a copy of the order 
will be laid on the Table of the 
House;

(c) what benefits have accrued to 
the Ladakhi communities after the 
grant of Scheduled Tribe status to 
them;

(d) the measures taken by Govern­
ment for the development of these 
communities after the order was 
issued; nnd

(e) the names of the communities 
granted Scheduled Tribe status vide 
above-mentioned order?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN); (a) and (e) The 
Presidential Order specifying follow­
ing eight tribal communities as Sche­
duled Tribes in the State of Jammu & 
Kashmir was issued on 7th October, 
1989:—

1. Balti.
2. Beda.
3. Bo(. Boto.
4. Brokpa, Drokpa, Dard, Shin.
5. Oiangpa.
6. Gflra.
7. Mon.
8. Puirlgpa.
(b) No. Sir.

(c) and (d) Guidelines were issued 
to the State Government for prepara­
tion of a tribal sub-plan and issuing 
Scheduled Tribe certificates to the 
persons belonging to Scheduled Tribes 
in the State. The State Government 
have framed necessary rules for fte 
issuance of Scheduled Tribe certifi- 
^ e s  by the competent authorities. 
The State Government have also pre­
pared tribal Sub-Plan for two districts 
of Leh and Kaigil.

»-4 tSS/ND/91

[Translation]

Revival of SmaU InigBtioB W««ia
4531. SHRI RAJ VEER SINGH: 

Will the Minister of WATER RE­
SOURCES be pleased to state.

(a) whether Government propose 
to revive, improve and encourage the 
small irrigation construction works 
and speedily complete the current on- 
going schemes on priority basis during 
the Eighth Five Year Plan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):
(a) Yes. Sir.

(b) The VIII Plan proposals which 
are yet to be finalised, focusses on the 
speedy completion of on-going pro­
grammes, as also rehabilitation and 
improvement of tank irrigation and 
minor irrigation schemes.

Fhumdal Assistance for Ongofag
Irrigation Projects of Himachal 

Pradedh
4532. SHRI K. D. SULTANPURI: 

Will the Minister of WATER RE­
SOURCES be pleased to state:

<a) the details of ongoing irrigation 
projects for which financial assistance, 
has been sought by Government of 
Himachal Pradesh from Union 
Government during the current year; 
and

(b) the amount proposed to be 
provided for this pui^se?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):
(a) and (b) There are one major and 
7 medium schemes in the State, name­
ly, Shahnehar, Balh Valley, Bhabpir- 
sahfb Phase-II, Phinasingji, Kripal 
Chand Kuhl, Sarwari Khud, Bee«
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Ilaqua of district Una and Sidfaata 
irrigation project for which the State 
Government had sought financial 
assistance of Rs. 3 crores during 1990- 
91. The Planning Commission has 
approved an outlay of Rs. 2.7 crores 
for major and medium projects in 
the State for 1990-91.

[English]

New Sugar Mills
4533. SHRI VASANT SATHE:

DR. VENKATESH 
KABDE:

SHRI BALGOPAL 
MISHRA:

PROF. MAHADEO 
SHIWANKAR:

Will the Minister of FOOD AND 
O V IL  SUPPLIES be pleased to state:

(a) the details of proposals pend­
ing consideration/scrutiny/approval of 
the Central Authority as on 31-7-1990- 
State-wise-including the details of the 
proposal cleared during the past six 
months from Maharashtra State;

(b) the time by which these are 
likely to be cleared;

(c) the recommendations of the Ex­
perts Committee on the issue of sick­
ness of Sugar Units; and

(d) the follow up action taken there­
on, if any?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL  SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) 192 propo­

sals for setting up of new sugar mills 
were pending with the Department of 
Food as on 31-7-1990, details of which 
are given in Statement-I given below. 
The details of the proposals for which 
Letters of Intent have been issued for 
setting up of new sugar factories 
during the past six months, viz. Feb­
ruary to July, 1990 in Maharashtra 
State are given in Statement-ll.

(b) All the pending proposals would 
now be examined by the Department 
of Industrial Development as per the 
licensing policy guidelines for the 8th 
Five Year Plan Period.

(c) and (d) Government hav« not 
appointed any Experts Committee on 
the issue of sickness of sugar units. 
However, in order to encourage small 
sized/un-economic units to expand/ 
modernise to minimum economic 
level, the following measures have 
been adopted.

(i) Central Financial Institutions
are extending loans to sugar 
factories for their modernisa­
tion/ rehabilitation / expansion 
upto minimum economic
capacity on soft term basis.

(ii) Central Government is giving 
loans from the Sugar Deve­
lopment Fund to sugar fac­
tories at concessional rate of 
interest for modernisation/re­
habilitation/expansion upto 
minimum economic capacity.

(iii) Government have announced 
incentive scheme under which 
the restructured units are 
given incentives equivalent 
to new units.

STATEMENT 1
State-wise, Sector-wise list o f proposals for setting up o f New Sugar Mills Pending 
Consideration!Scrutinv!Approval with the Department o f Food as on 31-7-1990

SI. State 
No.

No. o f Sector Total
AppilCQr

tions
pending

Coop. Public Pvt.

1. Maharashtra 59 59 . . . . 59
2. Uttar Pradesh 78 3 • • 75 78
3. Karnataka 14 2 •• 12 14
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1 2 3 4 5 6 7

4. Punjab 11 6 5 11
5. Andhra Pradesh 9 9 9
6. Tamil Nadu 4 . « 4 4
7. Haryana 3 2 1 3
8. Madhya Pradesh 1 . . 1 1
9. Rajasthan 1 1 1

10. Gujarat 2 2 2
11. Bihar 10 4 6 10

Total 192 78 114 192

STAT II

Statement showing the details o f proposals o f Maharashtra State for which LOls 
have been issued during the past 6 months (Feb. to July, 1990)

SI.
No.

Name & Location Sector Date o f 
LOI

1. M/s. Smt. Suryakantha Patil, Jaiwant Patil SSK Ltd., Coop. 
Priyadarshini, Kailash Nagar Nandcd-431602 (At 
Hadsani Teh. Hadgaon, Distt. Nanded)

21.3.90

2. M/s. Jath Taluka Shetkari SSK Ltd., At & Post 
Tippehalli, Taluka Jath, Distt. Sangli.

Coop. 26.3.90

3. M/s. Shri Sant Tukaram SSK Ltd., Hlnjawadi, TK 
Mulsi, Distt. Pune.

Coop. 26.3.90

4. Jai Ambika SSK Ltd. Post Kuntur Via Naigaon, Tal. 
Billoli Distt. Nanded. (At Somthana, Teh. Billoli, 
Distt. Nanded).

Coop. 23.3.90

5. Indira SSK Ltd., Pusegaon, Tal. Hingoli, Tal. Hingoii, Coop. 
Distt. Parbhani.

28.3.90

6. Balaghat Shetkari SSK Ltd., Raghukul, Mahatma 
Phule Ngr. Teh. Ahmedpur, Ujana, Distt. Latur.

Coop. 28.3.90

7. Pushpawati SSK Ltd., At Post Pusad, Distt. Yawat- 
mal (At Chikhali, Tch. Pusad).

Coop. 28.3.90

8. Indira SSK Ltd., Akalkot, Solapur (At Mirajagi, Teh. 
Akalkot, Distt. Solapur.)

Coop. 28.3.90

9. Ohodgang SSK Ltd., TK. Shirpur Distt. Pune (At 
Nhanare, The. Shinir, Distt. Poona).

Coop. 12.4.90

10. Bhaurao Chavan SSK Ltd., Shivaji Nagar, Nanded 
(At Mundkhad, Teh. & Distt. Nanded).

Coop. 2.5.90

11. Shree Bageshwari SSK Ltd., At Partur, Distt. Jalna 
(At Rohina/Amba, Teh. Partur, Distt. Jalna).

Coop. 30.5.90
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Shortage Water Snp^y fai 
Sarojioi Nagar, New Deibi

4534. SHRI GANGA CHARAN
LODHI: WiU the Minister of
URBAN DEVELOPMENT be pleas­
ed to state:

(a) whether there is acute shortage 
of water supply in Sarojini Nagar, New 
Delhi for the last many years;

(b) if so, the reasons for continuous 
shortage of water in this area; and

(c) the steps taken or proposed to 
be taken by Government to ensure 
normal water supply in the area on a 
permanent basis?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MAR AN): (a) and (b) Shor­
tage of water is experienced in Saro­
jini Nagar due to overall shortage in 
the bulk supply of water in Delhi. 
The situation gets aggravated during 
summer months due to voltage fluctua­
tions, power break-downs, less avail­
ability of raw water due to chokage 
of filtration plants, diversion of water 
for fire-6ghting operations etc. The 
shortage is felt more in some parts 
of Sarojini Nagar, as the drawal of 
water from the Hasanpur and 
Palam reservoirs is rapid and. there­
fore, the required water levels are 
not maintained in these reservoirs from 
where the supply to these areas is 
re la te d .

(c) The NDMC proposes to bore 5 
tubewells in the area, after which it 
will be possible to maintain at least 
3 hours supply in the morning and 

hours supply in the evening.

Import of Viscose Staple Fibre

4535. SHRI KARIA MUNDA: 
Will the Minister of TEXTILES be 
pleased to state:

(a) whether Government propose to 
allow free irajjort of viscose staple 
fibre to control the prices of indige­
nous viscose staple fibre;

(c) the steps taken by Govenunent 
to check the prices of viscose staple 
fibre?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Actual 
users of Viscose Staple Fibre are 
allowed to import it on Open General 
Licence.

(b) Does not arise.

(c) Government have issued Letters 
of Intent from time to time to create 
fresh capacities for viscose staple 
fibre and have also reduccd import 
duty from 55% to 40% in the Budget
1990-91, to help viscose staple fibre 
become more freely available at com­
petitive prices.

Deveioinneiit of Scheduled Ciurtef

4536. SHRI SHEO SHARAN 
VERMA:

DR. BENGALI SINGH:
SHRI CHHEDI PASWAN:
SHRI KARIA MUNDA:

Will the Minister of WELFARE 
be pleased to state:

(a) the amount earmarked for the 
upliftment of SCs during the current 
Five Year Plan and the amount spent 
for the same during the previous Five 
Year Plans;

(b) the names erf the Institutions 
which have obtained funds for this 
purpose during the last three years;

(c) whether these allocations have 
been properly utilised;

(d> if not, action taken against the 
guilty persons;

(e) whether Union Government pro­
pose to direct State Governments to 
grant rights to SCs by constitutmg 
Council for Scheduled Castes in SC 
dominated areas as has been done in 
Tripura; and

(b) if not. the reasons therefor; and (f) if so, the details thereof?
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THE MINISTER OF LABOUR 

AND WELFARE (SHRI RAM
VILAS PASWAN): (a) The total
allocation of funds for the upliftment 
of Scheduled Castes during the current 
Five Year Plan (1990-95) has not been 
finalised so far. The amount spent 
for the upliftment of SCs during the 
previous Five Year Plans is given in 
the enclosed Statement-I.

(b) to (d) The names of the volun­
tary organisations which have obtained 
funds during the last three years under 
the Ministry of Welfare’s scheme (Aid 
to Voliuitary Organisations) for the 
Welfare of Scheduled Castes are given 
in the enclosed Statement II. The 
utilisation is watched by the Ministry 
of Welfare and its field agencics and 
action is taken on any violations of 
norms

(e) and (0 Para 2 of Article 244 
of the Constitution states that the pro­
vision of 6th Schedule shall apply to 
administration of tribal areas in the 
State of Assam, Meghalaya, Tripura 
and Mizoram. Autonomous Dis­
tricts/Councils in Tripura have been 
formed according to the provisions 
contained in the 6th Schedule which 
are only applicable for administration 
of tribal areas. As the provisions of 
6th Schedule do not apply to Sche­
duled Caste dominated areas, the ques­
tion of constituting Councils for SCs 
in SC dominated areas does not arise.

STATEMENT I
The amount spent on special programmes 
for Backward Classes during first to 

Fifth Plans
(Rs. in crores)

Plan Amount
spent

First Plan 30.00
Second Plan 79.00
Third Plan 99.14
1966-69 68.49
Fourth Plan 141.00
Fiftfi Plan 226.00
1978-79 99.94
1979-80 86.40

Plan Amount Amount Amount
spent o f spent
under Special by the
Special Central Central
Compo- Assis- Govt.
nent tance under
Plan released Central!

Centrally{States!
UTs) spon­

sored 
schemes 
o f the 
Ministry 
o f Wel­
fare

VI Plan 3533.00 600.00 242-82
VII Plan 7081.00 1 875.00 360.76

STATEMENT n
Names o f the voluntary organisations who have been given g ^ t s  during the last 
three years Under the Central Scheme o f Aid to Voluntary Organisations for the 

welfare o f Schedule Castes and Schedule Tribes

Sl.No. Name o f voluntary organisation

1. Harijan Sevak Sangh, Kingsway, Delhi.
2. Indian Red Cross Society, 1, Red Cross Road, New Delhi.

3. Servants of Indian Society, Poona.
4. Hind Sweepers Sevak Samaj, 198-H, Kalibari Marg, New Delhi. 

Ramakriihna Mission Ashram, Ranchi.
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Sl.No. Name o f the voluntary organisations

6. Ramakrishna Mission Ashrama, Puri.
7. Ramakrishna Mission Ashrama, Narendrapur, 24-Parganas, West Bengal.
8. Ramakrishna Mission, Vidyapith P.O., Vivekanandanagar, Distt. Purulia

West Bengal.
9. Social Work & Research Centre, Tilonia, Madanganj, Ajmer, Rajasthan.

10. Bhartiya Samaj Unnati Mandal, Bhawandi, Distt. Thane, Maharashtra.
11. Bengali Scheduled Castes/Schcduled Tribes Welfare Assocn. (Regd.) 

22/13, Pushp Vihar, Sector I, New Delhi.
12. Bengal Gram Vikash Kendra, Panisala Hat Village, West Dinajpur Distt. 

West Bengal.
13. Bengal Scheduled Castes & Scheduled Tribes Development Society, P.O.

Matuadham, Distt. 24-Parganas (N), West Benagal.
14. Samaj Sewa Sangh (Regd.), No. 69/10, Gali No. 16, Brahampuri, Delhi.
15. Theosophical Society, Adyar, Madias.
16. Iswar Saran Ashram, Allahabad.
17. Rashtriya Shoshit Parishad (Regd.), 167-Palika Bazar, New Delhi.
18. Kavaru Charitable Trust, Gudivada, Krishna Disit. Andhra Pradesh.
19. Sri Lai Bahadur Shastri Seva Niketan, 1, Molilal Nehiu Place, New Delhi.
20. West Bengal Scheduled Castes Scheduled Tribes & Minorities Welfare 

Association, Rabindranagar, P.O. & Distt. Midnapur, West Bengal.
21. Jan Jagran Parishad, Saidabad, Allahabad.
22. Shosham Unnmulan Parishad, 48-B, Chandralok Colony, Shahdra Delhi.
23. All India Scheduled Castes Federation, 39, Pataudi House, Canning Lane, 

New Delhi.
24. Shri Mukhtiar Singh Smariti Shiksha Samitee, Pootlikalan, Delhi.
25. Dr. Baba Saheb Ambedkar National Institute of Social Science, Indore 

Mhow, Madhya Pradesh.

Upgiadatioii of Adminj&tfaitioit of deficit States for upgradation of ad-
Tribal Areas ministration in Tribal Areas under the

award of the Eighth Financc Com-
4537. SHRI K. PRADHANI; Will mission for the under mentioned three 

the Minister of WELFARE be pleas- schemes:— 
ed to state:

(a) whether Government have any S y ^ S lo ^ a iJ T to  lh^“K
proposal for upgradation of Admmis- Government employees post-
tration in Tnbal Areas; and 0̂ serve in tribal areas;

(b) if so, the details thereof? (yj Construction of housing units
in tribal areas; and

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM (iii) Capital outlay for infrastruc*
VILAS PASWAN); (a) and (b) tural development in select-
Grants were given to the revenue ed tribal villages.
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The Ninth Finance Commission in 
its Second Report for the years 199^ 
95 has adopt^  “normative approach” 
in assessing the revenue receipts and 
expenditures. The Commission has 
not recommended any specific grant- 
in-aid for upgradation of the services 
because “the need for upgrading these 
services in States where they are 
below average has been taken care 
of in the norms” adopted by the Com­
mission.

Sorviy Regarding Handicai^d 
(Siildfen, Category-wise

4538. 5HRI MANIKRAO
HODLYA GAVIT-

SHRI R. N. RAKESH:
Will the Minister of WELFARE 

be pleased to state:
(a) whether a survey was conduct­

ed by Ciovemment to determine the

number of handicapped children in 
the country and if so, the details of 
blind, deaf, dimbs, handicapped and 
mentally retarded children. State-wise; 
and

(b) the steps Government propose 
to take for their settlement?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) National
Sample Survey Organisation conduct­
ed a survey in 1981 in respect of blind, 
deaf & dumb, and orthopaedically 
handicapped, the details of which are 
given in the Statements I to IV given 
below. Mental disability was not 
covered in the survey.

(b) A number of programmes and 
schemes are being implemented for 
their rehabilitation. Details of such 
porgrammes and schemes are given 
in the Statement-V given below.

STATEMENT I

Estimated Number (1,00,000) o f children having visual disability by age for
selected States

Name of State Rural Urban
0-4 5-14 0-4 5-14

Andhra Pradesh 82 95 22 48
Assam 19 24 Not surveyed
Bihar 21 82 24 75
Gujarat 21 58 19 8
Haryana 42 19 . . 17
Karnataka 53 74 16 35
Kerala 48 104 48
Madhya Pradesh 33 61 49 42
Maharashtra 29 69 17 51
Orissa 47 74 54 219
Punjab 18 60 39
Rajasthan 37 37 14 35
Tamil Nadu 56 53 42 426
Tripura 71 67 Not surveyed
Uttar Pradesh 42 72 11 38
West Bengal 37 48 32 38

All India 39 66 25 87
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Estimated number (1,00,000) of children having hearing disability by age for
selected States

Name o f State Rural Urban

5-14 5-14

Andhra Pradesh 463 264
Assam 359 297
Bihar 283 241
Gujarat 232 147
Haiywa 449 299
Himachal Pradesh 267 Not

surveyed
Jammu & Kashmir 559 —Do. —
Karnataka 385 240
Kerala 309 224
Madhya Pradesh 143 152
Maharashtra 285 233
Orissa 359 196
Punjab 224 111
Rajasthan 213 156
Tamil Nadu 407 544
Tripura 354 Not

surveyed
Uttar Pradesh 284 199
West Bengal 443 223

AU India 314 244

STATEMENT HI
Estimated number (1,00,000) o f children having speech disability by age for selected

States

Name o f State Rural Urban

5-14 5-14

Andhra Pradesh 621 551
Assam 406 Not

surveyed
Bihar 379 322
Gujarat 265 220
Jammu «& Kashmir 14i Not

surveyed
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Name of State Rural Urban

5-14 5-14
Karnataka 449 474
Kerala 604 604
Madhya Pradesh 220 217
Maharashtra 269 345
Orissa 393 313
Punjab 414 588
Rajasthan 344 428
Tamil Nadu 586 499
Uttar Pradesh 410 570
West Bengal 445 246
Mizoram 553 Not

surveyed'
All India 411 429

STATEMENT IV
Estimated number {per 1,00,000) of Children having locomotor disability by age

for selected States

Name o f State Rural Urban

0-4 5-14 0-4 5-14

Andhra Pradesh 659 832 721 797
Assam 78 335 94 217
Bihar 294 564 328 596
Gujarat 749 840 599 742
Haryana 681 1043 335 1413
Himachal Pradesh 191 468 65 403
Jammu & KashmirJ 346 815 358 740
Karnataka 472 624 503 S42
Kerala 374 586 561 653
Madhya Pradesh 337 577 437 721
Maharashtra 406 611 498 668
Orissa 2«8 442 430 486
Punjab 1072 1370 921 866
Rajasthan 582 884 764 1139
Tamil Nadu ■450 784 793 815
Tripura 236 549 187 643
U.P. ♦51 709 618 855
West Bengal 254 523 190 341
Delhi Not surveyed 426 500

All India 435 676 540 718

10-4 LSS/ND/91
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STATEMENT V

The primary responsibility for the 
welfare and upliftment of the handi­
capped rests with the State Govern- 
ments. However, in its coordinating 
and pace-sctting role, the Centre has 
been assisting the State Governments 
as well as the voluntary organisation 
in programmes designed for rehabili­
tation of the handicapped. The 
Central Government has set up the 
following 4 National Institufes as aj^x 
level organisations in their lespective 
areas of disability:

(1) National Institute fot the
Visually Handicapped, Deh- 
radun, "

(2) National Institute for the 
Orthopaedically Handicap­
ped, Calcutta.

(3) Ali ^avar Jung National Ins­
titute for the Hearing Handi­
capped, Bombay.

<4) National Institute for the
Mentally Handicapped. Se­
cunderabad.

In addition to these the following 
two Institutions have been setup pri­
marily as service institutions for pro­
viding general services to the handi­
capped person: —

(1) Institute for the Physically
Handicapped, New Delhi.

(2) National Institute of Rehabi- 
liiation. Training & Research, 
Olatpur, Orissa.

The Central Goveinment is imple­
menting the following programmes for 
the education & rehabilitation on the 
handicapped: —

Scheme of Assistame to Organisations
for the Disabled Persons

Under this scheme, grant-in-aid  ̂ is 
provided to the organisations working 
for the welfare of disabled persons. 
Upto 90% financial assistance is given 
to such voluntary organisations who 
provide education, training and reha­
bilitation facilities to disabled persons.

Assistance under the scheme is pro­
vided for developing sei vices for (i) 
detection, intervention of p rim al 
natures, prevention of disability, (ii) 
education and/or training (iii) Reha­
bilitation-Physical, Psychological, 
scKial and economic.

Scheme of assistance to disabled per­
son for pun hase I fitting of aidsj 
appliancey

Under this scheme grants are given 
to voluntary oi^ganisations for provi­
ding aids & appliances whose value 
ranges between Rs. 25/- and Rs 3600/- 
to disabled persons (i) free of cost if 
their income is less than Rs. 1200/- 
per month and (ii) at 50% cost if the 
income ranges ^tween Rs. 1201/- 
to Rs. 2500/-"per month. This scheme 
is implemented through voluntary 
agencies spread all over the country.

Under the schcme, aids & applian­
ces are provided to the visually handi­
capped, hearing handicapped and or­
thopaedically handicapped.

Scholarships for the disabled persons
Government of India have a schemc 

for providing sholarships to physically 
handicapped students, including the 
blind, for pursuing eilucation from 
Class IX onwards. Scholarships are 
also provided for technical and pro­
fessional training, correspondence 
courses of study and on the job train­
ing to the handicapped. In jaddition 
to the scholarship, which vaiies de­
pending on the courses of study, for 
day scholars and hostellers, readers’ 
allowance to the blind is also given.

Integrated education of children

The scheme provides for 100% 
assistance from Central Government to 
the State Government/UT Adminis­
trations for Education of the Handi­
capped Children in common schools.

District rehabilitation centres

The Scheme of District Rehabilita­
tion Centres was launched on a pilot
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basis. Through these coitres’ 
efforts are .made to provide compre­
hensive and coordinated services, in- 
chiding vocational rehabilitation, to 
the disabled population, in the rural 
areas. So far II District Rehabilita­
tion Centres have been sit up across 
the country.

Reservation for flie Anglo<lndiaiis
4539. SHRI JOSS FERNANDEZ: 

Will the Minister of WELFARE be 
pleased to state;

(a) whether any reservation has 
been made for the Anglo-Indian com­
munity in all Central Government 
establi.shments; and

(b) if not, whether there is any pro­
posal to make reservation for the 
above community?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) No, Sir.

(b) There is no such proposal 
undei consideration of the Government 
at present.

list of Scheduled Cjtstes/Scheduled 
Tribes in Mahartishtni

4540. SHRI SUDAM DESH- 
MUKH: Will the .Minister of WEL­
FARE be pleased to state:

(a) whether Maharashtra Govern­
ment has prepared any list of Sche­
duled Castes and Scheduled Tribes 
residing in the State;

(b) if so, the details thereof;
(c) whether the list of backward 

classes has been prepared by Maha­
rashtra Government;

(d) if so. the details thereof; and
(e) if not, the basis on which some 

communities other than Scheduled 
Castes/Scheduled Tribes are enjoying 
reservation facilities?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) and (b) The 
lists of Scheduled Castes and Schedul­
ed Tribes in Maharashtra are given 
in the latest edition of ‘Manual of

Election Law’ brought out by the 
Ministry of Law and Justice.

(c) Yes Sir.
(d) The list of OBC prepared by the 

State Government contains 201 com­
munities.

(e) Does not arise.

Grants to Pharmacy Colleges
4541. SHRI CHANDUBHAI 

DESHMUKH:
SHRI BALVANT MAN- 

VAR:

Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas­
ed to state:

(a) what is the scheme of Develop­
ment grants by Government to the 
Pharmacy Collages of the State:

(b) whether Government have le- 
ceived proposals for development 
grants in year 1989-90 for Pharmacy 
College of Gujarat State; and

(c) if so, when these pending pro­
posals arc likely to be tinali.sed.'

THE MINISTER OF STATE IN 
THE MINISTRY Cl' HEALTH 
AND l AMILY WELFARE (SHRI 
RASHEED MASOOD): (a) The 
Government of India have no scheme 
to give development grants to the 
Pharmacy Colleges of the States.

(b) and (c) The proposal ol the 
Government of Gujarat to set up 
P.K Modi Govt. Pharmacy College, 
Rajkot, in the year 1989-90 was ap­
proved by the All India Council ol 
Technical Education and the Govt, of 
Gujarat informed acco Singly.

[Translation]

Use of Obsolete Machinery in the 
Manufacture of Sugar

4542. SHRI C. D. GAMII': Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be plea.sed to state:

(a) whether it is a fact that out­
dated machines are being used pre­
sently in the sugar industry;
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(b) if so. the steps taken by Gov* 
eminent to ensure that modem soi^is- 
ticated machines are installed in place 
of these outdated machines;

(c) whether any plan has been 
Chalked out in this regard: and

(d) if so, the details thereof?

THE MINISTER OF STAIE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) to (d) The 
Government had formulated standard 
specifications in 1973 for a sugar 
plant of 1250 TCD. e.xpandable upto 
20()<> TCD, keeping in view the latest 
technology prevailing at that time. 
These standard speciiicalions were 
further updated in 1987 with tefe- 
rcr-cc to 2500 TCD, expandable upto 
3500 TCD, taking into account the 
latest known technology available in 
this regard. New sugar factories have 
generally been set up in accordance 
with the standard specifications. The 
Government have aiso decided that 
prioi approval/permission shall not 
be required for carrying out addition.^ 
alterations in the plant and machi­
nery within the parameters of licens­
ed capacity. Financial assistance is 
also provided from Ihe Sugar Deve­
lopment Fund on liberal terms to 
sugar factories for their modernisa­
tion/rehabilitation programme.

Knitweu Indostry

4543. DR. C. SILVERA; Will the 
Minister of TEXTILES be pleased to 
state;

(a) whether indigenous knitwear in­
dustry is now capable of producing 
trendy, fashionable and h i ^  quality 
woollen knitwears of international 
standard;

(b) if so, the details thereof;

(c) whether Government propose to 
take some steps to ensure that this 
industry raises its standard further 
high in international market;

(d) if so ,' the details thereof with 
amount to be provided on this account; 
and

(e) if not. the reasons therefor?

THE MINISTER OF TEXTILS 
AND MINISTCR OF FOOD PRO- 
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Yes. Sir.

(b) The exports of woollen knit- 
weat have gone up during the reccnt 
years as indicated below:

(In Rupees crores)

1986-87 

56.50
1987-88

68.75
1988-89 

78.90

1989-90 

96.00

Besides USSR, we have also been 
able to enter new markets like USA. 
West Europe etc.

(c) to (e) Government has allow­
ed import of woollen machinery at 
concessional rales of duty as a mea­
sure of improving the standard of 
knitwear in international markets. 
In order to improve the competitive­
ness of knitwear in international mar­
kets. W&WEPC invites designers from 
abroad who guide the manufacturers 
ill regard to design and quality. A 
Development Council for knitwear 
has also been set up the look into 
the problems of the knitwear sector.

Li^t RaS Transit System for 
Bombay

4544. SHRT DAULATRAO
SONUJI AHER; Will the Minister 
of URBAN DEVELOPMENT be 
pleased to state;

(a) whether Government have con­
sidered the report of the expert com­
mittee recommending setting up of a 
Light Rail Transit System in Parts of 
Bombay;

(b) the details of the members 
the Expert Committee: and

of

(c) the salient features of the report?
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THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN); (a) to (c) The 
Government of Maharashtra constitu­
ted a small Group of Officers to pre­
pare a detailed paper listing out what 
exactly needs to be done to improve 
the commuter railway services in the 
Bombay Metropolitan Region.

The Group consisted of (a) the Joint 
Secretary (Urban Development Depart­
ment), Government of Maharashtra,
(b) Chief Engineer, Central Railways,
(c) Chief Engineer. Metropolitan 
Transport Project (Railways), (d) Chief 
Bridge Engineer, Western Railways,
(e) Chief Engineer (Planning & De- 
•sign). Central Railway, (f) City En­
gineer, Municipal Corporation of 
Greater Bombay, (g) Chief Transport 
& Communication Planner, CIIXX) 
and (h) Chief, Transport & Communi­
cation Division. BMRDA.

In the report (paper) .submitted by 
the Group proposals regarding intro­
duction of Light Rail Transit in cer­
tain parts of Bombay have inter-alia 
been made. While analysing the vari­
ous demands, the Group considered 
various schemes/projects mainly to
(a) give relief to Bombay commuters 
and catering to u maximum number 
of them; (b) give relief to commuters 
in Bombay Metropolitan Region; (c) 
ensure immediate development of new 
Bombay; and (d) develop other new 
growth centres.

The whole project is estimated by 
the Group to cost Rs. 1654 crores.

The report of the Group has been 
forwarded by the Government of 
Maharashtra for the consideration of 
the Government of India. Since it is 
a capital intensive project involving 
multi-crore investment and multi­
modal transport network, detailed and 
indepth analyses are necessary and a 
final decision on this will depend upon 
the outcome of the Eighth Five Year 
Plan.

Expenditiue on Repajn/Renovatloa 
of Miidrtets’ Re^Mence

4545. SHRI SHANKERSINH 
VAGHELA:

DR. A. K. PATEL:
Will the Minister ol URBAN DE­

VELOPMENT be pleased to state:

(a) the expenditure incuned as yet 
on repairs and renovation of the resi­
dence ol each Cabinet Minister/Mini­
ster of State/Deputy Minister after his 
appointment, for civil works, electrical 
works and furnishings, separately;

(b> the break-up of the expenditure 
mcurred from out of the budget of the 
Central Public Works Department and 
that of the Ministry concerned in each 
case;

(c) the ceilings laid down by the 
Ministry of Finance for incurring ex­
penditure under different heads on a 
bungalow allotted to a Minister;

(d) whether the ceiling has been fol­
lowed in each case, il not, by how 
much amount it has exceeded and the 
reasons thereof; and

(c) whether u copy of the orders 
issued by the Ministry of Finance lay­
ing down such ceilings will be laid on 
the lable?

IHE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) The
information is being collected and 
will be laid on the Table of the Sabha.

(c) to (e) Repairs, renovations and 
minor works of addition/alteration 
are carried out in the residences allot­
ted to the Ministers based on the state 
of the building, the requirements of 
the Minister and the availability of 
funds. No rules prescribing a ceilmg 
for carrying out such works in the re­
sidences allotted to the Ministers have 
been notified by the Government. As 
far as the supply of furniture is con- 
coned, under rule 4 of the Minister’s
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Residences Rules, 1962 a ceiling of 
Rs. 38.500 for a Minister and a ceiling 
ol Rs. 22,500 lor a Deputy Minister 
ha6 been laid down for the value of 
furniture and electrical appliances 
provided tree of rent at the residences 
of the Ministers. This rule also pro­
vides that, for every article of furni­
ture or clectrical appliance supplies in 
excess of the limit so specified the 
Minister shall be liable to pay rent at 
the same rate as applicable to govern­
ment servant together with depart­
mental charges. No sanction for sup­
ply of furniture and electrical appli­
ances, tree of rent, in excess of the 
prescribed value has been issued in 
respect ot any Minister.

Aniendments in Plantation Labour 
Act, 1951

4546. SHRl MANIK SANYAL: 
Will the Minister of LABOUR be 
pleased to state:

(a) whether the Pl mtation Laboui 
Act, (951 is not adequate to cope with 
the present day necessities of the 
plantation workeis:

(b) if so, whether Government pro­
pose to bting forward legislation to 
amend the Plantation Labour Act, 
1951 Nuiiably to give elTect to the 
changed socjal conditions; and

(c) li so. when?

THE MINISTER OF LABOUR 
AND WELKARE (SHRl RAM 
VILAS PASWAN): (a) to (c) The
provisions of the Plantation Labour 
Act were last reviewed in September,
1984 in a Conference of Labour Sec­
retaries t)f the concerned States in 
which the need for further amendments 
to make the Act more broad-based 
was considered. I'he Tripartite In­
dustrial Committee on Plantations 
examinwi the various suggestions and 
made recommendations for amend­
ment to the Act. These relate to 
safety, occupational health and wel­
fare of workers, definition of em­
ployers and workers and enhancement 
of penalties etc. The proposals for 
amendunent are yet to be finalised.

Verification of membership of 
Co-operative Group Hoiising 

Socielieij

4547. SHRl KAMAL CHAU- 
DHRY: Will the Minister of UR­
BAN DEVELOPMENT be pleased
to state :

(a) whether the Directive dated 31 
May, '84 issued by the Registrar Co­
operative Societies, Delhi regarding 
verification of membership of Co­
operative Group Housing Societies 
tor allotment of Hats has been held 
void by Delhi High Court:

(b) il not, the names of Group 
Housuig Societies whose membership 
has been verifiecl by Registrar Co­
operative Societies during 1986, 1987 
and {̂ 8̂8, much after their illegally 
allotting the flats themselves to their 
members in 1985 in violation of the 
above Directive and the reasons there­
for;

(c) the name ol the authority which 
ordered such veritication and date of 
the order.

<d> the details of violations and il­
legalities detected during said belat­
ed verifications, including (i) details 
ot members found defaulters in pay­
ment and could not be considered for 
allotment of Hats; and (ii) details of 
members whose enrolment was found 
in violation of Rules 65(5) and 30(4) 
of DCS Rules, Society-wise; and

(e) how such serious violations of 
each society have been regularised?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRl MURA* 
SOLI MAR AN): (a) to (e) The in­
formation is being collected and will 
be laid on the Table of the Sabha.
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Salary Status for Research 
Associates

4548. SHRI RAMESHWAR 
PATIDAR:

SHRI PHOOL CHAND 
VERMA;

SHRI GANGA 
LODHI;

CHARAN

Will the Minister of HEALTH 
AND FAMILY WELFARE be pleas­
ed to state:

(a) whether the Indian Council of 
Medical Research propose to imple­
ment the orders for salary-status for 
research associates:

(b) if so. the delails thereof: and

(c) if not, the rea.sons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD); (a) Yes. 
Sir.

(b) It has been decided to revise the 
value of stipend of Research Asso­
ciates under the ICMR Fellowship 
Programme as under:

Ri. 2200-100-2700") 
Rs. 2700-100-3200 
Rs. 3200-100-3700 
Rs. 3700-125-4325

(Consolidated)

Unautliorised Occupation of Gov­
ernment Land& and Buildicgh

4549. SHRI DHARMANNA 
MONDAYYA SADUL: Will the
Minister of URBAN DEVELOP­
MENT be pleased to state;

(a> the policy of Government in 
regard to unauthorised occupation and 
trespass on Govermnent lands and 
buildings in the capital; and

(b) what action is taken by Govern­
ment against the offenders in such
cases?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRT MURA- 
SOLI MARAN): (a) and (b) The
unauthorised occupation and trespass 
of the Government buildings is viewed 
seriously and action is taken against 
the offenders for eviction and. if neces­
sary, for prosecution in accordance 
with the Provisions of Public Premises 
(Eviction of Unauthorised Occupants) 
Act. 1971.

The firm policy of the Government 
is not to permit fresh unauthorised 
construction/encroachment on public 
lands. Public agencies have been 
directed to maintain strict vigil and 
take preventive action. Under instruc­
tions of Lt. Governor, Delhi, a Con­
trol Room has also started function­
ing to facilitate piompt reporting of 
unauthorised constructions / encroach­
ments by the Public

stipend may be fixed at Rs. 
2200 in the slab Rs. 2200-100-2700. 
However, selected Research Associates 
may be placed in the higher slab if 
thwe is ample justification and such 
recommendation made by the High 
Level disciplinewise Selection Com­
mittee and approved by D.G., I C.M.R. 
•"A ddition, contingent grant of Rs. 
u).000 per annum per Associate will 
oe provid^. These revised rates of 
itjpend will be effective from Isl 
April. J987.

(c) The question does not arise.

New Sfbemes on the Pattern of 
1979 Scheme

4550. SHRI DHARMESH 
SAD VERMA:

DR. C. SII.VERA:

PRA

Will the Minister of URBAN DE­
VELOPMENT be pleased to state;

(a) whether Government have for­
mulated any new scheme on the pat­
tern of 1979 scheme to meet the re­
quirements of residential houses in 
Delhi during the Eighth Five Year 
Plan;
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(b) if so. the details thereof and 
not. the reasons therefor: and

if

(c) the steps Government propose to 
take to minimise the residential hous­
ing problem in Delhi?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) No.
Sir. It would not be desirable to start 
a new scheme before the existing 
backlog of registrants of earlier sche­
mes is cleared.

(c) The steps taken include speeding 
up of development of land and house- 
construction activity and allotment of 
land to cooperative societies to en­
courage housing activity by the Co­
operative Sector. A decision has al­
ready been taken to allot 40% of resi­
dential land developed by DDA, to 
Cooperative Societies.

[Translation]

Lonf>Tenn Measures to Control 
Floods

4551. SHRI MITRASEN
YADAV:

SHRI TE3 NARAYAN 
SINGH:

SHRI DEVENDRA PRA­
SAD YADAV;

Will the Minister of WATER RE­
SOURCES be pleased to state:

(a) the amount allocated by Union 
Government on flood control schemes 
in Bihar from First to Seventh Five 
Year Plan. Plan-wise;

<b) to what extent this expenditure 
has helped contain floods in Bihar;

(c) whether Union Government 
have held any discussions on flood 
control at all-India level; and

(d) if .so, the details thereof?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­

TURE (SHRI NITISH KUMAR):
(a) and (b) The plan-wise expendi­
ture given below has provided a rea­
sonable protection to 2.92 million 
hectares so far.

Year {Rs. in 
Crorex)

1 Plan 54-56 5.16
11 Plan 56-61 19.88

in  Plan 61.66 13.65
Annual Plans 66-69 5.31
IV Plan 69-74 23.62
V Plan 74-78 58.41
Annual Plans 78-80 41.38
VI Plan 80-85 113.96

VII Plan 85-90 218.30

(c) and (d) High Level Committees 
appointed by Government of India in 
1957. 1964, 1971 and 1976 have ad­
dressed to the problem of floods. In 
the recent past, special Committees 
were also appoint^ in 1987 separate­
ly for the North Eastern States and 
for Bihar, West Bengal, Uttar Pradesh 
and Orissa. In addition, discussions 
are also held periodically at the Mini­
ster’s level in the Review Committee 
of the Brahmaputra Board and in the 
Ganga Flood Control Board—^which 
comprises of the Chief Ministers of 
the concerned States as Members.

\EngUsh]

Baildiiig for CGHS Dfep«iunry ia 
GufgBon

4552. SHRI R. JEEVARATHI- 
NAM: Will the Minister of HEA­
LTH AND WELFARE bo pleased
to state;

(a> whether it is a fact that there is 
no separate building for CGHS Dis­
pensary in Gurgaon (Haryana);

(b) whether the Union Government 
will initiate any dialogue with the 
State Government of Haryana for the 
acquisition of its own dispensary 
building which can function like a 
mini-hospital;



(c) whether there is also a proposal 
to open another CGHS dispensary in 
Gurgaon because the present one is 
over-crowded; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) CGHS
dispensary at Gurgaon is functioning 
in a private rented building.

(b) Haryana Urban Development 
Authority has already been approach­
ed for allotment of a plot of land.

(c) No. Sir.
(d) Docs not arise.
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O.P.D. Block in A.I.I.1VI.S.
4553. SHRI RAM SAGAR

(SAIDPUR): Will the Minister of
HEALTH AND FAMILY WEL­
FARE be pleased to state;

(a> whether Government propose to 
expand the O.P.D. block of A.I.I.M.S. 
which has become loo over-crowded 
particularly in Ortho, and Gynae.
O.P.Ds:

(b) if so, the details thereof; and
(c> if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (&) to (c) 
The A.I.I.M.S. have reported that 
the present building of O.P.D. is being 
used to its maximum capacity and 
there is no scope for expansion in the
existing O.P.D. Block including Ortho, 
and Gynaecology O.P.D.

Uniformity in Medical Fniranc* 
Exanrfnatibns

4554. DR. VFNKATESH
KABDE:

SHRI BALGOPAL 
MISHRA:

Will the Minister of HEALTH 
a n d  FAMILY WELFARE be pleas­
ed to state:

(a) whether ser>arate entrance exa­
minations are being conducted by

H --4  LSS/ND/91

different autonomous and independent 
institations for admission to medical 
colleges;

(b) whether there is a proposal 
under consideration to conduct these 
examinations unifoimly; and

(c) if so, the detjils thereof?
THE MINlSfER OF STATE IN 

THE MINISTRY OF HEALTH 
AND FAMII V WELFARE (SHRI 
RASHEED MASOOD): (a) Auto­
nomous Hndepc-.dcnt institutions like 
-All India Institute of Medical Sciences, 
College of Med cal Sciences, Banaras 
Hindu University. JLN Medical Col­
lege, Aligaih, JIPMFR. Pondicherry. 
POL Chandigarh, Mahatma Gandhi 
Institute of Medical Sciences, Wardha 
etc. are concUicling entrance examina­
tion separately

(b) and Cc) There is no such pro­
posal under consideration of the Go- 
vernmeni of India

Report on Rovfval of the Alill.s 
undir NTC (WB\BO) Ltck

4555. SHRI V. SREENIVASA 
PRASAD: Will the Minister of
TEXTILES be pleased to state:

(a) whether tlie suggestions made 
by the Committee, regarding revival 
package of the mills under National 
Textile Corporation (WBABO) Ltd. 
have not been found feasible;

(b) if so. the reasons therefor;

(c) whether sale of fixed assets has 
not been found feasible for mobilising 
resources; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) to (d) No 
specific decision has been taken on 
any of the suggestions/recommenda- 
tions of the Two member Committee 
constituted by the Government of 
India to go into various problems of 
textile mills of NTC in West Bengal
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and to suggest remedial course of ac­
tion. NTC is presently having inter­
action with the State government au­
thorities regarding steps to be taken 
for implementation of the Report.

[Trmslatiort]

Revival of Sick MiII.s of Gujarat

4556. SHRI KASHIRAM RANA: 
SHRI CD. GAMIT:

Will the Minister of TEXTILES be 
pleased to state:

(a) whether Government of Gujarat 
have made a request for nationalisa­
tion of closed textile mills of Gujarat;

(b> if so, the details thereof;

(c) the reaction of Government in 
this regard;

(d) when these closed textile mills 
are likely to be nationalised; and

(e) the concrete steps being taken 
or likely to be taken by Indian Go­
vernment to revive the.se mills and 
other sick mills in the Slate in case 
the said textile mills are not nation- 
ali.sed?

THE MINTSTER OF TEXTILES 
AND MINTSTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAVO: (a) No, Sir.

(b) and (c) Do not arise.

(d) and (e) Nationalisation does not 
provide solution to the problem of 
sickness and Government would not, 
as a rule, intervene in snch cases. 
However Government would spare no 
efforts for the revival of viable textile 
mills. Government have set up a 
Nodal Agency to evolve and imple­
ment packages for the rehabilitation 
of closed/sick textile mills found to 
be viable. Government have also set 
up a Board for Industrial and Finan­
cial Reconstruction to determine and 
enforce preventive, ameliorative and 
remedial measures in respect of sick 
industrial companies. However, there

may be no alternative but to allow 
closure of non-viable mills provided 
the interests of their workers are 
protected.
[English]

Modernisation of Sone Canal 
Project in BBiar

4557. SHRI L. V. SINGH: Will
the Minister of WATER RESOUR­
CES be pleased to state:

^̂ a) whether the Sone Canal Moder­
nisation Project is pending with 
Union Government;

(b) if so, the reasons therefor and 
the lime by which it is likely to be 
cleared; and

(c) the steps taken or proposed to 
be taken to expedite the clearance to 
the project?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI- 
CULTITRE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):
(a) to fc) Sone Can^l Modernisation 
Project Phase-1 was examined and 
found techno-economically accepta­
ble: but it could nc't be given invest­
ment clearance by I'le planning Com­
mit'ion due to inability of the State 
G(>vernmen* to n,ovide adequate bud- 
eelary supnort to the project. The 
State has to propose appropriate allo­
cations in the 8th Plan.

Survey regardine Oruf; Addicts and 
their Treatment

4558. SHRI HET RAM: Will the 
Minister of WELFARE be pleased 
to state:

(a’t whether any survey has been 
conducted to know the number of 
drug addicts in major towns of the 
country:

(b) if so. the details thereof;

(c) if not, the measures taken by 
Government to identify the magnitude 
of drug addicts in the country; and
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(d) the steps taken by Government 
to treat such addicts and how much 
amount is earmarked for the purpose 
during the year 1990-91?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (c) No. 
Sir. However, in the year 1988 Minis­
try ol Weitare sponsored 23 studies 
in 31 towns and 2, border arca.s on a 
common format basis for the assess­
ment of the problem of drug abuse, 
drug users and drug prevention ser­
vices. This survey covered total sam­
ple of 6382 addicts.

(d) 108 Counselling centres, 36 
deaddiction centres and 7 utter-care 
centres have aheady been set up 
through voluntary organisations to 
provide treatment facilities to drug 
addicts and to check the increase in 
their number all over the country. 
During the current financial year,
1990-91, a provision of Rs. 4.50 crore 
has been earmarked for drug abuse 
prevention programmes.

[Traiiilationl

Gum Lying with TRU ED
4559. SHRIMATI JAYAWANII 

NAVINCHANDRA MEHTA: Will 
the Minister of WELFARE be pleas­
ed to state;

(a) the quantity of gum lying with 
Tribal Cooperative Marketing Deve­
lopment Federation of India Limited 
(TRIFED) and value thereof:

(b) the number of godowns and 
offices hired by this Federation since 
I June. 1990 in Bombay to store gum 
and the monthly rent to be paid there­
for; and

(c) the names of agencies from 
whom these godowns and offices have 
been hired?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) The quantity 
of gum available with TRIFED as 
on 18-8*1990 Is as given below:—

Grade Qty. in MTs. Value (Rs. in
lakhs)

Gr. 1 
Gr. II 
Gr. Ill

601.47 
802.83 

1324.12

TOTAL 2728.42

312.76
341.67
440.88

1095.31

(b) and ĉ) Two godowns have been 
liiied by IRIi-ED at Bombay Irom
I lie following agencies at the rate of 
Rs. 31325.00 and Rs. 9922.75 respec­
tively being monthly rent after 1st 
June, 1990 for stormg gum and other 
commodities: —

1. The Lecigat Cotton Press Co.,
16. Magzine Street, Darukhana, 
Bombay.

2. M/s. Premcem Gums Pvt. Ltd., 
Salt Pam Road,
Anotop Hill. Vadala,
Bombay.

[English]

Subsidy on Janata Ooth
4560. SHRIMATI T. MANEM- 

MA:
SHRI HARISH PAL:
SHRI SRIKANTHA DAT- 

TA NARASIMHARAJA 
WADIYAR:

Will the Minister of TEXTILES be 
pleased to state:

(a) whether Government have in­
creased to subsidy on janata cloths;

(b) is so, the reasons therefor;

(c) whether Government propose to 
witlidraw the increased subsidy; and

(d> if not, the reasons therefor?

THE MINISTER OF TEXTILES 
AND MINISTER OF FODD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Yes. Sir.

(b) The rate of subsidy payable on 
janata cloth has been increased from 
Rs. 2.75 per square metre to Rs. 3.40 
per square metre w.c.f. 1-7-1990 to
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partly neutralise the increase in yarn 
prices during the past two years and 
also to enable the weavers to earn 
better wages.

(c) No, Sir.

(d) Costs of yarn and other raw 
materials have not fallen as compar­
ed to those prevailing two years ago. 
Withdrawal of the in..Teased subsidy 
will therefore render pioduction of 
janata cloth un-econoniic.il and neces­
sitate upward revision ol selling prices 
of cloth and;or reduction in wages 
to handloom weavers which will de­
feat the buMc objei lives ot' the janata 
cloth scheme.

Promotion of Homoeopathic 
Piiarmac} Kduiation

4561. SHRI A. ASOKARAJ:
SHRl GANGA CHARAN 

I.ODHI:
Will the Minister ol HEALTH 

AND FAMILY WELI ARE be pleis- 
ed to state:

(a) whctnei Government propose to 
promote the Homoeopathy Pharmacy 
Education in the coun(r>.

(b) if so. the details thereof; and

(c) the steps being iak.cn in this 
regard'.’

THE MINISTER Ol STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (c) 
Government had received a request 
for introducing initially Diploma in 
Pharmacy C'ourse for Homoctipathic 
Pharmacists from the Homoeopathic 
Pharmaceutical Science Mission of 
India. The matter was considered in 
consultation with the Central Council 
of Homoeopathy who agreed with 
the requirement and demand for in­
stitutionally trained Homoeopathic 
Pharmacists all over the country. 
They also suppested that till the for­
mation of Homoeopithy Pharmacy 
Council, the Pharmacy Council of 
India be entrusted with the work and 
5 mem^rs from the Central Council

of Homoeopathy can be nominated to 
the Pharmacy Council of India.

[Translation]

Financial Assistance for C t̂ 
Sianning Madiine in Uda^ur

4562. SHRI GULAB CHAND 
KATARIA: Will the Minister of
HEALTH AND FAMILY WEL­
FARE be pleased to state:

;a) whether Government propose to 
provide financial assistance for in­
stalling Cat Scanning machine in 
Udaipur division which is a Adivasi 
dominated area: and

(b) whether Government propose to 
provitle financial assistance to those 
poor and Adivasi people who cannot 
go to other places for treatment?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) and (b) 
The information is being collected and 
will be laid on the Table of the Sabha.

Proposal from Cancer Relief Society

4563. PROF. MAHADEO SHI- 
WANKAR; Will the Minister of 
HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether Canccr Relief Society 
had sent any proposal to Union Gov­
ernment through Health l^partment, 
Maharashtra, on 18 January. 1989 as 
well as on 6 April, 1990;

(b) if so, the action taken so far 
or being taken in regard thereto; and

(c) the reasons for delay in this 
regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI RA­
SHEED MASOOD): (a) to (c):
Cancer Relief-Society, Nagpur sub­
mitted a proposal through Govern­
ment of Maharashtra in letter dated 
19-1-89, for recognition of Rashtra
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Sant Tukdoji Cancer Hospital and Re­
search Centre as a Regional Cancer 
Centre. A reply was sent to the 
Govt, of Maharashtra and the So­
ciety in April, 1989. During the 8th 
Five Year Plan emphasis is on pre­
vention and early detection of canccr 
and there is no proposal to convert 
any medical institution into a Re­
gional Cancer Centre.

Sardar Sarovar Project
4564. SHRl RATILAL KALI- 

DAS VARMA: Will the Minister 
of WATER RhSQURCES be pleas­
ed to state-

(a) whether any diflicultics arc be­
ing encountered in the completion of 
Narmada Sugar and Sardar Sarovar 
Projects; and

(b> if so. the details thereof?

THE MINISTER OF STATE JN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATOIN 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR
(a) and (b) For the Sardar Sarovar 
Project, construction activities on the 
Sardar Sarovar Dam. the Power 
Houses, the main canal and some 
disrtibutaries arc in full swing. For 
the Narmada Sagar Project. work 
on the excavations for the foundation 
of the dam and the power house and 
for the diversion tunnel are in pro­
gress. Work on the Coffer dam in 
the river bed is also expected to com­
mence in th.‘ ensuing work sens n. 
Eflforts nij being made to expcditj 
the works on these two projects.

[English]
Ayurveda Tieatment

4565. DR. LAXMINARAYAN 
PANDEYA:

SHRI PYARELAL 
KHANDELWAL:

Will the Minister of HEALTH 
AND FAMILY WELFARE be 
pleased to state:

(a) whether facilities exist for
Ayurvedic treatment in hospitals in 
some of the foreign countries?

(b) whether Union Government 
have taken steps far contributing to 
the expertise and knowledge of Ayur­
vedic system of medicine in foreign 
countries; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASIIEED MASOOD): (a) Yes, 
Sir.

(b) and (c) Requests received from 
foreign countries in this regard are 
le^ponded positively. Scholars from 
abroatl also avail of the educational 
fadlitic'- in our Ayurvedic institu­
tions. On the request of Govern­
ment of Mauritius, an Ayurvedic ex­
pert was deputed f('r two months 
during 1988. Further experts in the 
fivld of A>urveda have been ex- 
ch<mgcd witii the Peoples Republic 
of Mongolia.

Transfer of D1>A Land/Flats
4566. SHRI J.P. AGARWAL: 

Will the Minister of URBAN DEVE­
LOPMENT bo pleased to state:

(a> whether Government have for­
mulated any scheme for transfer of 
DDA land or flats to another person;

(b) if so, the details thereof;
(c) whether it is a fact that coope­

rative land can be transferred to the 
blood relations only;

(d) if so. whether Government 
contemplate enlargement of this 
.scheme of transfer to other categories 
of persons also; and

(e) if not. the reasons therefor?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) As per 
current guidelines transfer of DDA 
flats is allowed not only between the 
blood relations but also in cases of 
transfer of flats on the basis of gene­
ral power of attorney and agreement 
to sell after recovery of 50"f> un­
earned increase in the value of land.



No such transfer is at present allowed shifted from Delhi to Nagpur and
in respect of DDA land. clsewhcie during the 1990-91 and the

details thereof?
(c) to (c> As per policy the trans­

fer/matation of sub-lcased ploth is
allowed in blood relation only. How- THE MINISTER OF URBAN DE-
ever, in the event of succession VELOPMENT (SHRI MURASOLI
through *Wiir transfer to out-of- MAR AN): A list of 27 Public Sec-
blood-relation is allowed subje:t to tor Unticrtakings which are proposed
payment of lessor’s share of unearn- lo be shifted outside Delhi and were
ed increase under terms and condi- ‘>cni a notice to complete the shifting
tions of the lease/sub-lease deed. hy 19̂ )0 is given in the Statement

below.
No such proposal is presently un­

der consideration lest that should They were informed to shift to any
lead to mal-practices. of fh. major towns identified under

N( R Ijiterim plan namely, Meerut, 
Shifting of Officiers of Pû >!ic Bulandshahr-Khurja Complex,

Sector Undertakiiigs Palwdl, Rcwari-Dharuhcra Shiwadi
(\nnple\, Rohtak, Panipet and Alwar.

4567. SHRI BANWARI LAL fiowvVei, ihcrc was no ban to their
PUROHIT: Will the Minister of shifting to Nagpur, as the only
URBAN DEVELOPMENT be pleas- specific restriction placed was that
ed to state the names of the offices of they should not shift to any of the
the Central Public Sector Under- metropolitan city like Bombay, Cal-
takings which are proposed to be cutta or Madras.

163 Written Answers SEPTEMBER 5, 1990 Written Ansmrs 164

STVTEMENT

List of Put>lic Scctor UnJci taliinf̂ s dccuied to he shifted out oj Delhi

SI. No. Name of Ofjiccs

1. National Seeds Corporation Ltd.
2. State Farms Corp. of India Ltd.
3. Central Warehousing Corporation.
4. Food Corporation of India.
5. Hospital Services Consultancy Corporation of India Ltd.
6. Yayudoot
7. Helicopter Corp. of India.
8. Airlines Allied Services Ltd.
9. National Airport Authority of India.

10. National Small industries Corp. Ltd. ^
11. National Fertiliser Ltd.
12. Fertiliser Corp. of India.
13. Hindustan Fertiliser Corp. Ltd.
14. Pyrites, Phosphates & Chemicais Ltd.
15. Paradeep Phosphates Ltd.
16. Indo-Buima Perlroleum Co. Ltd. (Chemicals Division)
17. National Hydro-Electric Power Corp.
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SI. No. Name o f  Offices

18. National Textiles Corp. (Dolhi, Punjab and Rajasthan) Ltd.
19. Minerals & Metals Trading Cotp. of India Ltd.
20. State Trading Corp. of India Ltd.
21. National Thermal Power Corp. Ltd.
22. Ruial Electrification Corp. Ltd.
23. National Project Const. Corp. L<d.
24. Bharat Heavy Electricals Ltd.
25. Cement Corp. of India. ^
26. Bharat Aluminium Company Ltd.
27. National Textile Corp. Ltd.

Cancel Care andl Rese.uch Centre
4568. SHRI KUSUMA KRISHNA 

MURTHY: Will the Minister of
HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether Government arc av/arc 
that a modem and comprehcnsiv.’ 
Cancer Care and Rcseaich Centre 
b'.‘ing set up in Delhi by nhatanishila 
CuHccr Foundation;

(b; if so. the dJlai's thereof;

(.) the extent of subsidy and finan­
cial assistance proposed to be given 
to it by Union G vcrnment and 
WHO; and

(d) the types of services proposed 
to be provided to the patients, par­
ticularly the weaker sections of the 
society?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Yes. Sir.

(b) Dharaimhila Cancer Foundation 
and Research Centre, a voluntary 
organisation is reported to have a 
proposal to establish n comprehen­
sive Cancer Care and Research Cen­
tre with modern facilities

(cl Th( Centre proposes to provide 
tho following facilities: —

]. Surgery.
2. Chemotherapy.
3. Radiotherapy including Bra-

chythciapy.
Manow Transplanta-4 Bone 

tion.
5. P .St 

tion.
Operative Rehabilita-

6. P.iin lelief and improvement 
of life for the terminally ill.

Dlrcctcirate of Ayurvela and Unani

4569. SHRIMATI SUBHASHI- 
N1 ALl:

SHRI MANORANJAN
BHAKATA:
SHRI C. SRINIVASAN:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state;

(a) whether Government propose 
to set up a Central Directorate for 
Ayurveda and Unani in the capital;

(b) if so. the details thereof;

(c the functions likely to be aS" 
signed to the Directorate;

(c) There is no proposal to provide (d) whether Government also c_ 
^bsidy or financial assistance to the pose to start an All-India Ayu;,i 
Centre. University in Delhi; and -----
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(e) if so, whether this has been 

done in consultation with various 
States?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI RA- 
SHEED MASOOD): (a) to (c) Gov­
ernment is considering a proposal for 
setting up a Department Directorate 
of Indian Systems of Medicine and 
Homoeopathy in the Minisfy to 
strengthen the infrastructure (̂ f In­
dian Systems of Medicine & Ho ­
moeopathy. Details arc beino work­
ed out.

(d) and (e) A proposil to set up 
a Central University of Ayurveda and 
Unani Medicine is under considera­
tion of Government. A Committee 
was constituted in March, 1990 un­
der the Chairmanship of Adviser 
(Health), Planning Commission to 
consider this. The Committee is yet 
to submit its report.

Constitutional Status to the 
Minority Commission

4570. SHRI G.M. BANATWAL- 
LA . Will the Minister of WELFARE 
be pleased to s ale :

(a) whether Union Government pro­
pose to brine forward a Bill to give 
a constitutional status to the Minority 
Commission; and

(b) if so. by what time such a Bill 
is likely to be introduced in the Par­
liament?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM VI­
LAS PASWAN): (a) and (b) The 
matter is under consideration.

SpeciBj Grant to Andhra Pradesh for 
Urban Developnuent Projects

4571. SHRI SULTAN SALAH- 
UDDIN OWAISI: Will the Minister

'  URBAN DEVELOPMENT be 
ased to state:

whether Andhra Pradesh Cjo v - 
’ has requested Union Gov­

ernment for a special grant for urban 
development in the State;

(b) if so, the details thereof; and
(c) the action taken by Government 

in this regard?
THE MINISTER OF URBAN 

DEVELOPMENT (SHRI MURA- 
SOLI MAR AN): (a) No such request 
has been received from the Andhra 
Pradesh Government.

(b) and (c) Do not arise. 
[Translation]
Irrigation Potential of Chhotanagpiur 

and Santhalpargana Regions
4572. SHRI R. L. P. VERMA: 

Will the Minister of WATER RE­
SOURCES be pleaced to state:

(a) whether Chhotanagpur and 
Santhalpargana areas are full of na­
tural rivers, streams, lakes, valleys and 
water reservoirs;

(b) whether generation of irrigation 
potential in these aieas has been 
n:gligiblc,

(c> if so, the reasons therefor; and

<d) the steps taken or proposed to 
be taken to provide better irrigation 
facilities in these areas?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR): (a) Yes, Sir.

(b) to (d) No, Sir. 26 medium 
schemes are under implementation 
which arc benefitting these areas. 
Anticipated achievement of irri­
gation potential and utilisation by 
end of Seventh Plan is 42.12 thousand 
hectares and 34.81 thousand hectares 
respectively against the ultimate poten­
tial tf  91.67 thousand hectares in 
this area.
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Expansion of FPS Netwoilt

4573. SHRI BABANRAO DHA- 
KNE: WUl the Minister of FOOD
AND aV IL  SUPPLIES be pleased 
to state:

(a) whethw the network of fair 
price shops has been expanding over 
the years;

(b) if so, the percentage increase in 
the number of fair price shops from

1 ,1990 .January, 1985 to March, 
wise;

State-

(c) whether emphasis is laid on the 
opening of fair price shops in the 
remote, far-ilung and inaccessible areas 
with particular stress on the coverage 
of the tribal population;

(d) if so, the details thereof; and

(e) the position of allocation and 
lifting of essential commodities under 
Public Distribution System during the 
last two years, year-wise and state- 
wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
a V IL  SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) Yes, Sir.

(b) The percentage increase in the 
number of fair price shops from 
January, 1985 to March, 1990, State- 
wise is annexed

(c) and (d) The States/UTs have
been request^ to assess the coverage 
of such areas by the network of fair 
price shops with a view to cover the 
uncovered areas. It has also been 
suggested that in areas which cannot 
be covered static fair price shops,
mobile vans may be introduced to 
cover the consumers residing to hilly, 
remote, far-flung desert and tribal 
areas.

Central Government has a scheme 
for providing financial assistance to 
States for purchase of vans to be ope­
rated as mobile fair price shops. 
During the period 1985*86 to 1989-90 
an amount of about Rs. 877 lakhs 
has been provided to States/UTs for 
purchase of vaai.

ia -4  i m /nd /m

<c) State-wise Statements I to VI 
giving allocation and lifting of rice, 
wheat, sugar, imwrted edible oils and 
kerosene oil durmg 1988 and 1989 are 
given below:

STAT ST I

Percentage increase in the Number o f  
Fair Price shops in March, 1990 over 

January, 1985

SL
No.

StatelUT Percen­
tage in­
crease in 
March,
1990 over 
January,
1985

1. Andhia Pradesh 9.4
2. Arunachal Pradesh
3. Assam 13.6
4. Bihar 1.5
5. Gujarat 16.4
6. Goa, Daman & Diu 27.8
7. Haryana 9.3
8. Himachal Pradesh 13.^
9. Jammu & Kashmir 13.9

10. Karnataka 5.5
11. Kerala 5.0
12. Madhya Pradesh 22.6
13. Maharashtra 6.8
14. Manipur 19.1
15. Meghalaya 36.7
16. Mizoram 1.1
17. Nagaland 97.5
18. Orissa 8.0
19. Punjab 2.0
20. Rajasthan 8.5
21. Sikkim 14.6
22. Tamil Nadu 3.1
23. Tnpura 19.2
24. Uttar Pradesh 73.7
25. West Bengal 4.3
26. Andaman & Nicobar

Islands 26.8
27. Chandigarh 20.9
28. Dadra & Nagar

Haveli l<>-3
29. Delhi
30. Lakshadweep 20.0
31. Pondicherry 29.7

Total 14.1
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STATEMENT n  

State-wise allocation and offtake o f Rice during 1988 and 1989

(‘000 tonnes)

SI.
No.

States/UTs 1988 1989 (P)*

Allocation Offtake Allocation Offiake

1. Andhra Pradesh 845.0 833.8 850.0 875.7
2. Amnachal Pradesh 78.9 68.8 87.9 , 67.8
3. Assam 440.0 444.3 420.0 396.4
4. Bihar 200.0 50.2 150.0 57.0
5. Goa 52.2 46.8 47.1 45.0
6. Gujarat 420.0 391.8 350.0 240.0
7. Haryana 38.0 26.4 30.0 20.0
8. Himachal Pradesh 67.5 67.0 78.0 59.0
9. Jammu & Kashmir 277.0 235.2 245.0 224.0

10. Karnataka 610.0 612.3 510.0 490.0
11. Kerala 1550.0 1647.7 1270.0 1264.9
12. Madhya Pradesh 250.0 207.5 310.0 207.9
13. Maharashtra 750.0 724.4 675.0 659.8
14. Manipur 66.0 41.9 78.0 55.0
15. Meghalaya 114.0 111.9 116.0 116.0
16. Mizoram 83.0 81.8 90.0 90.0
17. Nagaland 105.0 90.8 88.0 80.8
18. Orissa 325.0 273.8 312.5 175.1
19. Punjab 180.0 6.1 15.0 2.1
20. Rajasthan 48.0 19.8 39.2 7.1
21. Sikkim 55.0 40.0 54.0 16.9
22. Tamil Nadu 725.0 690.6 605.0 621.5
23. Tripura 152.0 132.9 151.63 131.6
24. Uttar Pradesh 510.0 396.5 405.0 286. S
25. West Bengal 1070.0 876.2 810.0 563.7
26. Andama <£ Nicobar Islands 15.0 4.7 19.5 6.7
27. Chandigarh 6*0 5.9 5.0 3.8
28. D d  N Haveli 3.6 3.4 0.6 0.2
29. Delhi 300.0 265.6 260.0 211<3
30. Daman d  Diu 5.4 2.1 5.45 0.2
31. Lakshadweep 5.5 5.5 5.5 4.7
32. Pondicherry 30.0 3.9 25.0 4.1

Total 9215.1 8409.6 8113.78 6987.0

(P)* Provisional
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STAm fENTm

SUUê yfiae alheathn aid offtake of wheat durtr̂  1988 and 1989

(‘000 tonnes)

S I
No.

StaieslUTs 1988 1989 (P)

Allocation Offtake Allocation Offtake

1. Andhra Pradesh 153.0 110.0 136.0 116.5
2. Arunachal Pradesh 9.6 4.5 11.88 7.0
3. Assam 237.8 221.9 191.5 190.5
4. Bihar 834.0 668.5 675.0 616.8
5. Ooa 18.0 17.4 24.64 20.3
6. Oujarat 840.0 761.9 75.0 490.2
7. Haryana 300.0 135.5 291.0 61.4
8. Himachal Pradesh 155.0 124.9 131.0 109.3
9. Jammu & Kashmir 175.0 119.0 247.0 142.9

10. Karnataka 205.0 174.4 231.5 218.3
11. Kerala 235.0 153.6 211.5 204.2
12. Madhya Pradesh 410.0 300.4 392.1 i n . i
13. Maharashtra 1045.0 1026.0 1219.5 1187.6
14. Manipur 24.0 8.4 27.2 14.4
15. Meghalaya 25.2 24.4 25.4 23.9
16. Mizoram 12.6 7.3 13.3 12.6
17. Nagaland 24.0 23.0 58.2 53.1
18. Orissa 249.0 200.0 257.0 235.7
19. Punjab 85.0 9.2 61.75 7.2
20. Rajasthan 1090.0 930.5 790.0 618-5
21. Sikkim 3.0 2.4 5.85 2.3
22. Tamil Nadu 360.0 136.8 363.0 241.2
23. Tripura 30.0 16.4 ■ 30.3 14.1
24. Uttar Pradesh 695.0 520.8 715.5 465.3
25. West Bengal 1072.0 964.8 995.5 880.5
26. A dN  Islands 8.4 2.9 9.8 2.0
27. Chandigarh 21.6 16.4 24.2 19.6
28. D d  N  HaveU 1.2 1.1 1.22 0.1
29. Dapian A  Diu 1.75 0.9 1.87 0.4
30. Delhi £00.0 525.7 685.0 619.5
31. Lakshadweq) 0.08 0.1 Nil
32. Ptmdicfaetry 3.45 Nil 3.02 1.0

8923.68 7209.0 8580.83 6855.1

(P): Provisional. 
(Nil) : Below 50 toooes.
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STATEMENT IV

Statement showing State-wise monthly 
levy sugar Quota ensuring per capita 

availability o f 425 grams
(Figures in Tonnes)

SI. States/UTs Monthly
No. Quota

from
February.
1987
onwards

1 2 3

1. Andhra Pradesh 25281
2. Andaman & Nicobar

Islands 247
3. Aiunachai Pradesh 314
4. Assam 9617
5. Bihar 33459
6. Chandigarh 372
7. Dadra & Nagar

Haveli 51
8. D elh i^ 8721*
9. Goa, Daman & Diu 539

10. Gujaiat 16194

1 2 3

11. Haryana 6386
12. Himachal Pradesh 2019
13. Jammu & Kashmir 2884
14. Karnataka 17769
15. Kerala 11953
16. Lakshadweep 71
17. Madhya Pradesh 25031
18. Maharashtra 29938
19. Manipur 694
20. Meghalaya 662
21. Mizoram 261
22. Nagaland 426
23. Orissa 12393
24. Pondicherry 400*
25. Punjab 7945
26. Rajasthan 16914
27. Sikkim 165
28. Tripura 1001
29. Tamil Nadu 22547
30. Uttar Pradesh 52926
31. West Bengal 25888

Total 333068

*Quota increased for 1032 tonnes in Delhi and 108 tonnes in Pondicherry from
May, 1990 onwards.

STATEMENT V
State-wise allocation and offtake Imported Edible Oils during 1988 m d  1989

SI.
No.

StatesjUTs 1988 1989

Allocation Offtake Allocation Offtake

I 2 3 4 5 6
I. Andhra Pradesh 136350 127585 25400 22327
2. Arunachal Pradesh 825 92 530 35
3. Assam 5150 2055 1650 155
4. Bihar 15100 10548 4420 2127
5. C3oa 7760 7072 4650 4380
6. Gujarat 170050 163582 36700 28404
7. Haryana 19750 6449 3200 1034
8. Himachal Pradesh 16400 9702 6850 5810
9. Jammu d  Kashmir 13760 7566 8740 4451

10. Karnataka 72800 70308 21100 15680
11. Kerala 77850 59184 34800 33651
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1 2 3 4 5 6

12. Madhya Pradesh 67000 49508 23400 11916
13. Maharashtra 191650 194263 104300 91754
14. Manipur 7660 7099 2800 2323
15. Meghalaya 5350 4294 1900 1242
16. Mizoram 5170 2781 3600 2075
17. Nagaland 6530 5499 4180 3256
18. Orissa 27800 18872 6480 4922
19. Punjab 19290 9014 3400 1024
20. Rajasthan 28480 13471 3600 562
21. Sikkim 3010 586 1140 465
22. Tamil Nadu 111650 97154 37300 41266
23. Tripura 4460 4429 1530 260
24. Uttar Pradesh 62260 27340 7600 2116
25. West Bengal 1375210 132500 70000 58200
26. A & N Islands 1075 858 1342 535
27. Chandigarh 2140 1342 810 411
28. Dadra & Nagar Haveli 975 661 504 471
29. Daman & Diu 1120 590 740 487
30. Delhi 50500 41198 19450 12003
31. Lakshadweep 610 285 400 240
32. Pondicherry 5350 5723 5140 4082

1275375 1078609 447656 358164

STATEMENT VI

Statewise allocation and off-take o/kerosene oil during 1988 and 1989
{Figures in tonnes)

S/. StateslUTs 1988 1989
ISO*

Allocation Offtake Allocation offtake

1 2 3 4 5 6

1. Assam 229990 237679 235491 239366
2. Andhra Pradesh 520100 462671 550771 539520
3. Bihar 427552 428081 454341 454828
4. Gujarat 692215 696054 735907 739042
5. Haryana 137655 137411 142579 143188
6. Hitnaohal Pradesh 34890 35279 35516 36941
7. Jammu & Kashmir 60785 61759 65733 71714
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8. Karnataka 398925 404782
9. Kerala 238642 239446

10. Madhya Pradesh 346602 345823
11. Maharashtra 1311540 1320481
12. Manipur 18785 20511
13. Meghalaya 16190 17644
14. Nagaland 9680 10972
15. Orissa 141049 140864
16. Punjab 287480 285754
17. Rajasthan 237586 238347
18. Sikkim 6510 8663
19. Tamil Nadu 581580 581422
20. Tripura 20275 21466
21. Uttar Pradesh 811748 819845
22. West Bengal 657820 662818
23. Andaman & Nicobar Islands 3970 3884
24. Arunachal Pradesh 9570 13553
25. Chandigarh 18490 15256
26. D & N H aveli 30445 29266
27. Delhi 210870 200353
28. Mizoram 6330 7017
29. Pondicherry 12920 12977
30. Lakshadweep 770 242
31. Goa .. ..

420713 421599
251255
362965

1415842
20110
15566
9907

150305
300450
251164

7066
623573
20843

881067
698556

3823
9589

19683
5750*

224394
6023

13967
822

25546

250274
362206

1419937
21599
16739
10896

165722
312750
253278

13188
628154
21779

890049
708873

4137
15082
17472
5737*

209253
8930

13872
188

6953

"'Includes Daman & Diu.

CoBstniction of Houses in Yasani 
Knnj

4574. SHRl BAGUN SUMBRUI: 
Will the Minister of URBAN DEVE- 
LOPAffiNT be pleased to state;

(a) the total number o[ houses pro­
posed to be constructed by the DDA 
in Vasant Kunj. New Delhi:

(b) the number of houses construc­
ted so far and the number of houses 
already allotted;

(c) the number of houses allotted 
to persons belonging lo Scheduled 
Castes/Scheduled Tribes so far and 
the number of houses yet to be allot­
ted:

(d) the total number of MIG and 
HIG flats constructed by the DDA 
under different schemes, separately 
and the number of flats allotted so 
far; and

(e) the total number of flats allot­
ted to the persons belongtctg to Sche­
duled Castes/Scheduled Tribe«. sepa­
rately?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) 18.018.

(b) 9087 as on 31st Mardi. 1990.
(c) Only 212 registrants for this 

residential scbeme belonged to SCjST
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and all of them have been allotted 
flats.

(d) and (e) No other scheme for 
HIG/MIG flats by the DDA is pre­
sently proposed in this area and hence 
the question of allotting them to SC/ 
ST in this area at present does not 
arise.

[Translation]

HoBonuimi to VOli^ Health Guides
4575. SHRI HARIKEWAL PRA­

SAD: Will the Minister of HEALTH 
AND FAMILY WELFARE be 
pleased to state:

(a) whether Government are awrare 
that the honorarium of Village 
Health Guides has been withheld:

(b) if so. the steps being taken so 
far; and

(c) whether Government propose to 
increase the amount of their hono­
rarium?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD); (a) and (b) 
Grant-in-aids are released to the State/ 
U.T. Governments towards payment 
of honorarium to the Village Health 
Guides at the rate of Rs. 50 per 
month. During 1990-91, funds have 
been provided for this purpose.

(c) No decision regarding enhanc­
ing the hoQorariimi to the Village 
Health Guides has so far been taken.

\MngUshll

Release ol FDRs of CoopecatiTe 
Houe Itaflding Sodetf es

4576. SHRI RAMASHRAY PRA­
SAD SINGH: Will the Minister of 
URBAN DEVELOPMENT be plea­
sed to state:

(a) whether the tive House
Building Societies of I.P. Extension 
had pledged F.£D.Rs. amounting so 

of rupee# with the DDA to meet

any deficiency towards the cost of 
providing municipal services;

(b) whether those societies, whose 
municipal services have been taken 
over and have already cleared their 
dueh. are now entitled for release 
the above FDRs;

(c) if so, whether those FDRs have 
been released; and

(d) if not, by what lime these are 
proposed to be released?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) Yes. Sir.

(c) No, Sir.

(d) The information is being col­
lected and will be laid on the table 
of the Sabha.

Safety Review of Dams
4578. SHRI VIDYADHAR GO- 

KHALE: Will the Minister of
WATER RESOURCES be pleased 
to state:

(a) whether Government have ad­
vised State Governments to carry out 
safety review of dams through an 
independent inter-disciplinary panel 
of exports;

(b) if so, the names of the States 
which teve complied with the ‘iireo* 
tion of Gtovemment;

(c) the reasons put forward by the 
States in case of non-compliance;

(d) action taken or proposed to be 
taken against these States; and

(e) the time by which this is likely 
to be done?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR): (a) Yes, Sir.

(b) to (e) For the dams of height 
more than 15 metres or those danw
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which store 60 niiUion cubic metre 
or more water. States are required to 
complete the safety revww oace in 
10 years as per the directives issues 
in October, 1987. The States are re­
ported to have initiated reviews ac­
cording to the guidelines.

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (d) 
The information is being collected 
from the Government of Punjab and 
will be laid on the Table of the 
Sabha.

Simplification of Rules for Transfer 
of Plots/Flats

4579. SHRI V. KRISHNA RAO:
SHRI C. P. MUDALA- 

GIRIYAPPA;
SHRI PRATAPRAO B. 

BHOSALE:
Will the Minister of URBAN 

DEVELOPMENT be pleased to 
state:

(a) whether the rules aie being sim­
plified so that transfer of plots/flats 
can be made directly through DDA 
without any harassment by the res­
pective Cooperative House Building 
Societies in Delhi; and

(b) if so. the details thereof?
THE MINISTER OF URBAN 

DEVELOPMENT (SHRI MURA- 
SOLI MARAN); (a) and (b) Infor­
mation is being collected and will be 
placed on the Table of the Sabha in 
due course.

Admission to Christian Medical
College, Ludiiiaoa

4580. SHRI ARIF BAIG: WUl the 
Minister of HEALTH AND FAMI­
LY WELFARE be pleased to state:

(a) whether Punjab University syn­
dicate had in May, 1985, decided 
that from the year 1986, admission 
to Christian Medical College and 
Dental College, Ludhiana will be 
made on the basis of PMT to be 
conducted by the Punjab University,

(b) whether the aforesaid decision 
has been implemented;

(c) if so, details thereof; and

(d) if not, reasons thereof?

Delay in MLC Reports
4581. SHRI MANORANJAN 

SUR: Will the Minister of HEALTH 
AND FAMILY WELFARE be 
pleased to refer to the reply given 
on 23rd May, 1990 to Unstarred 
Question No. 10071 regarding delay 
in M.L.C. reports and slate:

(a) whether the requisite informa­
tion has since been collected and laid 
on the Table of the House:

(b) if not. the reasons therefor; and
(c) the steps taken to expedite the 

matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) The re­
quisite information has been collected 
and the implementation Report is 
being laid on the Table of the House.

(b) and (c) Does not arise.

Planfatloo of Medktaul Herbs
4582. SHRI NARSINGH RAO 

DIXIT; WiU the Minister of HEAL­
TH AND FAMILY WELFARE be 
pleased to state;

(a) whether there is any coordina­
tion between environmentalists and 
Ayurveda experts to promote planta­
tion of medicinal herbs and dissemi­
nate the Icnowledge of (heir useful­
ness; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE OF 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Yes. Sir.

(b) Does not aris#.
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B «ne SaviBf fhm  hs KWFC
4583. SHRI PRATAPRAO B. 

BHOSALE: Will the Minktsr of 
URBAN DEVELOPMENT be plea­
sed to stale:

(a) whether Housing Development 
Finance Cwporation Limited has 
launched some Home Saving Plan; 
and

(b) if so. the details thereof?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) Yes. Sir. 
Housing Development Finance Cor­
poration Ltd.. Bombay, has launched 
a Home Savings Plan, the details of 
which are as under;

(1) In this plan, the borrower is 
required to save over a period 
of 25 to 84 months a sum 
ranging between Rs. 3.000 to 
Rs. 1.05.000. It makes him 
eligible for a loan ranging bet­
ween Rs. 7.000 to Rs. 2.45,000 
reflectively.

(2) The ratio between the savings 
and the loan is 30:70.

(3) The savings will earn interest 
at 6% p.a. compoundeil .semi­
annually.

(4) The loan will be available at 
a special interest rate of 8.5 
p.a. The allocation of loan to 
savers is bawd on a ranking 
system. The loans are to be 
repaid in Equated Monthly 
Instalments (EMI) over a 
maximum period of 15 years 
or till the borrower reaches 
the age of 65 years.

(5) The loan under HSP can be 
used for buying or building a 
home, making additions, ex­
tensions or renovatioiB. ft can 
aho be used for paying back 
higher interest housmg loans 
taken by him from re c o g n ^  
agencies, including loans taken 
from HDFCs lowi f ^ t i e s  at 
tilie nofnal nrtes of interest.

13-4LSS/ND/M

(6) Tax concessions are available 
for repayment of loan and for 
interest on savii^  in accor­
dance with limits prescribed 
under the Income Tax Act.

CoBtamteated Fluid

4584. SHRI RAM BAHADUR 
SINGH:

SHRI SHANTILAL PU- 
RUSHOTTAMDAS PA­
TEL:

SHRI SURYA NARAYAN 
SINGH:

SHRI R. N. RAKESH: 
SHRI MANIKRAO HO- 

DLYA GAVIT:

Will the Minister of HEALTH 
AND FAMILY WELFARE be plea­
sed to state:

(a) whether contaminated intra­
venous (IV) fluid was detected when it 
was being administered to a patient 
in LNJP ho.spital recently;

(b) if so, the details thereof; and

(c) the action taken in the matter?

THE MINISTER OF STATE OF 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD); (a) and (b) 
Yes, Sir. Contamination was detected 
in a bottle of intravenous (IV) fluid 
wblle infusing the same in a patient 
in Gynaecology and Obstetrics Ward 
and the particular bottle was unme- 
diately replaced by a fresh bottle.

(c) The use of contaminated batch 
was suspended and the supply order 
on the concerned manufacturer can­
celled immediately. Thereafter, the 
sample of the incriminating batch and 
o te r  batches were sent to Gov«n- 
meat approved laboratory for testing.

Contootter, Delhi Adminstra- 
tion was infcnaned and he has aw  

siunples for testing. The 
is n w  being obtained 

from a Public Sectwr Undertaking.
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Schemes of

4585. SHRI RAMESH CHENNI- 
THALA: Will the Minister of UR­
BAN DEVELOPMENT be pleased 
to state:

(a) whether Kerala Government 
submitted any proposal for urban 
development in the State for appro­
val;

(b) if so, the details thereof; and

(c) the action taken by <3ovemment 
thereon?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MIIRA- 
SOLI MARAN): (a) to (c) No pro­
posal for urban development in the 
State of Kerala has been received for 
approval by the Centre. However 
the Government of Kerala have pro­
posed a Kerala Urban Development 
Project to be recommended for exter­
nal assistance by the World Bank. 
The State Government have been as­
ked to submit commitment regarding 
availability of resources for counter­
part funding by provision in the State 
Eighth Five Year Plan.

processing sector. However, there is 
no proposal with the Ministry of 
Food Processii^ Industries to directly 
set up food processing industries in 
different States during the year 1990- 
91.

(b) and (c) Do not arise in view 
of (a) above.

Retrendunent of Health Guides

4587. SHRI CHANDRESH PA­
TEL: Will the Minister of HEALTH 
AND FAMILY WELFARE be plea­
sed to state:

(a) whether Union Government 
propose to retrench Health Guides;

(b) if so, the reasons therefor; and

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE OF 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) No. Sir.

Food Processing Industries
4586. SHRI Y. S. RAJA SHE­

KHAR REDDY: Will the Minister
of FOOD PROCESSING INDUS- 
'ra.IES be pleased to state:

(a) the number of food processing 
industries, Stat»-wise proposed to be 
set up during the year 1990-91,

(b) the amount likely to be spent 
on these industries. State-wise; and

(c) the number of people likely to 
get employment on account of this 
State-wise?

t h e  MINISTER OF TEXTILES 
a n d  MINISTER OF FOOD P ^ ;  
CESSING INDUSTRIES (SHRI 
SHARAD YADAV); (a) The Minis­
try of Food Processing Industries 
have formulated several plan schemes 
for 1990-91 for development of food

(b) and (c) Does not arise.

Houses to Residents of Jhuggies and 
JhoniMries

4588. SHRI MANDHATA SINGH: 
Will the Minister of URBAN DEVE­
LOPMENT be pleased to state:

(a) whether there is any proposal 
to provide houses to the residents of 
Jhuggies and Jhonparies which would 
stipulate contribution of R«. 2 per day 
by the poor slum dwellers to meet 
the cost of the houses given to them:

(b) tf so. details thereof and how 
Government propose to implement 
the scheme throughout the country; 
and

(c) if not. tlw reasons for the neg­
lect of this section of tbe society?
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THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLl MARAN): (a) to (c) No such 
pioposal is under consideration. How­
ever. housing is a State subject and 
the State Governments and UTs Ad­
ministrations are competent to for­
mulate and implement housing Sc­
hemes for different sections of the 
population including slum dwellers 
keeping in view their priorities.

With a view to improving the shel­
ter conditions of slum dwellers tlu-o- 
ugliout the country, the Environmen­
tal Improvement of Urban Slums un­
der the minimum needs programme 
is already in progress in the state sec­
tor. A Centrally spons(»red scheme 
of Urban Basic Services (UBS) has 
al.<!0 been introduced to improve the 
acccss of slum dwellers to basic ser­
vices. HUDCO is extending financial 
support for housing upgradation and 
slum improvement. Slum upgrada- 
tion and improvement programmes 
are also implemented in major urban 
areas through assistance from multi­
lateral and bilateral aid agencies.

The Draft National Housing Policy 
also lays special emphasis on sMurity 
of tenure and assistance for in situ 
upgradation of houses and provision 
ol basic services wherever possible 
and to avoid relocation and removal 
of slum and low income settlements. 
This would be tied to employment 
piogrammc. It envisages housing fin­
ance system to respond to the needs 
and affordability of the p(;orcr sec­
tions and slum dwellers.

Renewal of Registration in Homoeo* 
pam Board

4589. SHRI SURYA NARAYAN 
SINGH: Will the Minister of HEAL- 
I  H AND FAMILY WELFARE be 
tion every year;

(a) whether the Homoeopafliic 
practitioners registered with the Bowd 
of Homoeopathic System of Medicine, 
I^lhi have to review their registra­
tion every year.

(b) if so, whether the members 
clccted to the said Board in 19&9 had

renewed their registration with the 
said Board prior to their election; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (c)
The requisite information is being col* 
lected and will be laid on the Table 
of the Sabha.

Price Fixatioii of Rice and Wheat

4590. SRI C.K. KUPPUSWAMY: 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to 
state:

(a) the principles followed while 
fixing the price of sugar;

(b) whether the same principle is 
applied in res j^ t of rice and wheat 
if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) Normally 45% 
of sugar produced by vacuum pan 
sugar factories is procured at pre­
determined ex-factory pi ices of levy 
sugar for distribution to people thro­
ugh public distribution system. The 
ex-factory prices of levy sugar are 
fixed under section 3 (3 0  of E.C. 
Act. 1955 on zonal basis (18 zones) 
aftei taking into consideration the 
following factors:—

(a) the minimum price, if any, fix­
ed for sugarcane by the Central 
Government under this sec­
tion;

(b) the manufacturing cost of su­
gar;

(c) the duty or tax. if any, paid 
or payable thereon: and

(d) the securing of a reasonable 
return and the capital employ­
ed in the business of manufac­
turing sugar.
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(b) and (c) Wheat and paddy are 
procured for Central Pool by PC! 
and State procuring agencies ’ under 
pricc support scheme on voluntaiy 
basis at the support/procureinent pri­
ces fixed by Government on the basis 
of the recommendations of Commis­
sion on Agricultural Costs & Prices 
(CACP). The minimum support/pro­
curement prices of wheat and paddy 
are uniform throughout the country. 
The ricc is procured from riec millers 
under statutory levy and the percen­
tage of levy is fixed by each State 
Government after talcing imo account 
whether the State is surplus or defi­
cit, the production trend and other 
relevant factors, with prior concur­
rence of the Central Government. TTie 
procurement priccs for levy-ricc are 
determined and fixed by Government 
for each State/Union Territory con­
cerned after taking into account the 
support/procuremcnt price for paddy, 
the statutory taxes/charges payable 
by rice millers on purchase of paddy, 
milling and other expenses and the 
out-turn ratio.

Supply of Inferior Kke in Kerala
4591. SHRI P. A. ANTONY: Will 

the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state;

(a) whether it is a fact that sub­
standard rice is being supplied in 
Kerala by Food Corporation of India 
recently;

(b) whether any laboratory test was 
conducted before releasing this ricc 
for human consumption;

(c) whether sub-standard rice is 
being pnKured as levy rice in Punjab 
and other places;

(d) whether any action is being 
contemplated again.st the oRicials en­
gaged in mixing quality rice with in­
ferior rice and releasing it for human 
consumption; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
a v i L  SUPPLIES (SHRI RAM 
PUJA>f PATEL): (a) No. Sir.

(b) Yes. Sir.
(c) No, Sir.
(d) No. Sir as the alle{(ation t ^ t  

Food Corporation of India offici^ 
are engaged in mixing good qwlity 
rice with inferior quality of rice is 
without any basis.

(e) Does not arise.

YegetaMe CHI Units In Gn|amt

4592. SHRI BALVANT MAN- 
VAR:

SHRI JAYANTiLAL VIR- 
CHANDBHAI SHAH:

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to 
S ta te:

(a) the number of vegetable ghee 
plants in Gujarat;

(b) whether a  large number of them 
have closed down, if so. the details 
thereof;

(c) the reasons for their closure;
(d) how many workers have been 

rendered jobless due lo this closure;
(e) how much investmeiit has been 

rei^ered unproductive due to this 
closure; and

(f) the action being taken to revive 
these units?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) TTiwe are 11
vanaspati units in Gujarat State.

(b) Seven vanaqnti units were par­
tially closcd fr(M» tinae to time in 
the months of July and August. 1990.

(c) The closure was due to slack­
ness in demand of vanaspati and res­
tricted availability of law-material 
and high price thereof.

(d) A cco rd^  to die information 
available with Vanaspati Manufac­
turers’ Association of India, the num­
ber of workers engf^^ by these imits 
are 16M.
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(e) and (f) Partial closure of the 
units at times of slackness in demand 
is a common j^luatomeiion and as t>uch 
it cannot be said unproductive invest­
ment.

[Trmtslation]

Revival of dosed Textile MUk

4593. SHRl MANJAY LAL:
SHRl PHOOL CHAND 

VERMA:

Will the Minister of 
be pleased to state;

(a) the total number of clobcd tex­
tile mills during December, 1989.

(b) the number of sicV textile mills 
for which efforts for reviving them 
were made by Government after the 
.said period in 1990;

(c) the number of such mills out 
of them, where production has since 
been resumed in July. I99(V, and

(d) the number of workers emplo­
yed in these mills which have restar­
ted production from this year?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRl 
SHARAD YADAV): (a) 124 cotton/ 
Man-made Fibre textile mills were 
lying closed as on 31-12-1989, includ­
ing two mills that closed during the 
month of December, '89.

(b) Reserve Bank or' India had 
classified 226 cotton/Man-made Fibre 
Textile mills as sick as on 30-6-1988. 
Nodal Agency has, «nce January. ’90. 
considered the cases of six textile 
mills that were lying dosed as on 
31-12-'89. Goveniment have also set 
up a Board for Indujtrial and Fin­
ancial Reconstruction to determine 
and enforce preventive, ameliorative 
and remedial measures in reqwct of 
sick industrial companies.

(c) and (d) Out of 124 milis lying 
ck>sed as on 3M2-1939, 24 mills em­
ploying 1414B workers reopened dur­
ing the period 1-M990 to 31-7-1990.

Fake Ayntreda CiAeges

4594. DR. MAHADEEPAK 
SINGH SHAKYA: WiU the Minister 
of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether Govcrnmatt are aware 
that many non-recogmsed ayurvedic 
colleges are being run and providing 
degrees of Bachelor of Indian Medi­
cine and Surgery;

(b) if so the details of such coU^es 
in Uttar Pradesh and Bihar: and

(c) the steps being taken by Govern­
ment to ban such colleges?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRl 
RASHEED MASOOD): (a) Yes. Sir.

(b) and (c) Advcrtisoments on Ai! 
India basis were made by the Central 
Council of Indian Medicine for awa­
reness of general public so that they 
arc not cheated by such claims. In­
formation about Uttar Pradesh and 
Bihar is being collected from the State 
Governments and will be laid on the 
Table of the Sabha.

[English]

Food Testing Laboratory

4595. SHRl BHABANl SHAN­
KAR HOTA: Will the Minister of
HEALTH AND FAMILY WEL­
FARE be pleased (o'state:

(a) whether Federation of Indian 
Chamber of Commerce and Industry 
and Central Institute of Food Tech­
nology of India have set up a food 
testing laboratory in Delhi, if so. 
details thereof;

(b) whether testing facilities will be 
available for common food item of 
mass consumption to chcck adultera­
tion; and

(c) what is the capacity of the la­
boratory and when it started func­
tioning?
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THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD); (a) to (c) 
The Federation of Indian Chambers 
of Commerce and Industry (FICCI) 
and its specialised agency for food 
industries, the Confederation of Indian 
Food Trade and Industry (CIFTI) 
have established a food testing labo­
ratory in Delhi. The laboratory has 
started functioning from July, 1990. 
The laboratory provides facilities to 
food processors and traders for ana­
lysis of their products.

Collection of fnnds by Apama Ashram 
for Yoga Research

4596. PROF. VIJAY KUMAR 
MALHOTRA: Will the Minister of 
HEALTH AND FAMILY WEL­
FARE be pleased to slalc:

(a) whether the Apama Ashram 
collected crores of rupees tor Yoga 
Research as reported in the Illustrated 
Weekly dated 3 June, 1090.

(b) if so, what is the factual posi­
tion in this regard;

(c) how much money was collected 
by the Management of the said Insti­
tution and the details of the expendi­
ture incurred for importing machinery 
and equipment;

(d) how many equipments imported 
for this project have been used for 
commercial gain,;

(c) whether Government had taken 
any action regarding misuse of the 
equipment/machinery for commercial 
gains;

(f) if not, the reasons for the same; 
and

(g) whether Government propose to 
inve.stigate the matter thoroughly and 
take suitable action against the per­
sons found guilty; if so, when?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (g) The 
information is being collected and 
will be laid on the Table of the Sabha.

Production of sub-staodani drugs
4597. PROF. YADUNATH PAN- 

DEY:
SHRI SARJU PRASAD 

SARCY:
SHRI JANARDHANA 

POOJARY:
SHRI P. NARSA REDDY:

Will the Minister of HEALTH 
AND FAMILY WELFARE be plea­
sed to state;

(a) whether sub-standard drugs and 
medicines were detected during the 
financial year 1988-89 and I‘>89-90;

(b) if so, the names of the compan­
ies who have manufactured sub-stand­
ard drugs and medicines State-wise; 
and

(c) the action Government piopose 
to take to implement the Drugs and 
Cosmetics Act?

THE MINISTER OF STAIE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) As per 
the information available with the 
Ministry, Statement showing the num­
ber of samples tested, found sub­
standard during the year 1988-89 and
1989-90 Is given below.

(b) The Ministry is not maintain* 
ing the records relating to the names 
of Companies who manufacture sub­
standard drugs and medicines as these 
cases are very large.

(c) Government of India advises the 
State Drugs Controllers from time to 
time to implement the provisions of 
the Drugs and Cosmetics Act. 1940 
and Rules made thereunder.
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SI.
No.

STATEMENT
Number o f samples tested and results thereof during the year 1985-5P and 
_____ 1989-90 by State Drug Control Authorities

No. of No. of No. o f No. of
Samples Samples Samples Samples
sent for found sub- tested found sub­
test standard during standard
during during 1989-90 (1989-90)
1988-89 1988-89

Written Answers BHADRA 14,19T2 {SAKA) Written Answers 198

Name o f StatelVTs

1 2 3 4 5 6

1. Andhra Pradesh 1557 302 N.A. N.A.
2. Aiunachal Prade'^h NIL NIL N.A. N.A.
3. Assam 169 52 209 58
4. Bihar 225 25 N.A. N.A.
5. Gujarat 4878 702 5241 504
6. Haryana 1506 457 2078 530
7. Himachal Pradesh 357 114 N.A. N.A.
8. Jammu & Kashmir 349 93 N.A. N.A.
9. Kerala 672 34 N.A. N.A

10. Karnataka 3263 331 2555 182
11. Madhya Pradesh 1533 195 N.A. N.A.
12. Maharashtra 3763 460 3914 446
13. Manipur 14 1 NIL NIL
14. Meghalaya NIL NIL 1 NIL
15. Mizoram NIL NIL NIL NIL
16. Nagaland NIL NIL NIL NIL
17. Orissa 918 52 1100 121
18. Punjab 1866 627 2253 709
19. Rajasthan 743 123 683 119
20. Tamil Nadu 3980 98 3641 134
21. Tripura 84 23 186 62
22. Uttar Pradesh N.A. N.A. N.A. N.A.
23. West Bengal 667 145 N.A. N.A.
24. Goa 200 34 296 34
25. Delhi 701 88 N.A. N.A.

26. Chandigarh 151 31 N.A. N.A.

27. Dadra & Nagar Haveli NIL NIL NIL NIL
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1 2 3 4 5 6

28. Pondicherry N.A. N.A. N.A. N.A.
29. Lakshadweep NIL NIL NIL NIL
30. A & N Islands NIL NIL NIL NIL
31. Sikkim NIL NIL NIL NIL

N.A. Not Available.

[Translation] 
DDA Flats in IVfotia Khan, Delhi

4598. SHRI ARVIND NETAM: 
Will the Minister of URBAN DEVE­
LOPMENT be pleased to .state:

(a) whether a number of flats built 
by the Delhi Development Authority 
in Motia Khan. Delhi have been de­
clared unsafe for residential purposes;

(b) if so, the total number of such 
flats; and

(c) the details ol action taken by 
the Delhi Development Authority in 
this regard?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) There 
were only 12 houses in respect of 
which the construction work was not 
executed as per the specifications. 
These houses were not released for 
allotment and are being demolished.

(e) The contracting firm as well as 
all its partners stand debarred for fur­
ther tendering in DDA. The DDA has 
also decided to take disciplinary action 
against the staff responsible for bad 
work executed at site.

Pilferage of Ration From DSCSC
4599. SHRI KALPNATH SON- 

KAR: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased 
to state;

(a) the quantity of foodgrains pil­
fered from various godowns of DeBri 
State Civil Supplies Corporation:

(b) whether any rejwrt regardmg 
pilferage was lodged with the police 
by the Corporation; and

(c) if so, the outcome thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM PU- 
JAN PATEL): (aj No pilferage of 
foodgrains has taken place from any 
godown of the Corporation.

(b) and (c) Do not arise.
[English]

Percentage of Unemployed Pcnons 
State-wise

4600. SHRI N. DENNIS; Will the 
Minister of LABOUR be pleased to 
state:

(a) the percentage of unemployed 
persons vis-a-vis total population in 
the country and the percentage thereof. 
State-wise;

(b) whether any special program­
mes are envisaged for the Sutes where 
the percentage of unemployment is 
high; and

(c) if so, the details thereof?
THE MINISTER OF LABOUR 

AND WELFARE (SHRI RAM 
VILAS PASWAN); (a) The percen­
tage of unemployed persons, as per 
current weekly status, to total popu* 
lation. State-wise, is furnished in the 
statement given below.

(b) and (c) The sectoral develop­
ment programme and on-going spe­
cial employment programmes would 
generate employment (^pottuoities for 
the unemployed in the country. The 
Central thrvst of 1 ^  8th Pton is on 
emplc^flicnt
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STATEMENT

Percentage o f persons unemployed as per current weekly status to total
Population

NSS 43rd Round (1987-88)

StateslUnion Territories Rural Urban

Male Female Male Female

1. Andhra Pradesh 2.3 2.0 3.5 1.7
2. Assam 2.1 0.8 2.8 1.6
3. Bihar 1.8 0.3 3.2 0.3
4. Gujarat 2.3 0.7 2.8 0.2
5. Haryana 3.8 0.5 2.5 0.7
6. Himachal Pradesh 2.1 0.3 3.5 1.4
7. Jammu & Kashmir 2.9 0.2 2.8 1.3
8. Karnataka 1.3 0.8 3.2 0.6
9. Kerala 7.6 5.1 8.3 6.6

10. Madhya Pradesh 1.2 0.4 2.5 0.8
11. Maharashtra 1.4 0.5 3.9 0.9
12. Manipur 0.5 0.2 1.6 0.7
13. Meghalaya 0.1 1.0 0.5

1.214. Nagaland . . 2.0
15. Orissa 2.5 1.2 3.6 1.2

16. Punjab 1.9 0.4 3.0 0.9

17. Rajasthan 2.7 0.7 3.1 0.5

IB. Sikkim 1.3 0.6 1.3 0.1

19. Tamil Nadu 4.5 2.6 4.8 2.0

20. Tripura 1.3 0.6 5.0 2.9

21. Uttar Pradesh 1.4 0.2 2.2 0.2

22. West Bengal 2.1 1.3 5.3 2.2
« A

23. Andaman & Nicobai Islands 1.6 0.6 3.7 1.4
0.1
1.6

24. Arunachal Pradesh 2.1 
m A

25. Chandigarh u * ̂ 5.4

26. Dadra & Nagar Haveli 0.7
2.4 l.O27. Delhi 0.4

28.
29.

Goa, Daman & Diu 
Lakshadweep

4.3 1.6 
5.6 7.9

5.0
4.7
0.1
4.5

1.9
4.0
0.1

30.
31.

Mizoram
Pondicherry 9!o 4.9

V « #
2.7

All India 2.2 1*0 3.5 1.2

14-4 LSS/ND/91
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RecrniiniieiitB in F.C.I.
4601. SHRI HANNAN MOLLAH: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to 
state:

(a) whether Government aie aware 
that recruitment of class III and class 
IV employees in the Food Corpora­
tion of India is made through contrac­
tor in Punjab;

(b) whether as per ruling of Supre­
me Court such recruitment is to be 
made from employment exchanges;

(c) if so, whether F.C.I. has violated 
the direction of Supreme Court: and

(d) if so, the remedial measures 
taken against such violation?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) It has been 
reported by the FCI that no recruit­
ment of class III and IV employees in 
Punjab Region is being made on re­
gular basis through contractors. How­
ever, licensed private agencies/contra­
ctors are approached^ provide secu­
rity guards as and when required 
since there is a ban on recruitment for 
these posts.

(b) to (d) Whenever any recruit­
ment is made on regular basis the 
same is being done through the Em­
ployment Exchanges.
[Translation]
Ekctric coonedima in htrvaat quar­
ters oS Type IV Flats In LodU Cokny

4602. SHRI RADHA MOHAN
SINGH:

SHRI NIRMAL KANTI 
CHATTERJEE:

Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the reasons for not providing 
electric connections in servant quarters 
of Type IV Government Flats in 
Lodhi Colony and whethw: drain pipes 
also pass through some of these quar­
ters and if so, the reasons therefor;

(b) the time by which the electric 
connections and alternative drainage 
system is likely to be provided;

(c) whether the size of kitchens in 
Type IV quarters is comparatively 
smaller and whether the danger of 
accidents is more in such kitchens; 
and

(d) the time by which <iovemment 
propose to increase the size thereof 
or provide a second kitchen?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) As the 
type IV quarters in Lodhi Colony 
were constructed in the pre-indepen- 
dence period, it is not known at this 
stage as to why separate electric con­
nections were not provided in the ser­
vant quarters attached to these quar­
ters. As. according to the existing 
policy, type IV quarters arc not enti­
tled to separate servant quarters, 
there is no proposal to provide elcctric 
connections in these servant quarters.

It is correct that the drain pipes 
pass through the floors of the bath­
rooms in 213 type ‘A’ (Type IV) quar­
ters in blocks 20, 21 and 23. It is also 
correct that open rain water drain 
passes through the servant rooms of 
DIA (Type IV) quarters in C & D  
Chummeries. It is not possible at this 
stage to provide alternative drainage 
system because of the existing slopes 
in the roofs towards the gully trap 
and open drain.

(c) and. (d) It is correct that the size 
of the kitchen provied in the type IV 
quarters of C&D Chummeries is small. 
It is, however, not feasiUe to increase 
the size of the kitchen or to provide 
a second kitchen in these quarters.
[E n ^ h ]
Schemes for (be m ite e  of ChSAen

4603. SHRI RAMLAL RAHI: 
Will the Minister of WELFARE be 
pleased to state:

(a) whether Aaganwadi Childcare 
and Nutrition Food Sdieme for the 
welfare and develoimjent of children 
has proved failure;
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(b) if so. whether Govcnuncnt pro­
pose to formulate other schemes in 
l^ace of these schemes for the deve­
lopment of poor children;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?
THE DEPUTY MINISTER IN 

THE DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT IN 
THE MINISTRY OF WELFARE 
(SHRIMATl USHA SINHA); (a) The 
Government of India’s centrally spon­
sored Integrated Child Development 
Services (ICDS) Scheme has been ex­
panded in a phased manner from 33 ini­
tial projects in 1975-76 to 2424 ICDS 
projects in 1989-90. Out of these, 188 
projects are in state sector.

A package of services consisting of 
supplementary nutrition, immunisa­
tion, health check-up referral services, 
nutrition and health education and 
informal pre-school education to child­
ren from 0-6 years age group and ex­
pectant women and nursing mothers 
is provided tiirough Anganwadi Cen­
tres.

Though nutrition is m state sector 
yet keeping in view its importance, 
the Government of India introduced 
centrally sponsored W heat-Ba^ 
Nutrition Programme in 1986. During 
current year 16 States and 3 UTs are 
to be covered by the programme. 
Again, Balwadi Nutrition Programme 
for the pre-school children in the age 
group 3-5 years is being implemented 
through five national level voluntary 
organisations. Creches/day-care cen­
tres have been provided for children 
of poor working and ailing mothers. 
Nutritional assistance is also provided 
to the states through food assistance 
received by the Centre from Interna­
tional voluntary oganisations.

The result of this is, improvement 
in the nutritional status of chilMen 
and mothers, as indicated by varbus 
studies. In the areas where ICDS was 
started as a pilot project in 1975. se­
vere under-nutrition amongst thfc pre- 
school childreja has declined from 
19.1 to 6.3% in 8 years. The mode­
rate under-nutritioo declined from 
■27.0 to 19.7%. Similarly, immunisation

coverage tot BCG. DPT, Polio and 
tetanus reached to nearly 50% by 1985 
In all the ICDS covered areas viz. 
rural, tribal and urban, compared to 
the baseline of less than 21.1%. Fur­
ther tetanus, immunisation for preg­
nant women showed more than five 
fold increase.

These figures and several other stu­
dies confirm that child care as under­
taken througih ICDS scheme and var­
ious supplementary nutrition schemes 
funded by this Department have made 
a positive impact in die welfare and 
development of children.

(b) and (c) The question does not 
arise.

(d) The persistent demand of ex­
pansion of ICDS programme from 
various quarters and the social re­
quirements met by various supple­
mentary nutrition schemes confirm the 
relevance of these programmes. Fur­
ther, facts as revealed by various 
studies indicate that there is (1) a de­
cline in infant mortality and birth 
rates m ICDS areas; (ii) coverage of 
nearly 62% of children under ICDS 
belonging to population below po­
verty line; (ii) 75';,, of the oeneficia- 
ries being Schedule Castes and Sche­
duled Tribes and other backward 
communities and increase in birth 
weight of babies and decline of Vita­
min A deficiency and anaemia in 
ICDS areas. This justifies the need 
for continuance of these schemes 
meant for the most vulnerjble sections 
of the society.
Agreemeat between the Management

of NPCC aad All India NPCC 
Employees Federation

4604. SHRI INDRAJIT GUPTA. 
Will the Minister of WATER RE­
SOURCES be pleased to state:

(a) whether the management of Na­
tional Projects Construction Corpora­
tion Limited entered 
raent with All India NPCC Emplo­
yees Federation on 10th September.
1983;

(h) whether the terms of the said 
reement expired on 31st December.
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(c) whether the said Federation 
submitted a Charter of Demands to 
the management of NPCC on 
28-2-1987 which stDl remains un­
attended; and

(d) if so, the details thereof and 
the steps being taken to get the issues 
sorted out at the earliest and to en­
sure that the next fresh agreement is 
arrived at without further delay?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR): (a) A settlement was entered 
into by the Management of NPCC 
with All India NTCC Limited Em­
ployees Federation and also other two 
Unions, namely. NPCC Workers 
Union of India and NPCC Limited 
Staff Association.

(b) Yes, Sir.
(c) and (d) Apart from the Em­

ployees Federation, two other Unions 
have also submitted Chapter of De­
mands separately. Since many de­
mands of the three unions were simi­
lar in nature, the Management of 
NPCC invited all the three Unions 
together for discussions repeatedly. 
Employees Federation, however, 
wants to be called separately. As a 
result, the Management of NPCC 
could not succeed in arriving at a 
fresh agreement on the Charter of 
Demands.
Fonrdi Generation Cancer llicrapy
4605. SHRI ASHOK ANAND- 

RAO DESHMUKH: Will the Minis­
ter of HEALTH AND  FAMILY 
WELFARE be pleased to state:

(a) the places where Hyperthermia 
Service, the fourth generation cancer 
therapy technique, is available in the 
country; and

(b) the associated medical equip­
ments installed for the purpose?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE fSHRI 
RASHEED MASOOD); (a) Hyper­
thermia facilities are available at 
Cancer Institute, Adyar, Madras.

(b) The Associated medical equip­
ments viz. teletherapy and brachy- 
therapy facilities required for proper 
use of Hyperthermia facilities exist at 
the Institute.
Girl Qiildren Working as lAbomen

4606. KUMARl UMA BHARATI: 
Will the Minister of LABOUR be 
pleased to state:

(a) the number of girl children, 
working as labourers during &e 
period of ‘Child Development Year* 
in the country; and

(b) the steps taken so far to pro­
vide propose facilities to girl children 
working as labourers to improve the 
condition of such children?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) According to 
the latest sample survey (43rd Round 
July 1987 June 1988) conducted by the 
National Sample Survey Organisation, 
the number of girl child labour in 
the country is estimated to be about 
7.6 million.

(b) The Child Labour (Prohibition 
and Regulation) Act, 1986 prohibits 
the employment of children including 
girl children below fourteen years of 
age in certain specified occupations 
and processes and seeks to regulate 
their conditions of work in employ­
ments in which child labour is not 
legally prohibited. There are provi­
sions in several other labour laws 
such as the Factories Act, 1948, the 
Mines Act. 1952 and the Beedi and 
Cigar Workers (Conditions of Em­
ployment) Act. 1966. the State Shops 
and Commercial Establishments Acts 
which either prohibit or regulate the 
employment of child labour (includ­
ing girl child labour) in specified areas. 
The implementation of the Child 
Labour (Prohibition and Regulation) 
Act, 1986 and provisions relating to 
child labour contained in other labour 
laws is the responsibility of State 
Govermnents in a majority of areas.

The National Child Labour Policy 
formulated in 1987 inter alia provi­
des for effective implementation of 
the legal provisions relating to diild
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IftlxMur; focussing of general welfare 
and development programmes for the 
benefit of child labour and their fami­
lies and taking up of projects in areas 
of concentration of child labour to 
provide welfare inputs like education, 
health care, vocational training, etc. 
to w orki^  children. At present nine 
such projects are functioning in areas 
of concentration of child labour.

Financial assistance is provided to 
voluntary organisations for taking up 
action-oriented projects for th3 bene­
fit of child labour.

Natk>BalisatioB of Jote Indu&iiy
4607. SHRI CHITTA BASU: Will 

the Minister of TEXTILES be pleas­
ed to state;

(a) whether Union Government are 
aware that the West Bengal Legisla­
tive Assembly have very recently i.e. 
on 16 May. 1990, adopted unanimo­
usly a resohition, urging upon the 
State Government to take up the 
issue of nationalisation of jute indus­
try with Union Government immedia­
tely,

(b) if so, whether any discussion 
has since been held between the Union 
and State Governments on this issue, 
and

(c) the outcome of the discussions 
held in this regard?

THE MINISTER 01 TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Yes, Sir.

(b) and (c) Government of India 
are of the view that Nationalisation 
is not an appropriate solution to 
many of the problems of the jute in­
dustry. In order to restore health 
and vitality to this industry Govern­
ment have initiated a number of 
policy measures in recent months 
which will pay dividends in the long 
run.
Haiasraaent to Indim Wotkos in 

Gulf Countries
A m .  PROF. P. J. KURIEN: Will 

the Minister of LABOUR be pleased 
to state:

(a) whether Govnnment are aware 
^ t  the passports of the Indian 
Workers recruited to w<wk in various 
Gulf Countries are invariably taVfn 
away from them by tiie emfJoyers or 
fteir agents as soon as they land in 
those countries:

(b) if so. whether as a result there­
of Indian Workers are put to a lot 
of harassment: and

(c) if so. the 8tq>s proposed to be 
taken by Government for their protec­
tion?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) T ^  passports 
of the workers recruited to work in 
Gulf countries are. by and large, re­
tained in the safe custody of the em­
ployers as they are responsible to the 
local authorities for ensuring presence 
of workers in a legal and authorised 
manner; timely revalidation of pass­
ports. visa etc. of the workers; and 
employees not switching job or leav­
ing the country without settlement of 
dues. Workers working with Qatar 
Government and their public sector 
undertakings are allowed to retain 
passports.

(b) No specific case of harassment 
has been reported. Whenever any 
complaint is received by the concern­
ed Embassy, the matter is taken up 
with the local authorities/employers. 
Workers can also approach the local 
authorities for redressal of their grie­
vances.

(c) Does not arise in view of (b) 
above.
[T ran^ion l

Purchase of B. Twill Bags
4609. SHRI BALASAHEB

VIKHE PATIL: Will the Minister of 
TEXTILES be pleased to refer to a 
news-item-captioned “Government to 
pay more for B. Twill Bags” regaro- 
ing piuchase of B. Twill bags by 
Government and state:

(a) the market rate of 100 B. Twill 
bags during last four months when 
Government had purchased these 
bags;
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(b) whether Government purchased 
these bags at rates higher/lower that 
the market rates; and

(c) if so. the reasons therefor?
THE MINISTER OF TEXTILES 

AND FOOD PROCESSING INDUS­
TRIES (SHRI SHAR/\D YADAV):
(a) The market rate of 100 B. Twill 
bags during the last 4 months is given 
below:

May, 1990-R s. 1166-35/- 
June, 1990-Rs. 1058-46/
July, 1990-Rs. 1086-25/.
Ai gucst, 1990-- Rs. 1150-00/-

(b) & (c) The Government purchas­
ed these bags at the following rates.

May, 1990-Rs. 1376-08/- 
June, 1990- Rs. 1374-24/- 
July, 1990 Rs. 1396-41/- 
August, 1990-Rs. 1355-84/-

lliese rates depend upon Palekar for­
mula which takes into account various 
factors like convension cost, interest 
in working capital, minimum bonus, 
depreciation, cost of production in­
cluding the cost of raw-jute.
[English]

Term Loan by Spinning MIB, 
Sholapor

4610. SHRI S. B. THORAT: Will 
the Minister of TEXTILES be pleas­
ed to state:

(a) whether Government of Maha­
rashtra have sent a propos-jl for grant­
ing interest subsidy for the term loan 
obtained by Shri Tagadamba Anusu- 
chit Jati Shetkari Vinkari Co-opera­
tive Spinning Mills. Tal, Madha, Distt. 
Sholapur: and

(b) if so. the reaction of Govern­
ment thereto?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) No such
Schcme of interest subsidy for spinn­
ing mills is operated by National^ Co­
operative Development Corporation.

(b) Not applicable.

UOiilnsroiiiid muter fevd of| 
Nadn

4611. SHRI C. SRINIVASAN: 
Will the Minister of WATER RE­
SOURCES be pleased to state:

(a) whether Government are aware 
of the fact that ground water level is 
going down in some parts of Tamil- 
nadu;

(b) whether Union Government 
have formulated any schemes so Aat 
the ground water level can quickly re­
trieved in those areas;

(c) if so. the details thereof; and

<d) the amount given to Tamilnadu 
during 1989-90 for this purpose?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):

(a) Yes, Sir.

(b) and (c) Union Government plans 
to formulate a Scheme on artificial 
recharge of ground water during the 
8th Five Year Plan.

(d) No Centrally Sponsored 
Scheme for providing funds to the 
State Govemmraits for lecharging of 
ground water has been formulated by 
the Union Govenunent.

Assistance to Utfar Pnidesla to Era-
dkate Menace of Drag Addicttoii

4612. SHRI KESHARI LAL: Will 
the Minister of WELFARE be plea*- 
ed to state:

(a) the details of the assistance pro­
vided by Union Government to State 
of U tur Pradesh to eradicate menace 
of drug addiction: and

(b) the number of centres which 
had bem opened in Uttar Pradesh for 
drug-deaddiction?



State Food Corporation and its 
godowns foil undo: the administrative 
control of the State Government and 
tiierefore its working does not come 
under the purview of Union Ministry 
of Food & Civil Supplies.

(b) No, Sir.
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THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) and (b) 3 de­
addiction. centres and 8 counselling 
centres are functioning in the volun­
tary sector in Uttar Pradesh for treat­
ment and rehabilitation of drug ad­
dicts. During last year, 1989-90, a 
grant-in-aid of Rs. 29.42 lakhs was 
given to 6 voluntary organisations for 
this purpose.

[rrms/atim]
Shortage of wheat fai F.C.I. Godowna 

in Bihar
4613. SHRI BHOGENDRA JHA: 

WiU the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to 
state:

(a) the quantity of foodgrains 
found less on reaching the godowns 
of Food Corporation of India after 
unloading at J a in a ^  Railway Sta­
tion under Samastipur Division of 
North Eastern Railway and the quan­
tity of foodgrains found less in the 
godowns of State Food Corporation 
during last three years;

(b) whether Government propose 
to lay a railway line upto some metre 
along the main railway line in the 
above station; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) No road transit 
l o ^  have been reported at FSD

(c) Does not arise. 

English]

Vacsad posts leserved for SCs/STs 
in JCI

4614. SHRI SANAT KUMAR 
MANDAL: Will the Minister of
TEXTILES be pleased to state:

(a) whether quota of vacancies re­
served for the Scheduled Castes and 
Scheduled Tribes (SC & ST) in the 
various grades in the Jute Coiporation 
of India (JCI) has been filled up dur­
ing the last three years;

(b) whether there is at present some 
back-log In filling up the quota re­
served for SC & ST; if so, the details 
thereof grade-wise, category-wise and 
post-wise and since when it is being 
carried forward; and

(c) the steps being taken to fill up 
the reserved quota for SC & ST in 
the JCI?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV); (a) to (c) De­
tails of vacancies filled up by promo-

Jainagar godowns of PCI after un- tion and direct recruitment during last 
loading of foodgrains from railhead 3 years against SC/ST quota arc as 
to depot. follows:

STATEMENT

Total SC 
vacancies 
filled up

ST  Excess 
(I)

Shortfall
f - )

SC ST SC ST

During 1989 (As on 3M2-89) 
Group A 29 1 3 2
G roups 20 2 2 .. 1 1 ..
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Total 
vacancies 
filled up

SC ST Excess
(■+)

Shortfall
i~)

sc ST SC S T

Group C 105 19 6 4 1
Group D 
During 1988 
(As on 31-12-88)

21 7 4 4 3

G c up A 17 3 . . . . 1
Group B 7 1 . . . .
Group C 105 34 3 19 . . 4
GroupiD 
During 1987 
(As on 31-12-87)

56 12 2 4 • * • . 1

Group A 25 . * . . 4 2
Group B 64 12 3 2 1
Group C 86 12 . . . , 1 6
Group D 34 9 1 4 1

The position of backlog as on 30-6-90 is given below :—

Total
Strength

SC ST Excess
(+ )

SC ST

Shortfall
( - )

SC ST

Group A 141* 15 2 • » * ♦ 6 8
GroupB 231 27 4 8 12
Groupie 1244 206 25 20 62

"'(Excluding three functional Directors)
Jute Corpo ation of India has taken steps to coverup the shortfall through 

local employment exchanges/open advertisement.

Abortioiv
4615. SHRI SANAT KUMAR 

MANDAL; Will the Minister of 
HEALTH AND FAMILY W El^ 
FARE be pleased to state:

<a) whether Government have at 
any stage assessed the human and 
economic costs of illegal abortions, if 
so. the outcome thereof; and

(b) the steps Government have 
taken or propose to take to ttop such 
illegal aiborttons with attendant risk 
to the life of wom«i7

THE MINISTER OF STATE OF 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) The 
Indian Council of Medical Research 
have conducted a study on ‘lUetgal 
Abortion in Rural Areas’ in States 
of Haryana. Orissa, Rajasthan. Uttar 
Pradesh and Tamil Nadu during 
1983-85. A total of 10/132 womeo 
wera covered in this study in aU the 
five States. A large majority (57.4%) 
indicated heavy bleeding/weakness/ 
anaemia, followed danger to 
moth«r’fl life (29,4%) due to
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abortion during 1*4 months of preg­
nancy. Acute and unbearable pain 
during abortion, followed by the pos- 
sibility of incomplete/unsuccessful 
abortion was perceived hy a sizeable 
proportion (21.1% and 18% respec­
tively).

(b) The following steps are being 
tak« i:—

(I) Doctors, particularly from 
rural areas are being trained 
in Medical Termination (rf 
Pregnancy (MTP) techniques 
to undertake MTPs in safe 
manner.

(ii) The State/UT Governments 
have been advised to pur­
chase only the best available 
MTP Suction Aspitators/ 
Machines with Bureau of 
Indian Standards mark;

(ill) MTP Cells are being created 
in major States to monitor 
the working of the MTP pro­
gramme effectively and also 
to create better and effective 
facilities and services at 
PHCs/other centres.

(iv) More and more medical in­
stitutions/centres both in 
public and private sectors 
are being created in States/ 
UTs. under MTP Act. 1971; 
and

(v) Greater awareness is being 
created about the facilities 
available for MTPs to enable 
the abortee to make use of 
such facilities in approved 
institution.

OeotraUy Assisted Iiriprikm Pro|ect5 
of Otbn

4616. SHRI D. AMAT: Will the 
Minister of WATER RESOURCES 
be pleased to state:

(a) the n u n ^ r  of irrigation pro­
jects undertaken with Central assis­
tance under Irrigation Development 
Pi^ogramme in Orissa during the 
Seventh Plan period*, and

15- 4 LSS/ND/91

(b) the progress made and assis­
tance given by Union Government In 
this regard so far?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE fSHRI NITISH KUMAR):
(a) and (b) Central assistance 
amounting Rs 21.47 crores was given 
to the Government of Orissa under 
the Irrigation Advancement Progra­
mme during VII Plan for two projects 
viz. Mahanadi Delta Project and Tank 
Irrigation. As reported by the State, 
additional irrigation ^tential of 
39.290 ha has been created by the 
Mahanadi Delta Project and 4534 ha- 
under the Tank Irrigation.

Coconut milk manufactaring onite in 
Kerala

4617. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Mini­
ster of FOOD PROCESSING IN­
DUSTRIES be pleased to state:

(a) the details of coconut milk 
powder manufacturing units set up in 
Kerala;

(b) whether Government propose 
to set up any more such units in the 
State:

(c> if so, whether Government pro­
pose to bring in foreip technology for 
this purpose: and

(d) if so, the details thereof

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) The infor­
mation is being collected and will be 
laid on the Table of the House.

(b) The Ministry of Food Process­
ing Industries have no proposal to set 
up Coconut milk powder manufactur­
ing units in Kerala

<c) and (d) Do not arise in view of 
<b) above.
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Food SuiMtd^

4618. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minister 
of FOOD AND CIVIL SirPPLIES 
be pleased to state:

(a) whether it is a fact that Union 
Governmeat have decided to reduce 
the food subsidy during the current 
year;

(b) if so, the reasons therefor: and

(c) the extent to which the subsidy 
has been reduced?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL  SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) to (c) The 
Food Subsidy released to FCI during 
the last 3 years is indicated below: —

Year Amount
o f
subsidy 
(Rs. in 
crores)

1987-88 2.000
1988-89 2,200
1989-90 2,476

Rs. 2,200 crores only has been pro­
vided in the Budget Estimates for 
the current year i.e. 1990-91 for pay­
ment of subsidy to FCI.

The quantum of food subsidy de- 
p«tds o» the levd of procurraient, 
issHe prices, level of buflfer stocks etc. 
The difference between the economic 
cost aad issue prices of grains is paid 
as subsidy to the Food Corporation 
of India (FCI) as a Deliberate Wel­
fare Policy of the Centra! Govem- 
menl to teep  the prices of grains 
wdthiii.tHe reach of the common con- 
svatuti..

Lepen te A ndhn Piadedi

4619. SHRI B. Ni REDDY: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pdeased to
state:

(a) the number of leprosy patients 
in Andhra Pradesh as per latest 
survey;

(b) the number of leprosy-cure 
centres in public and private sectors 
in Andhra Pradesh and their capacity; 
and

(c) the nature of assistance given by 
Union Government to these centres 
during the last three years, year-wise 
and the assistance likely to be given 
in 1990-91?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) 2.64,974 
as on 31st July, 1990.

(b) The number of leprosy units 
under National Leprosy Eradication 
Programme in A.P. are as under:—

Population 
coverage 
o f each 
Unit

1. Leprosy Control 
Units

94 4.5 lakhs

2. Urban Leprosy 
Centres

91 50,000

3. SET Centres 164 25,000
4. Temporary Ho9pitali-53 

sation Wards
1*2 per
District

5. District Leprosy 
Units

31 1 per 
District.

6. Voluntary Organi* 
sations

45 lO'milfa'on

FCI has. however, been taking 
tiieps to reduce its costs of operations (c-) 100% Gentral Assistance is
to check the increase in subsidy. given to the Stale: for  ̂Naiidaal'Lqpr*
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Year Assistance Released 
Cash Kind Total

1987-88 222.00 70.00 292.00
1988-89 180.00 80.00 260.00
1989-90 175.55 138.92 314.47
1990-91 200.00 90.00 290.00

Assistance to Andbia n»dedi for 
Farailjr Wdlkie

4620. SHRl B. N. REDDY: Will 
Minister of HEALTH AND FAMI­
LY WELFARE be pleased to state:

(a) whether the various schemes/ 
methods for popularising the family 
\> eltare/planning in Andhra Pradesh 
have proved successful if so, to what 
extent;

(b) the details of assistance given to 
Andhra Pradesh State during the last 
three years under such schemes; and

(c) the assistance earmarked for 
the year 1990-91?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) The work 
done under the National Family Wel­
fare Programme is constantly apprai­
sed with reference to three indicators 
namely; Couple Protection Rate 
(CPR), Birth Rate (BR) and Infant 
Mortality Rate (IMR). The compa­
rison between All-India and Andhra 
Pradesh in so far as the latest levels 
reached with reference to above three 
parameters is given below;—

Parameter All Andhra 
India Pradesh

1

(i) Couple Protection 
Rate(% )as on
31-3-90 42.7 45.2

1 2 3

(«i) Birth Rate for
1988 (per 1000
Population) 31.5 27.4

(lii) Infant Mortality
Rate for 1988
(per 1000 live
births) 94 83

(b) The details of assistance given
to Andhra Pradesh ander Family Wel­
fare Programme during last three
years is as under:—

Year Cashj
kind
Assistance
provided

(Ri. in lakhs)

1987-88 4559.89
1988-89 4431.59
1989-90 5217.07

(c) For the year 1990-91, a sum of 
Rs. 3872.00 lakhs has been allocated 
lor implementation of Family Wel­
fare Programme. Details of assistance 
m kind will be decidcd at the end of 
the year on the basis of supplies actu­
ally made available to the State 
Government.

Banned Ejre Drops
4621. SRI B. N. REDDY; Will 

the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether some imported eye 
drops have been banned recently by 
Government for sale in the country; 
and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Govern­
ment has not banned the sale c»f any 
imported eye-drops in the country.
(b) Does not arise.
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HUDCO Funds for Towns of Sanflial 
Pargana

4622. SHRI SIMON MARANDI: 
Will the Minister of URBAN DEVE­
LOPMENT be pleased to state:

(a) whether the HUDCO propose to 
allot funds for the development of the 
towns of Santhal Pargana and Sahab- 
ganj district of Bihar;

(b) if so, the details thereof; and

(c) if not, the reasons?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLl MARAN); (a) to (c) HUDCO 
has not received so far any proposal 
from any housing/urban development 
agency in Bihar for development of 
Santhal Parganas and Schabganj Dis­
tricts of Bihar. HUDCO is in a posi­
tion to sanction during 1990-91 urban 
infrastructuic development and sani­
tation schemes in Bihar, provided 
sufficient schemes arc formulated by 
agencies and local boaies etc. in Bihar 
and submitted to HUDC’O

Cess Realisation from Iron, 
Manganese, Chrome ctc.

4624. SHRI LOKANATH CHOU- 
DHARY: Will the Minister of LA­
BOUR be pleased to stale:

(a) the rates of ‘cess’ realisation per 
metric tonne from iron, manganese, 
chrome and dolomite ores respectively 
in Orissa;

(b) the quantum of money realised 
under the Labour Welfare Funds in 
Orissa from 1987 to 1989;

(c) the expenses incurred from these 
funds for the welfare of the mine 
workers ini Orissa during the last three 
years:

(d) the specific items on which these 
funds were spent;

(e) the number of hospitals and 
dispensaries functioning under these 
ccss funds in Orissa during the last 
three years; and

(f) whether specialised arraagements 
for treatment of cancer, T.B.. leprosy, 
kidney troubles, etc. are available in 
these dispensaries and hospitals?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) The rate of 
‘cess' per metric tonne on iron ore, 
manganese ore and chrome ore is 
Re. J.OO, 2.00 and Rs. 4.00 res­
pectively with effect iiom 1-8-90. On 
dolomite the rate of ‘cess’ is Re. 0.50 
per metric tonne with effect from
1-5-1988.

(b) and (c)

Years

Iron ore M ines Limestone and Dol-
Manganese Ore omite M ines Labour 
M ines & Chrome Ore Welfare Fund.
M ines Labour Welfare 
Fund

Income Expendi- Income Expendi­
ture ture

(Rs. in ‘000s)

1987-88 4181 7463 591 1356

1988-89 3745 8628 1240 1435
1989-90 3855 8364 1421 1536
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(d) These funds were spent on ex­
tending housing, health, recteational. 
educational, water supply and family 
welfare facilities to mine workers and 
their families.

(e) Two dispensaries, five Primary
Health Centres, one Maternity-cum- 
Child Welfare Centre and one 50- 
bedded hospital under Iron Ore
Mines, Manganese Ore Mines and 
Chrome Ore Mines Labour Welfare 
Fund; and one dispensary and one 
Maternity-cum-Child Welfare Centre 
under Limestone and Dolomite Mines 
Labour Welfare Fund have been func­
tioning in Orissa.

(f) No specialised iirrangements for 
treatment of the said diseases exist. 
However, schemes have been introdu­
ced under these funds to provide faci­
lities to T.B.. cancer and leprosy pati­
ents amongst mine workers and mem­
bers of their families.

Cardiac Muscle Disease

4625. SHRI P. NARSA REDDY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether a particular type of 
Cardiac muscle disease pre\alent in 
Western Countries is now having its 
incidence in the northern part of India, 
particularly in Delhi;

(b) if so, details thereof; and

(c) the steps Government have taken 
regarding its treatment and precau­
tions?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (c) 
There are three clinical type of idio­
pathic cardiac muscle disease namely

dilated cardiomyopathy, hypertrophic 
cardiomyopathy and restrictive cardi­
omyopathy. All are found in north­
ern part of India, including Delhi, 
the commonly seen varieties are dilat­
ed and hypertrophic cardiomyopathy. 
It is not possible to say that these 
diseases are developing now. They 
are diagnosed more and more because 
of availability of non-invasive diagno­
stic facilities like 2 Dechocardiography 
and colour doppler flow.

These diseases are treated sympto­
matically. Since their causes are not 
known, little can be done by way of 
precautions.

Funds from Christoffel Rlindness 
Mission

4626. SHRI P. NARSA REDDY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether any funds have been 
provided to India by the Christoffel 
Blindness Mission of West Germany 
during the last three >ears; and

(b) if so, the names of eye Hospi­
tals in Andhra which would benefit 
from the above aid?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Yes. Sir, 
The Christoffel Blindness Mission of 
West Germany has provided funds to 
Regional Institute of Ophthalmology. 
Tamil Nadu and Institute of Social 
Paediatrics. Government Stanley 
Medical College Hospital. Madras in
1989 for conducting a workshop on 
future strategies in Ophthalmolosy 
and improving Ophthalmic services.
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(b)' Following Eye Hospitals in 
Andhra Pradesh have received aid 
from Christoffel Blindness Mission:

1. Operation Eye sight universal,
Vijay Nagaram

2. Eye Hospital. Srikakulani.

3. Madanapally Eye Hospital,
Chittoor.

[TranslcUion\

Diversion of Gaiqsa Flood Wafers to 
Rajaŝ ban

4627. SHRl GIRDHARl LAL 
BHARGAVA: Will the Minister of 
WATER RESOURCES be pleased to 
state:

(a) whether the Chairman of Cen­
tral Water Commission has submitted 
an> report to make available flood 
waters of Ganga river to barren lands 
of Rajasthan;

(b) if so, the details thereof;
(c) whether Government of Rajas­

than has submitted its comments on 
this report to Union Government; and

(d) the time by which the flood 
waters of Ganga river wuuUi be made 
available to Rajasthan?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR): (a)
(b) and (d) The Central Water Com­
mission has done a study to assess the 
surplus flood waters of Ganga at 
Raiwala and Narora. The report on 
this study has been circulated to the 
State Governments concerned for com­
ments. Considering the water require­
ments for existing, under construction, 
approved schemes and other schemes 
which have been received in the Cen* 
tral Water Commission, it has been 
assessed by the above study that there 
is not suflScient water economically 
available ex-Raiwala or Narora for 
conveyance to Rajasthan.

(c) Yea. Sir.

Cotton Export

4628. SHRI PARASRAM BHA- 
RDWAJ: Will the Minister of TEX­
TILES be pleased to state;

(a) the quantity of long and short 
staple cotton imported as well as ex­
ported during the current year;

(b) whether there has been excess 
production of both long and short 
staple cotton in the country as a m -  
pared to its demand;

(c) the names of the countries from 
which Government have dccided to 
import mutton; and

(d) the foreign exchange required 
for this purpose.

THE MINISTER Oi TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV); (a) As on 23rd 
August, 1990, 4.40 lakh bales of long 
staple cotton (staple length 28 mm to 
34 mm) and 0.63 lakh bales of short 
staple cotton (below 20 mni) had been 
cxj^rted during the cotton season 
1989-90 (September, ’89-August. ’90). 
During 1989-90 season, there had 
been no need to import cotton.

(b) The estimated carry-ovei stock 
of long staple and short staple cotton 
as on 31st August, 1990 is expected 
to be 9.30 lakh bales ami 0.35 lakh 
bales respectively.

(c) There is no proposal under the 
consideration of the Government to 
import cotton, at present.

(d) Does not arise.

Unemployedi Medical Gradnates

4629. SHRI JANARDHANA 
POOJARY: Will the Minister of 
HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) the number of medical gradua* 
tea i.e. M.B.B.S, who are unemtioyed 
in the countiy as on 31 July. 1990;



(b) Ac reasoiM for their remaining duates, excqpt for the normal employ* 
unemployed: and ment opportunities available tlirou^

(0  the sttp. beta* mten .o pro- 
. id .  employment to them?

THE MINISTER OF STATE IN Allocation of Funds for Widening of 
THE MINISTRY OF HEALTH Roads in Oellii
AND FAMILY WELFARE (SHRl
RASHEED MASOOD): (a) The 4630. PROF. RASA SINGH
number of medical graduates, includ- RAWAT: Will the Minister of UR- 
ing Post-graduates on the live register ®AN DEVELOPMENT be pleased to 
of Employment Exchanges as on 31st 
December. 1988 was 27.286 (provi­
sional) as per information furnished by year-wise amount spent for
the Directorate General of Employ- beautification and widening of 
ment & Training. The latest figures developing the gardens
arc not yet available. in Delhi during the last three years;

(b) It may be pointed out that not the amount allocated therefor
all the unemployed medical graduates ‘̂ “*‘ing the current year and the amount 
are necessarily registered in Employ- spe"t so far alongwith the works on 
ment Exchanges and similarly not all which it has been spent; and
those registered in the Employment
Exchanges continue lo remain unem- (c) the amount allocated for repair- 
ployed. Normally medical practitioners ing the drainage system and maintain- 
are also self-employed, even though ing cleanliness in J.J. Colonies? 
thc> continue to be registered with the 
Employment Exchanges.

THE MINISTER OF URBAN DE-
(c) There is no special scheme to VELOPMENT (SHRI MURASOLI 

provide employment to medical gra- MARAN); (a)

229 Written Answers BHADRA 14,1912 Written Answers 230

1987-88 1988-89 
{Rupees in lacs)

1989-90

N.D.M.C. .

Widening of Roads 154.00 113.00 48.00
Horticulture works 6.82 5.75 22.36

M.C.D.
Roads & Bridges 4850.00 4234 30 4C01.40
Hort. Works 148.00 139.00 214.00

DDA (Main)
Hort. Works 464.00 477.00 1269.00

SLUM WING
Hort. Works 1.14 15.48 72.96

PWD, Delhi Administration
Widening of roads 1007.91 854.86 1070.83
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Information from the Central Public Works Department is being collected and 
will be laid on the Table of the Sabha.

(b)

Allocation Amount 
spent so 
Jar

N.D.M.C.
(Rs. in lacs)

Widening o f Roads 150.00 30-00

Horticulture Works 35.00 2.40

M.C.D.
Roads & Bridges 5,727.00 1,637.67
Horticulture Works 347.00 125.00

DDA {Main)
Horticulture Works 965.00 198.00

DDA (Slum Wing)
Horticulture Works 40.00 16-24

PWD Delhi Administration has incur­
red an expenditure of Rs. 439.10 lacs 
on widening of roads during the cur­
rent year.

Information from the Central Public 
Works Department is being collected 
and will be laid on the Table of the 
Sabha.

(c) M.C.D. has reported that there 
is a total approved outlay of 
Rs. 3500.00 lakh during 1990-91 for 
upgradation and augmentation of all 
the services and provision of drain­
age in the resettlement (JJ) colonies.

[English]

Utilisation of Irrigation Potentials

4631. S’IRI MADHAVRAO 
SCINDIA: Will the Minister of
WATER RESOURCES be pleased to 
state:

Irrigation and Drainage visited differ­
ent parts of the country in July this 
year;

(b) the pcicentage of the hrigation 
potential of different Indian rivers uti­
lised in the country and the percentage 
wasted; and

(c) the steps taken to improve and 
increase the utilisation of irrigation 
potentials of the rivers?

THIi MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR).

(a) The newly elected President of 
International Commission on Irriga­
tion and Drainage visited New Delhi 
in July, 1990. He did not visit any 
other place in India.

(a) whether the newly elected Pre- (b) Total average annual flow avall- 
sident of International Commission on able in the country is about 188 M
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ha. M. out of which utilasible surface 
water resource potential is about 69 M. 
ha. M. Of this it is estimated that by 
1989-90 utilisation achieved under 
surface water irrigation projects is 
28 M. ha. M which is about 40% 
of utilisable surface water resources.

(c) A number of irrigation and 
multi-purpose projects are under ex­
ecution in the country for augmenting 
the irrigation potential. Under the 
Command Area Development Pro­
gramme facilities of on farm develop­
ment working like construction of 
field channels, warabandi practices are 
being provided to the farmers to 
narrow down the gap in the utilisation 
of irrigation potential.

[Tnmslation]

Secnrity Measures for Night Workers

4632. SHRI HARISH PAL: Will 
the Minister of LABOUR be pleased 
to state:

(a) whether Government propose to 
take any security measures for the 
night workers;

(b) if so, the time by which such 
security measures are likely to be 
enforc^; and

(c) if not, the reasons therefor?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (c) The 
information is being collected and will 
be laid on the Table of the House.

Grants to Volantary Oigaoisatioiis

4633. SHRI RAJENDRA AGNI- 
HOTRI: Will the Minister of WEL­
FARE be pleased to state:

(a) whether Government sanctions 
grants to voluntary organisations;

(b) if so, the number of such orga­
nisations which have been given 
grants during the last three years and 
the details of the amount released to 
each of them;

(c) whether Government under­
takes the review of the activities of 
such organisations; and

(d) if so. the criteria thereof?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) Yes Sir.

(b) Information is given in the 
statement given below.

(c) and (d) Grants are given to 
voluntary organisations on an year to 
yeai basis. While sanctioning grants, 
the performance of the organisation 
with regard to the grants released 
earlier are taken into account. Fur­
ther the organisations are also requir­
ed to submit the Audited Statement of 
Accounts. In respect of the organisa­
tions which do not furnish details of 
the utilisation, further grants are not 
sanctioned. OflScers of the Ministry 
of Welfare also visit the organisations 
and make assessment of the work done 
by them during their tours.

16-4 LSS/ND/91
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[English]
VlobtkHi of Laboar Laws in Public 

Sector Undertakbqp
4634. SHRl LOKANATH CHOU- 

DHARY: Will the Minister of
LABOUR be pleased to state:

(a) whether Government’s attention 
has been drawn to the news item 
captioned “Public Sector flouts labour 
laws" appearing in the Sunday Obser­
ver dated 15 July. 1990; and’

(b) if so, the action taken against 
the employers for violation of labour 
laws and to ensure that the labour 
laws are implemented by them?

THE MINISTER OF LABOUR 
AND WELFARE (SHRl RAM 
VILAS PASWAN): (a) Yes. Sir.

(b) According to the information 
received from the Delhi Administra­
tion, the Labour Department had 
carried out several inspections to de­
tect violations of provisions of the 
Contract Labour (Regulation & Abo­
lition) Act. 1970 by the Contractors 
at several construction sites. A number 
of sites inspected related to construc­
tion projects of Public Sector Under­
takings. The contractors concerned 
were directed to rectify the violations 
of Contract Labour (Regulation & 
Abolition) Act, 1970 committed by 
them. Prosecutions have since been 
launched against those Contractors 
who failed to rectify the violations in 
spite of opportunity given to them.

RecommeiidadtHiis of the Central 
Committee tor Food Standards

4635. SHRl PRAKASH KOKO 
BRAHMBHATT: WiU the Minister 
of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether the Central Committee 
for food standards has recommended 
that the date of manufacture be print­
ed on each packet of brand;

(b) if so, whether the Committee has 
rec<nnaieiid«d number ctf i»easur(» 
including the banning of several pesti­

cides which have been found to be 
hazardous to human health;

(c) if so, the other recommendations 
made by the Committee;

(d) whether the Committee is broad 
based one and represents all the 
State Governments and other depart­
ments; and

(e) the time by which the Commit­
tee's recommendations will be imple­
mented?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRl 
RASHEED MASOOD): (a) Yes. Sir.

(b) Yes. Sir.

(c) The gist of other recommenda­
tions is given in the Statement given 
below.

(d) Yes. Sir. It represents all the 
State Government and other concei 
ned Departments.

(e) The Prevention of Food Adul­
teration Act. 1954, does not piovide 
any time limit for implementing the 
recommendations of Central Commit­
tee for Food Standards.

STATEMENT

Gist of recommendafions cj CCFS
1. Use of colour and flavour in Mar­

garine be permitted.
2. Use of Soya flour (upto an extent 

of 10k per cent) for fortification of 
Atta and Maida be permitted.

3. Food items cooked in Desi ghee 
be displayed on Notice Board.

4. Use of estergum in carbonated 
water upto an extent of 100 ppm 
be permitted.

5. Use of Polyglycerol ester or stea­
ric acid and ^lyglycerol esler of 
Ricinoleic acid as a release agent 
in backery and confectiona^ in­
dustry be permitted (MAX* 0.7 
per cent).
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8.

9.

Use of fumeric acid in fruit pro­
ducts upto 0.3 per ocnt bj' weight 
be permitted.
The declaration “Unfit for infant 
below 12| months” on the label be 
applicable in case of products 
containing added Monosodium 
Glutamate.
Standards of Annafto C'olour be 
amended.
Food articles containing Class II 
Preservatives ■-liall have the 
following clcclara:ion: -

CONTAINS PERMUTED CLASS
II PRESERVATIVE 

OR
CONTAINS PERMITTED 

PRESERVATIVE
(Name of the chcmical in capital 

letters).
10. (a) Use of following pesticides be 

withdrawn;
1. Captafal
2. Oxydemeton Methyl
3. Chlordan
4. Heptachlor
5. Endrine.

(b) Tolerance limit for Technical 
BHC in food be laid down.

11. Toddy shall be free from any 
Sedative, Tranquiliser and aitifi- 
cial Sweetner.

12. Agmark Standards for Ainchoor 
Powder be notified ui'dcr PFA 
Rules. 1955.

13. The word “package” wherever 
occurring in the PFA Rules, 
1955 be replaced by “prepacked 
commodities” as given in pack­
aged Commodity Rules.

14. The word “wholesale Package” 
be defined under PFA Rules. 
1955 be defined in the line of 
the definition given in packaged

commodities in tin shall give all 
information required under Rule 
32 as such Packages are often 
purchased by consumers.

15. Principal display penal be defined 
in the line of Packaged Commo­
dities Rules and size of letters 
relating to particulars of laM  
declaration be aligned with 
the provisions of Packaged com­
modities Rules. In case of speei- 
lic statement to be made on the 
label, sire of letters shall be 
minimum of 3 mm.

16. Labels of Products irrespective of 
size of packet shall give the names 
of ingredients on the label. In 
case declaration “contains per­
mitted colour and addefJ flavour” 
is given in capital letters, this 
may not be shown in the list of 
ingredients.

17 Date of manufacture be given on 
the label of bread.

18. The labels of packed food articles 
shall give “Best Before"’ date on 
the label.

19. Label declaration be embossed 
on the bottle of soft drinks instead 
of giving it on the crown cork.

20. Powder spices shall be sold com­
pulsorily in packed conditions.

21. Flavour may be allowed to be 
added in tea for domestic con­
sumption under appropriate pack­
aging and labelling declarations 
provided such tea conforms to 
the standards of tea laid down 
under PFA Rules.

22. Other suggestions relating to 
amendments to the Act/Rules/ 
Standards were referred to the 
concerned Technical Sub-Com­
mittees of CCFS.

Bvbonk Pli^iie
4636. SHRI 

MANGALAM;
P. R. KUMARA- 

Will the Minister
Commodities Rules. Labelling of HEALTH AND FAMILY WEL-
wholesale Packages in corrugat- pARE be pleased to state: 
ed Box/Wooden ca.se be aligned „  , .
with the provisions given in pack- (a) whether Bubonic Plague 
aged Commodities' Rules but successfully controlled in the country
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due to development and implementa­
tion 0(f a clear plan of action; and

(b) whether similar type of plan­
ning and work plan would be deve­
loped and implemented in respect of 
other major diseases?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI RA- 
SHEED MASOOD): (a) Yes, Sir

(b) For control of other major dis­
eases, various National Health Pro­
grammes are being implemented. These 
mclude programmes for Malaria. Fila- 
riasis. Tuberculosis, Leprosy, etc.

Dispute between CPWD Junior Engi- 
neeis and Management

4637. SHRI HARISH RAW AT: 
Will the Minister of LABOUR be plea­
sed to state:

(a) whether Chief Labour Commis­
sioner had intervened in the industrial 
dispute between the Junior Telecom­
munication Officers and Telecommuni­
cation Management: and

(b) if so, the reasons why he has not 
intervened in the matter of industrial 
dispute between CPWD Junior Engi­
neers and CPWD Management?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PAS WAN): (a) Yes. Sir.

(b) Ofiteers of the Chief Labour 
Commissioner (Central)'s Organisa­
tion has not intervened in the indus­
trial dispute between the Junior Engi­
neers of CPWD and their Manage­
ment because the CPWD Junior engi­
neers are not ‘workman’ as defined 
under Section 2(s) of the Industrial 
Disputes Act. Since the CPWD is not 
a public utility service, the intervention 
w  the C^ef Labour Commissioner 

in their dispute is not required un­
der the law.

Non Deposit of Funds with Provident 
Fund Aulfaoritiesi and Employees State 
Insurance Authorities by Management 

of Appu GMr
4638. SHRI TEJ NARAYAN 

SINGH: Will the Minister of LA­
BOUR be pleased to state:

(a) whether the Management ot 
Appu Ghar, New Delhi has depos,ited 
the amounts deducted from the wages 
of its employees with Employees Pro­
vident Fund Authorities and Em­
ployees State Insurance Authorities;

(b) if not, the reasons therefor; and

(c) the action taken or proposed to 
be taken against the management for 
default, if any?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN); (a) and (b) The 
available information is as given be­
low:

I. Provident Fund dues: The
establishment has paid all 
dues upto June, 1990.

II. ESI dues: The e.stablish-
ment has paid the dues upto 
June, 1990 except the contri­
bution amounting to Rs. 6499 
on account of omitted wages 
which was detected during 
inspection of records. A 
demand letter has been issu­
ed for recovery of this 
amount.

(c) Do not arise.

Dhama by Service Doctors
4639. SHRIMATI BASAVA- 

RAJESWARI: Will the Minister of
HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether scores of Government 
doctors staged a dhama outside Nir- 
man Bhavan on 19th June, 1990;

(b> if so. whether any memorandum 
has 'been submitted to Government;

(c) if so, the details thereof; and
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(d) the action Union Government (b) if so, w h ^ e r  Government have 
propose to take on their demands? taken any decision in this regard;

THE MINISTER OF STATE IN “ > “
T S ^  specific reasons there-
AND FAMILY WELFARE (SHRI for and the steps Government propose

(a) and (b> (q take to settle this long petting 
issue?

RASHEED MASOOD): 
Yes. Sir.

(c) These relate to implementation 
of 1987 package of benefits and 1989 
memorandum of settlement, and judi­
cial inquiry into delay in implementa­
tion.

(d) Government took expeditious 
action for implementation. Certain 
points of disputed interpretations in 
respect of 1989 settlement are to be 
looked into by a Committee headed 
by Secretary (Coordination) and in­
cluding senior representatives of De­
partments of Expenditure and Per­
sonnel.

Amendinent to Laiboor Contract Act
4640. SHRIMATI BASAVA- 

RAJESWARI: Will the Minister of 
LABOUR be pleased to state:

(a) whether Union Government pro­
pose to bring forward legislation to 
amend the Laibour Contract Act; and

(b) if so, the salient features of pro­
posed amendments?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) and (^)
Various proposals are under consi­
deration but Government have not yet 
taken any final decision in the matter.

EiAMcemeiit of Eligibiiity CooAtioD 
for Bonus

4641. PROF. RAM GANESH 
KAPSE: WiU the Minister of LA­
BOUR 'be pleased to state:

(a) whether various trade unions 
have been representing to raise the 
ceiling on eli^bility wage for grant of 
bonus under the Payment of Bonus 
Act;

OF LABOUR 
(SHRI RAM 
(a) Yes. Sir.

THE MINISTER 
AND WELFARE 
VILAS PASWAN):

(b) No, Sir.

(c) Does not arise.

(d) The matter is under considera­
tion.

Suggestions on Industrial Rebitiom 
Bill

4642. SHRI A. K. ROY: Will
the Minister of LABOUR be pleased 
to state:

(a) whether Government have recei­
ved representations dated 9 January. 
1990 and 23 July. 1990 from the All 
India Railway Employees Confedera­
tion offering their suggestions on 
various issues relating to the propos­
ed Industrial Relations Bill;

(b) if so. the details thereof 
Government’s reaction thereto;

and

(c) whether such representations 
have also been received by Govern­
ment from different Trade Union Or­
ganisations; and

(d) if so, whether the representa­
tions received from different Trade 
Union Organisations will be consider* 
ed before taking final decision in this 
respect?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (d) Re- 
presmtations have been received frcnn 
different trade unicm orMnisations, 
including the All India Railway Em­
ployees Confederation on the various 
issues rdating to the Industrial Rela­
tions Bill. These include, ooveiage of
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the proposed law, criteria for registra­
tion of trade unions, donocratic func­
tioning of trade unions, recognition of 
trade unions and the procedure for 
such recognition, machinery for e x |^  
ditious settl«nent of industrial dis­
putes, provisions regarding lay off. 
retrenchment, closure etc. In pursu­
ance of the recommendation made by 
the Indian Labour Conference held on 
the 21st and 22nd April. 1990. the 
Central Government constituted a 
bipartite committee on 8th May. 1990 
to formulate specific proposals for a 
new Industrial Relations Law.

Sdiemes for Hw Protedionof 
InicKsta of Minorities

4643. SHRI PYARELAL KHAN- 
DELWAL: Will the Minister of
WELFARE be pleased to state:

(a) since when the Report of the 
Minority Commission has not been 
laid on the table of the House; and

(b) the scheme of Government re­
garding protection of the interests of 
minorities and the manner in which 
their implementation is ensured?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) Annual
Reports of the Minorities Commis­
sion have not been laid, after the 4th 
Annual Report for the period from 
1st January, 1981 to 31st March, 1982 
was tabled on 9th May. 1984 in Lok 
Sabha and on 10th May. 1984 in 
Rajya Sabha.

(b) A 15-Pioint Prc^ramme for the 
Welfare of Minorities has been formu­
lated for the protection of the interests 
of the Minorities. A concrete Action 
Programme on the various points has 
been drawn up for implementation by 
the concerned Ministries, which is 
monitored th ro u ^  quarterly r ^ r t s .  
A Cabinet Committee headM by the 
Prime Minister watches the progress 
of implementation and gives further 
ap|Ht)priate directions.

FinaiicW Orihii fca Sapur Mm
4644. SHRI B. N. REIH>Y:

SHRI BALASAHE6
VIKHE PATIL:

SHRI Y. S. RAJA SEKHAR 
REDDY:

Will the Minister of FOOD AND 
aVIL SUPPLIES be pleased to 
state:

<a) whether sugar industry is facing 
financial crisis following fixation 
of higher cane price by Govern­
ment without having r ^ r d  to capa­
city of sugar mills to pay the remu­
nerative price to farmers;

(b) if so, the details thereof; and

(c) the steps taken in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
aV IL  SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) to (c) For
1989-90 season. Union Government 
Government has conveyed its approval 
at Rs. 22 per quintal linked to a 
basic recovery of 8.5% with propor­
tionate premium for higher recovery, 
as against Rs 19.50 per quintal on 
similar basis dunng 1988-89 seaon. 
However, State Governments have fix­
ed higher Stale advised cane prices.

In order to improve the viability 
of sugar factories. Union Government 
have taken the foUowmg measures: —

(i) Retention of the ratio of levy 
to free sale sugar at 45:55.

(ii) Fixation of zone-wise ex-fac­
tory levy prices for 1989-90 
based on the increased statu­
tory minimum price of 
Rs. 22 per quintal of sugar* 
cane.

(iii) Grant of incentives to sugar 
factories for early crushing, 
mid crushing and late crush­
ing in the form of higher free 
sale quota during me cur­
rent 1989-90 season.



Sii^r Research Institute in Karnataka
4645. SHRIMATI BASAVA-

RAJESWARI; Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to state:
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(a) whether Union Government pro­
pose to set up a Sugar Research Insti­
tute in Karnataka so as to identify and 
find solutions to the problems faced 
by the industry through applied re­
search; and

(b) if so, when and the number of 
institutes that are likely to be set up?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES <SHRI RAM 
PUJAN PATEL): <a) No, Sir.

(b) Does not arise.

Expeoditare Incuned under Special 
Component Plan in Orissa

4646. SHRI ANADI CHARAN 
DAS: Will the Minister of WEL­
FARE be pleased to state:

(a) the expenditure incurred by 
Union Government under special 
component plan for the development 
of Scheduled Castes/Scheduled Tribes 
in Orissa during the lust three years; 
and

(b) the names of Scheduled Castes/ 
Scheduled Tribes dominated Blocks in 
Orissa where this expenditure was 
incurred under the special component 
plan?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PAS WAN): (a) Central As­
sistance released by the Ministry of 
Welfare for the development of Sche­
duled Castes & Scheduled Tribes in 
Orissa during the hst 3 years is as
under: —

(Rs. in lakhs)
Year Expenditure

1987-88 3,033-20
1988-89 3,225-39
1989-90 3,824-16

The releases include Special Central 
Assistance under special component 
plan and tribal sub-plan, share capital 
to scheduled caste development cor­
poration, post matric schclarsh^, 
pre-matric scholarships, girls hostel, 
book banks for SCs/STs, coaching & 
allied services for SCs/STs, liberatioQ 
<>f scavengers and aid under PCR Act.

(b) The information is being collec­
ted from the Government of Orissa.

Imp!emenlation o l Consumer Protec­
tion Act

4647. SHRI J. CHOKKA RAO: 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to
state:

(a) whether various State Govern­
ments and Union Territories Admini­
stration have not set up relevant au­
thorities as envisaged in the Consumer 
Protection Act, 1986; and

(b) if so, the reaction of 
ment thereto?

Govem-

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) and (b) Under 
the various provisions of the Con­
sumer Protection Act, 1986, the State 
Governments and UT Administrations 
are responsible for setting up of State 
level Consumer Protection Councils, 
Consumer Disputes Redressal Com­
mission (State Commission) and Con­
sumer Disputes Redressal Forum 
(District Forums). As per information 
available with the Central Govern­
ment. 31 States/UTs have constituted 
the State level Consumer Protection 
Councils. The redressal machinery 
has started functioning in 19 States/ 
UTs. 11 States/UTs have notified 
the redressal machinery. The Central 
Government has covered its approval 
to the remaining one State. Sikkim to 
set up this machinery. The Act does 
not apply to Jammu & Kashmir.
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Coverage of Meghalaya State Electri­
city Board under Emplovees ProYldent 

Fund Act, 195x
4648. SHRI SURYA NARAYAN 

YADAV; Will the Minister of LA­
BOUR be pleased to state:

(a) whether Meghalaya State Elec­
tricity Board, Shillong is covered 
under Employees Provident Fund Act, 
1952 and it so, the details thereof;

(b> whether huge sum of Board’s 
accumulalions aie lying with Sub- 
Regional Office, Shillong and if so, 
the details thereof;

(c> whether Board h<s claimed 
transfer of such accumulations which 
has not been done by Sub-Regional 
Office, Shillong so far: and

<d) if so, the reasons therefor?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (d)
Meghalaya State Electricity Board 
was covered under the Employees’ 
Provident Funds and Miscellaneous 
Provisions Act, 1952 as an unexempl- 
ed establishment with effect from 
21-M  975 and has been depositing 
the provident fund contribution with 
the Employees' Provident Fund Or­
ganisation. The Board has been sub­
sequently granted exemption from the 
operation of the EPF &heme by the 
State Government They have, there­
fore, requested for transfer of the pro­
vident fund accumulations to them 
According to available information, a 
sum of Rs. 35.55 lakhs has already 
been transferred to the Board. The 
balance of Rs 35.68 lakhs (which in­
cludes Rs. 19.41 lakhs in respect of 
Shillong Hydel Electricity Ltd.) is also 
likely to be transferred to the Board 
shortly, after obtaining certain statu­
tory return from them.

Amendment to Workmen’s Compen­
sation act and Inter-state Migrant 

Woricers Act
4649. SHRI NAKUL NAYAK: 

Will the Minister of LABOUR be 
pleased to state:

<a) whether the proposal for amend­
ment of Section 21 of the Workmen’s
17-4LSS/NO/91

Compensation Act in regard to trans­
fer of claim cases of migrant workers 
to the compensations commissioners 
of their native States is pending since 
long;

<b) whether the proposal for en­
hancement ol penalty under the Inter 
State Migrant Workers Act, 1979 is 
also pending; and

(c) if so, the time by which Govern­
ment piopose to bring forward legis­
lation to amend the above Acts*?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): <a> and (b)
Yes. Sir.

(c) The suggestion for amendment 
of section 21 of the Workmen's Com­
pensation Act, 1923 is included in 
the current batch of proposals tor 
amendment ol the Act, which is sepa­
rately under consideration At this 
<’tage, it will be "Jiificult to indicate a 
precise time tiame <or bringing for­
ward the anienJmg leeislation. The 
suggestion \o" enhan ement of penal­
ties under 1» t' Migrant Work­
men Act. 1979 not being processed 
for the present, pending receipt of the 
Report of the National Commission 
and Rura^ I abour, which has set up a 
Study Group on Migrant Labour.

Review of Working; of Indian Council 
of Child Welfare

4650. SHRI P. NARSA REDDY: 
Will the Minister of WELFARE be 
pleised to state:

(a) whether Government periodi­
cally review the Working of Indian 
Council of Child Welfare,

(b) if so, whether any Committee 
has been constituted for this purpose, 
and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN 
THE DEPARTMENT OF WOMEN 
AND CHILD DEVELOPMENT IN 
THE MINISTRY OF WELFARE 
(SHRIMATI USHA SINHA): (a)
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The Indian Council for Child Welfare 
(ICCW), a national level volunta^ 
organisation receives grant-in-aid 
funds from Government for running 
various programmes. The audited 
statements of accounts regarding utili­
sation of funds are submitted every 
year to the Government which are 
examined. In addition, Indian Coun­
cil for Child Welfare submits perio­
dical reports on the progress the 
programmes run by it.

(b) The Government had constitut­
ed a Committee under the Chairman­
ship of Shri Gian Prakash in January. 
1986, which submitted its report on
2-4-1987. The Committee’s report 
has been examined and decisions on 
the recommendations of the Com­
mittee have been taken by the Go­
vernment.

(c) The Committee had besides 
Chairman, 5 Members, Terms of re­
ference of the Committee were as 
under: —

(i) to review the use of grants 
made by the Department of 
Women’s Welfare and other 
Ministries of the Govern­
ment of India to the Indian 
Council for Child Welfare 
for its programmes;

(ii) to assess whether the objec­
tives of the grants are being 
realised in the field;

(iii) to suggest improvements in 
implementation of grant-in- 
aid schemes:

(iv) to study the norms, and 
principles governing the 
grants to Indian Council for 
Child Welfare for various 
schemes and suggest changes 
wherever required in the 
existing practices and cri­
teria; and

(v) to look into complaints and 
allegations of serious nature 
against the Indian Council 
for Child Welfare with a 
view to suggesting rMnedies.

[Translatior̂

Gts Leakage Cases

4651. SHRI SHEO SHARAN
VERM A: Will the Minister <St
LABOUR be pleased to state:

(a) the details of gas leakage cases 
which took place during the Tact one 
year. State-wise;

(b) the total loss of life and pro­
perty suffered therein and the com­
pensation given to the next of kin of 
the deceased and injured persons;

(c) whether any measures are taken 
from time to time to avoid recurrence 
of such incidents;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (e) The
information is being collected and 
will be laid on the Table of the House.

Posting of CPWD Engineeis lor 
Fendi^ in BordCT Areas

4652. SHRI HARISH RAWAT: 
Will the Minister of URBAN DEVE­
LOPMENT be pleased to state:

(a) whether the border fencing road 
work at Punjab and Bengal border 
has been started and is being execut­
ed by the CPWD;

(b) whether the CPWD have 
their Engineers of the level of 
intendent Engineers and Chief 
gineers along with middle aad junior 
level staff; and

(c) if so, the details thereof?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) The CPWD is 
executing border fencing and flood 
lighting work at Punjab and. construc­
tion of roads along IndowBang^adeA 
border in West Bengal sector.
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(b) and (c) Total numiber of En­
gineers posted is as follows:

Punjab West Bengal 
Sector Sector

Chief Engineer 2 1
Supdg. Engineer 11 3
Executive Engineer 31 13
Assistant Engineer 72 51

'ntiimi Ateas AUowance to CPWD 
Stall at Mangalore

4653. SHRI HARISH RAW AT: 
Will the Minister of URBAN DEVE­
LOPMENT be pleased to state:

(a) whether Tribal Area allowance 
is not paid to the staff of CPWD post­
ed at Mangalore;

(b) if so, the reasons therefor;

(c) whether Tribal Area allowance 
is paid to other Central Government 
Employees posted there; and

(d) if so, the action Government 
propose to take to sanction such al­
lowance to CPWD staff also?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MAR AN): (a) to (d) Tribal
Area allowance was being paid to the 
CPWD s t ^  posted at Mangalore upto 
30-6-W, in accordance with the in­
structions issued by the Government 
of India in this regard, from time to 
time. These instructions were also 
applicable to the other Central Go- 
venmient employees posted there. No 
Government orders have so far been 
issued for payment of this allowance 
for the period beyond 30-6-90.

[Translattori\

Family We»Bfe Centtes in Uttar 
Pradedi

4654. SHRI HARISH RAWAT: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) the number of Family Welfare 
Centres functioning is Uttar Pradesh;

(b) whether these are adequate to 
the demand of the State; and

(c) if not, the steps taken to open 
more such centres in the State?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALFH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (c):
Family Welfare Centres are establi­
shed as per approved norms subject 
to availability of funds. As per latest 
available information, the details of 
Family Welfare Centres functioning in 
Uttar Pradesh are as under:

(1) Rural Family Welfare Centres 907
(2) Sub-Centres 2165
(3) Urban Family Welfare Centres 25
(4) Health Posts 173
(5) Post Partum Centres 224

[English]

Diploma Course in Pliamiacy

4655. SHRI P. M. SAYEED: Will 
the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) whether the Pharmacy Council 
of India has recently withdrawan the 
approval granted to various insti­
tutes to run diploma courses in phar­
macy; and

(b) if so. the names of such insti­
tutes. and the rea.sons foi such with­
drawal?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Yes. Sir.

(b) The Pharmacy Council of India 
had withdrawn the approval in res­
pect of the following insututions con­
ducting Diploma Course in Pharmacy 
as these institutions did not comply 
with the requirements as laid down 
in Kucation Regulations, 1981:—

(i) Institute of Pharmacy. Gulzar- 
bagh. Patna (Bihar).
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(ii) B.L.D.E. Association s School 
of Pharmacy, Bijapur (Kar­
nataka).

(c) the time by which HFCS pro­
duction is likely to commence in the 
country?

Multi-Storey Commercial Buildings in 
Safdarjung Enclave

4656. SHRI P. M. SAYEED. Will 
the Minister of URB^VN DEVELOP­
MENT be pleased to state:

(a) whether Government have re­
ceived any representalions against 
construction ot* commer­
cial buildnigs ii! Safdasjuug Enclave, 
New Delhi;

(b) if so, the thereof; and

(c) the reaction of Government 
thereto?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) Yes, Sir

(b) The complaint was regarding 
unauthorised construction of double 
baNenient and infringment of set back 
portion.

(c) The building has since been 
sealed to slop further construction, the 
matter has been brought to the notice 
of police and the Tield btaff of the 
MCD has been instructed to keep 
strict vigil at site. DESU has been 
requested to disconnect electric sup­
ply.

Sugar Production
4657. SHRI P. R. KIJMARA- 

MANGALAM: Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whether Government are aware 
that sugar production has become 
uneconomic for manufacturer and out 
of reach of common consumer;

(b) whether Government are also 
aware that western countries have 
switched over to production of High 
Fructose Corn Syrup (HFCS) which 
is sweater and cheaper to beat sugar; 
and

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) The economics 
of sugar production depends upon 
various factors like duration of cru­
shing season, sugar cane, recovery 
condition of plant and machinery, 
technomanagerial efficiency etc. and 
difTers from region to region and 
factory to factory. However, as a re­
sult of various measures initiated by 
the Government, ?»ugar production in 
the country during the current season 
is expected to be of the order of
109.00 lakh tonnes as against 87.52 
lakh tonnes last year. Under the pre­
sent policy of partial control, levy 
sugar is being distributed through the 
Public Distribution System at a uni­
farm retail price of Rs. 5 25 per Kg. 
Freesale sugar is also available to the 
consumers at present at reasonable 
prices.

(b) and (c) Some of the western 
countries have switched over to pro­
duction of High Fructose Corn Syrup, 
based on corn, in addition to pro­
duction of sugar from sugaicanc. The 
large scale production of High Fruc­
tose Corn Syrup in India from maize, 
jowar, bajra, etc., requires an in- 
depth study since these constitute the 
staple food of the vast multitude of 
the poor people in the country.

AUopothy Practice by ISM Graduatei

4658. SHRI P. R. KUMARA- 
MANGALAM: Will the Minister of 
HEALTH AND FAMILY WEL- 
FARE be pleased to state:

(a) whether Government are aware 
that the graduates from Indian Sys­
tem of Medicines Colleges are prac­
tising allopathy for which they arc 
not trained;

(b) if so, the corrective action taken 
proposed in the matter;
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(c) whether there have been cases 
of cancellation of their degrees for 
such unauthorised work; and

(d) if so, the details thereof. State- 
wise for last three >ears?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (d) In 
the past before the enforcement ol 
unilorm syllabus and cuiriculuin for 
the Indian Systems of Medicino by 
the Cential Council of Indian Medi­
cine, many teaching institutions of 
Indian Systems of Mcdicinc,‘ wcie im­
parting training in modern medicine 
also, in addition to subjects of Indian 
Medicine. Such phy^kians of ISM 
who had been given some training in 
modern medicine have been permitt- 
Cil 10 be appointed as Authorised Me­
dical Attendants in the Allopathic 
system, in addition to the Indian Sys­
tems, in Stales where such persons 
arc entitled to practise modern medi­
cine alopgwith Induin systems of 
medicine. The Authoriscd Medical 
Attendants so appointed should not, 
however, mix up the different s>stem's 
of medicine for the same spell of dis­
ease of the same patient.

Increase in Jhuggi-Jbonpries in 
Ferozshah Road, Delhi

4659. SHRI P. R. KTIMARA- 
MANGALAM:

SHRI JANARDAN TI- 
WARl:

PROF. MAHADEO SHI- 
WANKAR:

Will the Minister of URBAN DE­
VELOPMENT be pleased to state:

(a) whether the number of Jhuggi- 
Jhonpries in Ferozshah Road Area is 
increasing day by day ;

(b) if so, the number of Jhuggies in 
1988 and 1990;

(c) whether some CPWD officials 
are allegedly involved in allowing 
Jhuggies in the area;

(d) if so, whether any enquiry has 
been conducted in the matter; and

(e) the outcome of the enquiry and 
the action taken on the findings of the 
enquiry?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and ^b) The
number of Jhuggies and Jhonpries in 
the Ferozshah Road area has in- 
ci cased from 30 in i988 to 135 in 
1990 (till date).

(c) No such information has be^n 
received.

(d) and (e) Do not arise. 

[Translaiion\

Recovery of Rent and Elcctriciiy/ 
Water Dues From Ex*MPs.

4660. SHRI RAG HA VJ I:
SHRI RAJENDRA AGNI- 

HOTRI:
Will the Minister of URBAN DE- 

LOPMENT be pleased to slate.

(a) the names of e\-MPs who had 
not vacated their Goveinntcnt accom­
modation upto 30 June. 1990;

(b) the amount of rent, electricity 
and water charges oiUsuinding against 
each of them as on 30 June. 1990, 
and

(c) the steps being taken by Gov­
ernment to iccovcr these dues and 
get the unauthorisedly occupied ac­
commodation vacated?

THE MINISTER Ol̂  ̂ URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) As per 
statement given below.

(c) For recovery of liccnce fee b l̂is 
are sent from time to lime. Remin­
ders at appiopriate level are also is­
sued to get the dues realised Ti ne­
cessary recovery pioceediiigs arc alto 
initiated under P.P. Act, 1971.

To get the unauthori^edly occupied 
accommodation vacated acti(Mi is ta­
ken under Public Premises (Unautho­
rised occupant) Act, 1971 and on date 
5 out of 20 ex-MPs referred to in the 
Annexure have vacated the General 
Pool accommodation.
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Reprcseatadm Agiriiist DDA
4661.SHRI MADAN LAL KHU- 

RANA: Will Minister of URBAN 
DEVELOPMENT be pleased to 
sttte:

(a) whether the elected members 
from Delhi had submitted a represen­
tation on' 17 July, 1986 to Union Gov­
ernment regarding aflEairs of the Delhi 
Development Authority;

(b) if so, the main allegations le­
velled in the representation; and

(c) the follow-up action taken by 
Government in this regard, if any?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRl MURA- 
SOLI MARAN): (a) Yes. Sir.

(b) The allegations were mainly re­
garding mal-functioning. corruption, 
substandard construction, alleged ir­
regularities in allotment of flats pur­
chases of stores, etc., non-achieve­
ment of targets, delay in clearance in 
Master Plan, undue favour to build­
ing contractors etc.

(c) The various allegations of cor­
ruption, defective construction, favour 
to individuals, irregularities in pur­
chases in specific cases which came 
or were brought to the notice of the 
Government, have !-)eeu investigated 
departmentally or by experts or by 
CBl and suitable action was also 
taken in accordance with the presscri- 
bed procedure including consultation 
with the Central Vigilance Commis­
sion.

Extensive modification in the Mas* 
ter Plan for Delhi have since been 
approved by the Government and 
Master Plan with perspective 2001 
came into force from 1-8-90. The 
preparation of the modified plan in­
volved massive work of survey, collec­
tion of data and hearing of objec­
tions and inter-action at various le- 
vels and as siich no individual or 
group in DDA can be held responsible 
for delay in the clearance of the 
modifications.

Perfonnance of tihe Delhi Develop­
ment Autbcnity is under constant re­

view not only by the Government but 
also by the Parliament. Information 
with regard to the achievement and 
shortcomings of the DDA is commu­
nicated to the Parliament in the 
form of replies to questions on vari­
ous aspects of the activity of 
the Delhi Development Authority. De­
tailed information has been given in 
reply to questions asked from time to 
time even on matters mentioned in 
representation referred to in (a) above.

Sob-Standaid Material by DDA

4662. SHRI MADAN LAL KHU- 
RANA: Will the Minister of LTIBAN 
DEVELOPMENT be pleased to 
state:

(a) whether it is a fact that sub­
standard material was used in most 
of the houses constructed by DDA 
and some of them were constructed 
even without any foundation during 
the year 1989-90;

(b) if so. the details thereof; and

(c) the action taken by Govern­
ment in this regard?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MARAN): (a) and (b) No. Sir. 
However it was noticed that 192 SFS 
flats at Sector ‘A’. Pocket ‘B*. Vasant 
Kunj were having inad^uate founda­
tion.

(c) The foundation of these flats 
have since been strengthened and dis­
ciplinary action has been taken aga­
inst the erring oflicials.

[English]

Expenditme on Tonrs of Oflicm of 
EPF Oiganisatioa

4663. SHRI SURYA NARAYAN 
YADAV: WiU the Minister of LA­
BOUR be pleased to state:

(a) the expenditure on tours of &- 
nior Cfficers and Regional Commis­
sioners in the Employees Provident 
Fimd Oi^ganisation to Delhi during the 
last three years: and
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(b) the stops being contemplated to 
effect a cut in this expenditure?

THE MINISTER OF LABOUR 
AND WELFARE (SHRl RAM 
VILAS PASWAN); (a) and (b) The 
j„f,> 1 is being collected and 
will be laid on the Table of the 
House.

Transfer PoHcy in Employees Provi­
dent Fund Organisation

4664. SHRl SURYA NARAYAN 
YADAV:

SHR! LARANG SAl:
Will the Minister of LABOUR be

pleased to state:
(a) whether th»; Enforcement and 

o^h.T officers and head clerks in the 
Emr'f've“s Provident Fund Organi­
sation are transferred from one region 
to anoth'*r on the lines o'’ the staff of 
C h \f 1 abi'iir Conim'ssi(iucr (Ccn- 
tial)-.

(b) if not. the reason.s therefor; and
fc) whether the oolicy of transfer 

is to be reviewed to eliminale the 
po<-s h5;uy of allowii g vested interests 
sta-. ir>g at one placc like Delhi and 
oth.;r places around Delhi?

THE MINISTER OF LABOUR 
AND WET FARE (SHRl RAM
VII AS PASWAN); (a) to (c) In 
E P F  O g<iiiis!!'ion Gioup ‘A’ Oflfi- 
ceis cairy All India transfer liability 
a*id a'̂ e subjected to completion of 
m!i’'mum of t\^o year^ and maximum 
of 5 \ears tenuie at one stat'on. The 
Gioup ‘B' Offi''C!' like Assistant Ac- 
cour'-Ofl'icers and En<‘orccment Offi­
ce-; tho')';h carrv in'er-region trans- 
fc’- 1'?b)!'!v are normally transferred 
'a ; h n rcs’on (mm oni .station to 
ano'her and thtir tenure of posting is 
sfl'i-;? as in the case of Group ‘A’ 
Officers The Head Clerks are trans­
ferred on rotational basis from Rc- 
eio''r')1 Oflicc to Sab-Regional Office 
w-'liin a Region for a minimum pe- 
rl'ij of one year. The existing trans- 
fc- poicy has been evolved to elimi- 
na'e ‘h; possibility of any vested in­
terest dtvcloping in any area of func­
tioning.

Opening of S«b Rcfkmal OHce «l 
Employees’ Profideiit Fm « Oignt* 

sation in TiiiMikia
4665. SHRl SURYA NARAYAN 

YADAV; Will the Minister of LA­
BOUR be pleased to state;

(a) whether there is a proposal for 
opening of a Sub-Regional Ofilice of 
the Employees’ Provident Fund Or­
ganisation at Tinsukia in North Eas­
tern Region;

(b) if so. when it is likely to start 
functioning; and

(c) if not. the reasons therefor?

THE MINISTER OF LABOUR 
AND WELFARE (SHRl RAM 
VILAS PASWAN); (a) to (c) A pro­
posal for owning of a Sub-Regional 
Office at Tinsukia vjas examined. 
However, the number of subscribers 
proposed to be covcrcd fell far short 
of the prescribed minimum number 
of subscribers as required under the 
guidelmes formulated lor the purpose 
The proposal was. therefore, not ag­
reed to.
[Trmslaiion]
Production and Requirement of edibk 

OBs
4666. PROF. RASA SINGH 

RAWAT; Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased 
to state;

(a) the production, availability and 
requirement of edible oils in the coun­
try during the current year;

fb) whether Government have re­
ceived complaints regarding hoarding 
and blackmarketing of edible oik; 
and

(c) if so. the action taken in fhi$ 
regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRl RAM 
PUJAN PATEL); (a) Ih e  requit*- 
ment and production of ediMe oils 
for the oil year 1989-90 (Nov.-Oct.) 
are estimated at 57.72 lakh MTs and 
47 22 lakh MTs respectively. How­
ever. to increase the availability of 
edible oU about 3.38 lakb MTs



(iv) Distrilwtkm medumisai to 
meet die Fequirement of yam 
in weaver Goncentration areas 
and in isolated r^ions like tbe 
North-east; and

(v) Role of the National H ud* 
loom Development Corpora­
tion and the State Handloom

- Ag«mcies.
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edible oil has already bera ifiqKnrted 
dudng the current oil year tiU Jul^. 
1990.

(b) Yes, Sir.
(c) State Governments and U.T. 

Administrations who are the enforce* 
ment agencies for implementation of 
the'Control Orders issued under the 
Essential Commodities Act. 1955. have 
been repeatedly requested to energise 
and gearup their enforcing machinery 
to ensure that unethical trade prac­
tices like hoarding and blackmarket* 
ing do not take place.

CSmuBitttee for Hank Yam Policy
4667. SHRI NARSINGRAO SUR- 

YAWANSHI: Will the Minister of
TEXTILES be pleased to state:

(a) whether a Committee had been 
formed on 9th July. 1990 to advise 
the Centre and State Governments 
regarding long-term hank yam pro­
duction, pricing and distribution po­
licy and ensuring that effective mec­
hanisms are created in all States and 
at National level to give effect to the 
policy; and

(b) if so, the structures of effective 
mechanisms proposed to ^  created 
in various States and at national level 
to give effect to its policy?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO- 
CESSING INDUSTRIES (SHRI
SHARAD YADAV); (a) Yes. Sir.

(b) The terms of reference suggert- 
ed for consideration by the Commit­
tee. inter-alia. cover the following 
mechanisms at the national and State 
levels:—

(i) District. State and national 
level enforcement mechanisms 
for production and prices of 
hank yam;

(ii) Distributi<Mi mechanism covet* 
ing private sector and indivi­
dual weavers;

(i® Distrirt and State level moni­
toring madlunery fw  monitor­
ing tlae distribution and pro­
cess aS hank yam:

1&-4 LSS/ND/91

[Transla/ion]

Water Sivply ^  MdhwasMra

4668. SHRI HARI SHANKAR 
MAHALE: Will the Minister of 
WATER RESOURCES be p?eased 
to state:

(a) whether water supply has not 
reached in a number of villages in 
Maharashtra for domestic and agri­
cultural purposes;

(b) the names of ongoing hydel 
projects in Maharashtra;

(c) the names of hydel projects for 
which proposals have been submitted 
to Union Government by Govern­
ment of Maharashtra for according 
sanction;

(d) the action taken thereon; and
(e) if no action has been taken, the 

reasons Uierefor?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI- 
CURTURE (SHRI NITISH KU­
MAR): (a) There are 98 ‘No Source’ 
problem villages in Maharashtra 
which have spilled over from VII to
VIII Plan. These villages are likely 
to be provided safe drinking water 
facilities in 1990-91.

(b) There are 15 ongoing . M e l  
projects, namely. Bhatsa. Ujjam. Bha* 
hdaradara P.H. II, Surya Manikdoh. 
Kanher. Dhom, Dimphe. 
Terwanmedhe. Surva RBC J^ o p .

projects in the State.
(c) to (e) A Statement is given 

bdow.
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Study of Gronnd Water Resonices in 
Drought Prone Areas of Maharashtra

4669. SHRI HARI SHANKAR 
MAHALE: Will the Minister of 
WATER RESOURCES be pleased 
to state:

(a) whether any study about the 
ground water resources had been con­
ducted in the drought prone areas of 
Maharashtra during 1989-90;

(b) if so. the details thereof;

(c) whether Nasik district in Maha­
rashtra has been included in the gro­
und water resources development 
scheme for 1990-91;

(d) if so, the steps taken in this 
regard so far; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR): (a) Yes. Sir.

(b) During 1989-90, hydrogeologi­
cal surveys were conducted in drou­
ght prone districts of Nasik, Jalna, 
Dhule. Sangli, Osmanabad, Auranga­
bad and exploratory drilling for gro­
und water was carried out in the dis­
tricts of Ahmednagar and Satara.

(c) to (e) The Central Ground 
Water Board carried out intensive stu­
dies in Nasik District for preparation 
of ground water development plan. 
Development and Management of 
ground water, based on the reports 
prepared by the Central Ground 
Water Board, are carried out by the 
State Government.

Fonds to r Irrigatioii Projects in 
Maharashtra

4670. SHRI HARI SHANKAR 
MAHALE: WiU the Minister of 
WATER RESOURCES be pleased 
to state:

(a) whether any provision has been 
made to provide funds for the irri­

gation projects in Maharashtra to 
help the small farmers;

(b) if so. the details thereof; and
(c) the areas in Maharashtra likely 

to be benefited?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF '  AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR); (a) to (c) Irrigation and mul­
tipurpose projects provide irrigation 
facilities in the command areas and 
benefits accruing therefrom are avail­
able to all the farmers, big or small, 
from that area. The irrigation facili­
ties created in Maharashtra by March,
1990 are anticipated to be 4225 thou­
sand hectares. An outlay of Rs. 462.02 
crores has been approved by the Plan­
ning Commission for the year 1990-91 
for irrigation purposes in the State.

[English]

M ariEeting Strategy fo r Textile Export

4671. SHRI PRAKASH KOKO 
BRAHMBHATT;

SHRI GOPI NATH 
GAJAPATHI:

Will the Minister of TEXTILES 
be pleased to state:

(a) whether Union Government 
are taking all steps to launch a ma­
jor marketing strategy to boost tex­
tile exports;

(b) if so, whether as a part of this 
exercise Government p ro^se  to set 
up a network of business service 
centres abroad; and

(c) if so, the other measures being 
considered to be taken in this regard?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) to (c) Yes 
Sir, various steps are beuig taken to 
boost our textile exports and the 
possibility of revamping export pro- 
motioil activities abroad of Textile 
Export Promotion Councils is one 
such step.
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AbortioB Deaths

4672. SHRI PRAKASH KOKO 
BRAHMBHATT: Will the Minis­
ter of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the total number of abortion 
deaths that have been reported in 
India during the last three years;

(b) whether Government propose 
to undertake a study in this regard; 
and

(c) if so. the details thereof and 
if not. the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) There
IS no firm estimate of total number 
of abortion deaths in India during 
the last three years. However, ac­
cording to latest available (1988) in­
formation from Registrar General of 
India. 5% of the maternal deaths 
in the country are due to abortion 
causes.

(b) and (c) No such study is un­
der contemplation at present.

Spniiovs Drags in Panjab, Hanana 
and Himachal Pradesh

4673. SHRI KAMAL CHAU- 
DHRY: Will the Minister of
HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) the names of companies in 
Punjab. Haryana and Himachal Pra­
desh whose drugs have been found 
spurious and sub-standard during the 
last three years;

(b) whether any penal action has 
been taken against them; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
t h e  MINISTRY OF HEALTH 
a n d  FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) to (c) 
The infonnatioii is being collected

and will be laid on the Table of the 
Sabha.

Lepen hi Pnnjab

4674. SHRI KAMAL CHAU- 
DHRY: Will the Minister of
HEALTH AND FAMILY WEL­
FARE be pleased to state: .

(a) the number of lepers in Pun­
jab and the number out of them 
cured and rehabilitated by Govern­
ment/voluntary organisations during 
the last three years;

(b) the total amount spent on the 
leprosy eradication programme in 
Punjab during the said period; and

(c) the details of the schemes pro­
posed with financial outlays for the 
year 1990-91 for the purpose?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) The
number of leprosy cases in Punjab 
and the number of them cured dur­
ing the last three years is as follows:

Year No. o f No. o f 
active cases 
cases dischar- 
on record gedso 
at the end far. 
of the 
year.

1987-88 3,495 2,681
1988-89 3,196 3,525
1989-90 3,477 3,800

(b) Amount spent on the leprosy 
eradication programme in Punjab 
during the last three years is as un­
der:

{_Rs. in Lakhs.)

Year Cash Kind Total

1987-88 10.00 0.50 10.50
1988-89 8.00 0.50 8.50
1989-90 8.00 1.19 9.19
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(c) National Leprosy Eradication 
Programme is implemented as cen­
trally sponsored Scheme with finan­
cial assistance from Central Govern­
ment. Treatment is provided free 
of cost to the patients as near to their 
houses as possible. Following out­
lays are proposed for 1990-91:

Cash
Kind
Total

(Rs. in lakhi)
8.00
0.50
8.50

Peisonnei Policy in FCI
4675. DR. SUDHIR RAY: Will 

the Minister of FOOD AND O V IL 
SUPPLIES be pleased to state;

(a) whether the Food Corporati<in 
of India has any personnel policy in­
cluding policy for annual recruitment 
of officer trainees and if not, the rea­
son therefor;

(b) whether the civil servants be­
longing to State level are inducted 
at ^ e  top and middle level manage­
ment, if so, the reasons therefor;

(c) whether revised scales of pay 
on the basis of a bilateral agreement 
between the staff unions and manage­
ment is pending with his Ministry for 
more than three years; and

(d) if so, the reasons for delay in 
implementing the new pay-scales in 
the Corporation?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
a V I L  SUPPLIES (SHRJ RAM PU- 
JAN PATEL): (a) The Food Corpo­
ration of India framed the FCI (Staff) 
Regulations as per the provisions of 
the Food Corporations Act, 1964, co­
vering various aspects of the person­
nel i»licy. The Corporation makes 
recruitment as and when vacancies 
arise.

The Corporation makes ap­
pointment of officers on deputation 
to the FCI from All India/Central/ 
State services etc.. Such appoint­
ments are mainly confined to levels

where lot of interaction with State 
Government agencies on a day-today 
basis is required or in the fields of 
vigilance and security. The total 
number of such officers on deputation 
to the F O  management is negligible 
compared to the total strength of offi­
cers in the Corporation.

(c) No. Sir.

(d) Docs not arise.

Setting up of Chilling Centres in 
West Bengal

4676. DR. SUDHIR RAY: Will 
the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a) whether Government propose to 
set up some chilling centres in the 
State of West Bengal in near future; 
and

(b) if so. the d.tails theieof?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) and (b)
The Ministry of Food Processing In­
dustries have no proposal to .set up 
chilling centres in the State of West 
Bengal. However, schemes for es­
tablishment of Common Facilities 
Centres and Raw Material Handling 
Centres in the State of West Bengal 
in fisheries sector have been included 
in the Annual Plan for 1990-91.

QnaUty Constrnction Worics for Low 
Cost Hoosiiig

4677. SHRI DHARMANNA 
MONDAYYA SADUL: Will the
Minister of URBAN DEVELOP­
MENT be pleased to state:

(a) the measures being taken to 
encourage quality construction works 
at economic rates, particularly for 
institutional and public buildings; 
and for low cost housing; and

(b) the roles assigned to the Na­
tional Building Organisation and the 
National Building Construction Cor* 
poration in this regard?
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THE MINISTER OF URBAN 
DEVELOPMENT (SHRl MURA- 
SOLl MARAN): (a) The Natoinal 
Buildings Code and several other 
Codes of praaice and Indian Stan­
dards have been formulated and are 
periodically reviewed and updated to 
ensure quality and economy in the 
construction of various types of build­
ings. The guidelines for ensuring 
quality and cconomy in low cost 
housing programmes are issued by 
the Ministry of Urban Development 
from time to time to state and cen­
tral government construction agen­
cies for adoption. The major cons­
truction agencics like the CPWD, 
NBCC etc. have set up their in-house 
quality control and technical audit 
Cells/Wings to ensure quality of con­
struction by random checks and have 
formulate quality control guidelines 
for concerned officers. Pre-construc­
tion product approval and setting up 
of field laboratories for control and 
testing at big project sites are some 
of the other measures to ensure qua­
lity.

(b) The NBO and NBCC have been 
organising training programmes work­
shops/seminars for creating awareness 
about the quality and economy in 
the construction of public buildings 
and housing and they bring out tech­
nical publications, manuals etc., 
containing guidelines for adoption. 
NBO had brought out an All India 
schedules of specifications which in­
clude the innovative materials and 
construction techniques for effecting 
economy in the cost and improving 
the quality of construction. The Mi­
nistry of Urban Development has 
been supporting various R & D  pro­
jects aimed at enhancing the concept 
of quality control and optimisation 
of construction cost.

Medical Officer in VOliixe Hedtii 
Guide Sdieme

4678. SHRI CHANDUBHAI 
DESHMUKH: Will the Minister of 
HEALTH AND FAMILY WEL- 
FARE be pleased to state:

(a) whether the post of Medical 
Officer 0ass-II under Village Health

Guide Schemes has been discon­
tinued;

(b) whether Government have re­
introduced the scheme of Village 
Health Guide with an honorarium of 
Rs. 50 p.m. to the workers; and

(c) if so. how the scheme will work 
without Supervisory Medical Officer, 
aass-Il?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRl 
RASHEED MASOOD): (a) The 
Government of India have decided 
not to fund the posts of Medical 
Officer under Village Health Guide 
Scheme w.e.f. 1st July, 1989. The 
State/Union Territories Governments 
had been asked to absorb these Me­
dical Officers against the vacant posts 
of Medical Officer in the State/U.T. 
Sector.

(b) The Village Health Guide 
Schemc was started in 1977 and is 
still continuing. An honorarium 
Rs. 30 p.m. per Village Health 
Guide is paid by Government.

(c) The supportive supervision to 
Village Health Guides is provided 
through other supervisory health 
fijnctionaries at the Primary Health 
Centres.

Dlscontinnance of ViOi^e Healft 
Guide Scheme

4679. SHRI CHANDUBHAI 
DESHMUKH:

SHRI KASHIRAM RANA:

Will the Minister of HEALTH 
AND FAMILY WELFARE be 
pleased to state:

(a) whether a number of State 
Governments had appointed Ayur­
veda Medical Officers in Primary 
Health Centres, under the Village 
Health Guide Scheme started in 
1979;

(b) whether the scheme was dis­
continued;
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(c) if so. the reasons therefor;

(d) whether Union Government in­
tend to revive the schone;

(e) if so. the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE 
IN THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD) : (a) As
per information available. Ayurveda 
Medical OflBcers were appointed in 
the States of Andhra Pradesh, Guja­
rat and Orissa under the Village 
Health Guide Scheme;

(b) to (0 Villap Health Guide 
Scheme is continuing. Due to re­
source constraint it was decided not 
to fund the post of Medical Officer 
under the scheme w.e.f. 1-7-1989. 
State Governments have been asked 
to absorb these Medical Officers 
against the vacant posts of Medical 
Officers in the State &ctor.

Schme for Strengdieiiing Sniface
and Gionnd Water Organisations
4680. SHRI CHANDUBHAI 

DESHMUKH: Will the Minister of 
WATER RESOURCES be pleased 
to state:

(a) whether Union Government had 
started a Centrally Sponsored Scheme 
for strengthening the surface and 
ground water organisations in the 
States durmg the Sixth Plan and con­
tinued it through the Seventh Plan;

(b) whether Government under the 
centrally sponsored scheme discon­
tinued the assistance for the establish­
ment and continued the support for 
equipments only; and if so; the rea­
sons trerefor; and

(c) whether Government plan to 
support the establishment also under 
the centrally sponsored scheme dur­
ing the Eighth Plan?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI- 
CULURE AND COOPERATION

IN THE MINISTRY OF AGRI­
CULTURE (SHRI N in S H  KU­
MAR): (a) Yes. Sir.

(b) During the VII Plan, the as­
sistance for establishment was tea* 
tricted to the North Eastern States of 
(1) Assam (2) Meghalaya (3) Mani­
pur (4) Tripura (S) Nagaland (6) 
Arunachal Pradesh and (7) Mizo­
ram as the dearth of technical per­
sonnel in these States was hamper­
ing the groundwater development.

(c) The continuance of the scheme 
during the VIII Plan is still under 
consideration.

Revieiwiiig the jote packagjag materiak 
(Packagi^ material compmlsoiy ase 
in packaging commodities) Act, 1987

4681. SHRI CHANDUBHAI 
DESHMUKH: Will the Minister of 
TEXTILES be pleased to state:

(a) whether on account of imple­
mentation of the Jute Packaging 
Materials Act, 1987 about 150 HDP 
Woven Sacks Units established in 
Gujarat State are working at very low 
capacity utilisation;

(b) if so. wliether Government have 
received any representation regarding 
taking rem ^ial steps by way of re­
ducing percentage of production to 
be packed in Jute Packing Material 
for the Cement and Fertilizer Units 
located in the State of Gujarat; and

(c) if so, the action taken or pro­
posed to be taken by Government re­
garding the representation and to en­
sure survival of the large number of 
SSI Units which are going sick due to 
operation of the order?

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) to (c) Plas­
tic Sacking or HDPE from different 
parts of the country including from 
Gujarat have been representing from 
time to time that the Reservation 
Ch-ders issued by the Government m 
terms of the provisions of the Jute 
Packaging Materials (CcMnpubory Use
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in Packing Commodities) Act, 1987 
have affected their utilisation capacity 
and economic viability. Government 
are of the view that the interests of 
the traditional jute packaging sector 
and the synthetic plastic units should 
be harmonised and both of tiiem 
should co-exist by having a estimate 
share of the packaging of various sec­
tors of the economy viz., foodgrains, 
.sugar, cement and fertilizers. Keeping 
this objective in view the Reservation 
Orders have been in force over the 
last three years which leave in the 
opinion of the Government reasonable 
share for jute as well as synthetic 
sacking unit.s. Government of India in 
consultation with the Govt, of Guja­
rat have also initiated a dialogue with 
the synthclic woven sack units in this 
State in order to bring about harmo­
nised co-existence between Jute and 
HOPE units.

Transfers in Central Council for Res­
earch In Ayurveda And Siddfaa

4682. SHRI BASUADEB ACHA- 
RIA- Will the Minister of HEALTH 
AND FAMILY WELFARE be plea­
sed to state:

(a) whether ban on filling up of 
posts and transfer of p<ists from plan 
to non-plan applies to Central Gov­
ernment autonomous organisations 
under his Ministry;

(b) if so, as to why a number of 
transfers have been effected in Central 
Council for Research in Ayurveda 
and Siddha during the last three 
years;

(c) whether his Ministry has taken 
any action for irregular appointments 
made in contravention of ban orders 
and transfer of persons and posts; and

(d) if so, the steps proposed to be 
taken to curb such irregularities?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): (a) Yes.

(b) to (d) An Enquiry Committee 
has been appointed on 13-8-90 to look 
inter alia into the alleged irregular 
transfers in the Central Council for 
Research in Ayurveda and Siddha.

Sapply of Edibk oils to States

4683. SHR] BABUBHAI
MEGHJI SHAH: Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to state;

(a) whether a number of States have 
urged Union Government to allocate 
more edible oils in recent months for 
public distribution;

(b) if so, the steps taken by Union 
Government to meet the demand of 
the States; and

(c) the quantum of different edible 
oil supplied to State by Union Gov­
ernment during the current year, 
month-wise and State-wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL) (a) Yes, Sir.

(b) in order to meet the enhanced 
demand, allocation of edible oils to 
the States/UTs was incrcas.J from
70,000 MTs in July 1990 to 90,000 
MTs in August, 1990. The allocation 
has further been increased to 92,000 
MTs for September, 1990 and this in­
creased level of allocation is likely to 
continue till the end of festival sea­
son.

(c) A statement showing allocation 
of edible oils made to the States/UTs 
and lifting of the same by them dur­
ing the current oil year. State-wise is 
given below

19-4LSSnW/91
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Renovatkm of Hyderabad House

4684. SHRl
TlWARl:

JANARDAN

PROF. MAHADEO SHl- 
WANKAR:

DR. KHUSHAL PAR ASH­
RAM BOPCHE:

Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether Hyderabad House. New 
Delhi underwent major renovations in 
the past few years:

(b) if so. the details thereof;

(c) the name of the Advisor or Ad­
visors who advised the CPWD in this 
regard;

(d) whether the duct of aircondi- 
tioning has been shifted many times 
on the advice of the advisor or ad­
visors as a result of which the De­
partment had to suffer lakhs ol rupees 
of additional expenditure;

(e) whether costly fioreign electri­
city and sanitary fittings were provi­
ded there which was possible at low 
cost with indigenous products; and

(f) the item-wise total expenditure 
incurred on electricity, airconditioning 
and sanitary fittings during renovation 
thereof?

THE MINISTER Or URBAN 
DEVELOPMENT (SHRl MURA- 
SOLl MARAN): (a) and (b) Reno­
vation were carried t)Ut in Hyderabad 
House during April-October. I‘)89, to 
convert the building into a State 
Guest House. These involved restora­
tion of the building, refurnishing, res­
toration of old furniture and addition 
of new furniture and central air-con­
ditioning of rooms on the ground and 
first floors.

(c) Mrs. Sunita Kohli was appointed 
as Consultant for advising on items 
connected with the interior of the 
building.

(d) Ducting had to be shifted/re­
done. Survey report for ducting render­
ed surplus has been prepared by the 
CPWD for Rs. 71,600.

(e) Only locally manufactured elec­
trical and sanitary fittings were used. 
However, energy saving bulbs and the 
Conference System, which are not 
manufactured indigeneously, were im­
ported.

(f) The break-up of expenditure on 
the various items is as under:—

( I )  Llcclr.tal —Ri- 87-02 Lakbs
(rj) Water supply — Rs. 11.53 Lakhs 

and sanitary

(iii) Airconditioning —Rs 63 00 Lakhs

[Trumlution]
Facilities for SCs/STs Adopting 

Buddlifem, Christiaiuty and Islam
4685. PROF. SHAILENDRA- 

NATH SHRIVASTAVA: Will the 
Minister of WELFARE be pleased to 
state:

(a) whether it is a fact tiiat the 
Supreme Court has directed that a 
converted person is not entitlcil to 
enjoy the facilities provided to his 
previous caste;

(b) whether Government propose to 
continue to give the facilities to those 
scheduled castes/scheduled tiibes who 
have embraced Buddhism, Christianity 
and Islam; and

(c) if .so. the justification thereof?
THE MINISTER OF LABOUR 

AND WELFARE (SHRl RAM 
VILAS PASWAN): (a) Yes Sir. Writ 
Petition Nos. 9596 of 1983 and 1017 
of 1984 of Supreme Court.

(b) and (c) According to the Cons­
titution (Scheduled Castes) Order, 
1950, as amended upto date, the Sche­
duled Castes converted to religion 
other than Hindu. Sikh or Buddhist 
religion are not entitled to get bene­
fits as admissible to the Scheduled 
Castes. Religion is not a bar in the 
case of Scheduled Tribes.
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[English] [Translation]

MCI Report on Chrislhiit Medkal 
College, Ludhiana

4686. S. ATINDER PAL SINGH: 
Will the Minister of HEALTH AND 
FAMfLY WELFARE be pleased to 
state:

(a) whether a team of Medical 
Council of India had inspected the 
Christian Medical College. Ludhiana 
in the year 1985 and had pointed out 
several irregularities:

(b) if so, the details thereof;

fc) which of the irregularities have 
been rcclified: and

(d) which of the irregularities poin­
ted out have not yet been rectifkd and 
the reasons for the dehy in this re­
gard?

THE MINISTER Ol STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE <SHRI 
RASHFED MASOOD): (a) Yes, Sir.

(b) to (d) Deficiencies related to ir­
regularities in method of i'dmission 
and appointment of staff, neglect of 
pre and paraclinical training facilities 
for under-graduate, postgraduate ad­
missions for Pathology despite there 
being no professor etc. were commu­
nicated to the authorities concerned 
for rectification. After receiving the 
compliance report, showing rectifica­
tion of most of the deficiencies, ano­
ther ins*pection was carried out by the 
Council Inspectors in Jan., 1988. On 
the basis of this Inspection Report, 
Medical Council of India recommend­
ed that recognition of MBBS degree 
granted by Punjab University in res­
pect of the students being trained at 
Christian Medical College, Ludhiana 
be continued subject to the fulfilment 
of the various recommendations and 
suggestions made by the Council Insi- 
pectors in tiie Insp^tion Report, es­
pecially the appointment of Professor 
in fl»e Department of Pathology and 
creation of the Deptt. of Forensic 
Medicine.

Headqoartcfs of Centml Ground 
water boaid

4687. SHRI SATYAPAL SINGH 
YADEV: Will the Minister of
WATER RESOURCES be pleased to 
state:

(a) the places where headquarters 
and regional office of the Central 
Ground Water Board are situated;

(b) whether Government propose to 
set up the headquarters at one place 
only; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI- 
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR): (a) 
The Headquarters office of the Cen- 
(ral Ground Water Board is located 
at Faridabad. Only the Chairman, the 
Chief Hydrogeologist and the Secre­
tary of the Board, with supporting 
staff are stationed at New Delhi to 
have close liaison with the Central 
Ministries and other offices.

Twelve Regional Offices of the Cen­
tral Ground Water Board are located 
at Lucknow, Hyderabad, Calcutta, 
Jaipur, Nagpur, Chandigarh, Guwa- 
hati, Bhopal, Ahmetlabad. Bhuba­
neshwar. Bangalore and Trivandrum.

(b) and (c) Yes, Sir.

Cases poiding with Central Adminfe- 
trative Tribunal

4688. SHRI LARANG SAI: Will 
the Mini,ster of HEAl TH AND 
FAMILY WELFARE be pleased to 
state;

(a) the number of cases pertaining 
to his Ministry pending with the Cen­
tral Administrative Tribunal;

(b) the period for which these cases 
have been pending:
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(c) whether non-furnishing of reply 
from his Ministry is responsible for 
the delay in settlement of these cases; 
and

(d) if so, the details thereof and 
the corrective steps taken in this re­
gard?

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH 
AND FAMILY WELFARE (SHRI 
RASHEED MASOOD): fa) to (d) 
Information is being collected and y> ill 
be placed on the Table of the House.

[English]
Crkeria for flie AppoinlnMint of 
memben of die Hainan Wetfaie 

Board of Delhi Adm^stration
4689. SHRT RAVI NARAYAN 

PAN!: Will the Minister of WEL­
FARE be pleased to state:

fa) the criteria adopted for appoint­
ment of the members of the Harijan 
Welfare Board of Delhi Administra­
tion; and

(b) whether the members appointed 
in 1988-89 were in consonance with 
the.se criteria?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) The Harijan 
Welfare Board is an advisory body 
constituted by Lt. Governor, Delhi, 
from amongst the official members of 
Delhi Administration and Prominent 
Scheduled Caste Social Workers to 
keep constant watch on social and 
economic development of Scheduled 
Castes in the Union Territory of 
Delhi.

(b) Yes, Sir.

dearance to Srisailan left Bank Canal 
in Andhta Pradesh

4691. SHRT M. BAOA REDDY; 
SHRI J. CHOKKA RAO: 
SHRIMATI J. JAMUNA:

Will the Minister of WATER RES­
OURCES be pleased to state the 
stage of clearance to Srisailan Left 
Bank Canal project in Andhra Pra­
desh?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR); 
The project was returned to the State 
Government in June, 1987 with a 
comment, among others, to clearly 
establish the water availability on long 
term basis. The State Government 
have not comirfied with the observa­
tions.

Committee to Monitor the Inqdemeii- 
tatkm of 15 iMrint programme

4692. SHRI A. K. A. ABDUL 
SAMAD: Will the Minister of WEL­
FARE be pleased to state:

(a) whether Government have set up 
a Committee to monitor the impfcmen- 
tation of the 15 point pro^amme for 
the welfare of the minorities;

(b) if so, the composition of the 
Committee and the dates of its meet­
ings so far;

(c) whether the proforma prescribed 
for periodical report by the States and 
the union territories has been revised;

(d) if so. the text of the revised pro 
forma; and

(e) the achievements made n:ider the 
programme during lanuary-June, 
1990?

THE MINISTER OF 1 ABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) and (b) Yes, 
Sir. There is a Cabinet Committee on 
15 Point Programme for Minority 
Welfare under the chairmanship of 
Prime Minister with six Union Minis­
ters as Members, which is to meet 
every month.

(c) and (d) Yes, Sir. The revised 
proforma is laid on the Table of the 
House. (Placed in library Sec. No. Lt. 
1533/90)

(e) A statement indicating item-wise 
progress on implementation of 15 
Point Programme by State Govts, dur­
ing January to June ’90 as also a 
statement giving status of the action



taken on the time-bound Action Pro- Prc^sals for the extension of the 
m m m e for the Welfare of Minorities flood forecasting network, induding
IS laid on the Table of the House, the basin’s areas in Nepal, have also
(Placed in library. Sec No. LT 1533/ 'been worked out and the matter takm
90). up with Nepal.
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Joint Efforts by India and Nepal to 
Haraeflsi R im s OiUhwliBg IVoiii 
Nepal

4693. SHRI MANTOATA
SINGH: Will the Minister of
WATER RESOURCES be pleased to 
state:

(a) whether any projects are being 
worked out between the Government 
of India and the Government of 
Nepal for harnessing and making pro­
per use of the rivers originating from 
the Nepalese territory;

(b) if so. the details thereof; and

(c) if not, what steps Government 
propose to take to control the devas­
tation caused by these rivers in the 
plains of northern India during the 
rainy season?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):
(a) Yes. Sir.

(b) Out of the identified projects on 
the rivers Sarda, Kamali. Rapti. 
Kamla. Bagmati, Kosi and Kankai 
discussed with Nepal, a project report 
for Karnali has been received from 
Nepal for consideration. A project 
r e | ^  on Kosi High Dam prepared 
by India has already been sent to 
Nepal.

(c) In addition to the storages that 
may come up in Nepal, extensive flood 
control measures, including enibank- 
ments and drainage channels, have 
been identified in the Master Plans 
of the Northern tributaries of Ganga 
'by the Ganga Flood Control Commis­
sion and the Master Plans sent to the 
States for formulation of d ialled  
technical ptopost^ and the project re­
ports ‘ ia t die identified measures.

20-4 LSS/ND/91

Unemployed on Lire Register of 
En^loyment Exdtangea in Ponjab

4694. SHRI KIRPAL SINGH; 
Will the Minister of LABOUR be 
pleased to state:

(a) the number of Graduates in 
Arts, Commerce, Science. Engineering. 
Medical and Postgraduates, TGTs, 
PGTs and Ph.Ds who are on the live 
register of Employment Exchanges in 
Punjab as on 30th June, 1990; and

(b) the time since when they 
been on the live register?

have

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) Latest
available information relating to num­
ber of graduate and postgraduate job­
seekers on the live register of Employ­
ment Exchanges m Punjab as at the 
end of D ecen^r, 1988 is furnished 
below:

Number 
o f job­
seekers

thousands)

Graduates {including 
Postgraduates) in :
Arts 41.1
Commerce 2.4
Science 4.5
Engineering 0.4
Medicine 0.2
Postgraduate Total 10.2

(including Ph.Ds.)
Graduates in Education 18.9
Postgraduates in 

Education 0.3
(b) not available.



299 Written Answers SEPTEMBER S. 1990 Written jinsmrs 300

IncKase fai Ceiliiig Frice of Land fai 
P »|ab

4695. SHRI RAMJILAL SUMAN: 
Will the Minister of URBAN DEVE­
LOPMENT be pleased to refer to the 
reply given on 23 May, 1990 to Un­
starred Question No. 10023 regarding 
increase in ceiling price of land in 
Punjab and state:

(a) whether the information about 
incre3se in minimum ceiling price of 
land in Punjab has since been collect­
ed:

(b) if so. the details thereof; and

(c) if not. the reasons for delay and 
when it is likely to be laid on the 
Table?

THE MINISTER OF URBAN 
DEVELOPMENT (SHRI MURA- 
SOLI MAR AN): (a) and (b) Go­
vernment of Punjab had fixed mini­
mum price for registration of land in 
various places in Punjab in order to 
check under-valuation of properties 
and consequent loss of revenue. This 
matter had come up before the High 
Court of Punjab and Haryana and the 
orders of the Punjab Government fix­
ing minimum price of land for registra­
tion has been quashed by the Court.

<c) Does not arise.

Woikeni’ ParticipadoD in Manage- 
iment in Public sector Undertaking

4696. SHRI NATHU SINGH: 
Will the Minister of LABOUR be 
pleased to state;

(a> whether Government propose to 
promote worker’s particioation in 
management in the Public Sector 
Undertakings; if so, the details there­
of: and

(b) whether this policy is being im­
plemented in the Cement Corporation 
of India also; if so. the details there­
of?

THE MINISTER OF LABOUR
AND WELFARE (SHRI RAM
VILAS FASWAN); (a) and (b) A
BiU on Workers’ Partioipation in
Management has been introduced in 
Parliament (Rajya Sabha) on 30-5-90. 
The Bill provides for extensioo of a 
scheme for participation of workers in 
management in different classes of 
industrial establishments, as may be 
notified by the Central Government

Health Care in Mateh Factories and 
FlrowoilES fai Sivakasi

4697. SHRI BHABANI SHAN­
KAR HOTA: Will the Minister of
LABOUR be pleased to state:

(a) whether Government are aware 
that there are over 4,000—6,000 child 
labour working in match factories and 
fireworks in Sivakasi alone who have 
not been provided any specialised 
health care specially in the light occu­
pational health hazards to which they 
are exposed:

(b) whether Government are aware 
that both for child labour and other 
labour, there is total lack of medical 
staff trained in occupational health 
hazards work, in the entire Sivakasi; 
and

(c) whether Government propoie to 
involve NGOs engages in health care?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (c) In­
formation is being collected and will 
be laid on the Taole of tbe House.

[Transbaim^

Import o t Poises
4698. DR. LAXMINARAYAN 

PANDEYA: Will the Minister of 
FOOD AND a V IL  SUPfLlES b« 
pleased to state:

(a) whether Government propose to 
import pulses:

(b) a  so. the quantity thereof:



(«) ^hetbi» dM pteamA O.G.L. a s ­
tern. being adopted for importmg 
pulses, is likely to be replaced by 
Canalisatioii system; asd

(d) if so, the names of the pulses 
proposed to be imported under this 
system?
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THE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM 
PUJAN PATEL): (a) and (b) The 
import of pulses is allowed on Open 
General Licence (O.GL.). The 
NAFED is the registering authority 
for import contracts of pulses. Con­
tracts for import for a quantity of 2.09 
lakh tonnes of pulses of the value of 
Rs. 132.27 crores have been registered 
by NAFED in 1990-91 (upto June, 
1990). There is no proposal at present 
to import pulses on Government ac­
count.

(c) There is no such proposal.

(d) Does not arise.

[EnglishJ

vemment have constituted a Sub­
committee namely Publicity and
Media Committee under the Chair­
manship of Shri Prabhash Joshi. 
“Jansatta” in the Resolution No. 29/ 
90-Cent. CeU daited 9-8-90 \^hich 
will take stock of the existing publica­
tions of Baba Saheb’s writings and
speeches and suggest such measures as 
deemed appropriate for their publica* 
tion, translation etc. in all regional 
languages of the country.

2. Committee will also take stock
of the literature published on and
about Baba Saheb's life, mission and 
ideology and recommend further mea- 
sires to be taken in this regard to 
spread his mission and ideology.

3. Committee will also recommend 
various programmes on Baba Saheb 
to commemorate his life and work 
during the Centenary year.

4. This Committee has already con­
vened its First Meeting on 31-8-90 to 
identify and recommend various pro­
grammes for the Centenary Celebra­
tions.

PaUkation of Wiltiap) of Dr. B. R.
Anbcdkar fai DiBerant Indfaua Lang* [Translaiion]

4699. SHRI HET RAM: Will
the Minister of WELFARE be pleas­
ed to state:

(a) whether Government have any 
phms to publish the writings of Dr. 
B. R. Ambedkar in different Indian 
languages in the birth centenary year 
of Dr. Ambedkar;

(b) whether Govetument have issu­
ed any iiutrtictions i ^ u t  inclusion of 
the chapters on life and writings of 
Dr. B. R. Ambedkar in school/college 
text bodes; and

(c) the other steps b ^ s  taken by 
the Ooventunoit to publicise the life 
and writings of Dr. B. R. Ambedkar?

THfi MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (c) Go-

Ne«rs-iteni Captfoned ‘Pak Apne
Thikaae Majboot Kar Raha Hai’

4700. SHRI HARISH PAL: Will 
the Minister of WATER RESOUR­
CES be pleased to state:

(a) whether Government’s attention 
has been drawn to the news-item cap­
tioned ‘Pak Apne Thikane Majboot 
Kar Raha Hai’ appeared in ‘Nav 
Bharat Times’ dated the 4 August. 
1990;

(b) if so, the reaction of 
moit thereto;

Govem-

(c) whether Government have taken 
up the matter with the Government 
of Pakistan; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND CXX)PERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR):
(a) Yes. Sir.

(b) to (d) Government keeps a 
constant watch on all developments 
having a bearing of India’s security 
and takes appropriate measures to 
safeguard it.

[Er l̂ish]

Eoiigratioa CSeaiaace
4701. SHRI MULLAPPALLY 

RAMACHANDRAN: Will the
Minister of LABOUR be pleased to 
state:

(a) whether Union Government 
have received any representation from 
Kerala to abolish the cash security 
condition for getting emigration clear­
ance for those citizens who get job 
abroad; and

(b) if so, whether Union Govern­
ment propose to abolish the condition 
of providmg cash security foi emigra­
tion clearance?

(c) the amount 
pur^se?

allocated for tills

THE MINISTER 
AND WELFARE 
VILAS PASWAN):

OF LABOUR 
(SHRI RAM 
(a) Yes, Sir.

(b) The matter is under considera­
tion.

{Translatiorî

Celefantioii of KtOi CaHtimay 
Dr. B. R. Ambedloir

of

4702. SHRI R. L. P. VERMA: 
Will the Minister of WELFARE be 
pleased to state:

(a) whethw Govemmwit have de­
cided to celebrate the birth centenary 
of Dr. Babasaheb Bhimrao Ambedkar 
during the current year:

(b) if so. the details of the pfo- 
grammes chalked out in this regard: 
and

THE MINISTER 
AND WELFARE 
VILAS PAS WAN):

OF LABOUR 
(SHRI RAM 
(a) Yes.

(b) Following 
implemented as 
Celebrations of 
Antbedkar:

have already been 
of the Centenary 

aba Sahe4> Dr. B. R.

(i) Government have launched 
the Centenary Celebrations 
of Baba Saheb Dr. B. R. 
Ambedkar by confernag 
Bharat Ratna on Baba Saheb.

(ii) The year 1990-91 has been 
declared as the year of so* 
cial justice.

(iii) The portrait of Baba Sahefc 
Dr. B. R. Ambedkar was un­
veiled in the Central Hall of 
Parliament on 12-4-90.

(iv) Baba Saheb’s 99th Birth Day 
on 14-4-90 was declared a 
National Holiday.

(v) 14>4-90 was celebrated with 
a Virat Sammelan at Am­
bedkar Stadium, New Delhi.

(vi) National Commission of SC 
and ST has been given Con­
stitutional Status and wide 
powers.

(vii) Neo'Buddhists accorded the 
status of Scheduled Castes.

(viii) Government has decided to 
implement the Mandal Com­
mission Report extending 
27% reservation for the So­
cially and Educationally 
Backward Qasses in sw* 
vices under Government of 
India, and Central Ptdilic 
Undertakings.

2. Besides aibove fbr Centmary 
Celebrations of Baba Saheb J>r. B. R. 
Ambedkar a National Committee with 
the Prime Minister as Chairman and 
the Union Minister for Labour and 
Welfare as Deputy Oiairman has been 
constituted. The First Meeting of the 
National Committee was hdd on 21st 
June, 1990.
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3. A Standing Committee under tiie 
Chainnanship m  the Union Minister 
for Labour and Welfare has also been 
constituted for evolving various pro­
grammes for the Centenary Celel>ra' 
tions ot Baba Saheb Dr. Bhim Rao 
Amibedkar. The First Meeting of the 
Standing CcMnmittee had been held on 
14-8-90.

4. The following 7 Sub-Committees 
on different subjects have been consti­
tuted to identify and recommend 
various programmes related to their 
subject areas for the Centenary Cele­
brations of Baba Sahd>;

(i) Economic Development Com­
mittee.

(ii) Education Committee.
(iii> Land Reforms Committee.
<iv) Reservation Implementation 

Committee.
(v> Planning and Programme 

Committee.
(vi) Prevention of Atrocities tuid 

Legislation Committee.
(vii) Publicity and Media Com­

mittee.

5. Labour and Welfare Minister has 
also written to all the Central Ministers 
and Deputy Chairman, Plannmg Com­
mission. Chief Ministers. Govemers 
of States under President Rule and 
Lt. Govemers of the Union Territo­
ries requesting them to formulate and 
implement schemes and progiammes 
apprc^riate to the noble and liberat­
ing thoughts of Dr. B. R. Ambedkar.

(c) So far no allocation has been 
m ^e .

[EngOsh]
admoagr Dam Project

4703. SHRI A. CHARLES:
SHRI LOKENDRA 

SINGH:
Will the Minister of WATER RE­

SOURCES be pleased to state:
(a) the estimated cost of the Chi- 

mony Dam Project and total area that 
it will injgate and such other details;

(b) whether Union Government 
have directed the Government of 
Kerala not to commission the Chi- 
mony Dam Project;

(c) if so, the reasons ther^or;

(d) the steps bemg taken by Union 
Government to clear the hurdles and 
commission the project without fur­
ther delay; and

(e> when the project is expected to 
be commissioned finally?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRI NITISH KUMAR);
(a) Details of the project are a< 
follows;

Estimated cost—Rs. 36*15 crores 
CCA —13.000 hectares
Intensity of
irrigation —192 % (Approx)
Ultimate
Potential —25,000 hectares

<b) to (e) Government of Kerala 
has been requested by the Planning 
Commission in April, 1990 not to pro­
ceed further until clearance imder the 
Forest Conservation Act, 1980 is ob­
tained. It is for the State Government 
to process the project for clearance 
under the Forest Conservation Act. 
1980.

Wwld Bank Assbtance to West Ben* 
gal to r Setting op of Tabeweliap

4704. SHRI PALAS BARMAN: 
Will the Minister of WATER RE­
SOURCES be pleased to state:

(a) the World Bank assistance al­
lotted to West Bengal for setting up 
tubewells during the last three years; 
and

(b) the district-wise number of tube­
wells commissioned there and the 
number of additional tubewdls pro­
posed to be set up during the temain- 
^  period of the current Plan period?
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THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR): (a) The year-wise disburse­
ment of World Bank aid for installa­
tion of public tubcwells under the 
West Bengal Minor Irrigation Project 
during the last three years is as fol­
lows:—

Financial Year Disbursement in US S

1987-88
1988-89
1989-90

$0,140 Million 

$ 7,244 Million 

$ 2.600 Million

(t>) As p «  informctkm received 
from the Stale Government of West 
Bengal, till the end of June, 1990 no 
tubewell was commissioned under tlie 
project. However, a total of 2462 
tubewells of various capacity rangmg 
from High Capacity Eteep Tubewells 
to Shallow tubewells have been drill­
ed. Of these 63 tubcwells have been 
energised. The tubewells drilled so 
far will be operational/commissioned 
only after the full energisation and 
construction of pipelines and distribu­
tion network. The iwoject envisages 
installation of 10040 tubewells in 13 
districts of West Bengal. The district- 
wise break-up of tubcwells planned 
for installation under the project is 
given in the statement below.

STATEMENT

Districtwise breakup o f tubewells planned for installation under the World Bank 
assisted West Bengal Minor Irrigation project

SL
XT/s

District Deep tubewells Shallow Total

High Medium 
capacity capacity

Low
capacity

•• lUOCWCUS

1. 24 Paraganas 60 90 180 270 600
2. Hoogly 100 30 822 . . 952
3. Burdwan 170 40 372 102 684

4. Midnaporc 170 60 630 180 1040
5. Nadia 160 30 270 600 1060
6. Murshidabad 175 80 270 468 993
7. Malda 150 20 90 420 680
8. West Dinajpore 180 20 90 960 1250
9. Cooch Behar 20 . . 1140 1160

10. Jalpaiguri 15 . . . . 1140 1155
11. Howrah 50 6 56
12. Birbhum 50 60 . . 110
13. Bankura 30 150 120 300

Total 1200 500 2940 5400 10040
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[Transkuton]

ExpkwfiMisi io FomAry Units

4704-A. SHRI SARJU PRASAD 
SAROJ: Will the Minister of LA­
BOUR be pleased to state:

(a) the number of furnaces in foun­
dries where explosions took place and 
the number of persons killed due to 
explosions during the last three years;

(ib) the amount of compensation 
paid to the families of the victims;

(c) the details of the causes of these 
explosions;

(d) whether Government have made 
any investigations in this regard;

(e) if so. the results thereof;

(0 the details of the loss suffered 
due to these explosions; and

(g) the steps taken/proposed to be 
taken to make up this loss?

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): (a) to (g) The
information is being collected and will 
be laid on the Table of the House.

12.00 hrs. 

[English]
(Interruptions)

MR. SPEAKER: Shri Dinesh
Sin^.

(Interruptions)
[Transtation]

MR. SPEAKER: Please take your 
seat.

(Interruptions)
SHRI MADAN LAL KH'URANA 

(South Delhi); Sir. we were assured 
that the Dolhi Statehood Bill would be

passed in this session itself, but 
that assurance has not so far been 
fulfilled. Even if it is at 12.00 hrs, 
in the night, it should be discussed 
today itself.

(Interruptions)

MR. SPEAKER: Khuranaji, please 
take your seat. I will call you.

SHRI KALKA DAS (Karol Bagh): 
Mr. Speaker, Sir. injustice is l»ing 
meted out to the people of Delhi.

(Interruptions)
MR. SPEAKER: Kalkaji, please 

sit down. I will call you to make 
your point.

(Interruptions)
MR. SPEAKER: Order 

please take your seats.

(Interruptions)

please.

SHRI MADAN LAL KHURA- 
NA: We were assured that it would 
be passed during rhis session.

(Interruptions)

MR. SPEAKER: They are bring- 
ing. Please take your scat. If all of 
you speak at the same time, bow 
can he make his point.

(Interruptions)

MR. SPEAKER: Dinesh Singh ji, 
the hon. Minister is on his legs.

(Interruptions)

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA­
MENTARY AFFAIRS AND MI­
NISTER OF STATE IN THE MI­
NISTRY OF TOURISM (SHRI SAT- 
YA PAL M ALIK): Mr. Speaker.
Sir, the Constitution (Amendment) 
Bill seeking the statehood for Delhi 
is slated for discussion today. We have 
made a commitment for that. We 
fully appreciate the sentiments of our 
hon. Members and agree to their 
views. But some way shall have to 
be found out. {Intemtptions)
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SHRI L.K. ADVANI (New Delhi): 
Mr. Speaker, Sir, I, as well as some 
of my friends, share the anxiety in 
this regard. Though 1 have not been 
able to give it the due expression. I 
am very much worried about it. The 
question of granting statehood to 
]^lhi has been under discussion 
since the Budget session and it has 
all along been said that it would be 
passed in the same session. In this 
way it went on lingering further and 
further and it was assured that the 
Bill would be brought in the first 
week of this session. It had already 
been introduced but instead of bring­
ing the same in the first session.

(Interruptions)

SHRI J.P. AGARWAL (Chandni 
Chowk): The B.J.P. used to say that 
an Assembly was as good as a white 
elephant. {Interruptions)

MR. SPEAKER: Agarwal Saheb,
please take your seat. At the mo­
ment Shri Advadni is speaking.

SHRI L.K. ADVANI: Mr. Spea­
ker, Sir, that is why I want that the 
Government should make its resolve 
in this regard. Because once the 
Government takes a decision that it 
would complete the procedural re­
quirements of a Bill in a particular 
session, the other parties will have 
to respond to Government in a be­
fitting manner. Otherwise different 
parties would have their divergent ap­
proach. If the Government’s inten­
tions are clear that it would fulfil the 
promise it had made to the people to 
^ a n t statehood to Delhi before the 
end of the current session, it could 
be done. Even other parties like 
that of ours, the Congress Party and 
people sitting on the other side had 
also held out such an assurance and 
the same should be fulfilled. If the 
Congress Party opts to back out from 
its assurance, it is totally upto it. 
But so far as the commitment of the 
ruling party is concerned, I must say 
that it will have to fulfil its assuran­
ces. Since I was also involved in 
this assurance 1 must submit that it 
shoul be fulfilled at all costs. I

would not like to pressurise you for 
the commitments you have not made, 
I would therefore, pressurise the Gov­
ernment and cxpect of them that 
it is done. As an elected representa­
tive of Delhi I would like to bring 
to the notice of the Hon’ble Minister, 
which perhaps most people do not 
know that as regards the work of 
various civic amenities in Delhi, 
whether it is the case of drainage, 
the school building etc. which arc 
generally expected of an assembly 
or a Municipal Corporation, practi­
cally these are the seven Members 
from various parties representing 
Delhi in Parliament who are taking 
carc of all those things. Due to all 
these reasons, I feel that justice is 
not being done to the people of 
Delhi. The bureaucrat is dominat­
ing in every field. That is why, we 
should leave aside all other things 
and go ahead to pass the Bill to grant 
statehood to IXihi. In case 1 have 
this expectation from the Govern­
ment, it is not at all a big expecta­
tion. Rather 1 would like to make 
a similar request to the Congress 
Party also because it had also given 
such an assurance. While the Con­
gress Party proposes that Delhi should 
be granted a status equal to that of 
Pondicherry, some other party sug­
gests that it should be given the sta­
tus of a Union Territory, but I feel 
that Delhi should be given the status 
of a fulfledged state. It would have 
been better, had Delhi been given at 
least a status equivalent to that of 
Arunachal Pradesh. But that has not 
been done. In this Bill that has 
been brought here, law and order 
has been kept as a central subject. 
We have reconciled to this as a mat­
ter of compromise. Now the Govern­
ment should not stop the Bill in its 
present form and it should definitely 
be passed in the Lok Sabha today. 
No matter if we are required to sit 
upto 12 at night. {Interruptions). 
I make an earnest request to the Gov­
ernment that it should have no hesi­
tations in this regard. I would also 
like to make a fervent appeal to the 
opposition also to extend its co-ope­
ration in the same way it had coope- 
rated at the time of passing the 
Prasar Bharati Bill. However later
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on. after die passage of that Bill in 
the Lok Sabha, that party betrayed 
in the Rajya Sabha.......

(Interruptions)

[English}

SHRl SONTOSH MOHAN DEV 
(Tripura West): You cannot raise 
matters regarding Rajya Sabha here.

[Translations]

SHRI L.K. ADVANI: That is not 
proper. If you adopt the same atti­
tude about Delhi, the Government 
should react positively. {Interruptions)

SHRI MADAN LAL KHURA- 
NA: Mr. Speaker, Sir, I would like 
to say that come what may, Delhi 
Statehood Bill should be passed here.

(Interruptions)

SHRI J.P. AGARWAL: After the 
formation of the Government at the 
centre it was the B.J.P. which pres­
surised the Government to dissolve 
the Delhi Municipal Corpwration and 
the Metropolitan Council. And to­
day they are saying that there are 
no elected representatives in Delhi. 
Secondly, when they had formed their 
Government in 1977, what were 
they doing? Why did not they con­
cede that demand at that time? The 
Congress Party has always been mak­
ing a demand for an Assembly in 
Delhi and even today it sticks to that 
demand. Now let us take the point 
of putting pressure on the Govern­
ment officers. Who is putting this 
pressure? It is only the B.J.P. peo­
ple who are intimidating the officers 
and asking them to raise funds for the 
party (Interruptions) But they can­
not level this type o{ charges on the 
Congress Party, (Interruptions) The 
Congress Party has also made a de­
mand for Assembly for Delhi. It has 
always been saying that there should 
be an Assembly in Delhi. It never 
tried to adopt an attitude of high 
handedness in Delhi. Today, the 
people are not with them in Delhi. 
In fact they are with the Congress
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Party. Let there be elections at any 
time.

(Interruptions)

MR. SPEAKER: Please take your 
seat.

(Interruptions)

SHRI SATYA PAL MALIK: 
Mr. Speaker. Sir, m order to ensure 
that no doubts are expressed over 
the intentions, I would like to make 
a few submissicms. It is, ^ere  in 
today’s a^nda. Even the most Im­
portant Bill viz, the Finance Bill has 
also been listed next to it. Various 
ordinances which are required to be 
replaced by the appropriate Bills will 
also be taken up after the Delhi 
Statehood Bill. So there is no need 
to have doubts about our intentions. 
If the House is prepared to sit late 
up to midnight, we are also ready 
to sit late.

(Interruptions)

MR. SPEAKER: Please take your 
seat.

(Interruptions)

SHRI KALKA DAS (Karol Bagh). 
Mr. Speaker, Sir, we were assured 
in the first session that the Delhi 
Statehood Bill would be brought in 
the same session. {Interruption^

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
We are prepared to sit late. Please 
ask them if they are prepared.

(Interruptions)

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): We are pre-
pared. {Interruptions)

[English]

MR SPEAKER: There has been 
a suggestion that it must be taken up 
today and concluded today itself.

(Interruptions)
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PROF. PJ. KURIEN (Maveli- 
kara): Mr. Speaker, Sir, the hon. 
Member Advani-ji said about the Delhi 
Statehood Bill when he said, he 
mentioned about our Party’s stand 
also. On that, our leader Shri Dinesh 
Singh will react. I am not touching 
on that point. But I want to react 
to what Shri Satya Pal Malik has 
said. In the List of Business today, 
the Punjab Budget is there for dis­
cussion. After that, the Finance 
Bill is to come up for discussion. 
What I am saying is that as far as 
Punjab is concerned, there was an 
understanding with the Chair on that 
day. Hon. E)eputy Speaker was there. 
The understanding was that we 
would surrender our time for the 
Narcotics Bill provided wc were 
given more time to speak on Punjab 
because Punjab is a very sensitive 
issue. Many of our Members want 
to speak. 1 am sure, from that side 
also Members want to speak. You 
may remember that hon. Advani-ji 
himself stood up and said that the 
situation in Punjab is serious. He 
also criticised the approach of the 
Government in Punjab. We have 
also to make our views known on
Punjab....... {Interruptions) Please let
me complete. (Jmerruptiom)

[English]

MR. SPEAKER; Please take your 
seats. Will you please hear him? 
Please hear what his views are ...

{Interruptions)...

[Translations']

StHRI MADAN LAL KHURA- 
NA (South Delhi): Mr. Speaker, Sir, 
the House should not adjourn till 
the Bill to give statehood to Delhi 
is passed.... {Interruptions).,.

SHRI KALKA DAS: Mr. Speaker, 
Sir, this is an excuse. They are bet­
raying the people of Delhi. This is 
in their manifesto but now they are 
backing out from it. They are mak­
ing an t\Qust...{lmerruptions),..

[English]

PROF. P.J. KURIEN: Therefore,
I only submit that the time we sur­
rendered for the Narcotics Bill—which 
has been agreed to by the Chair-- 
should be given to us to speak on 
Punjab. After taking up Punjab and 
only after a thorough discussion and 
passing of the Budget, we can thmk 
of the next Business. That is what 
I want to submit.

[Truishition]
SHRI MADAN LAL KHURA- 

NA: Mr. Speaker, Sir, 1 would like 
to submit that you kindly take deci­
sion on the motion moved by Shri 
Sdtyi Pal Malik. Wc will discuss 
the Punjab situation and leservation 
issue also. The House will not ad­
journ till the Delhi Bill is passed
...(Interruptions). .

[English]
MR. SPEAKER: Now, let us hear 

Prof. Dandavate.
{Interruptions)

PROF. PJ. KURIEN: 1 said it 
because Advani-ji referred to cur 
Party.

MR. SPEAKER: I do not know 
about it.

{Interruptions)
SHRI L.K. ADVANI: Prof. Ku- 

rien, what you have done to Prasar 
Bharati Bill never be forgotten. {In- 
terruptions)

{Interruptions)
PROF. MADHU DANDAVATE: 

Mr. Speaker, Sir, hon. Members sit­
ting on the opposition will recall that 
there were number of occasions in the 
last Parliament and even prior to that 
where proper understanding on cer­
tain issues which were to be disposed 
of was there, we had sat up to 11.00 
P.M., 11-30 P.M., 12 O’ clock and 
sometimes even beyond that. 1 remem­
ber that once we waited till 1.30 A.M.

MR. SPEAKER: I am told, we sat 
even up to 4 O’ clock.
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PROF. MADHU DANDAVATE: 

That means, sitting went on for two 
days. That also has happened. What I 
would suggest is, as far as Govern­
ment is concerned, they have given a 
solemn assurance that the Delhi Bill 
will be passed. Therefore, I fully sujv 
port the demand made by Advani-ji 
that even if we have to sit up to 3 O’ 
clock, we are prepared to sit and see 
that the Delhi Bill is passed. That 
does not mean that we do not give im­
portance to Punjab. As far as our side 
is concerned, we have decided that 
because we have participated in this 
debate a number of times, not even 
one speaker from this side will speak 
on Punjab. We have expres'^ed our 
viewpoint. (Interruptions).

PROF. MADHU DANDAVATE: 
Does not matter. Whatever issue is 
there. the> have left it to me. I will 
say. 1 represent the Government's 
viewpoint over Punjab. You can f ike 
your own time. We will not speak on 
Punjab because we have spoken on a 
number of occasions.

\ 1 1 an<,lathn]

SHRl L. K. ADVANI: We will
also not speak on Punjab. (Interrup­
tions).

[English]

PROF. MADHU DANDAVATE: 
Let us try to accommodate now. I 
am making a commitment on behalf 
of my party.

(Interruptions)

SHRl NIRMAL KANTf CHAT- 
TERJEE (Dumdum): Let me also 
support you.

Interruptions
PROF. MADHU DANDAVATE; 

Therefore, if there is an imderstand- 
ing and it seems, there are number 
of parties supporting the ruling party 
also and they are prepared to say 
that because this is an important is­
sue and we do not want to give an 
impression that we deliberately want 
to avoid it, whoever wants to speak 
from that side. I mean, those who 
have given the names and whom you

permit, of course, they may speak, we 
will dispose of this .subject and 1 give 
a solemn assurance to this House 
that since people are exercised over 
this Delhi issue we will sit till the 
Delhi Bill is passed here and now 
today, even if we have to sit late, 
{Interruptions)

SHRl NIRMAL K A N ll CHAT- 
TERJEE: Let me make our position 
clear. Our position is exactly simi- 
lai to the position taken by the Gov­
ernment and Advaniji. We also will 
liekl no more speakers on the Punjab 
issue. That is the lirst tiling. Se­
condly, we are prepared to sit the 
whole day today up to 12 O’clock 
and if nece.ssary. as Madhuji has po­
inted out it may continue, to spill 
ovei till tomorrow—that is, it may 
be 2.00 A M. or 3.00 A.M. We have 
absolutely no objection to that. Let 
us conclude by having a decision in 
ihe matter.

DR. IHAMBI DURAI (Karur): 
Ml. Speaker, Sir, I want to make 
things clear on behalf of my party. 
Professor Dandavate, Sbri Advani and 
Shri Nirmai Chatterjee have said 
about it. But my suggestion is yes­
terday before concluding our sitting, 
I requested the Deputy Speaker, to 
take up the discussion on Mandal 
Commission immediately after the 
Question Hour today becau.se this is 
a very important .subject and Mem­
bers are interested to speak on this. 
Yesterday only two, three speakers 
could participate. Secondly, they have 
said that they want to fulfil all the 
election promises. I appreciate what 
Advaniji has said. But the National 
Front Government have forgotten 
about granting statehood to Pondi­
cherry. They gave the promise and 
they succeeded in elections on this 
promise. We also gave the promise 
and are interested to give the state­
hood to Pondicherry. What are the 
•steps they have taken to introduce the 
Bill for giving statehood to Pondi­
cherry?

Another most important thing is 
about the terrorism in the country: 
unemployment is on the rise; the
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Right to Work Bill is the most im­
portant Bill that this House has to 
take up. The Prime Minister had said 
that they were going to pass this Bill 
in this session. When are they going 
to bring this Bill? Let them give an 
assurance. Therefore, I request that 
first we take up discussion on Mandal 
Commission and the Bill granting 
Statehood to Pondicherry and also the 
Bill relating to Right to Work. We 
are ready to cooperate if they coope­
rate like this.

Regarding the point about sitting 
beyond 6 o’clock. I want to say that 
if all the parties agree to this, then 
only they can implement it. If they 
want to sit beyond 6 o'clock, consen­
sus has to be arrived at. On behalf 
of my party, 1 may say that we are 
ready to sit beyond 6 o’clock if you 
are ready to take up discussion on 
Mandal Commission, Statehood to 
Pondicherry and the Right to Work 
Bill. Otherwise, we cannot accept this

SHRI JASWANT SINGH (Jodh­
pur): What I have to submit takes’ 
very little time. I am entirely in 
agreement with my hon, friends about 
right to work. All that I wish to 
submit is that along with right to 
work let this House demonstrate an 
attitude of duty towards work. If duty 
towards work is to be demonstrated, 
let us complete the Delhi Statehood 
Bill today. Right to work has to be 
matched by a duty towards work. Let 
this House demonstrate the duty to­
wards work.

So far as Mandal Commission dis­
cussion is concerned, I had submitted 
even yesterday that Mandal Commis­
sion discussion has taken place for 
five hours in a meeting convened by 
the Prime Minister. If the Mandal 
Commission discussion is deferred 
till tomorrow, the discussion will not 
end.

PROF. MADHU DANDAVATE: 
Also there is no voting in regard to 
Mandal Commission Report.

SHRI JASWANT SINGH- The
discussion can be taken up tomorrow.

Let the discussion on Mandal Com­
mission report be held tomorrow.... 
(Interruptions),. Let Delhi Statehood 
Bill be passed today. Let us demon­
strate our duty towards work. That 
is all that I wish to say.

SHRI A. K. ROY (Dhanbad): Here 
we must have a priority—^priority 
between right to work and right to 
rule. Delhi Statehood is a question of 
right to rule and right to work means 
people want jobs and employment. 
So in my opinion let the House be 
divided to decide the issue as to 
which is more important—right to 
work or right to rule.

Secondly you must sec what is the 
promise of the National Front Gov­
ernment. The National Front Gov­
ernment is for smaller States. Delhi 
Statehood Bill should be considered 
along with this broad principle. Is the 
Government ready to have smaller 
States? Is the Government ready to 
constitute Jharkhand, Uttarnehal, 
Vidharbha? If you are ready then we 
can take it up; if you arc not ready 
you cannot just open up a Pandora’s 
Box and have the music everywhere.

Last time also I have said where 
we are leading to. They are dragg­
ing the country to a zero hour where 
you will have no law and order ex­
cept only points of order.

[T ransfation]

PROF. VIJAY KUMAR MAL- 
HOTRA (Delhi Sadar): Iheir inten­
tion is clear from their loud clapping 
on opposition to Delhi Statehood Bill.

(Interrupt ions)..,

[Enf>lish]

SHRI DINESH SINGH (Pratap- 
garh): Mr. Speaker, T should like to 
make the position of our party dear 
on the Delhi Statehood. We are in 
support of Delhi Statehood. Our dif­
ferences have been in relation to the 
inputs that have been provided in 
this Bill. We have been trying to 
persuade the Government to evolve a 
consensus on the basis of which we
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could agree on a Bill that >̂ ill be 
beneficial to the people of Delhi as 
well as manageable within the con­
cept of a national capital. But my 
friends in the BJP are In such a hurry 
to become Chief Ministers...(y/j/crrwp- 
tiom}...

[Transl'Otian]

SHRI MADAN LAL KHURANA: 
Statehood was not granted to Delhi 
during the last forty years and now 
they are talking of hurry. {Interrup­
tions) ..

SHRI HARIN PATHAK (Ahme- 
dabad): Mr. Speaker, Sir. these people 
take it that the Chief Minister of 
Delhi will be from the .(Inter­
ruptions)

SHRI KALKA DAS (Karol Bagh): 
You foresee your defeat, that is why 
you are opposing the Delhi Statehood 
Bill... .{laterruptions)...

[English]

SHRI DINESH SINGH: Sir. I was 
not trying to show my preference bet­
ween two friends who are competing 
to be Chief Ministers. I was only 
trying to say that there are far more 
serious national issues just at this 
moment. We had discussed this in the 
morning. I am surprised that Mr. 
Khurana did not show the concern 
that was needed to be shown to what 
is happening in the countiy. We have 
a newspaper. Turn it this way, turn 
it that way. Students are being kill­
ed. People are being killed. What is 
happening? (Interruptions) Let us talk 
about that. {Interruptions) You can 
have your Delhi State. You would 
not become Chief Minister anyhow. 
But that is not the issue. {Interrup­
tions)

[Translatton]

MR. SPEAKER: Mr. Pathak.
please sit dov/n...(Interruptions)..

MR. SPEAKER; I would like that 
the whips of the different parties sit 
together and try to arrive at a ''nn-

sensus on the proposal of Shri 
Advaniji.

.. .{Interruptions)...

SHRI L. K. ADVANl (New Delhi): 
Mr. Speaker. Sir. the (Jovernment and 
the Leftist parties in the House wish 
that this Bill be passed even if we 
may have to sit late...(Interruptions)...

MR. SPEAKER: I am regulating 
and not you Jamuna Ji. please be 
seated.

.. .{Interruptions)...

SHRI MADAN LAL KHURANA: 
Ml. Speaker, Sir, the consensus of 
the House is that there should be a 
discussion on the Statehood of Delhi 
.. .{hiterruptioas)...

MR. SPEAKER: Please be seated.
.. (Interruption.'!)...

[English]

MR. SPEAKER; Will you please 
take your seat?

.. .{Interruptions)...
No, no, please take your scat.

[TranslatUni]

SHRI KALKA DAS; Mr. Speaker. 
Sir, please tell us if the House is 
going to sit the whole ni^X.. {Inter­
ruptions). ..

MR. SPEAKER: Plea.sc be seated. 
I have allowed Shri Dinesh Singh to 
speak.

[English]
(laterruptions)

MR. SPEAKER; Do you not want 
to allow Mr. Dinesh Singh to speak? 
{Interruptions)

MR. SPEAKER; I have allowed 
Mr. Dinesh Singh to speak.

SHRI DINESH SINGH: Sir, it is 
with a very heavy heart that T am to 
bring to the notice of this House the 
serious developments which are tak­
ing place in the country. We have
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given two adjournment motions re­
garding what is happening in the 
country. (Interruptions)

MR. SPEAKER: Mr. Khurana.
please take your seat.

(Irtterruptions)

[Translatiori\

MR. SPEAKER: Please be seated. 
(Intenuption^)

MR. SPEAKER: I have asked Mr. 
Dinesh Singh to speak.

[English]
(Interruptions)

SHRI ANBARASU ERA (Madras 
Central): BJP...** cannot be allow- 
ed in this House.

(Interruptions)

MR. SPEAKER: Mr. Anbarasu,
you must withdraw that.

(Inferruptions)

MR. SPEAKER: Will all of you 
take your seats?

(Interruptions)

MR. SPEAKER: The Speaker is
on his legs. Please lake your seats.

(Interruptions)

MR. SPEAKER: I have not per­
mitted what Mr. Era Anbarasu has 
said. It is better that he withdraws 
what he has said. You know the 
words which you have used.

(Irtterruptions)

SHRI HARISH RAW AT: Sir, I 
am on a point of order.

MR. SPEAKER: 
point of order?

What is your

[Translatiori\
SHRI HARISH RAWAT: Mr.

Speaker, Sir, I am on a point of 
order. My friend Shri Anbarasu, 
naming a particular party said that
“ ......................” cannot be allowed.
He did not say “Goonda”, he said*’

(Interruptions)

[English]
You find out by yourself. The word 

“..........................” is not unparlia­
mentary Sir, (Interruptions)

MR. SPEAKER: It does not be­
have an hon. Member of Parliament 
to use words which Mr. Anbarasu Era 
has used... (Interruptions)...
[Translation]

SHRI MADAN LAL KHURANA : 
Mi. Speaker, Sir, I arn on a point of 
order you please give a ruling that 
if a consensus is arrived at that the 
House should sit upto midnight il 
needed, you will allow to do so.... 
...(Interruptions) .

MR. SPEAKER: Please be seated.
.. (Interruptions)...

SHRI MADAN LAL KHURANA: 
Please speak about Delhi first.

MR. SPEAKER: Why do you
stand up? Please sit closvt>.

...([n icn u in io n s)  ..

[English]
SHRI DINESH SINGH: Mr. Spea­

ker, Sir, I was trying to say that it 
is with a very heavy heart today that 
I have to bring to the notice of this 
House as to what is happening in the 
country today.

SHRI TARIT BARAN TOPDAR 
(Barrackpore): So long yo!i have given 
an introduction only...... {Interrupt
tiom).....
[Translation]

MR. SPEAKER: Let the House
transact its business. I want that 
Leaders and whips of parties should 
come to my Chamber and let us dis- 
cuse it.

♦♦Expunged as ordered by the Chair.
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SHRI MADAN LAL KHURANA; 
Let us discuss it in the House itself.

MR. SPEAKER: Please take your 
seat Mr. Dinesh Singh.

1234 hre. [MR. DEPUTY SPEAKER 
in the Chcur]

[EnglisK\

SHRI DINESH SINGH: Sir, it
was my hope that Mr. Advani and his 
colleagues would also share the an­
guish to which I am going to refer 
jusl now. But I am surprised that 
when a serious thing like this comes, 
Mr. Advani is unable to control those 
Members sitting just behind him, and 
is letting them continue with some­
thing on which the Speaker has al­
ready given the ruling. Is it the in­
tention that the BJP will not let the 
house to continue even to discuss an 
issue where their children and our 
children are being killed by the police 
through their gun butts? Is it what 
you want to happen in this country 
that children are killed by the police? 
{Interruptions}

SHRI L. K. ADVANI: Do not cast 
uncalled for aspersions.

(Interruptions)

[T ranslation[

SHRI L. K. ADVANI: Mr. Deputy 
Speaker, Sir, I had to stand up in 
response to certain points made by 
Shri Dinesh Singh just now. For the 
last 30 or 35 minutes, the House was 
holding a discussion as to when the 
Delhi Statehood Bill would be bro­
ught in and in this connection it was 
expected that as long as the hon. 
Speaker does not give his ruling on 
the issue, no other item would be 
taken up. Then how is it that Shri 
Dinesh Singh stood up to raise some 
other matter. So the Members of our 
party reacted to it and that was a 
reaction and nothing else. It is not 
so that we have no knowledge of all 
that he is referring to. If they aie not 
in know of things, that is not the 
point of our concern.

Mr. Deputy Speaker* Sir, when the 
hon. Speaker said that Leaders of all 
the Parties should meet him in his 
Chamber to decide as to when to in- 
troduce the Delhi Statehood Bill, the 
matter did not end there. That is 
why the members of my party were 
objecting to it. Now I am on my 
legs just to make this point clear. 
Hon. Members from my party had 
reacted to the point which was taken 
up just now. I am also giving an 
expression to it.

SHRI DINESH SINGH: Mr. De- 
puty Speaker, Sir, I would like to 
make a humble submission to Shri 
Advani and tell him that I got up 
to speak only after the hon. Speaker 
had given his ruling and called me. I 
did not get up on my own. but...

{Interruptions).,.

[English]

Sir. I would like to draw the attention 
of this House to the manner in which 
the students, the youth in our coun­
try are being treated. I can under­
stand the Government has irrationally 
and for their own selfish ends come 
forward with an executive order 
which has created turmoil in the 
country and because of this turmoil, 
because of the uncertainty of their 
future, the youth are agitated, they 
are coming out on the streets and 
they are demanding answers. These 
arc young boys and girls. They are 
our children, your children too and I 
would like to appeal to the conscience 
of the House and the conscicnce of 
each individual Member in this House. 
Is it how they would like their 
children to be treated? The police 
come and hit them with gun butts 
and kill them in that process. Is this 
the way the J<mta Raj, the National 
Front Government wish to run in this 
country? T am surprised that a very 
sympathetic Minister, like my friend 
...(Interruptions).,.

AN HON. MEMBER: On a point 
of order.

MR. DEPUTY SPEAKER: 
point of order at this time.

No
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SHRI DINESH SINGH: I was 
appealing to the conscience of my 
dear friend, for whom 1 have a great 
respect, Shri Madhu Dandavate, who 
is a senior Minister of this Govern­
ment and has at least the feeling for 
the people, for the youth, in this coun­
try: Is it not his obligation, is it not 
his responsibiUty and the responsi­
bility of those sitting in the opposi­
tion benches to try to end this situa­
tion? It is the responsibility of the 
Government to find an answer and 
1 am not going on party lines, I am 
not trying to take any advantage on 
the basis of the party. I am appeal­
ing to the conscience of this House 
and of the individual Members. Is 
this what they want to conthiue? Is 
it your intention that you will let the 
children, school children, youth be 
beaten and killed by the police? I am 
surprised that their Government in 
Himachal Pradesh has called out the 
army for this purpose. Is this the 
purpose of the army, the valiant sol­
diers, who have to defend our bor­
ders? Are they now expected to kill 
our children, your children? Is this 
what you want to do, to destroy the 
very fabric of this nation.. .(/n/<?rrMp- 
tions). Is it that what you want to 
do?
[Translation]

[English]

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND CO-OPERATION 
IN THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR); Mr. Deputy Speaker, Sir, does 
the hon. Member know as to what 
happened in Patna? Bombs were 
thrown there. The I ^ d e r  of Con­
gress (I), Shri Jagannath Mishra along 
with a large number of his supporters 
was leading the agitation. What did 
not they do there? They fired gun­
shots. That was a violent mob. It 
was not at all a peaceful gathering. 
The activists of the Congress indulg­
ed in the acts of violence and in
various such activities. They were 
firing bullets and throwing bombs. It 
is they who had their hand in the 
events whatever happened in Patna 
and Bihar. Being it so, the police 
had to open fire. Today, he is saying 
a different thing.

MR. DEPUTY SPEAKER: You 
should not react like this. This is 
not correct. I will allow you later 
on. ...(Interruptions)..

[Trmskttkm]

SHRI KAMAL CHAUDHRY 
(Hoshiarpur): Mr. Minister, your
people were clapping and gunshots 
were being fired in the front. You 
are responsible for deteriorating the 
situation there. Your people were 
clapping hands from behind. It is 
you people who provoked the people 
there ..Xlnterruptions)...

[Ertglish]

You are instigating the people of this 
country.

[Translatiori]

SHRI NITISH KUMAR: Please
tell us as to who was there from the 
.’anata Dal indulging in such activi­
ties. Who is Bhogeswar Jha?..........
.......... (Interruptiorts)...........

SHRI M. J. AKBAR: Even being 
a Minister, have you become deaf 
and dumb. You do not know any­
thing- ..(Interruptions)...

MR. DEPUTY SPEAKER: When 
J am on my legs all of you should 
sit down. ...{Interruptions}...

MR. DEPUTY SPEAKER; When 
you address each other in the House, 
some of your points go on record and 
some of them do not go on record. 
If you want to give reply to any 
point, I will definitely give time to 
each one of you for that. But, I  re­
quest all of you on both sides, i.e. 
the hon. Members from the Treasury 
Benches as well on other sides that 
you should not speak against one 
another. Instead you should speak 
only to counter the points made by 
the other side.

SHRI JANARDAN YADAV 
(Godda): There were, 4 M.L.As from 
the Congress who were leading the
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demonstration. You are the people 
who played a leading role in deterio­
rating the situation in Bihar.

MR. DEPUTY SrE.\KER: Not
like this. I will give you time. Now, 
please take your seat. ...(Interrup­
tions).......

MR. DEPUTY SPEAKER: Look, 
if you say anything without my per­
mission, that will not go on record. 
Whatever he has said will not form 
a part of the record.

[Ertgim

SHRI DINESH SINGH; Sir. I 
would like to draw your attention to 
what has appeared this morning in a 
very respectable and serious news­
paper like the Hindi. And, again. 
Sir........{Interruptions}.......

MR. DEPUTY SPEAKER: Please 
take your scat. Nothing is going on 
record.......

(luierruptions)

[English]
MR. DEPUTY SPEAKER: It is 

not going on record. Yes, Mr. Dinesh 
Singh.

SHRI DINESH SINGH: 1 am not 
going—I don't know why hon. Mem­
bers are so agitated—into the merits 
of the question. I am going into the 
manner in which the police and the 
armed forces of this country are being 
used to kill children.

(Interruptions)

MR. DEPUTY SPEAKER: Don’t 
disturb your own Member.

SHRI DINESH SINGH : What
has appeared in the paper is that the 
police gheraoed the children and then 
started beating and killing them. This 
manner of use of Government autho­
rity to kill children is something which 
the press have compar^ to the move­
ment launched by Shri Jaya Prakash

Narayan. This is the beginning of % 
disorder that will be impossible for 
this Government to control if you do 
not try to bring it to an end now.

We have given an Adjournment 
Motion:

“Deaths in Patna and Gujarat 
due to police firing and fall out 
due to serious tension and break 
down of constitutional machinery 
in these States.”

MR. DEPUTY SPEAKER: This is 
not proper. You have to take permis­
sion.

SHRI DINESH SINGH: My only 
request to this Government is either 
they govern or for God’s take go, 
don’t destroy the country.

(lmeiTnpiioa.i)*
MR. DEPUTY SPEAKER: Again 

1 would say that anything which is 
spoken without my permission will 
not form part of the record.

(Interruptions)*
\Trmslation1

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN­
TARY AFFAIRS .AND MINISTER 
OF STATE IN THE MINISTRY OF 
TOURISM (SHRI SATYA PAL 
MALIK): Mr. Deputy Speaker,
Sir. So far as the point raised by 
Shri Dinesh Singh is concerned, we 
arc already having a discussion on 
Mandal Commission. If he wants to 
know what actually happened in 
Patna, my friends will tell him. I am 
not going into the merits of the case. 
But he should not say the half-truth. 
Let him spell out the full truth. Was 
it a mob or anything else? So far as 
the Government’s altitude towards the 
youth and students of the country is 
concerned. I would like to tell him 
humbly that Sir........(Interruptions)...

SHRI M. J. AKBAR: Mr. Deputy 
Speaker, Sir..........(Interruptions)...

SHRI SATYA PAL MALIK: You 
entered politics only yesterday. I am 
in politics since 1967. I have been 
associating with the student agitation

•Not recorded
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33J SEPTEMBER 5, 1990 332

sincc 1967.......... {Interruptions).........
Mr. Deputy Speaker, Sir, if it goes 
like this, nobody can speak...
ri4ptiom) ...... 1 Was associated with
the student agitation, Sharadji was 
also with mo. We have a right to 
speak. We wanted to stage a demons­
tration in Delhi in 1967. At that time, 
Hon"ble Shri Dinesh Singh was also 
in the Cabinet, There was shoot at 
sight order in Delhi. We were not
allowed to stage a demonstration......
{Inlet rnptions).

SHRI SATYA PAL MALIK: 
Wlien the acitationist demanding a 
ban on cow slaughter demonstrated in 
1967, gunshots were filed on Sanyasis, 
Since then to this date, no one has 
been allowed to proceed towards Par­
liament from the Vijay Chowk. But 
we allowed the students to come to 
the doorsteps of the Parliament House 
for the first time. Tell us as to who 
had broken the leg of Shri Raj Narain 
at Vijay Chowk -was it you or we 
people? What happened at Sardar 
Patel Chowk? ...... {Interruptions). .

[Enf̂ Ush]
MR. DEPUTY SPEAKER: J have 

allowed the Minister.

SHRI SATYA PAL MALIK: 1 had 
received 40 lathiblows on ray back 
by the police Akbarji, you have en­
tered politics only yesterday..............
(Interruptions) ...

[English]
You must listen to the truth. This 

is not the way.

MR DEPUTY SPEAKER: What­
ever you are speaking is going on re­
cord and not what they are speaking.

[Translation]

SHRI SATYA PAL MALIK: 
Please try to control them, we will 
never say anything against them.

You have to control them.

We have listened to them.

MR. DEPUTY SPEAKER: You 
are the Parliamentary Affairs Minis­
ter. Don’t say that. This is not cor­
rect.

SHRI SATYA PAL MALIK: You 
are the best guardian of the House.

[Translation]

SHRI SATYA PAL MALIK: Sir. 
I request that he should not give ser­
mons here. Our Government is com­
mitted to the cause of children, youth 
and the people of this country. This 
Government behaved with such a res­
traint, sympathy and understanding as 
no other Government could do at the 
time of any other agitation. [Inter- 
ruptions).

PROF. VIJAY KUMAR MALHO- 
TRA. Mr. Deputy Speaker, our party 
and the whole country is worried 
about the prevailing situation in the 
country. 1 would like to clarify that 
since the first page of every news­
paper is daily lull of news about kill­
ings, bomb explosions in Assam, 
Bihar, Gujarat and other parts of the 
country it is a matter of grave con­
cern for the entire country. I would 
like to say that any incident of firing 
is matter of regret and conccrn. This 
is the foremost duty of a Government 
that it should solve the problems by 
mutual discussions and talks with the 
people. Lathi charge and firings arc 
not the desirable solution of t'je pro­
blems. I would like to request Shri 
Malik that if the Congress Govern­
ment had resorted to firings and kill­
ings then it does not mean that Janta 
Dal Government should also adopt 
these measures, that is not proper. I 
would like to te>ll you and this august 
House that we have again and again 
requested the Prime Minister that he 
should have a dialogue with the stu­
dents and youths of this country and 
should not plunge this countiy into a 
civil war and caste-war. This matter 
can be settled if the Prime Minister 
initiates a dialogue with the students. 
It is true that Congress is fanning the 
flame ..{Interruptions)... but you 
please ask the Prime Minister to call 
the students and have a dialogue with
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them. He should not make it a pres­
tige issue. He should talk with the 
students without putting any condi­
tions and put out this fire at he ear­
liest. {Interruptions)

SHRI TARIF BARAN TOPDAR 
(Barrackpore): 1 have to make two 
points. Under the leadership ol Shri 
Somnath Chatlerjee tl̂ e India Steam 
Navigation Company have submitted 
two demands. First demand is lliat 
since that company is on the verge of 
collapse, no extension should be given 
to its Chairman. Shri S. P. Jha has 
surrendered the rent of tiie premises 
constructed on a ten thousand square 
feet area in Park Street, Calcutta.

[En̂ (lish]

7 his IS one point; the other point 
is that the House should come to a 
decision whether ihe plot that has 
been made by the Congress Party not 
to allow any Bill to be passed here, 
should be continued. We must dis­
cussion this point lirst. The hon. 
Speaker...*.......

MR. DEPUTY SPEAKER: You
do not have to say that. This will not 
form part of the record.

{ItiienuptiQnsy

[Translation^

DR. SHAILENDRANA'IH SHRI- 
VASTAVA (Patna): Mr. Deputy
Speaker, today is 5th September and 
this day is celebrated as Teachers 
Day. Today Prime Minister has been 
photographed with many teachcrs who 
have won awards. Here we are cele­
brating the Teachers Day today on 
5th September but in Patna on the 
eve of Teachers Day, they opened fire 
and made a lathi charge on the tea­
chers and students, 11 people have 
been injured. It has also been stated 
as to how the previous Government 
misbehaved with the students and also 
know as to how much they have suff­
ered on that account. 1 want to warn 
the supporters and allies of the Gov­
ernment that they should not play with 
the sentiments of the students, tea­

chers and intellectuals of Patna be­
cause whenever the students of that 
city are agitated, it brings in a change 
in the Government. Prime Minister 
has said that he will hold a meeting 
with students. 1 would like to request 
that the Chief Minister of Bihar 
should talk to the students, intellec­
tuals and journalists of Patna. There 
is no doubt in it that MLAs of Con­
gress Party and Congress Party itself 
were behind this incident. We are not 
against the reservation. We want 
that economic criteria should also be 
one ot the basis of reservation so that 
talent and hard work should not go 
waste. With this submission I con­
clude my speech.

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI- 
CULTURE AND CO-OPERATION 
IN THE MINISTRY OF ACJRIC UL- 
TURE (SHRI NITISH KUMAR): 
Mr. Deputy Speaker, with great con­
cern 1 would like to draw your atten­
tion to thes’e two points.

[English]

MR. DEPUTY SPEAKER. Now 
you are part of the Ministry. If you 
speak, you should speak as il you 
are speaking on behalf of the Gov­
ernment. 1 am cautioning you.

[Tramkttion\

SHRI NITISH KUMAR: Mr. De­
puty Speaker, I will not speak more 
than two minutes. I^on. Member 
Shri Dinesh Singh was speaking about 
the yesterday’s incident in Patna. I 
also want to make one point before 
you in that regard. It is true that 
police should not open fire on the 
agitators but in some special circum­
stances, police have to resort to fir­
ing. Yesterday it was all due to vio­
lent mob. Perhaps, hon. Member 
knows that it was a violent mob and 
was throwing bombs on the policc. 
Personnel of the CRPF and police 
were getting injured. The collector 
and the S.P. were also injured.

SHRI M. J. AKBAR: No news- 
paper published it.

♦ Not recorded.
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SHRI N inS H  KUMAR: 1 don’t 
know whether Dinesh Singh ji is 
aware of this fact or not but Akbar 
Saheb knows it very well that there 
is a office of Janta Dal at Beli Road 
and it has been burnt. The Fire Bri­
gade people were also not allowed to 
go there (Jnterruptions).

[English\

MR. DEPUTY SPEAKER: You
should say all these things after gett­
ing information.

[Trmslation\

SHRI NmSH KUMAR: Bombs 
were thrown there and ollice was set 
on fire. All the deviders were broken 
on the Beli Road and window panes 
of the houses at that road and wind 
screens of vehicles were pulled out 
and smashed. In fact a vident mob 
was out to set the things on fire. So 
the police had to open fire to control 
that violent mob. (Iniermptions) 
Everybody is pained to learn about 
the death of a child there. He died 
due to bomb explosion. Dinesh ji 
was talking about Jai Piakash Narain 
Ji. We are the product of Jai Piakash 
Narain ji’s movement. Now they are 
mentioning the name of Jai Prakash 
ji. It was in Patna itself that Jai Pra­
kash ji was showered with lathi blows 
and bullets and we were not allowed 
to assemble. Everybody knows as to 
how atrocities were committed on 
different occasions. During the pro­
cession the car of then Congress Pre­
sident was stopped by mob. (Interrup­
tions)  ̂ A school bus carrying the 
boys 10-12 years of age was burnt. 
It was crushed under a vehicle by the 
Congress-1 people. But who was lead­
ing that mob. It was nobody else but 
the legislators of Congress-T. The last 
thing I would like to say here is that 
if anything is raised in this house 
about any incident it should be correct 
and complete. Yesterday, whatever 
happened in Patna wa& very shameful. 
We must condemn the shameful act 
of that party and those leaders who 
led that violent mob.

[English\

SHRI M. J. AKBAR: May I have 
an opportunity to speak without in­
terruptions.

MR. DEPUTY-SPEAKER: Only
what you are saying is going on re­
cord. So you can speak now.

SHRI M. J. AKBAR: I would
like to be heard by the House. I am 
not a Minister. My only source of 
information happens to be the day’s 
newspapers. The day's newspapers 
today have this in common that every 
front page is a page of death. The 
sounds of two kinds of wars have 
been heard all over the country—the 
casteist war and the communal war.

13.00 hrs.

If the sound of the casteist war does 
not permeate into the cars of this 
Government it cajmot be helped, but 
I make a plea to this House, that it 
should not become deaf to the sounds 
of this war. This Government was 
born deaf; it has now become dumb 
under pressure of its own contradic­
tions. But I do hope that this whole 
House will not follow the path of 
deaf and dumb which they are show­
ing.

In three cities in Gujarat communal 
riots have been sparked oflF in a mas­
sive way. In a massive way, major 
communal riots are taking place. 
Lots of children arc being killed 
ever>̂  day. In addition to cruelty, 
murder and killing, in Orissa the 
bodies of the children who were killed 
arbitrarily by the Police were not re­
turned to the parents.

I ask you. Sir, why? All because 
of the obstinacy of one man called the 
Prime Minister. (Interruptions) Only 
because this one man wants to stand 
on his obstinacy and will not talk 
to the boys outside. If only he
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14.06 bm
I charge this Government and this 

Prime Minister with inciting violence 
and caste war in the name of politics, 
through his Ministers, two of whom 
have voiced their views publicly. We 
have seen it. {Interruptions)

MR. DEPUTY SPEAKER: The
House stands adjourned for lunch 
till 2 P.M.

13.02 hm.

TheLok Sabha then adjourned for 
Lunch till Fourteen of the Clock

The Lok Sabha re-assembled after 
Lunch at six minutes past Fourteen 

of the Clock

[MR. DEPUTY SPEAKER 
in the Chair]

[English]

SHRI R. P. KUMARAMAN- 
GALAM (Salem). There is a mat­
ter of importance. Yesterday, m 
the House, there was an issue of re­
fund of excise i.e. ‘unjustified enrich­
ment’. On that matter, a resolution 
has been brought forward under rule 
184. 1 would request that the House 
agree to take it up. We can take it 
Up whenever ihe time is fixed. The 
hon. Finance Minister has said that he 
has no objection to it. 1 request that
the Deputy Speaker may be kmd 
enough to inform the Speaker that the 
House would like an urgent discus­
sion on this matter. We have l^^S n t 
forward a resolution under rule 184 
specifically askipg for a joint parlia­
mentary probe.

Urban Land (Ceilii« and Regabtkm) 
Amendment Rnles 1990 and Ministiy 
of UifM  ̂ Devetopment (Ohdef Ac- 
coonte Oflker) Recndlment Rnleî  

1988)
[Transitions

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLL\- 
MENTARY AFFAIRS AND MINI­
STER OF STATE IN THE MINIS­
TRY OF TOURISM (SHRI SATYA 
PAL MALIK); On behalf of 
Shri Murasoli Maran, 1 beg to lay on 
the Table—

(1) A copy of the Urban Land 
(Ceiling and Regulation) 
Amendment Rules, 1990 
(Hindi and English versions) 
published in Notification No. 
G.S.R. 245 in Gazette of 
India dated the 21st April, 
1990 together with an ex­
planatory memorandum 
under sub-section (3) of sec­
tion 46 of the Urban Land 
(Ceiling and Regulation) 
Act. 1976.

[Placed in Library, See No, L.T.
1385/90]

(2) A copy of the Ministry of 
Urban Development (Chief 
Accounts Officer) Recruit­
ment Rules, 1988 (Hindi and 
En^ish versions) published 
in Notification No. G.S.R. 
1023 in Gazette of India 
dated the 31st Decem'ber, 
1988 together with a corri­
gendum thereto published in 
Notification No. G.S.R. 143 
in Gazette of India dated 
the 14th February, 1990 
under section 58 of the Delhi 
Development Act, 1957.

[Placed in Library, See No. L.T.
1386/90]
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THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRl NITISH KUMAR): 
On behalf of Shri Ram Vilas Pas- 
wan, I beg to lay on the Table—

(1) A copy of the Iron Ore 
Mines Manganese Ore 
Mines and Chrome Ore 
Mines Labour Welfare Fund 
(Amendment) Rules, 1989 
(Hmdi and English versions) 
published in Notification No. 
G.S.R. 250 in Ga/ette of 
India dated th; 21st April, 
1990 under vub-section (4) 
of section 14 of the Uon Ore 
Mmcs, Manganese Ore 
Mines and Chrome Ore 
Mmes Labour Welfare Fund 
Act. 1976.

[Placed in Library. See No L.T.
1387/90]

(2) A copy of the Limestone and 
Dolomite Mines Labour 
Welfare Fund (Amendment) 
Rules, 1989 (Hindi and 
English veisions) published 
in Notification No G.S.R 
249 in Gazette I'f India dated 
the 21st April, 1990 under 
sub-section (4) of section 16 
of the Limestone and Dolo­
mite Mines I about Welfare 
Fund Act. 1972

[Placed in Library See No. L-T.
1388/90]

(3) A ^opy ot the Mica Mines 
Labour Welfare Fund 
(Amendment) Rules, 1989 
(Hindi and English versions) 
published in Notification No. 
G.S.R 282 in Ciazette of 
India dated the Mh May, 
1990 under sub-section (3) 
of section b of the Mica 
Mines Labour Welfare Fund 
Act, 1946.

[Placed in Library. See No. L.T.
>989/90]

(4) A copy of the Deedi W oikcrs 
Welfaie Fimd (Ainondment) 
Rules, 1989 (Hindi and Eng­
lish versioas) published in 
Notification No. G.S.R. 251 
in Gazette of India dated

the 2Ist April, 1990 under 
sub-section (4) of section 12 
of the Beedi Workers Wel­
fare Fund .Act, 1976.

[Placed in Library. See No. L.T.
1390/90]

(5) A Copy of the Apprenticeship 
(Amendment) Rules, 1988 
(Hindi and English \ersions) 
published in Notification No. 
G.S.R. 827 in Gazette of 
India dated the 4th Novem­
ber, 1989 under sub-section
(3) of section 37 of the Ap­
prentices Act, 1961.

[Placed in Library. See No. L.T.
1391/90]

(6) (i) A copy of the Fifth An­
nual Report (Hindi and 
English versions) of the 
Minoiities Commis­
sion for the period from 
1st April. 1982 to 31st 
March, 1983.

<ii) A copy of the Memo­
randum (Hindi and Eng­
lish versions) of the ac­
tion taken on the above 
Report.

(7) A statement (Hindi and En­
glish versions) showing rea­
sons for delay in laying the 
papers mentioned at (6) 
above

[Placed in Library. See No L.T.
1392/90]

(8) (i) A copy of the Sixth An­
nual Report (Hindi and 
English versions) of the 
Minorities Commission 
for the period from 1st 
April, 1983 to 31st 
March, 1984.

(ii) A copy of the Memo­
randum (Hindi and 
English versions) of the 
action taken on the 
above Report.

(9) A statement (Hindi and En­
glish versions) showing rea­
sons for delay in laying the 
papers mentioned at (8) 
above.

[Placed in Library. See No. L.T.
1393/90]
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(10) (i) A copy of the Seventh
Annual Report (Hindi 
and English versions)
of the Minorities Com­
mission for the period
from 1st April, 1984 to 
31st March, 1985.

(ii) A copy of the Memo­
randum (Hindi and
English versions) of the
action taken on the
above Report.

(11) A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at (10) 
above.

[Placed in Library, See No. L.T.
1394/90]

(12) (i) A copy of the Eigth An­
nual Report (Hindi and 
English vcisions) of the 
Minorities Commission 
for the period from 1st 
April, 1985 to 31st 
March, 1986,

(ji) A copy at the Memo­
randum (Hindi and 
English versions) of the 
action taken on the 
above Report.

cruitment Rules, 1989 (Hindi 
and English versions) pub­
lished in Notification No. 
G.S.R. 51(E) in Ga7ette of 
India dated the 5th Tcbruary, 
1990 under sub-section (3) of 
section 13 of the Central Silk 
Board Act, 1948.

[Placed in Library. See No. L.T, 
1396/90]

(2) A copy each of the following 
papers (Hindi and English 
versions) under section 619A 
of the Companies Act, 
1956:—
(i) Review by the Govern­

ment on the working of 
the Bihar Fruit and 
Vegetable Development 
Corporation Limited, 
Patna, for the year 1987- 
88.

(ii) Annual Report of the 
Bihar Fruit and Vege­
table Development Cor­
poration Limited, Patna, 
for the year 1987-88 
along with Audited Ac­
counts and Comments 
of the Comptroller and 
Auditor General there­
on.

(3) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the papers mentioned at (1) 
above.

[Placed in Library See No. LT. 
1397/90]

(4) A statement (Hindi and 
English versions) (i) correct­
ing the reply given on 22 
August, 1990 to Unstarred 
Question No. 2124 by Shri 
Ramashray Prasad Singh, 
Prof. Malini Bhattacharya 
and Shrimati Subhashini Ali 
regarding Vegetable and 
Grain Processing in Pepsi 
Foods and (ii) giving reasons 
for delay in correcting the 
reply.

(1) A copy of the Central Silk [Placed in Library See No. L T . 
Board (Consolidated) Rc- 1398/90]

(IS) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the papers mentioned at (12) 
above.

[Placed in Library. See No. L T .
1395/90]

Central Silk Board (Consolidated) 
Recrnttineiit Rolesi, 1989 etc.

THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRIES (SHRI 
SHARAD YADAV): I beg to lay
on the Table—
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Ammal Report of the Nafioiwl Water
Development Agmcy, New Delhi
THE MINISTER OF STATE IN 

THE DEPARTMENT OF AGRI­
CULTURE AND CaOPERATION 
IN THE MINISTRY OF AGRICUL­
TURE (SHRl NITISH KUMAR): 
On behalf of Shri Manubhai Kotadia, 
I beg to lay on the Table a copy of 
the Annual Report (Hindi and En­
glish versions) of the National Water 
Envelopment Agency, New Delhi for 
the year 1988-89 along with Audited 
Accounts.

[Placed in Library See No. L.T. 
1399/90]
Edacation (Amendinenit) Regolatioiis, 
\991, AnmiaiS Report of the Dental 

CoDocil of India, etc.

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA­
MENTARY AFFAIRS AND MINIS­
TER OF STATE IN THE MINIS­
TRY OF TOURISM (SHRI SATYA 
PAL MALIK): On behalf of Shri 
Rasheed Masood, I beg to lay on the 
Table;—

(1) A copy of the Education 
(Amendment) Regulations, 
1987 (Hindi and English 
versions) published in No­
tification No. 14-21/81 (Pt. 
I)-PC1 in Ga/ette of 
India dated the 13th Feb­
ruary, 1988 together with 
Corrigenda thereto pub­
lished in Notification No. 
14-2l/81(Pt. 1)/ PCI (Hindi 
and English versions) in 
Gazette of India dated the 
29th October, 1988 and Noti­
fication No. 14-21/81 (Pt. 
D-PCI/9804-6 (English ver­
sion only) in Gazette of India 
dated the 27th January, 1990 
under sub-section (4) of sec­
tion 18 of the Pharmacy Act, 
1948.

[Placed irt Library See No. L.T. 
1400/90]

(2) (i) A copy of the Annual
Report (Hindi and En­
glish versions) of the 
Central Council for

Dental Council of India, 
New Delhi, for the year 
1988-89 along with 
Audited Accounts.

(ii) A copy of the Review 
^ in d i and English ver­
sions) by the Govern­
ment on the working of 
the Dental Council of 
India, New Delhi, for 
the year 1988-89.

(3) A statement (Hindi and Eng­
lish versions) showing rea­
sons for delay in laying the 
papers mentioned at (2) 
above.

[Placed irt Library See No. L.T.
1401/90]

(4) (i) A copy of the Annual
Report (Hindi and Eng­
lish versions) of the 
Central Council for Re­
search in Yoga and Na­
turopathy, New Delhi, 
for the year 1988-89 
along with Audited Ac­
counts.

(ii) A copy of the Review 
(Hindi and English ver­
sions) by the Govern­
ment on the working of 
the Central Council for 
Research in Yoga and 
Naturopathy, New Delhi, 
for the year 1988-89.

(5) A statement (Hindi and En­
glish versions) showing rea­
sons for delay in laying the 
papers mentioned at (4) 
above.

[Placed in Library See No. L.T.
1402/90]

(6) A copy of the Annual Ac­
counts* The Annual Report 
and Review were laid on 
the Table of Lok Sabha on 
23rd May, 1990 (Hindi and 
English versions) of the 
Chittaranjan National Can- 
cet Institute (Research Gen-
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tre), Calcutta, for the year 
1988-89 together with Audit 
Report thereon.

(7) A statement (Hindi and Eng­
lish versions) showing rea­
sons for delay in laying the 
papers mentioned at (6) 
above.

[Placed in Library, See No. 
1403/90]

of the Punjab State 
Warehousing Corpora- 
tion, Chandigarh, for 
the year 1988-89.

(3) A statement (Hindi and Eng­
lish versions) showing reasons 
for delay in laying the papers 
mentioned at (2) above.

L.T. [Placed in Library 
1405/90]

See No. L.T.

BoKMi of IndiaiiSlaiidBrd Amend­
ment Regnlalions, 1990, etc.

IHE MINISTER OF STATE IN 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI RAM PU- 
JAN PATEL): I beg to lay on the 
Table-

(1) A copy of the Bureau of 
Indian Standards (Recruit­
ment to Scientific Cadre) 
Amendment Regulations, 
1990 (Hindi and English ver­
sions) published in Notifi­
cation No. G.S.R. 700(E) 
in Gazette of India dated the
8 th August, 1990 under sec­
tion 39 of the Bureau of 
Indian Standards Act, 1986.

(4) A copy of the F O  (Staff) 
(Third Amendment) Regu­
lations, 1990 (Hindi an Eng­
lish versions) published in 
Notification No. 55/No. 
E.P. 1-15/75-Vol. V. in Ga­
zette of India dated the 26th 
July, 1990 under sub-section
(5) of section 45 of the Food 
Corporations Act. 1964.

[Placed in Library See No. 
1406/90]

L.T.

[Placed
1404/90]

(2)

in Library See No. L.T. 14,07 hn.

(i) A copy ot the Annual 
Report (Hindi and Eng­
lish versions) of the Pun­
jab State Warehousing 
Corporation. Chandi­
garh, for the year 1988- 
89 along with Audited 
Accounts under sub­
section (11) of sec­
tion 31 of the Ware­
housing Corporations 
Act, 1962 read witli 
clause (c) (iv) of the 
Proclamation dated the 
11th May. 1987 issu­
ed by the President in 
relation to the State of 
Punjab.

(ii) A copy of the Review 
(Hindi and English ver­
sions) by the Govern­
ment on the working

MESSAGE FROM RAJYA SABHA 
[English]

ADDITIONAL SECRETARY: 
Sir, I have to report the following mes­
sage received from the Secretary- 
General of Rajya SaWia:—

“In accordance with th« provi­
sions of rule 127 of the Rules of 
Procedure and Conduct of Busi­
ness in the Rajya Sabha, I am 
directed to inform the Lot Sabha 
that the Rajya Sabha, at its sitt­
ing held on the 3rd September, 
1990, agreed without any amend­
ment to the Armed Forces 
(Jammu and Kashmir) Special 
Powers Bill, 1990. which was 
passed by the Lok Sabha at its 
sitting held on the 21st August. 
1990.”

23-4LSS/NB/91
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14.071 hn.

COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLU- 

TIONS

Toidi Report
[Ertglish]

SHRI KIRPAL SINGH (Amritsar); 
I beg to present the Tenth Report 
(Hindi and English versions.) ot the 
Committee on Private Members' Bills 
and Resolutions.

14.071 hre.

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND 

SCHEDULED TRIBES

Tour Report of the Study Group and 
Statemeat

[Engli<!h]

SHRI NAKUL NAYAK: I beg to 
lay on the Tabic a copy (Hindi and 
English versions) each of the follow­
ing-

(1) RepKirt of the Study Group of 
the Committee on its visit to 
Agra during August, 1990.

(2) Statement showing action ta­
ken by Government on the 
recommendations contained in 
Chapters I, II and III and 
final replies in respect of 
Chapter V of Fortieth Report 
{Eighth Lok Sabha) on Reser­
vations for and employment of 
Scheduled Castes and Sche­
duled Tribes in Heavy Elec- 
tricals Limited (Hyderabad 
and Hardwar Unit).

(3) Statement showing action ta­
ken by Government on the 
recommendations contained in 
Chapters 1,11 and 111 and final 
replies in respect of Chapter
V of Forty-first Report (Eighth 
Lok Sabha) on Socio-econo­
mic conditions of Scheduled

Castes and Scheduled Tribes 
in the Union Territory of 
Andaman and Nicobar Is­
lands.

(4) Statement showing action taken 
by Government of the recom­
mendations contained in Chap­
ters I. II and TII and final rep­
lies in respect of Chapter V of 
Forty-fourth Report on Socio­
economic conditions of Sche­
duled Castes and Scheduled 
Tribes in the Union Territory 
of Lakshadweep.

(5) Statement showing action ta­
ken by Government on the 
recommendations contained in 
Chapters I, II and III and 
final replies in respect of 

Chapter V of Fortj-fifth Re­
port on reservations for and 
employment of Scheduled 
Castes and Schedule Tribes 
in Bank of Baroda and credit 
facilities provided by the Bank 
to Scheduled Castes and Sche­
duled Tribes.

14.08) brs.

COMMITTEE ON PETITIONS 

Pint Report

[Ertglish]
SHRI LOKANATH CHOUDHA- 

RY (Jagatsinghpur): I beg to present 
the First Report (Hindi and English 
versions) of the Committee on Peti­
tions.

14.09 bra.
STAT1EMENT CORRECTING 
THE HINDI VERSION OF THE 
REPLY GIVEN ON 8TH AUGUST 
1990 TO STARRED QUESTION 
NO. 31 RFXJARDING LABOUR 

COURTS IN DELHI

THE MINISTER OF STATE IN 
THE DEPARTMENT OF AGRI­
CULTURE AND COOPERATION



in early 1989. The site for the Ken- 
dra has been selected at Hamirpur 
and the Kendra has been planned 
under the guidance of Horticulture 
and Forestry University, Solan.
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IN THE MINISTRY OF AGRI­
CULTURE (SHRI NITISH KU­
MAR): (On behalf of the Minister of 
labour and Welfare): In reply to Lok 
Sabha Starred Question No. 31 dated 
8th August. 1990, the Hindi version 
of the reply to part (b) and (c) v̂ âs 
given as under:—

“(kha) aur (ga>: Chaloo varsh
ke dauran, Dili Prashasan dwma 
ek aur Kendriya Sarkar Audyo- 
gik Adhikaran va Shram Nyaya- 
lay tatha chaar aur Shram Nyu- 
yalayon ko gathit Karne ka pras- 
tav hai."

As stated in the English version, 
which is correct, the Central Govern­
ment Industrial Tribunal-cum-l-abour 
Court, New Delhi is proposed to be 
set up by the Central Government. In 
view of this, the Hindi version of the 
reply to part (b) and (c) of the ques­
tion would be as follows:

“(kha) aur (ga): Chaloo varsh 
ke dauran, Dili prashasan dwara 
char Shram Nyayalaya aur Ken­
driya Sarkar dwara ek Audyogik 
Adhikaran evam Shram Nyaya­
laya gathit karne ka prastav 
hai."

[English]

The delay in correcting the error is 
regretted.

14.10 hn.

Now the State Government wants 
to shift it to some other district. This 
has caused resentment among the 
people of Hamirpur and neigh­
bouring districts. 1 request the 
Union Government and the ICAR 
to set up the Kendra at Hamirpur 
immediately and not shift it. If ne­
cessary. the University of Agricul­
ture at Paiampur may be asked to 
supervise its planning and function­
ing. The State Government should 
be advised to ask for additional Krishi 
V i^an Kendras in the districts 
which remain to be covered but not 
deprive Hamirpur district of the pro­
ject sanctioned for it.

(ii) Need to open a passport office 
at Agra, Uttar Pradesh.

TransUttion]

SHRI RAMJl LAL SUMAN (Fi- 
rozabad): Mr. Deputy Speaker, Sir. 
I want to draw the Government’s at­
tention to the problem being faccd 
by the people particularly prospective 
Haj pilgiims from Aligarh, Firoza- 
bad and Agra in the Western part of 
U.P. In the absence of a passport 
office in Western U.P. thousands of 
such pilgrims are denied of Haj pil­
grimage. These areas are predomi­
nantly inhabited by Muslim commu­
nity.

MATTERS UNDER RULE 377

(i) Need to set up Krislii Vig>’an 
Kendn at Hamirpur, Himachal 
Pradesh

[Englisli\

SHRI K.D. SULTANPURI (Shim- 
la): The Indian Council for Agricul­
tural Research (T.C.A.R.) had sanc­
tioned a Krishi Vigyan Kendra for 
Hamirpur district of Himachal Pradesh

Therefore a passport oflBce should 
be opened at Agra.

(in) Need to provide civic amenities 
to people iivjng in sliun areas on 
Central Govenunent lands in 
Bombay

[English]

SHRI RAM NAIK (Bombay 
North): Tlic population of Mumbai
(Bombay) has crossed the figure of
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[Sb. Ram Naik]
one crorc according to the latest cen­
sus figures. It is estimated that daily 
more than 300 families immigrate t'l 
Mumbai from several parts of the 
country. Mumbai has a peculiar 
geographical location, sea on three 
sides and land only on one side and 
there is comparatively less land avai­
lable for construction of houses. This 
has made residential accommodation 
very costly and beyond the reach of 
honest tniddle-class and working 
people.

More than 55% of the population 
resides in hutments and slums. Of 
these nearly 25 lakhs live in slums on 
the Central Government lands owned 
by the Railways, Port Trust, Aii Ports 
Authority, Army, Navy, Air Force, 
Salt G)mmissioncr. Posts and Tele­
graphs, ctc. The Maharashtra State 
Government have been implementing 
slum improvement programmes. How­
ever, number of bottlenecks have deve­
loped during the last 10 years as a 
result of which minimum civic ameni­
ties like drinking water, toilets and 
electricity are denied to the hapless 
poor citizcns residing on Central Gov­
ernment land. It is, therefore, neces­
sary that the Central Government 
should make efforts on a war-foting 
to issue “No Objection Certificates” 
so that civic amenities can be provided 
to all slums on the Central Govern­
ment lands. If this is not done an 
agitation might be launched by the 
people.
(iv) Need to ensure reasmurible price 

for milk to dairy owners of 
Rajasthan

[Translation]
SHRI SHOPAT SINGH MAKKA- 

SAR (Bikaner): The leading co­
operative in milk production in Rajas­
than, ‘Uttari Rajasthan Dugdh Utpa- 
dak Sangh Limited, Bikaner is situ­
ated in my constituency of Bikaner. 
The economic condition of lakhs of 
poor milk producers associated with 
this co-operative is deteriorating day 
by day. The best breed of cows in 
the country, the Rathi cows arc also 
found in this area and how to save 
this breed has become a big problem 
for the farmers.

The rate of milk, which the milk 
producers are getting at present does 
not commensurate with the cost of 
production. The price of cattle fodder 
has gone up to such an extent that 
milk producers find themselves inca­
pable of purchasing it at such a high 
price. Fortunately, other parts of we 
country have received a good rain­
fall but Bikaner is in the grip of 
di ought and famioe>like conditions 
have been created there. So the Gov- 
ment should immediately attend to 
these problems.

A border area of the country, it is 
backward in every sphere. Generally, 
dust-storms and famines plague desert 
regions. And for the lakhs of poor 
farmers in this region, cattle wealth 
is the only means of livelihood. Un­
fortunately the Centre is not paying 
attention to i»oblems being faced by 
an area which has the highest milk 
output in the country.

(v) Need to baa provocativ* com- 
paign on Babri Masjid*Rani 
laama Bhomni issue

[English]

SHRI G. M. BANATWALLA 
(Ponnani): Sir, I draw the attention
of the Government to the serious threat 
to law and order and communal 
harmony, consequent to the decision 
of certain forces to commence the 
construction of a temple at the site 
of Babri Masjid in Ayodhya in Uttar 
Pradesh from 30th October, 1990, 
irrespective of the fact that the dis­
pute is before the judiciary. A mass 
mobilising programme, including Jyoti 
procession, countrywide call for kar 
seva, raising of brigades, observance of 
warning day, sounding of warning sig> 
nals, etc., have been launched, ^ ic h  
all provoke a^essive communal feel­
ings and passions. The inflammatory 
campaign is an imminent threat to 
peace and amity and a d^ance of 
the authority and sanctity of the judi­
cial process. I urge upon the Govern­
ment to impose immediately an effec­
tive ban on this campaign and mass 
mobilisation for interference with the 
Babri Masjid or its site and to take
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strict action agtunst those challenging 
the ban. Any delay would only be 
disastrous to Ac cause of peace, com­
munal harmony and justice in the 
country.

(vi) Ncc4 to approve and implemcflt 
the M«ster Plan tor deTlopment 
of Secaaderabad cantonment area

SHRI YELLAIAH NANDI (Siddi- 
pet): Sir. Secunderabad Cantonment
area is one of the most important 
cantonment areas in the country. 
Four years back, under directions of 
the Ministery of Defence, the officials 
of Kirloskar Company prepared a 
Master Plan for allround development 
of this area. This Plan was forward­
ed to the Director-General. Canton­
ments and Defencc Lands, R. K. 
Puram, New Delhi for its approval 
and implementation. But unfortuna­
tely, it is still pending before the above 
mentioned authority.

The population of cantonment area 
is more than three lakhs. Out of that, 
eighty per cent belong to weaker sec­
tions. Since no development activi­
ties have been taken up so far, the 
residents of the area are suffering for 
want of amenities like drinking water, 
street lights, underground drainage 
and general hospital. Housing schemes 
were not taken up and allotment of 
house sites of B-4 and *C’ clas.s lands 
which are not useful for defence pur­
poses. as they happen to be in the 
civil area, has also not been done 
so far.

The problems of residents of this 
cantonment area were raised several 
times earlier.

I again urge upon the Government 
of India to immediately approve and 
implement the Master Plan for Secun­
derabad Cantonment and release 
necessary funda for all-round develop­
mental activities of this area.

(vii)Need to take lugeut steps to 
control die fire kt die mines of 
Jhaiia coal fields, Bihar

SHRI KAMAL CHAUDHRY 
(Hoshiarpur): According to a Press

report published on 27-8-1990, fires 
have b ^ n  r a ^ g  continuously for 
years in the mmes of the Jharia coal­
fields in South Bihar. Coal embedded 
deep below in these coal fields is being 
reduced to ashes as a result of these 
fires which are also discharging pollu­
tants into the environment.

It is estimated that some 1864 M.T. 
of coal valued over Rs. 55.00J cr*»res 
might be lost to the country due to 
these fires in course of time.

These fires are spread over an area 
of about 1700 square kilometres of 
the coal-fields. Scientific studies 
should be made into the causes of 
these fires and methods evolved to 
control these within a reasonable 
period of time. I he Government 
should set apart adequate funds for 
this purjrose. Otherwise the nation 
will lose a valuable source of power 
which is of utmost importance.

(viii) Need for spcedy-development <rf 
Ahmedabad airport as an 
International Airport

SHRI PRAKASH KOKO 
BRAHMBHATT (Baroda): Sir, the 
development <if Ahmedabad Airport 
for bringing it upto International stan­
dards has been delayed for a long 
period.

The Government oi Gujarat has 
been urging that there is a need for 
speedy completion of work for eleva­
tion of Ahmedabad Airport to Inter­
national standard. Sir. there has been 
a great need for direct air services to 
foreign countries from the airport.

Gujarat Government has promised 
that all works connected with diver­
sion of services and roads will be com­
pleted by Ahmedabad Municipal Cor­
poration and State Government by 
stipulated date.

The Chairman of the National Air­
ports Authority had visited the Guja­
rat State in June, 1990 and had as­
sured the State Government that steps 
to expedite works and commissioning
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[Sh. Prakash Koko Brahmbhalt]
the air terminal would be undertaken 
soon. He had also assured that the 
National Airports Authority would 
inak# all possible efforts to complete 
the works so that International flights 
could start soon,

I once again urge the Union Go­
vernment that they should impress up­
on the National Airports Authority to 
have a time-bound programme for the 
development of the airports so that it 
comes up to international standard by 
1990.

14.20 hrs.

DEMANDS I OR ORANJS 
(PUNJAB) 1990-yi

[English]

MR. DEPUTY SPEAKER: Now,
we take up the discussion on Punjab 
Budget. Demands lor giants N o s .  I 
to 30 moved on 3-9-1990.

SHRI INDRAJll GUPIA<Midna- 
pore): Mr, Deputy-Speaker, Sir, once
again this House is called upon to 
approve of a budget allotment t{̂ r the 
State of Punjab. 1 do not know how 
long this situation is gomg to con­
tinue. The agony of Punjab is continu­
ing without any let up. Punjab is 
bleeding and 1 think Jt is too serious 
a matter for our countiy. Nobody 
should try to make it a party issue It 
is a national issue in every sense i)l 
the word and we can, of course, dur­
ing a debate try to blame each other 
of going way back into the history, to 
try to trace the genesis of this crisis 
which has developed. But it is not 
going to help us. At the moment, we 
have to think more about the future. 
Prof. Madhu Dandavate’s budget al­
locations in the present situation 
would naturally have to cover broadly 
two spheres-~one is the sphere of se­
curity, the other is the sphere of de­
velopment. And 1, think that for both 
these requirements there, one cannot 
be emphasised to the exclusion of the

other. Such a situation has not yet 
come about. But, Sir, this session is 
due to end in another two days’ time 
and normally by the time the House 
assembles again, it will be the month 
of November and by the month of 
November, this period of President’s 
rule which was extended for six 
months will be over. Now, therefore, 
let us try to face the question which is 
there uppermost, 1 think, in the minds 
of everybody; What is going to be 
done by the Government, by the will 
of the Parliament in the next three or 
four months? We have certain op­
tions before us; they have been men­
tioned here by other speakers also. 
Either we decide to go in tor elections 
to the State Assembly in Punjab or we 
decide again to prolong President’s 
Rule for a further spell. The third 
option which is being talked about in 
the air. namely, to revive the old As­
sembly, I don’t consider it to be a 
serious option at all. 1 don’t know if 
tiie Government is really interested in 
such a perspective of trying to revive 
an Assembly which 1 don’t think will 
cnriv any credibility to the people of 
the Punjab. But we are in a dilemma, 
the whole country is facing a dilemma. 
If we don’t go in for elections, if the 
people of Punjab— b̂y ‘people of Pun­
jab’ T don’t mean only the Sikhs— 
continue to feel that they are being 
permanently excluded from the demo­
cratic process of elections, which is 
available for other parts of the coun­
try, that will have nothing but negative 
consequences, I am sure of that. The 
feeling of alienation of the people 
which has already gone so far will be 
further intensifi^. So, this is one 
thing that if we go in for further ex­
tension of President’s Rule for which 
[ suppose now if the Government de­
cides to do that, they will have to call 
another Session of this Parliament be­
fore November; otherwise it will not 
be possible to go through that consti­
tutional process. So. if ^ e  President’s 
Rule is to be further extended. Sir, 
and if elections are not to be held and 
they are to be further postponed, 
the argument offered for it is that in 
the present situation no election can 
be held in free and fair manner. Elec­
tion will be dictated by the gun. The 
argument is that people will be too



scared either to go and vote or willy- Amendment was brought here last
nilly they will have to vote for certam time to extend the President’s rule by
candidates who will be imposed on six months, 1 had said during the dis*
them in a sense by the threat of the cus.sion on it, that this extension ©f
gun. That is not a pleasant prospect. President's rule should not mean that
Nobody wants an election to be held we pass the Constitutional Amend-
which is not free and fair. How to ment here and then go home and go
create the situation in which some to sleep. Something has to be dotie:
substantial amount of normalcy and of this six months period has to be utilis-
peace is restored before elections are ed by everybody who is concerned to
held? That is a burning question take some positive steps jointly in
before us. On the other hand, if we order to improve the situation. I
decide, if the Government decides had suggested and I got the impres-
and if the House approves such a de- sion that the Prime Minister had
cision that we should have a further agreed that all the secular forces in
spell of President’s Rule, 1 think that Punjab.—I do not rule out anybody—
only the forces of secessionism, the all the parties which are against terro-
forces which don't want the unity of rism, violence and secessionism and 
this country to be preserved will be who .stand for the defence and unity 
further helped by such a step. But of this country should sit down toge-
what shall we do now? T don't agree ther and work out a joint programme
with those speakers who have tried for going to the people in Punjab,
to accuse this present Government of There may be risks involved; it does
not having done an^hing to alleviate not matter. In the last few years, we
the situation in Punjab. May be they have lost enough lives to understand
have not worked out a coherent or that without risks you cannot do any-
comprehensive policy. For that mat- thing in Punjab. They should go 
ter if you ask me or if you ask some- down to the people together, go down 
body else here, ‘What policy would to the villages and campaign there to-
you like to apply to the Punjab?’, gether and help the people to acquire
well, many suggestions of different some self-confidence, a of unity 
types can be given. But to implement and fraternity and arouse a feeling and
such a policy requires in today’s con- deep passion for restoration of peace
ditions the complete cooperation of all and normalcy. Before the President’s
the parties and all the forces which rule was extended, there had been a 
really stand for an end to violence, an number of joint rallies held in Punjab 
end to terrorism, which want to re- and I think, on the whole they were 
store j^ c e  and normalcy, because T successful in mobilising the people
do believe that the common people of together. There was a big rally in
the Punjab, Sikhs and Hindus alike, Amritsar, in Ludhiana, in Khatkar 
the common people— t̂he farmer, the Kalan and in several other places. But
trader, the shopkeeper the riksha-pul- after the extension of the President’s
ler, the worker the ordinary man, is rule, such type of rallies which are 
thoroughly fed up with what is going real mobilisation of the people them- 
on. For the last so many years the selves through the political parties 
normal life is impossible to follow, were not organised. Mrs. Bhinder 
They are tired of this violence, they while speaking here the other day de­
want some respite from it. I think cried the fact that some attempts have 
that is the prevailing mood amongst been made at public meetings which 
the people, whether they speak out or had turned out to be a flop and only 
not. Therefore, cooperation is requir- very few people came. Yes, because 
ed if some healing touch is to be ap- the mobilisation in those meetings, T 
plied in such a manner that this situa- must say, was not organised primarily 
tion can be transformed. Unfortu- through the political parties and forces, 
nately, there are many parties and They were done with the help of the 
many forces in Punjab which are not police, security forces and the intelli- 
yet in a mood to cooperate with each gence services with a very heavy secu- 
orher. When the Constitutional rity at the meeting places. Who will
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[Sh. Indrajit Gupta] 
come to such meetings? Nobody 
would like to come. But if the initia­
tive of the people had been unleashed, 
many things could have been done. 
Now J do not know whether there is 
time or whether it is too late. This 
Government took some positive mea- 
sures. Some of them may be consider­
ed merely symbolic. But even sym­
bolic gestures are very important in 
the present situation. One of the first 
things that this Government did was 
to repeal the 59th Constitutional Am­
endment which had suspended even the 
right to live in Punjab. That was an 
undoing of a very wrong thing which 
had been done earlier. Then, special 
courts had been set up for trying the 
accused who were guilty of the anti- 
Sikh riots in 1984. All the Aimy 
deserters have been released now: 
there is nobody left. This was a long­
standing demand and it was a sore 
and irritant point mainly for the Sikhs. 
The pensions to the widows had been 
doubled. But all such steps are taken 
over a long period of time, very slow­
ly and very tardily and their accumu­
lated impact is much less than it 
could be. On the 15th of August, 
people had seen and noted on the 
Television screen that the Prime Mini­
ster standing on the ramparts of the 
Red Fort, had standing beside him. 
for the first time after four years, a 
Sikh ofjRcer with a drawn sword in 
his hand. He escorted the Prime 
Minister upto the flag post. I think 
this is a symbolic gesture which 
one could not think of it earlier. 
In this security condition, a Sikh 
oflRcrr with a drawn sword in his hand 
escorting the Prime Minister is some­
thing which could not be thought of 
perhaps by some pconle earliei. But 
these are small things. What is re­
quired now in my opinion is, in spite 
of all the difficulties*—there are im­
mense difficuhies, no doubt. One of 
the biggest difficulties is causcd, if T 
may say so, by the negative attitude 
of leadership of all the different Akali 
groups. The Akali Party, though 
now divided into so many groups and 
subgroups, is a very important force 
in the Punjab. They were the main 
force among the Sikhs. The other 
Parties have also got some Sikh fol­

lowers. Well our Party is there. Wc 
have got a small following among the 
Sikh peasantry. The Congress Party 
has got Sikh followers. But they do 
not mobilise them. They do not acti- 
visc them. As far as the Akalis are 
concerned, they are not prepared to 
cooperate with anybody. This is the 
whole trouble. Even if yi)u go in for 
joint meetings and rallies, no Akali 
leader is prepared to come and sit on 
the platform—may be they are afraid, 
I do not say there is no ground for 
their fear. Anybody who gives 
an impression of cooperatitig with 
cnher forces in order to restore some 
kind of normalcy and peace may find 
himself on the hit list. We know it 
We have seen what has happened in 
the recent weeks, how many leaders 
have been killed and shot. Now the 
Hindus are not the only victims. I 
do not know the latest figures. The 
Home Minister can tell us. But last 
year, you see, more Sikhs were being 
killed than Hindus. So, the pattern of 
the killings also has changed over the 
years. Now it is a question of people 
who are opposed in any way to what 
the so-called militants or terrorist 
groups want. Anybody who speaks 
against them, who opposes their plans, 
who refuses to give money is liable 
to be killed. Mrs. Bhinder was right 
when she said. ‘The commonman in 
thQf Punjab is caught between two fires

-the terror of the terrorists and the 
terror from the security forces”. Both 
of them are there. Both of them are 
squeezing the people of the Punjab*

The trouble in the Punjab is, some 
people are always seeing only one 
side and refuse to see the oilier. 
Some people will always condemn the 
killing of innocent people—which 
should be condemned—by these ter­
rorists but they do not sec the excess­
es which arc being committed frequen­
tly by the police and the security 
fiJrces. Some people see only the ex­
cesses committed by the security forces 
but refuse to speak a single word 
condemning the killing of innocent 
people by the terrorists which goes 
on every day. How can you have a 
kind of one-sided outlook like this? 
Human life is a human life. But 
unfortunately, our prejudices have 
gone so deep that you will find that
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prepared to condemn 
all fcilhngs irrespective of who is per- 
^trating those killings. I thinlr. if 
there are people, if there are Parties, 
u there are forces—whether it is the 
Congress Party or the B.IP Party or 
the Communist or the Janata Dal, 
whoever it is—who are against all 
forms of killings, terror and violence 
in the Punjab and who now want to 
bring an end to this state of affairs, 
who are prepared to stand up, to come 
to defend the unity of (he country and 
if they are also interested to see that 
free and fair elections are held as far 
as possible, they should get together 
and try to come to some understand­
ing. I believe that if such forceps can 
agree on certain basic principles and 
ideas, then it is possible to hold elec­
tions in the Punjab whose outcome 
would be positive in the political and 
social rense and would not necossarilv 
be a rigged election which is dictated 
only by the gun. I personally feel, 
my Party also feels, we do not appre­
ciate the idea—I cannot say what will 
happen because the situation is not 
within our control—but we do not ap­
preciate the idea of havjng to come 
back to this Parliament again in a 
month or two in order to plead for a 
further extension of the President’s 
rule. It is because of the alienation 
of the people of the Punjab. Nobody 
there feels that there is any Govern­
ment—neither the Sikhs, nor the 
Hindus. Simply by changing the Gov­
ernors every six months, no solution 
is going to be found.

As we know, a large-scale migra­
tion of minorities is taking place. It 
is no use shutting our eyes to this situ­
ation. From the border villages, parti­
cularly of at least three or four dis­
tricts, there has been a very lai^e- 
scale migration of people. They can­
not live there any more. If they have 
friends and relatives in the towns or 
cities, they go there; otherw'ise, they 
come even as far as Delhi. Many 
of them are living in conditions of 
extreme suffering and privation. This 
is going on. Hindus are migrating. 
Sikhs are migrating. It is becoming 
a kind of “no man’s land” which is 
dominated by the gun either of the 
(ecurity forces or of the terrorists.

2-t—4 LSS/NT)/91

We are dispersing now within a day 
or two without deciding whether we 
are continuing with President’s rule 
or possibility should be explored of 
how all the healthy and secular forces 
can be brought together. Nobody 
should non-cooperate with that effort 
because of party considerations. All 
the parties should come together and 
they should come to a common under­
standing as to what requiretj to be 
done in order to create an atmosphere 
in which elections can be held which 
wiU yield a positive result. In our 
opinion, that is the line of possibi­
lity which should be explored by the 
Government in cooperation or in con­
sultation with all *he other parties 
and I hope that will be done and we 
will not be all the time in a kind of 
blind ally without any way out. This 
has gone on too long now. Many 
lives have been lost. Too much 
blood has been shed and it is time 
now that we should get together and 
tr>’ to tackle the situation.

MR. DEPUTY SPEAKER: The 
time allotted for this business was 
three hours. We have already consum­
ed three hours. An agreement has 
been arrived at between the leaders 
that we have to transact the financial 
business today. I am going to call two 
or three Members. I would request 
them to be very very brief and then 
allow this business to be completed.
I am asking Shri Sontosh Mohan Dev 
to speak now.

SHRI SONTOSH MOHAN DEV 
(Tripura West): If you tell me the 
time, I will abide by it.

MR. DEPUTY SPEAKER: Five 
to seven minutes.

SHRI SONTOSH MOHAN DEV:
I will finish within ten minutes.

SHRI KAMAL CHAUDHRY 
(Hoshiarpur): This is an important 
topic. Some other Members would 
like to speak. Time may be extended.

MR. DEPUTY SPEAKER: It has 
been agreed to complete this business 
within three hours.
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SHRl HARBHAJAN LAKHA 
(Phillaur): All the Members from 
Punjab want to participate in this 
discussion.

SHRl SONTOSH MOHAN DEV: 
It is a very sad day for us that wc 
arc discussing Punjab Budget which 
should have been discussed in the 
Punjab Assembly and, as very rightly 
said by Shri Indrajit Gupta today, the 
whole country is very much worried 
and upset about the situation in Pun­
jab. Punjab was and is the granary of 
India. Punjab was a land where milk 
and honey used to be produced and 
still being produced in a big amount 
and it is known as a “Land of Honey’\  
and ‘Lassee’ also as told by Shri In­
drajit Gupta. Unfortunately Punjab is 
now also the leader of terrorists in 
this country and terrorist activity is 
spreading there very badly as in my 
State, Assam and as in Kashmir.

We are today discussing the Appro­
priation Bill. 1 fully support it, as 
many Members have supported it and 
there is nothing against it. 1 here can­
not be any division on that.

A very peculiar situation has arisen 
in Punjab. Shri Indrajit Gupta has 
also mentioned that we have repeal­
ed the 69th Constitution Amendment 
Bill, which was not liked by many. It 
was a controversial amendment for 
some. It has been repealed. We also 
gave our support. I still lemember, 
that day when the hon. Home Minis­
ter spoke in this House, he gave an 
assurance to this House that Govern­
ment would not come before this 
House again for extension and with 
the cooperation of all the political 
parties and secular parties. Govern­
ment would create a situation in Pun­
jab whereby there could be elections. 
Now, in this House, irrespective of 
the party to which we belong, a sense 
of apprehension has been expressed 
by all the Members that if there is an 
election, whether it will be a free and 
fair election. It is not only that. Many 
Members have said that it will be held 
at a gun-point Hence, right at this

moment I do not know what v̂ ill hap­
pen tomorrow or the next day. The 
situation in Punjab is not at all con­
genial for holding a free and fair elec­
tion.

Sir, my good friend, the Member 
from the CPM Party Shri Saifuddin 
Choudhury— is not here. Shri Saifud­
din Choudhury, in his speech, tried to 
sell an idea to this House. I do not 
know wheher it is his individual idea 
or they are a party to the Government 
idea The idea is that there is scope 
for the revival of the dissolved Assem­
bly, thereby there can be a forum 
through which the Punjab problem 
can be solved. If my information is 
correct, the life of the last Assembly 
is going to expire sometime in the 
month of October. I do not know how 
the Government or the allied parties 
are coming to a decision that the 
Court order will be in favour of re­
viving the Assembly. I think it is an 
assumption because one cannot pre­
dict a Court order. Even if the assum­
ption will come true and after tlie 
decision of the Court, it can 
hardly have a life for a month 
or so. Today, T have heard 
another talk in the Lobby that there 
is a provision in the Constitution that 
at ter the expiry of the term of a par­
ticular Government, if the President 
of India has the pleasure, the Presi­
dent can allow a care-taker Ministry 
to continue for six months... 
tiotts) But I do not know about it. I 
have heard it in the Lobby. In fact, 
Shri Indrajit Gupta has posed a \eiy 
good constitutional question. This is 
the talk I am hearing from the Lobby. 
Shri Saifuddin Choudhury is also a 
party to it. I don’t think it is possible. 
It will not be desirable also. Hence, 
I fully agree with Shri Indrajit Gupta 
that an atmosphere is to be created in 
Punjab to have a free and fair election. 
All the political parties, including our 
Party have got a responsibility. I do 
agree that the CPI and the CPM have 
mobilised some people. They ' have 
organised a rally in Delhi. But they 
will be doing injustice to the Congress 
people in Punjab if they say that wc 
are not trying to mobilise people. We
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arc trying to mobilise the people. As 
far as the number of ileaths of politi­
cal leaders is concerned, the maximum 
number is from the Congrcss(I) Party. 
Even then, we are not shirking from 
our responsibility because we know 
that if we have to create an atmos­
phere there, as a political party* wc 
have got a role to play. In the last 
Parliament and Assembly elections, 
we have scored more than 35-40 per 
cent votes. The people are with us. 
I visited Punjab at the behest of my 
Congress President Shri Rajiv Gan­
dhi, along with six other Members. I 
would like to share my experience 
with this House that the day 1 went 
there, there was a death case in a par­
ticular village. Two Members of Kir- 
liament from Punjab were also there. 
I was amazed to see one interesting 
aspect. Before seeing that arpect, 1 
would not have believed the fact. The 
point is that in that particular house, 
the strength of the Hindus and Sikhs 
was equal in number. Even, the 
Hindus might have been more than 
the Sikhs. I was surprised to see the 
cordiality with which they were talk­
ing and trying to discuss the Punjab 
situation. Still today, in the village 
areas as well as in large parts of the 
town areas, there is no ill-feeling bet­
ween the Hindus and the Sikhs.

This is a silver lining in Punjab 
which is not there, to that extent in 
Kashmir; which is not there to that 
extent even in Assam today. So, it will 
be wrong to say that if we do not go 
ahead the Punjab people will be lag­
ged behind. But we should also take 
initiative. There was a move by the 
present Government to organise some 
political meetings in Punjab and ini­
tially we boycotted it but subsequently 
wc joined. But what have we seen? 
That platform some time was used not 
by the left parties—I will not blame 
them—but by some other party 
to make Congress a villain about 
the particular situation in Punjab. 
This is not the time for us 
to say that Congress has given 
that legacy to this Government 
or this Government has failed to do 
anything. This is the time for us, both 
for the Government and their suppor­

ting parties as well as the opposition 
to jom hands together, heads together 
and solve this problem so that we c^n 
really give representative people Gov­
ernment in Punjab. Let any party 
come to power but create a situation 
so that Prof. Dandavate need not 
come to this House with further Bud­
get for Punjab. 1 think, he does not 
like himself as he is already burden­
ed with so many works to see that any 
State Budget is monitored by him.

PROF. N. G. RANGA (Guntur): 
Let there be an all party Government.

SHRI SONTOSH MOHAN DEV: 
I do not want to criticise any parti­
cular leader. What f want to point 
out and which has been told by BJP, 
CPI, CPM Forward Bloc, even some 
of the ruling parly Members and our 
Members is that the initial motive of 
the Government to particularly high­
light one individual who is a Member 
of this House but who has not taken 
oath that he would be the only back 
for the people of Punjab to overcome 
this situation has proved to be wrong. 
I personally do not see anything wrong 
in trying him. But now after his an­
nouncement in Punjab that he would 
like UNO to come and conduct the 
elections or plebiscite in Punjab for 
a Khalistan, 1 think, the present Gov­
ernment or any political party should 
not have any love for this particular 
person and we should all condemn that 
and such person, under no circums­
tances. should be encouraged to have a 
say in the Punjab' affairs. 1 am happy 
that more or less all the political par­
ties have taken a correct stand in this 
particular respect that our country can­
not accept the UNO or for that rea­
son anyone else to interfere. What did 
he say? He said that if India was atta­
cked by Pakistan, he would be be­
hind the Indian army to shoot them 
and not to protect the country. That 
is not the sikh culture. The sikhs in 
this country have sacrified to such a 
great extent for the cause of our coun­
try that their sacrifice can never be 
outnumbered by anybody. They may 
be only two per cent of the Indian 
population but their heroic efforts arc 
more than 90 per cent in comparison 
to any caste or community in this



367 Demands for Grants SEPTEMBER 5, 1990 (Punjab) 1990-9J 368

[Sh. Sontosh Mohaix Dev]
country. This has been accepted by 
everybody. Keeping this in view, I 
shall appeal through this House to the 
people of Punjab that the dilemma 
which the countiy is now facing can 
easily be solved if the people of Pun­
jab irrespective of region—as very 
rightly stated by Shri Indrajit Gupta— 
come forward and all political parlies 
should play a role to see that we bring 
out a situation in Punjab Adhere there 
can be free and fair elections. But just 
at this moment, my party abo feels 
that with the present situation which 
is prevailing there, it will be difficult to 
have a free and fair elections. The 
Government should think twice before 
deciding about this particular aspect. 
This is my submission.

MR. DEPUTY SPEAKER: Shri 
Kirpal Singh, please conclude your 
submission in five minutes.

SHRI KIRPAL SINGH: Sir, 
will take some time.

it

MR. DEPUTY SPEAKER: I know 
you are capable to say a lot in a few 
words.

SHRI KIRPAL SINGH: 1 want to 
be as brief as possible but please ex­
cuse me Sir as I would like to clarify 
in regard to the aspersions that have 
been cast on a personal level. {Inter- 
ruptiorts)

Sir, agreed that there is little money 
for development in Punjab as most of 
it is being spent on security in the 
State. Earlier also I have said that 
there would not have been a need for 
security in Punjab but for the previ­
ous Government’s negative action 
which created this situation.

MR. DEPUTY SPEAKER: You
have said this a number of times. 
Please come to the point.

SHRI KIRPAL SINGH: What I
want to say is that the previous Gov­
ernment should own up the responsi­
bility because it was they who creat­
ed ihis mess.

Secondly, I feel that the sentiments 
expressed by all hon. Members, re­
garding a healing touch for the 
wounded Sikh psyche, do not come 
from their hearts. In tlie past there 
have been events like the military 
offensive on Shri Darbar Sahib and 
Akal Takht and the killings of Sikhs 
in the November 1984 riots. Latest 
in this series is the brutal assault by 
security officials on 200—250 people 
in Kathumangal villages. But none 
of the hon, Members have comment­
ed on this incident. We have asked 
the hon. Prime Minister to set up a 
committee to inquire into this incident. 
Last night a Sikh friend telephoned 
me to say that while tiavelling on a 
train only his luggage was searched 
and he was the lone Sikh among all 
passengers in his coach. Such things 
should not happen again. Similarly 
the anti-Sikh propaganda over the 
media must be replaced by propa­
gandas & which is favourable to the 
Sikh community and to the nation as 
a whole.

According to a book written by the 
late Maulana Abul Kalam Azad, 
which I have got, there were 2646 
persons who were sentenced to life 
imprisonment during the freedom st­
ruggle. Of these, 2147 were Sikhs 
and 499 were non-Sikhs. Similarly 
of the 121 persons hanged to death, 
93 were Sikhs and 28 noa-Sikhs. Of 
the 1300 persons killed in the Jalian- 
vvala Bagh tragedy, 799 persons were 
Sikhs and 501 were non-Sikhs My 
hon. colleagues here say that Sikhs 
are courageous and have made sacri­
fices. But what about the situation 
in Punjab? On my rccent visit to 
Amritsar T was told by local farmers 
that their produce was being sold at 
Rs. 200 whereas the rate is Rs. 225 
because Central agencies have not 
begun purchases. This is how Punjab 
is neglected. Despite the sacrifices 
made by the Sikh community, Puniab 
is not given facilities like quality fer­
tilizers etc.

Sentiments expressed in case of the 
army action on the Darbar Sahib and 
the 1984 riots must emanate froc? Ae 
heart. A Resolution was passed \n 
the House in case of the Bhopal Gas
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Tragedy. But no such resolution was 
passed in case of the 1984 riots m 
Delhi. Is this the way to do justice?

Sir, the Rajiv-Longowal Accord is 
more or less extinct but work related 
to the SYL Canal should not be 
taken up without taking into conside­
ration the clauses of the Accords, dis­
tribution of water after including the 
Yamuna canal and the law of Ripa­
rian States. Making a part of the 
canal operational amounts to discri­
mination against some people... 
ruptiom) Punjab should get it and 
you should also get it. You have the 
right to take your share and nothing 
more than that.

15.00 h n ,

MR. DEPUTY SPEAKER: Please 
don’t reply to the questions that are 
put during your speech.

SHRI KIRPAL SINGH: Nobody 
has commented on the situation in 
Punjab and Haryana. At present Shri 
K. P. S. Gill is the police Chief m 
Punjab. The people who have creat­
ed these problems are running the 
bureaucracy. We cannot expect any 
substantial change in the situation. I 
suggest that more agro-based indus­
tries be set up in Punjab for the de­
velopment of the State. Then there is 
the issue of a canal where even drink­
ing water is not available. My hon. 
colleague Shri Kamal raised this is­
sue as it concerns his conslicucncy. It 
is because of small-scale industry that 
Punjab is on the industrial map of 
the country. The contribution of 
heavy industry is negligible.

Small-scale industiy too is subject­
ed to severe constraints by the Gov­
ernment. Previously, a factory with 
machinery worth Rs. 2 lakhs and situ­
ated in an area with a population of
25.000 persons was considered a tiny 
sector industry. Now a factory with 
machinery worth Rs. 5 lakhs and si­
tuated in an area with a population 
of 50,000 persons is considered a 
tiny sector industry. According to a

census, 97% of the industries have 
machinery worth less than Rs. 2 lakhs 
The bureaucracy has prompted the 
National Front Government to take 
a very wrong decision. They are not 
getting raw material or concessions in 
excise duties although they should be 
getting maximum incentives. If they 
cross the production limit they are 
denied the rebate on excise duty but 
manufacturers in higher categories 
get excise duty concessions on goods 
produced below the limit. This dis­
crimination must be removed. The 
condition regarding population must 
be done away with. Iliis will help 
villagers to prosper. At least 30-35 
sugar factories must be set up in Pun­
jab. Earlier, the ceiling for small scale 
sector was Rs. 37 lakhs which has 
now been increased ro Rs. 60 lakhs. 
It will benefit the capitalists. I would 
like to say a few words about the poli­
tical situation in Punjab. Some hon. 
Members say that elections should 
not be held in Punjab and the Gov­
ernment is considering to revive the 
previous Assembly in Punjab. Both 
these things are wrong. Punjab has 
been debarred from democratic pro­
cess. The Parliamentary elections 
were held recently. The Election Com­
mission of India and the Chief Secre­
tary of Punjab have praised the pea­
ceful conduct of elections in Pimjab 
and have said that polls were never 
so peaceful before. Those who lost 
the election, made excuses that the 
people kept silent due to terror. But 
had it been so the candidates belongs 
ing to only one party should have 
won. But it was not so. Candidates 
belonging to all the paities have won. 
Neither they were undar terror nor 
were they silent. The elections to 
Delhi Gurudwara Prabhandak Com­
mittee and Punjab Assembly should 
be held. The earlier it is done, the 
better it would be.

Today, even the Government says 
that ballot and bullet cannot go toge­
ther. So far as the terrorists are con­
cerned. Mr, Ribeiro, who was the 
then D.G.P. and later became the 
Advisor to the Governor, used to say 
from time to time that there were a 
handful of terrorists. When the pco* 
pie asked why terrorism was not
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being put to an end, he used to reply 
that there was no end to the recruit­
ment in their ranks. It is clear that 
the recruitment of terronsts cannot 
be stopped with the terror of bullet.
They should have been affectionately 
persuaded to shun the path of vio­
lence. But that has not been done till 
now. Among the ways adopted in 
Punjab to stop terrorism was the use 
of Black-Cat force, which was formed 
by Shri Izhar Alam, the then S.S.P. 
of Amritsar, who later became the 
D.I.G. also. Now Shri K.P.S. Gill 
has formed a new force named “In­
dian Lion”. This force kills the peo­
ple in Punjab. If sometime, you get 
the news of my death, please take it 
that I have been killed by the same 
“Indian Lion”. It is the need of the 
hour to immediately transfer such olBB- 
cers from there. iVhile speakmg 
about me, one of the hon. Members 
said that I am not competent even to 
become a panchayat member. 1 would 
like to tell that I am a freedom figh­
ter. Barring the period, when the 
Corporation was under suspension oi 
supersession, I had been either the 
member or the Chairman of Amritsar 
Municipal Corporation. T was an 
M.L.A. for three terms and now, I 
have been elected an M.P. with a 
good margin. When others were sell­
ing adulterated ghee and were indulg­
ing in smuggling activities, 1 was v/or- 
king for the good of the country. The 
peace of this country received its first 
jolt, when during the Asiad, innocent 
persons were stopped on roads, iheir 
hair were cut and they were impli­
cated in false cases.......

371 Demands for Grants SEPTEMBER 5,1990 (Punjab) 1990-91 372

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (SHRI NATHU 
RAM MIRDHA): The hon. Member 
has said that he has met the farmers 
in Amritsar, who told him that they 
had not received the procurement 
price of wheat at the rate of Rs. 225. 
I would like to inform ihc hon. Mem­
ber and the House that thosa farmers, 
who delivered the wheat this season 
before the date on which the procure­
ment price of Rs. 225 was announced 
have been paid the difference in price.

SHRI KIRPAL SINGH; What you 
are saying is right.

SHRI NATHU RAM MIRDHA: 
The farmers will be directly given the 
crossed cheques. There is no ques­
tion of giving through the middleman.

MR. DEPUTY SPEAKER: You 
have said this earlier also.

SHRI KIRPAL SINGH: Many
such things were done. In the end, 
I would like to submit that attention 
should be paid to the issue of hold­
ing elections in Punjab. Similarly, 
attention needs to be paid to the Small 
Scale Industries and the agro-based 
Industries in Punjab. The most )m- 
portant thing is that the burden of 
expenditure on the Central Security 
Forces should not be put on the ex­
chequer of Punjab, so that there could 
be all round development of State.

[English]

DR. THAMBI THURAI (Karur): 
Mr. Deputy Speaker Sir, 1 would like 
to join our colleagues to participate 
in this debate on Punjab Budget on 
behalf of my party. Most of the 
Members who participated in the dis­
cussion concentrated only a few se­
conds on the Budget. The rest of their 
speech was on the situation in Punjab. 
1 am also going to do the same as 
I am not an exception. It is a piti­
able thing that Prof. Madhu Danda- 
vatc is presenting the Piiniab Budget 
today. When he was in the Opposi­
tion, he had said many times and had 
requested the Treasury Benches that 
that should be the last. Budget of the 
State of Punjab. But, unfortunately, 
he has presented the Punjab Budget 
this time and I know that he is going 
to do so in future also and that is 
going to happen because the situation 
is like that. When Snit. Sukhbuns 
Kaur spoke regarding fair elections 
immediately in Punjab, she also men­
tioned that there is an attempt now 
by the Government to try to instal 
some other people while reviving the 
Assembly. At that time. Prof.Dan- 
da\'ate said that it may be the Court*s 
decision and what can he do. This 
was what he said. But whatever they, 
think, making siMlMn attempt is not 
good. Tt is better to have fair and



373 Demands for Grants BHADRA 14,1912(S^Jfi<) (Punjab) 1990-91 374

fresh elections and see that the present 
situation is eliminated...(/wcttmp-
tkms)...

Secondly, we are forgetting why the 
present situation exists in Punjab. The 
root cause of that is always being 
forgotten: all the time we are criticis­
ing terrorism, and the people and 
the youth are being criticiscd But I 
want to know who are responsible 
for all this. I say this very House is 
responsible, the Parliament is respon­
sible for this kind of a situation, be­
cause we are not strictly following 
what is required to be followe'l in a 
federal system. We want tn take away 
all the powers from the States. When 
you are out of power, you say that 
you want to decentralize e\ cry thing, 
but when you are in power, you want 
all the powers from State. That is the 
peculiar situation that we are, facing 
in this country. First, the Education 
was with the States, then they brou­
ght it to the Centre also, now in their 
manifesto they want to decentralise 
Till today I do not know what are 
the things they want to decentralize. 
When you come in power, you want 
to make all the legislations to take 
away all the powers and you want to 
rule from here. And when you are 
ruling, you forget about the regional 
aspirations, culture, languages etc. 
That is the root cause. The strength 
of this country lies rn different cul­
tures and different languages, but they 
always forget that. In the name of 
integration, you want to intpose one 
culture, one language ami forget about 
others ..{Interruptions).

Whenever we want to speaic in our 
mtrtber-tongue, there is no simultane­
ous Tamil translation.

THE MINFSTER OF FINANCE 
(PROF. MADHU DANDAVATE) 
It is there.

DR. THAMBI DURAT: If you
speak in English, can I listen in 
Tamil? It is not there. Only I can 
speak in my mother-tongue, and we 
can get translation in English. You 
cannot get translation in other natio­
nal languages.

PROF. MADHU DANDAVATE; 
Your speech is always valuable, 
therefore. I get translation, but my 
speech may be worthless, therefore, 
you do not get in Tamil.

DR. THAMBI DURAI: We want 
to have your reaction. Without any 
reaction from you. how can we react? 
We give you a number of valuable 
suggestions, but those are being for­
gotten. That is the problem.

Anandpur Saheb Resolution has 
been mentioned here. 1 am not for 
disintegration of the country. What 
is more important is that you must 
respect the feelings of the Punjab 
people.

MR. DEPUTY SPEAKER: Please 
conclude now. You have made very 
good points, namely elections should 
be held, decentralization should be 
there, cultural aspects should also be 
considered.

DR. THAMBI DURAI: More
than that, what is the economic pro­
gramme that the Government is hav­
ing to solve this kind of problems in 
the country? Instead of beating about 
the bush, let us come to the point 
We are facing political, economic and 
social problems. What is the concrete 
action that you are contemplating to 
solve these problems? On Ae politi­
cal front, you have to take care of 
the democratic aspirations of the 
people. Then, what about social pro­
blems? Are you making efforts to 
tackle them? Similarly, let us look 
to the economic problems. The Lef­
tist parties claim to be the champions 
to solve the economic problems? What 
arc they doing? They are keeping 
quiet. Nobody is responding to the 
questions of providing more employ­
ment apportunities and right to work. 
If you are not able to solve the eco­
nomic problems of this country by 
way of providing employment oppor­
tunities and giving right to work, ter­
rorism would not be wiped out. Ter­
rorism which today exists in Punjab. 
Junmu and Kashmir and Assam, in 
due course is going to come to Tamil 
Nadu also, because nobody is p a j^ g
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fDr. Thambi Durai]

any attention to the problem of the 
youth.

What sort of programmes do you 
have to give them employment op­
portunities? Instead <jf addressing 
yourself to the question, you are or­
ganizing one rally or the other, you 
want to go to Punjab on pad>atra.

It you do not devote the attention 
to solve these problem for your poli­
tical gains, and if you want to eradi­
cate some regional parties, that is 
ver> dangerous. In a good spirit, 
you should think of the nation, >ou 
should think of all the languages. Call 
all the languages as our national 
languages, do not call them regional 
languages. Whenever any Minister 
makes a mention of these languages, 
he refers to them as regional langu­
ages. I cannot understand that. You 
know what Pandit Nehru said when 
somebody asked him, that these are 
our national languages. When the 
Language Commission talked of re­
gional languages. Pandit Nehru re­
futed and said that these languages 
are our national languages. But to­
day, our Ministers call them regional 
languages. When I am shouting here, 
on this they are keeping quiet. They 
are not even reacting to it. That is 
why I say that this is the main rea­
son for the present political situation 
that we have in our country. If you 
can solve the language problem, cul­
tural and economic problems and the 
youth problem, then you can bring 
some kind of peace in Punjab other­
wise the whole country is going to be 
affected. You have to cooperate in 
this.

I am interested in discussing the 
Punjab Budget but not in this way. 
Let the budget of Punjab be discus­
sed in Punjab Assembly. We are 
ready to support them whatever 
amount they want to spend; we are 
ready to give support to increase 
the allocation from the Central Budget 
but I request the Hon. Minister. Prof. 
Madhu Dandavate to ensure that this 
is the last Budget for Punjab to be 
presented in Parliament. Let the Mi­
nister persuade the Government to

bring a good democratic system in 
Punjab and see that peace is esta­
blished there.

[Translatiori\

SHRIMATI BIMAL KAUR 
KHALSA (Ropar): Mr. Deputy
Speaker, Sir, not only this country, 
but the entire world is aware of the 
fact that ^ e  Sikhs have given maxi­
mum sacrifices to achieve indepen­
dence for this country. Had tho Sikhs 
wanted a separate state they could 
have got it at that time itself in the 
same way as the Muslims of this coun­
try demanded Pakistan and formed a 
separate country. But such conditions 
have been created for the Sikhs that 
they are forced to think themselves as 
slaves in this country. They are trea­
ted like slaves. For the last many 
years, some Sikh youths in Bareilly 
jail have been kept in chains. Army 
men who rose in revolt for the sake 
of religion are still languishing in 
Naini jail and they are being tortured 
there. The Government has said that 
all those army jawans have been re­
leased, but I would like to tell that 
except for those army jawans, who 
have completed their iail term, none 
has been released. The rest of the 
army jawans are still in jails and are 
being tortured. The police is playing 
a hunting game with Sikh youths in 
Punjab. Everyday some Sikh youths 
are killed in fake police encounters. 
I would like to know as to how 
many enquiries have been conducted 
till now and what are the names of 
the officers found guilty in these en­
quiries? It is a matter of regret that 
no guilty officer has been punished as 
yet. The entire bureaucracy from 
top to bottom, that is from the Chief 
Secretary to the Tehsildar, is anti- 
Sikh. Just now, some hon. Members 
belonging to the B.J.P. and other 
parties said in the House that full 
statehood should be given to Delhi 
and the Bill in this regard should be 
passed at the earliest. The reason 
behind their saying so was that dur­
ing the elections, they had promised 
the public to provide full statehood 
to Delhi. It is good to fulfil the elec­
tion promises. But at the same time, 
it is the duty of this Government to
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fulfil the promises which it made to 
Punjab in its election manifesto. It 
was said here that initiative to solve 
the Punjab problem would be taken, 
but no attention has yet been paid 
by the Government in this regard. 
Just now, the leader of the BJ.R  
and some hon. Members belongmg 
to other parties said here that Delhi 
should be given full statehood and 
assembly elections should be held, 
because at present the l/nion Terri­
tory is being admitiistcred by the 
bureaucrats. I would like to ask whe­
ther anyone has ever paid attention 
towards the fact that Punjab is also 
under the bureaucratic rule? The 
Sikhs are being crushed like anything. 
As S. Kirpal Singh said just now, a 
new commando force named ‘Indian 
Lion’ has been formed there, which 
is eliminating the Sikh families.

Mn Deputy Speaker, Sir, another 
point is that every possible way is 
being adopted to bring bad name to 
the Sikhs. Recently held Lok Sabha 
elections in Punjab were totally inci« 
dent free. These elections vvere free 
and fair. Even then, just to defame 
the Sikhs, it is being said here that 
the Lok Sabha elections in Punjab 
were held on gun-point. I would like 
to ask» if that is the case, how did 
Shrimati Bhinder win the election 
from Gurudaspur with a good mar­
gin? How did Shri I. K. Gujral win? 
Has he been appointed a Minister, 
because he won the election on gun­
point? How did Shri FTarbhajan 
Lakha from Phillaur. S. Kirpal Singh 
from Amritsar and Shri Kamal Chou- 
dhry from Hoshiarpur win the elec­
tion? Have they all won on the gun­
point? (Interruptions)

SHRI KAMAL CHAUDHRY 
(Hoshiarpur): We have won the elec­
tion on our own.

SHRIMATI BIMAL KAUR 
KHALSA: The Government should 
tell whether all these Members have 
won the election on gun-point?

tions in Punjab in the Rajya Sabha 
and said that elections should not be 
held there. But the very people arc 
trying to revive the Assembly today. 
These erstwhile Jan Sanghis sent their 
lawyer Shri Jetly to the High Court 
to revive the Assembly. Same is true 
of the C.P.M. and C.P.T. also. On 
one hand, they oppose the elections, 
but on the other hand, they are try­
ing to revive the Assembly.

Mr. Deputy Speaker, Sir, I would 
like to submit that the killing of Sikhs 
in 1984 riots in Delhi and in other 
States was a big conspiracy hatched 
by the Congress (I) leaders. A Con- 
dolencc-Motion should be moved in 
the Lok Sabha for the victims of 
1984 riot.

Mr. Deputy Speaker, Si^ the water 
dispute between Haryana, Punjab and 
Rajasthan over S.Y.L. Canal should 
b; settled through the Supreme Court. 
We will accept the verdict of the Sup­
reme Court

Mr. Deputy Speaker, Sir. fourthly,
T would like to say that the hon. 
Prime M-nister has toured Punjab 
thrice. But the Punjab problem can­
not be solved through tours or Pad- 
vatras. It would have been .solved a 
long time ago. if such things were to 
solve the problem, and the situation 
in Punjab would not have worsened 
to such an extent.

Mr. Deputy Speaker. Sir, when­
ever the issue of solving the Punjab 
problem is raised, it is said that an 
all party meeting will be called. I 
would like to make it clear that there 
is no need for calling an all party 
meeting to solve the problem as they 
will never let it to be solved.

Mr. Deputy Speaker, Sir. fifthly 1 
would like to submit that the indus­
tries in Punjab are getting ruined. 
Particularly, the industries in Govind- 
garh, under my Constituency are not 
getting any raw-material and as a re­
sult industries arc getting mined.

Mr. Speaker. Sir. on 22nd of Au- Sir. the Kapurthala Coach factory
gust, 1985, the B.J.P. leader. Shri is also getting ruined. The ancilhary
L. K. Advani had opposed the elec- units do not get any work.

25-4 LSS/ND/91
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[Smt. Bimal Kaur Khalsa]
Mt. Deputy Speaker, Sir, sixthly, I 

would like to submit that the indus­
tries in Ludhiana are facing a lot of 
difficulties due to the distuibances in 
the Gulf, Export of all their machi­
nery like cycle and other items has 
come to a standstill. As such, I would 
like to say that every possible effort 
should be made to help this indus­
try.

[English]

SHRI P. R. KUMARAMANGA- 
LAM (Salem): Sir. some other
Members have also given notice.

PROF. MADHU DANDAVATE: 
They have agreed that we should 
finish it now. {Interruptions).

MR. DEPUTY SPEAKER: There 
is an agreement.

SHRI P. R. KUMARAMANGA- 
LAM: 1 do not want to speak, 1
just want to say this on behalf of 
those MPs who would have spoken 
earlier. Unfortunately, they did not 
have an opportunity to speak again. 
They were called yesterday by the 
Prime Minister in the evening at 7 p.m. 
Unfortunately, according to what we 
know, nothing, no outcome of that 
meeting has been there. We expect­
ed that there would be an agenda; 
we expected that there would be some 
serious discussion on how to solve 
the Punjab problem. On the 11th 
November, President’s rule is getting 
over. Are you going in for elections 
in the present situation that is there? 
We would like to know specifically, 
especially when the law and order 
has deteriorated to a situation where 
the daily turn-out of deaths is 20 to 
30. and with Mr Mann’s statement 
openly calling for Khlalistan. Arc 
you going to continue to drag matters? 
There is not going to be a Session 
before 11th November. We would 
like to know specifically, your policies 
and specific programmes. Even yes­
terday, in the meeting, there was no 
programme. Even today there is no
programme. We would like to know

whether Government is just going to 
allow things to drift.

SHRI KAMAL CHAUDHRY 
(Hoshiarpur): Yesterday, at about
5.30 in the evening, I got a message 
that the Prime Minister wanted to 
speak to Punjab MPs. There was no 
agenda for it; there was no time given. 
At 7 o’ clock we reached Prime Minis­
ter’s House. That time of 7 o’clock 
was given to a delegation from Sik­
kim also. There, in that meeting, no
discussion took place. Just some
individual points were made. More 
than that, it was just a political gim­
mick. If they want to have a solu­
tion for Punjab, if they wanted peacc 
in Punjab they should have called peo­
ple from I^njab. A Consultative 
Committee for Punjab has been form­
ed. I am a member of that; not even 
one meeting of that Consultative Com­
mittee has taken place. What does 
this Government want; what policy 
does this Government have? I want 
to know.

PROF. N. G. RANGA (Guntur): 
Day before yesterday, during the 
Zero Hour I think. Mr. Dinesh Singh 
started the talk; and quite a numl^r 
of our Members took part in it. We 
all wanted a statement to <be made 
by the Prime Minister, we wanted 
the Prime Minister himself to come 
here and take part, and give us an 
idea, or whatever it may be, of their 
policy: what is it that they want
to do in regard to Punjab. It is true; 
it is the Finance Minister who is in 
charge of this Budget. But at the 
same time, this is the proper occasion 
when the Prime Minister himself 
should have come here and fried to 
reinforce whatever the Finance Minis­
ter would be saying, by taking the 
House into his confidence, and telling 
us about the political approach that 
they are making. On the other hand, 
my friend Mr. Dandavate is preparwi 
to speak on behalf of the whole of 
the party, and particulariy of the 
Prime Minister in regard to the politi­
cal approach that this Government 
wishes to make, is making and wishes 
to continue to make. The House is 
going to adjourn for the next 2 or 3
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months, or we do not know for how 
long. {Interruptions).

We would like the Prime Minister 
to come over here, if he is not here, 
let my friend send word to him; let 
him make his own statement, but at 
the same time give us an assuiance 
that the Prime Minister would be 
speaking to us on behalf uf the 
Government. Thank you.

PROF. MADHU DANDAVATE: 
Firstly, 1 am thankful to all the sec­
tions of the House for having agreed. 
(Interruptions).

[Translatiort)

CH. RAM PRAKASH: Many
members who want to speak are yet 
to get their turn.

PROF. MADHU DANDAVATE: 
If you permit me, 1 shall curtail live 
minutes from the time allocated to 
me. You may speak.

[English]

MR. DEPUTY SPEAKER: He
is very sensible, Mr. Dandavate: don’t
open the Pandora’s Box ...................
{Interruptions)..............

SHRI HARBHAJAN LAKHA 
(Phillaur): Kindly give me four
minutes to speak on the Punjab bud­
get.

PROF. MADHU DANDAVATE; 
Firstly. I am greatly thankful to all 
sections of the House for having 
agreed that, in view of the shortage 
of time at our disposal, the financial 
agenda should be completed today; 
and that is why we are also restrict^ 
the number of speeches on our side. 
(Interruptions)

MR. DEPUTY SPEAKER: 
is replying to the debate.

{Interruptions)

He

PROF. MADHU DANDAVATE: 
1 have to repeat the thanks to the 
House again and again bccause of the 
interruptions.

(Inten uptions)

[7 ranslatiori\

MR. DEPUTY SPEAKER: You
don't do like this, an agreement has 
been reached.

■ • ilaterruptiofjs)..

MR. DEPUTY SPEAKER: Please 
be seated. Such occasions do come.

...{laterruptioas)...

PROF. MADHU DANDAVATE: 
This is the financial agenda and it has 
to be completed. Thereafter it is to 
be forwarded to Rajya Sabha. Otlier- 
wise some problems will crop up and 
there would be constitutional diffi­
culties as well. Therefore, I had 
made a request to you and everyone 
has agreed to it. 1 would like to 
thank you for this.

CH. RAM PRAKASH: About
thirty people are being killt’d there 
every day. This is a very grave 
issue.......(interruptions)...

PROF. MADHU DANDAVATE: 
Leave it, why are you creating pro­
blems for me?

MR. DEPUTY SPEAKER: 
Madhuji, you speak......

...(Interruptioas)...

PROF. MADHU DANDAVATE: 
He has asked you to let the proceed­
ings continue. We will talk about it 
later. I will reply to all your ques­
tions later. ...{Interruptiom)..

SHRI HARBHAJAN LAKHA: MR. DEPUTY SPEAKER: You
Will you give me some time to speak .should not do like this. You can 
on the Punjab budget? speak on a different subject.
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CH. RAM PRAKASH: Allow
me to speak for 1-2 minutes. ...(Inter- 
ruptiom)..,

PROR MADHU DANDAVATE: 
This way the agenda cannot be com­
pleted. EWscussion on Mandal O m - 
mission is scheduled to start at 4 O’ 
clock.

SHRl HARBHAJAN LAKHA:
1 should be given only two mniutes 
to speak on the Punjab budget.

PROF. MADHU i>ANDAVATE: 
He has already given his lulinu. Let 
nie continue.

SHRI HARBHAJAN LAKHA:
All those members who come from 
Punjab should be given a jhanwC to 
speak on the Punjab budget. I will
take only one minute and then sit 
down.

MR. DEPUrV' SPEAKER: Now
you take your seat.

SHRl HARBHAJAN LAKUA:
I will take only one minute ixnO then 
sit down. 1 have a right to speak 
on the Punjab budget becauso 1 come 
from there.

1 am thankful to you for giving me 
an opportunity to speak on the Punjab 
budget. Punjab being the most pros­
perous State in the country is burning 
today due to the fault of some seg­
ments of the Hindu so:iety, those 
who had started throwing ears, tails 
and heads of the cows and cigarettes 
into the Gurdwara at Tslikodar. And 
this segment is responsible to do the 
same thing in Jammu & Kashmir and 
in U.P. also. Therefore, I request 
the Central Government to ban these 
social segments, those who are be­
coming the cause of destroying the 
Indian society.

Punjab was deprived of democracy 
since 11th May, 1987. The people 
of Punjab are interested to have free 
and fair election so that they can have 
their own legislature in Punjab: and 
the dead Punjab Assembly is not 
needed; the Ptimjabis are not interes­

ted that dead Legislative Assembly 
should come bAk in power. There- 
tore, there should be free and fair 
elections. During Lok Sabha elec­
tions, there was no booth capturing; 
there was no firing; there were free 
and fair elections.

Therefore, for economic develop­
ment, in Punjab sugarcane cultivated 
areas should be improved; there should 
be a cooperative sugar mill esta­
blished, especially in Hargobind, 
Batala, to fulSl the needs of the far­
mers. The bridge over the river 
Beas near Hargobind must be comple­
ted soon to create facilities for the 
farmers.

Ninety per cent of the people in 
bet area, naya shahr, Jullundur. are 
from SC and farmers. The Govern­
ment is not paying any attention to 
improve their lot. So, proper educa­
tional facilities should be created for 
those people in Karpal Sagar which 
was meant to open a college must be 
started for those people. Then proper 
health centres should be opened in 
that area for improving the health of 
the people. Government is not pay­
ing any at attention to provide educa­
tion or render any other help to that 
area. Secondly, the farmers there 
are in dire need of cooperative sugar 
mills. In Gurdaspur there is one 
segment, Hargobind where the maxi­
mum quantity of sugarcane is produc­
ed and there also the farmers in need 
of sugar mills.

There is yet another segment, Braj 
in Gurdaspur district where also the 
farmers need sugar mills. Therefore,
I would request the Government to 
look into these problems.

1 am thankful to you for giving me 
some time to speak and I also request 
that everybody should be given equal 
opportunity to speak.

[Tramlatkmi

MR. DEPUTY SPEAKER: You
please take your seat since you have 
said what you had to say. You may 
speak now.



385 Demands for Grants BHADRA 14,1990 (SAKA) (Punjab) 1990-91 386

CH. RAM PRAKASH (Ambala): 
Mr. Deputy Speaker, Sir, I am a Pun­
jabi. Arobala used to be a part of 
Punjab, it is a different thing that 
now it has been merged in Haryana. 
I am aware of all the facts. 1 was 
an M.L.A. in the Punjab Vidhan 
Sabha from 1952 to 1976. 1 have
the full knowledge of the Punjab sit­
uation and I am well mfurmed about 
the kind of people gô Kl or bad living 
in that state. You h&ve given me 
only one minute and I would like to 
ask you only one thing. Everyday 
we read in the newspapers that twenty 
to thirty people in Punjab are killed 
by the terrorists. This is what the 
newspapers say, but so far as my in­
formation goes more than one hund­
red people are being killed by the 
terrorists daily. If similar conditions
continue in Punjab, the entire popu­
lation will be wiped out shortly and 
then you need not have to present a 
budget for Punjab. 1 would like to 
put-forth this request before you and 
ask the Government about the claims 
they used to make at that time...(/«- 
terruptions)... It is not an issue relat­
ing to any party. All of you sitting 
here are as good as dead. 1 would 
like to ask you whether the Govern­
ment can do anything to check the 
killings that take place everyday. 
Thousands of families fiom that state 
who were at one time quite prospe­
rous have taken to begging in Delhi, 
Agra and Bombay and the Govern­
ment is not able to do anything for 
them.

Thirdly, so far as the issue of em­
ployment is concerned, we agree with 
what my hon. lady colleague has said. 
I am of the view that everyone should 
get employment and there cannot be 
two opinions about it, but ii does not 
moan that in the absence of employ­
ment, one is free to loot anyone, 
commit roibberies, loct banks, assault 
officers, murder S.P., D.I.G. and Sec­
retary and kill all Government OflBr 
c«s. A lady colleague made a re­
mark that the murder of Indira Gan­
dhi was a right step. If the murder 
of Indira Crandhi was a right thing 
then if she and her family members 
are killed, will that not be a tight

act? .Will it not be a wrong deed?
Then J feel that.......{Interruptions)...
Dandavateji, please listen to me.
No Government can function with
leniency. Government has to act firm­
ly. Governments take recourse to 
putting the culprits in jail and this 
Government should also do the iame.

The army deserters have been relea­
sed. Had the army deserters not
been released the state of affairs in
Punjab would have been different. 
Hence my submission is that the all 
army deserters have become extre­
mists.

MR. DEPUTY SPEAKER: You
please come to the point.......(Inter-
ruptions).......

CH. RAM PRAKASH: Listen,
light now you have interrupted, but 
please don’t try to do so in future.

[English]

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE). 
Mr. Deputy Speaker, 1 am thankful 
to all the speakers on both the sides. 
I think there is a concensus in this 
House that without harping on what 
happened in the past, we must try to 
look to the future and try to see that 
the problem of Punjab is solved in 
the national interest.

1 highly respect the sentiments ex­
pressed by Prof. Ranga and I may be 
permitted to say on behalf of the en­
tire House that he wanted the Prime 
Minister to be in this He use to express 
the various policies. 1 can assure 
Prof. Ranga that we as j  Cabinet 
stand for collective responsibility and 
though I do not want to place myself 
on the level of clarity of the Prime 
Minister or anyone else, I can assure 
him that I will try to interpret the 
policy of the Govemmeat as best as 
possible and I feel confident that we 
will be a’ble to secure your apprecia­
tion and in that spirit and context I 
will make only a few observations be­
cause 'by four O’clock we have to 
complete the entire financial agenda.



DR. THAMBl DURAI (Karur): citizeo in the country and nobody will
Thank you. Professor. be a secondary citizen in the country,

whether it is a Sikh or a Hindu or a
PROF. MADHU DANDAVATE: Muslim, all of them will be citizens

Yes, for completing in time. of India with equal status and equal
stature. If that is respected, I have

Firstly in a very short observation, not the least doubt that nobody will 
1 would like to refer to s<)me of the feel hurt. I can understand the Sikh 
concrete points that have been raised, psyche is disturbed. What is need- 
Mrs. Kaur in a very lucid manner ed is not merely the irrigation pro- 
gave the entire picture of the country, jects, what is needed i.? not meiely the 
No doubt some of the Members were employment problem, what is needed 
angry whether it was with her or is not all other development projects, 
whether it was my young friend Shri they are necessary to remove the 
Kama! Chaudhry—but 1 am one discontent of ^ n ja b . but the whole 
among those who had seen how the psyche of the Sikhs also is to be look- 
people of Punjab had Fuffered. For ed after. 1 do not want to put the 
instance, when Mr. Kamal Chaudhry blame on anyone. Here I would like 
was speaking, some of our friends remind the Hindu friends, whoever is 
were angry that he was speaking in an guilty of that, terrorist tried to reside 
angry mood. But many of them do mside the Gurdwaras. As a result 
not know that his father, who was a of that, probably the Government 
great colleague of us in the socialist must have felt that they must take 
movement, was shot dead and his m ilita ry  action. And. therrfore. 
voice was the voice of a person who there were firings. I would like to 
died as a martyr. And therefore, if ask my Hindu friends that even if 
there are pangs of anger that are ex- some culprits were to take shelter in 
pressed through his language, at least one of the biggest Hindu temples of 
I will not misunderstand it. Be- India and the Government at that 
cause 1 have not lost my father at the time were to use the tanks and the 
hands of the bullets of the terrorist, machine guns to fire either at the 
and therefore, my reaction is bound Masjid or at the Mandir or at the 
to be different and his reaction is Gurdwara. as far as innocent reli- 
bound to be different. There  were gious men are concerned, their res- 
some angry men. Anger was born ponse and reaction will be identical, 
out of whatever sufferings they have And therefore, none of us were happy 
caused. Mrs. Kaur spoke in a subtle and I do not think even those took 
way. Mr. Kripal Singh talks in a the guns and the machine guns were 
particular way. Some fiiends were happy. Therefore, let us try to see 
angry. But let us try to understand that the disturbed psyche per sc of 
what they and their families have friends, brothers and sisters is healed, 
suffered. We have not suffered and,
therefore, our language is softer and 1 am thankful to Shri Indrajit
it is more courteous whereas they tried Gupta. While mentioning certain 
to speak about the blatant truth. I lapses in our policy, he also brought 
fully agree with the House that ours forth to the notice of the House the 
is a country which is not going to be concrete things that have been done, 
dominated by only one religious group. 59th Amendment, which took from 
Legacy of Gandhi tells us that we us. not the property but the right to 
have a composite culture and secula- life, itself has been repealed. We 
rism in this country does not mean have seen to it that they deserve the 
anti-religionism. But in the right service. We have seen to it that those 
tradition of !>. Zakir Hussein and people in Bombay, those people in 
Swami Vivekananda, it means the Delhi and elsewhere felt hurt when 
co-existence and harmonious relation- during those riots, Sikhs were killed. 
ship between various religious groups I do not want to allege against any- 
in the country. That is the concept of one. If a particular community peo- 
our secularism. We shall try to preserve pie is locked up in-* taxi, locked up 
that spirit. Nobody will be a primary in the rooms, locked up in Ae hotels.
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locked up in the residential places, if 
kerosene is to be poured and they are 
to be burnt alive, they are bound to 
feel very much aggrieved. Therefore, 
we were the first to come forward with 
the assurance of special courts by 
which we will look mto this and who­
ever is found guilty, they will be puni­
shed. These are the steps we have 
taken. We are also taking a number 
of developmental steps.

While initiating the debate Mrs. 
Kaur pointed out that ccntral assistance 
for execution of flood protection must 
be there. I can assure her that we 
will look into the matter. The 
Government of India has released an 
amount of Rs. 1.25 crores for fl(X)d 
protection works during 1990-91. 
The work will be taken up after the 
monsoon. Provision for these works 
exists in the State Plan also. I have 
taken note of the suggestion that she 
has made and she can be rest assured 
that we will try to expedite lhat work.

She also referred to the increase in 
the rates of octroi. Please take note 
of the fact that if de-cenlraliscd local 
institutions are to be built up, their 
complaint is that merely giving them 
power is not sufficient, along with 
power you must give financial resour­
ces also Therefore, the raie of octroi 
duty has been increased. It is neces­
sary to ensure the viabilitv of the local 
bodies. I can assure her that the 
annual income from octroi is estima­
ted to go up from Rs. 00 crores to 
Rs. 120 crores and that will help in 
the developmental activities of local 
ormnisations, and that will be of great 
help.

She has also talked about the loans 
to internal migrants in Pathankot 
Camp. Out of Sie total number of 
migrant families of 424, the number 
of families eligible for loan is 356. 
Loans have been sanctioned to 341 fa­
milies. Seed money of Rs. 5000 has 
been given to 337 families. The full 
amount of Rs. 25,000 has been given 
to 14 families. Not that this is ade­
quate, but We are moving in the right 
direction and we will be able to see 
that these problems are tackled effec­
tively.

I was happy to find that a nundier 
of friends referred to certain develop­
mental needs of Punjab. Mr. Kamal 
Chaudhary has pointed out that as far 
as Hoshiarpur is concerned, there are 
two canals which are under execution 
in Hoshiarpur District and that these 
should be completed immediately. I 
can assure him that in the current fin­
ancial year allocations have been in­
creased substantially to Rs. 12 crores 
against last year’s allocation of Rs. 5.5 
crores. We can assure him that sub­
stantial progress has been made in res­
pect of both these schemes. The tar­
get of completion will be March, 1995. 
We will ensure that our target is kept 
up and the projects are completed in 
time.

There are other suggestions regard­
ing the irrigation projects. Bhajan 
Lalji referred to the completion of 
SYL canal. Presently the work on 
the project is held up due to security 
reasons and because of law and order 
problem. But as the situation cases 
we will be able to tackle this problem 
effectively.

There are others who have referred 
to the problem of industries. Mrs. 
Kaur rightly said that the youth some­
times take up to certain course because 
their discountent is not removed. She 
also said that there are no adequate 
industries and no adequate avenues of 
employment. It was also pointed out 
has certain facilities are not available 
in the banks. In the disturbed atmos­
phere no doubt, certain difficulties are 
created. But we will try our best and 
see that Punjab is not to be treated 
only as a problem of one particular 
state. I fully agree with the hon. 
Memibers that we have to tackle this 
problem in a federal spirit.

Rightly Kirpal Singhji pointed to the 
role of freedom fighters. You go to 
Andaman & Nicobar Islands and you 
will find in the Cellular Jail a lore of 
honour that has been given. I do not 
divide the martyrs according to reli­
gious groups. But it is a matter of 
pride not only for the Sikh community 
but for the entire nation that in the 
roll (rf honour of those who were exe­
cuted and hanged and those suffered
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[Prof. Madhu Dandavate]
long term imprisonment. Sikh com­
munity topped the poll. For that not 
only the Sikh community but the entire 
Indian nation is proud and we shall 
carry this pride to the highest level of 
appreciation. We will try to see that 
the Sikh psyche that is disturbed is 
properly restored. We will undertake 
the developmental activities.

1 can assure Prof, Ranga that there 
are certain pending problems. Every 
time I do not want to come before the 
House and blame only the previous 
Government for whatever inabilities 
are there, because for how long can 
we put the entire responsibility on the 
previous Government. We have been 
there for more than six months. I do 
not want to put the entire responsibi­
lity on the previous Government. No 
doubt, certain lacunae have been there. 
We were sitting on those benches. We 
pointed to certain policies. We made 
certain demands. Now on our side 
we cannot merely blame for the non- 
fulfilment of certain demands when we 
were on that side. Now, it is our 
responsibility and if we fail the failures 
will be ours and if we succeed the 
success will be ours. We can assure 
you that with the full cooperation of 
all sections in this House to see that 
everybody keep the Punjab problem 
as a national problem. You may ridi­
cule what Mr. Indrajit Gupta has said 
But, he has given the correct thrust 
and direction. If secularism is to be 
preserved in Punjab it cannot be done 
in an isolated sector in partisan man­
ner, all will have to come together, 
sikh psyche which is distuiibed is to 
be restored. That cannot be done by 
one party, the ruling party or the e x ­
position. All must give them the feel­
ing that we are going to see the hurt 
that has been caused is going to be 
removed and an atmosphere can be 
created not merely by security forces. 
I do realise that the security forces are 
responsible. On the border we have 
to see the fencing is done properly. 
We have to see that we meet me terro­
rists menance properly. The terrorists 
whether they are in Assam, whether 
they are in Andhra or whether they 
are in Kashmir or whether they are in

Punjaib, it has been clearly established 
that even across the borders, some of 
the tmorists in Kashmir and Punjab 
are getting the help. We have to deal 
with them and ours will be a firm 
policy. Flexibility as far as the legiti­
mate demands of Punjab are concern­
ed and a firmness as far as violence 
and terrorism is concerned. But, at 
the same time, when you say ‘hear 
hear please hear,' one important as­
pect very clearly that terrorism is 
actually created by the environmental 
conditions also. If youth remain un­
employed and they do not get oppor­
tunity, the terrorists utilise them. If 
there is corruption across the border, 
if there is smuggling across the bor­
der, I think those people are hired, 
young men are given that opportunity 
and if they do not get proper means 
of livelihood they play as stooges in 
the hands of the corrupts. They play 
in the hands of the Pakistanis and 
thereby more trouble is created and 
thereafter this aspect is to be taken 
care of to not only fight the terrorists 
with guns but try to flight them by re­
moving the seeds of discontent and if 
that is done it will be cleared.

Lastly, I would like to make it clear 
that whoever tries to take arms against 
the people of this country, whether in 
Punjab or in Jammu and Kashmir, 
they must be told that the division of 
India in 1947 was the first and the 
last and that will never be repeated in 
this country and India will stand unit­
ed and that we will achieve with the 
cooperation of all the friends.

Friends, I can assure you that with 
the cooperation of all sections of <the 
House whether inside the Parliament 
or outside the Parliament, we will 
fully ensure and enlist your coopera­
tion and try to implement the construc­
tive suggestions and proposals that 
you have made. With these back­
ground I will appeal to the House to 
accept these budgetary proposals un­
animously and pass the Bill.,{Inier- 
ruptions).

Now, the question of election comes 
in. You have rightly said before the 
next Session in November, the Pnesi- 
dential Rule in Punjajb will be over.
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Firstly, therefore, tiie alternative is 
revival of the Assemibly if the O w rt 
pennits it. Secondly, the President’s 
Rule and Thirdly will be the elections. 
I fully agree with you that if elections 
are to be held, they are to be held in 
a free and fair atmosphere. We will 
be guided by the consensus in this 
House and we will also be guided by 
the political environment in Punjab. 
If we are convinced by the actions of 
the people in Punjab and outside that 
there is an atmosphere for a free and 
fair elections, if that atmosphere exists, 
we will not hesitate to hold the elec­
tions. But, if we are convinced by the 
experiences in Punjab that unless you 
are resorting to guns, there cannot be 
election. Bullets cannot be a substi­
tute for the ballots and that will be 
the lesson we will have to bear in 
mind and whatever we do we will take 
the sense of the various political par­
ties and on the basis of the consensus 
we will act, as far as elections are 
concerned. Thank you . ...Qnterrup- 
rfonJ).

DR. THAMBI DURAI (Karur): 
Regarding elections you said it is not 
sometimes possible. But, there is a 
possibility of reviving the Assembly 
also.. .(Interruptions)

revived, then I have no choice at all. 
In that case we have to respect the 
h ipest forum of the Judidary. But 
that will depend upon what the judge­
ment is.

DR. THAMBI DURAI: After
revival of the dead person. d<m’t kill 
him once again. Why I am saying 
this is because there is a technique 
in that. After reviving the As­
sembly, even after one month you can 
dissolve the Assembly and declare 
President’s rule there, without getting 
the consent of the House.

PROF. MADHU DANDAVATE: 
We can assure you that if the dead 
body is revived, we will not kill it 
again.

MR. DEPUTY SPEAKER: I shall 
now put all the cut motions moved to 
the Demands for Grants (Punjab) for 
1990-91 to vote together, unless any 
hon. Member desires that any of his 
cut motions may be put separately.

All the cut motions were put and 
negatived.

PROF. MADHU DANDAVATE; 
As far as the revival is concerned, it 
is in the hands of the Court. 1 say 
only theoretically that possibility is 
there. But, if you ask me my conjec­
ture. I cannot anticipate what court 
will say. But as far as my study of 
the Parliamentary procedure and 
various judgements of the Courts is 
concerned, I do not think probably 
we are going to expect such a favour­
able judgement by which the dead As­
sembly will be revived again. Of 
course, for everyone who is revived, 
one is always happy. One does 
not want anybody to be eternally dead. 
But personally if you ask me my 
assessment, I do not very much expect, 
on the basis of the past precedents, 
that proM ly the Assembly might be 
revived. But if the court gives in di­
rective that the Assembly has to be

26-4 LSS/ND/91

MR. DEPUTY SPEAKER: I
shall now put the Demands for Grant 
(Punjab) for 1990-91 to vote. The 
question is:

“That the respective sums not 
exceeding the amounts on Reve­
nue Account and Capital Account 
shown in the fourth column of 
the Order Paiper be granted to the 
President out of the Consolidated 
Fund of the State of Punjab to 
complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day of 
March, 1991. in respect of the 
heads of demands entered in the 
second column thereof against 
Demand Nos. 1 to 30,”

The motion was adopted-



395 Demands for Grants SEPTEMBER 5.1990 { P ia ^ )  1990-91 396

:§

o ? c g s C 8 : g

Os ^  ^•-H

8 > : n
t 8 .^ . 8.

1

00
00 s '  ?  ? ' s  1 4  s  s '8 'i  = ̂  s s' ̂  ? s a ?i 2' 4 s' ?i

i>  K  rT  tn vd' 00 »-r  o> oo 00 00 <N ^  KTf *— «n »— ON ' '45
cs

R S S3 8' S 
S' S S si $

g 'g ' 8 > :
8  9•» •'»o

?' 2' s' SS 4 § 2 SS 5o s' ?' s' s' §' 8' s'8 s R's s' ?' s: a a 2' 5? s 35 s
^   ̂ 00" 00 oo" rf  4̂P cT1—I •-< VO 00 »r>r><N

11 i'i



3 ^  l>emands/or Grants A H A O ^ l4,l912 0A K A ) 1990-91 3^8

l i
3 ^

&

?s

i
tn s I ?■ 9

=  2  ;^'5: S ? .

^  -i cn »—1 rvi !2 »n

?2
s

»r>

I s  g '
95

<s

» ^ a ;sc** ^  cn
-  «n,

^  VO

l o o
r- o < N ^5 o o O » r> '^
CN O  ^  O  <n VO

pj S  =

2  S ; < 5  8“ g
5  H  s ;  s .  §: s .
S  2  -  ?! -



399 Punj(U> Appropriation SEPTEMBER] 5, 1990 {No. 2) Bill 4dd

SHRIMATI SUKHBANS KAUR: 
Mr. Deputy Speaker, Sir. the Prime 
Minister has come now. He can tell 
us.

PROF. MADHU DANDAVATE: 
He stands by everything that I have 
said.

1 5 ^  his.

PUNJAB APPROPRIATION 
(NO. 2) BILL*

English]

MR. DEPUTY SPEAKER: We
shall now take up the Punjab Appro­
priation (No. 2) Bill. The Minister 
may seek leave of the House to intro­
duce the Bill.

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
Sir, I beg to move for leave to intro­
duce a Bill to authorise payment and 
appropriation of certain sums from 
and out of the Consolidated Fund of 
the State of Punjab for the services of 
the financial year 1990-91.

MR. DEPUTY SPEAKER: The
question is;

“That leave be granted to intro­
duce a Bill to authorise ^ym ent 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of the State of Punjab for 
the services of the financial y e a r  
1990-91.”

The mf>tioa was adopted.

MR. DEPUTY SPEAKER: The 
Minister may now introduce the Bill.

PROF. MADHU DANDAVATE: 
Sir, I introduce** the Bill.

MR. DEPUTY SPEAKER: The
Minister may now move that the Bill 

taken into consideration.

PROF. MADHU DANDAVATE: 
Sir, I beg to move:**

“That the Bill to authorise pay­
ment and appropriation of certain 
sums from and out of the Conso­
lidated Fund of the State of Pun­
jab for the services of the finan­
cial year 1990-91, be taken into 
consideration.”

MR. DEPUTY 
question is:

SPEAKER: The

“That the Bill to authorise pay­
ment and appropriation of cer­
tain sums from and out the 
Consolidated Fund of the State of 
Punjab for the services of the 
financial year 1990-91, be taken 
into consideration.”

The. motioa ww adopted.

MR. DEPUTY SPEAKER; The 
House will now take up elause-by- 
clause consideration of the Bill. The 
question is:

“That Clauses 2 and 3 and the 
Schedule stand part of the Bill.”

r/te rrtotion was adopted.

Clauses 2 and 3 m d  the Schedule 
were added to the Bill.

MR. DEPUTY SPEAKER: 
question is;

The

“That Clause 1, the Enacting 
Formula and the long Title stand 
part of the Bill.”

The motion was adopted.

*Published in the Gazette of India, Extraordinary, Part H, Secti<Hi 2. dated 
5-9-90.

♦♦Introduced/moved with the recommendation of the Presidest.
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Clause 1, ihe Enacting Formtda and 
the I/mg Title were added to the 

BUI.
MR. DEPUTY SPEAKER: The 

Minister may now move that the Bill 
be passed.

PROF. MADHU DANDAVATE: 
Sir. I beg to move:

“That the Bill be passed.”
MR. DEPUTY SPEAKER: The

question is:
“That the Bill ibc passed.”
The motioa was coopted.

SHRI SONTOSH MOHAN DEV; 
(Tripura, West) Sir, now they should 
agree that this is what is called con­
tracting help to the Govemm«it. They 
should appreciate it.

16.00 In.
DEMANDS FOR SUPPLEMEN­
TARY GRANTS (GENERAL) 

1990-91

MR. DEPUTY SPEAKER: Now. 
we will take up the next item, that is 
I tm  No. 18.

DR. THAMBI DURAI (Karur): 
Sir, now it is 4 O’clock. I would like 
to know whether it is i>08sible to pau 
the Supplementary Demands for 
Grants within 15 minutes.

MR. DEPUTY SPEAKER: Yes.
Yes. Now. the House will take up 
discussion and voting on the Suj^le- 
mentary Demands on the Supplemen­
tary Demands for Grants (General) 
for 1990-91. Motion moved:

“That the respective supplemen­
tary sums not exceeding the 
amounts on Revenue Account 
and Capital Account shown in the 
third column of the Order Paper 
be granted to the President out 
of the Consolidated Fund of India 
to defray the charges that will 
come in course of payment dur­
ing the year ending 31st day of 
March, 1991 in respect of the fol­
lowing demands entered in the 
second column thereof—Demand 
Nos. 20. 22, 26, 47. 71. 75. 76, 
78. 83 and 90.”

Demands for Supplementary Grants {General) for 1990-91 submitted to
the Vote o f Lok Sabha

No. o f  
Demand

Name oj Demand Amount o f Demand for 
Grants submitted to the 

Vote o f the house

I 2 3

Revenue Capital
Rs. Rs.

MINISTRY OF ENERGY
20 Department of Power 33,00,000
22 MINISTRY OF ENVIRONMENT AND

FORESTS Ministry of Environment and
Forests 5,00,00,000

7& MINISTRY OF FINANCE
Payment to Financial Institutions 21,58,00,000



403 Demands for Suppl. SEPTEMBER 5, 1990 Grants (Generat) 464
199(k9J

1 2 3

47.

MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT

Department of Education 3,00,000 • •

71.
MINIS FRY OF SURFACE TRANSPORT 

Roads 1,00,000

75.
MINISTRY OF URBAN DEVELOPMENT 

Urban Development and Housing 2,13,00,000
76. Public Works 7,07,00,000

78.
MINISTRY OF WATER RESOURCES

Ministry of Water Resources 1,00,000

83
DEPARTMENT OF OCEAN DEVELOPMENT 

Department of Occan Development 1,00,000

90.
UNION TERRITORIES WITHOUT LEGISLATURE 

Delhi 6,00,000

MR. DEPUTY SPEAKER; I do 
not think any member is moving his 
cut motion.

[Translathrt]

SHRI RAM NAIK (Bombay, 
North): Mr. Deputy Speaker, Sir. we 
do not want to move our Motions, but 
we certainly want the assurance that 
we shall get the reply to our cut mo­
tions from the hon. Minister. This 
much assurance will do.
[Ertglhh]

THE MINISTER OF HNANCE 
(PROF. MADHU DANDAVATE): 
I assure that everyone who has moved 
the cut motion will be sent a letter 
in reply.

SHRI MANORANJAN BHAKA* 
TA (Andaman & Nicobar Islands): 
Sir, the hon. Prime Minister has 
circulated a letter to all the Members 
of Parliament regardmg some of the 
achievements of the present Govern­
ment and in that letter he has m«i>

tioned about the extension of trans­
port subsidy to the North-Eastern 
Region, to some of the special back­
ward area. But I understand that 
the Ministry of Finance has not is­
sued any notification so far and that 
is why this transport subsidy scheme 
is not implemented.

PROF. MADHU DANDAVATE: 
I will examine that question.

[Translatim]

SHRI MITRA SEN YADAV 
(Faizabad): I  want to tell the hon. 
Minister that I am not moving any 
Cut Motion. 1 want to congratulate 
him for presenting a review on the 
pcrformace of the first three mondis 
of the financial year and effecting 
economy, but I  Imow that when the 
production isaeases, the prices de­
crease. Hie jModuction of foodgratns 
and s u ^  has increased but the 
prices are soaring high. The more 
we are trying to cure, the disease is
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aggravating. Alter all what is the 
reason bdiind this price rise? Will 
thei^hon. Minister..............

PROF. MAIHIU DANDAVATE: 
A full length debate has been held 
in the House on this issue.

SHRI MITRA SEN YADAV: I 
want to tell the hon. Minister that as 
long as you continue to advance mo­
ney from the Banks—which actually 
tielong to the people.—to the whole­
sale traders, they will continue to 
board the goods, and burden us with 
price rise. Therefore, my submission 
is that money advanced to the whole­
sale traders should be recovered with­
out interest and consequently the 
prices will ocmie down.

PROF. MADHU DANDAVATE:

We have made a beginning in this 
direction.

[English]

MR. DEPUTY SPEAKER: I am 
now putting the Demand for Supide- 
mentary Grants, (General) for 1990-91 
to the vote of the House. The que.<i- 
tion is:

“That the respective supplemen­
tary sums not exceeding the 
amounts on Revenue Account 
and Ĉ ajHtal Account shown in 
tbe third column of the Order 
Paper be granted to the Presi- 
dmt out of the Consolidated Fund 
of India to defray the charges 
that will come in course of pay­
ment during the year ending 
31st day of March, 1991 in res­
pect of the following demands 
entered m the second column 
llierec^. Demand Nos, 20, 22, 
26, 47. 71, 75, 76, 78, 83 and 90.”

The Motion was adopted.

AiTROPIUATION (NO. 3) BILL* 
[English}

MR. DEPUTY SPEAKER: We
will now take up the next item, that 
is. Item No. 19. I^of. Madhu Danta* 
vate to introduce a Bill.

THE MINISTER OF FINANCE 
(PROF. MADHU DANDAVATE): 
I beg to move for leave to introduce 
a Bill to authorise payment and ap­
propriation of certain further sums 
from and out trf the Consolidated 
Fund of India for the services of the 
financial year 1990-91.

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to In­
troduce a Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of 
the Consolidated Fund of In­
dia for the services of the finan­
cial year 1990-91.”

The Motion was adopted.

PROF. MADHU DANDAVATE:
I introduce** the Bill.

MR. d e p u t y  SPEAKER: The
Minister may now move that the BUI 
be taken into consideration .

PROF. MADHU DANDAVATE: 
Sir, I beg to move:**

“That the bill to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1990-91 be taken into cwisidora- 
tion.”

MR. DEPUTY SPEAKER: Mo­
tion moved— •

“That the Bill to authorise pay­
ment and a^ropriation of cer­
tain fortiier sums from and out

*Publi^ied in the Gazette of India, Extraoldinary Part II, Section 2, dated 5-9-9Qî
*-HtttrodJ»ce4i^Moved with the recom.n»ndation o f  the President,
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of the Consolidated Fund of In­
dia for the services of the finan­
cial year 1990-91 be taken into 
consideration.”

PROF. MADHU DANDAVATE; 
Sir. I had discussions with almost all 
the Chief Ministers whether they are 
Congress or Non-Congress or third 
force, and I assure them that we will 
make an arrangement to see that 
whatever be the sharing of their 
funds according to the Finance Com­
mission’s Report, three months in 
advance we will give it to them so that 
the difficulty may not arise. (Inter- 
rupticms)

MR. DEPUTY SPEAKER: The
question is:

“That the Bill to authorise pay­
ment and appropriation of cer­
tain further sums from and out 
of the Consolidated Fund of In­
dia for the services of the finan­
cial year 1990-91. be taken in­
to consideration.”

The morion was adopted.
MR. DEPUTY SPEAKER: The 

House will now take up clause-by- 
clause consideration of the Bill.

The question is:
“That clauses 2 and 3 and the 
Schedule stand part of the Bill.”

The motion vww adopted. 
Clauses 2 and "i and the Schedule

were added to the Bill.
MR. DEPUTY SPEAKER: The 

question is:
“That clause 1, the Enacting 
Formula and the long Title stand 
part of the Bill.”

The motion was adopted.
Clause 1, the Enacting Formula and 

the Long Title were added to the 
Bill.

PROF. MADHU DANDAVATE: 
Sir, I beg to move.

“That the Bill be passed.”
MR. DEPUTY SPEAKER: 

question is;
“That the Bill be passed.”

The motion was adopted. 
(Interruptions).

The

16.07 hnu

DEMANDS FOR SUPPLEMEN­
TARY GRANTS (RAILWAYS) 

1990-91
[English]

MR. DEPUTY SPEAKER: The 
House will now take up discussion 
and Voting on the Supplementary 
Demands for Grants (Railways) for 
1990-91.

I think nobody is going to move 
cut motions to this.
Motion moved:

“That the respective supplemen* 
tary sums not exceeding the 
amounts shown in the third co­
lumn of the Order Paper be 
g ^ te d  to the President of In­
dia out of the Consolidated Fund 
to defray the Charges that will 
come in course of payment dur­
ing the year ending the 31st day 
of March, 1991, in respect rf  
the heads of Demands entered 
in the second column thereof— 
Demand No. 16.”

Demands for Supplementa'y Grants (Railways) 1990-91 submitted to the
vote o f Lok Sabha

No. o f Demand Name o f Demand Amount o f Demand for Grants sub­
mitted to the Vole o f the House

16 Assets—Acquisition, 
Construction and
Replacement Rs.
Other Expenditure

3,00,000Capital
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SHRI A M L BASU: (Aiwafeigli): 
Sir, I would tilce % speak*

MR. DEPUTY SreAK ER: No.
BO. On Sun>leineiitary Demands, tbe 
discussion relates only to a matter 
under discussion and as to why the 
Suf])Iem^tary Demands should be 
accepted or not.

...(Interruptkms)...

SHRI ANIL BASU: Sir. regard­
ing the safety aspect, some accidents 
took place during the last 3-4 months 
and the compensation declared is 
much less than the compensation paid 
in the case of air accidents. So, the 
compensation should be enhanced hi 
the case of railway accidents.

Regarding the bonus, bonus to 
railway employees should be paid im­
mediately and there should be an 
announcement by the Minister in the 
House right now.

The last thing is diat extension of 
Howrah-Tarakeshwar railway line to 
Aramfoagh town is most important. 
That should be undertaken imme­
diately.

MR. DEPUTY SPEAKER: We
generally discuss only as to whether 
we should give more money to the 
Government on tiiat item or not and 
nothing else. We don|t discuss the 
policies and other matten.

(Interruptions)

DR. THAMBI DURAI (Karur): 
Mr. Deputy Speaker. Sir, 1 want to 
make one observation.

Sir. as you said, when you are 
talcing up Supplementary DoooAnds. 
we are getting an oppomnity to say 
about tte  functioning of the Depart­
ment and the requirements o f . our 
constituencies regarding rauwayi.

MR DEPUTY SPEAKER: You
know better 1 do in this regard.

'' ,e . ■ ■■
27-4XSi/Nl»^l

M l. THAMBI DURAI: Thii i* 
tiie oi^ottnnity that we iffe g c ^  to 
get to discuss these tUngs. Itf yoo 
st(q> this, -once a ^ in  we have to come 
to the House to raise this issue chir- 
ing the Zero Hour.

Regarding iny constituency, Karur. 
I  want to say that more fimds should 
be allotted in order to have two over­
bridges in Karur Town. In my 
speech during.the discussion on the 
Railway Budget I raised this and I  
also donanded to lay the broad gauge 
railway Ime from Karur to SiaJem 
via Namakkal and Salem-Bangalore 
metre-gauge should be converted into 
a broad gaguge line. Thus we can 
connect Kanyakumari and the nor­
thern States via B andore, whidi 
we can save a lot of money. Some­
where I read that the hon. Minister 
is going to take this up. I want to 
know when he is going to take it up 
and what is the ^ o r t  he made in this 
direction.

SHRI P. A. ANTONY (Trichur): 
Mr. Deputy Speaker, I  want to make 
cmly three pomts. Firstly, I would 
like to know as to what action the 
Government is going to take to pre­
vent unauthorised persons from enter­
ing into the Second Class reserved 
compartments in the trains which ate 
coming from the southern part of 
India.

Secondly, there is no public under­
taking under the Railways in Koala 
for £ e  last so many years. Whal 
action Government is gomg to take to 
meet unemployment?

Thirdly, the avmge kOometn 
running of the railway lines in Kerala 
is tess than the national «veraga the  
nati(mal average is 2.139 kms. and the 
average kA Keiala b ' only 964 fcoui. 
The Oovemme^t should do to 
the m(»t southern State <i| tite-country 
lor which a pers(m has to tr«vd : «tMHit
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[Translation]
SHRl DHARM PAL SHARMA 

(Udhatnpur) : Mr. Deputy Speaker, 
Sir. I would like to point out to the 
hon. Minister that I had raised two 
points in the Northern Zone Infor­
mal Consultative Committee. My 
first point was related to the provi­
sion of halt for trains at Kauthua. I 
have since received a letter in this 
regard and I am thankful for that. As 
regards my second point, it was ag­
reed to by the hon. Minister in the 
House and I want that an assurance 
to this effect should come from the 
hon. Minister. The point was in re­
gard to the laying of new railway 
lines. With rrference to a proposal 
for laying 1000 kilometre long new 
railway line every year, I had made 
a request to lay Jammu-Udhampur 
railway line which is very important 
from the strategic point.

In response to that demand he had 
observed that there is no paucity of 
funds and the project would require 
an additional amount of Rs. 52 
crores which would be provided by 
the Ministry subject to the condition 
that the staff is in a position to un­
dertake that work. In ^ s  connection 
I would like to have an assurance 
from the hon. Minister with refe­
rence to his statement that ‘money 
will be no problem’, that his techni­
cal staff should lay the entire stretch 
of railway line by 1991.

SHRI BANWARILAL PURO- 
HIT (Nagpur): Mr. Deputy Speaker. 
Sir. Nagpur is situated at the centre 
of this country. During the tenure 
of Shri Madhavrao Scindia a massive 
agiution was launched and the Gov­
ernment had introduced a train from 
Nagpur to Bombay. We wrote to the 
hon. Minister with the request to 
run the train daily because this train 
gets overcrowded.

Secondly, we had made a request 
to introduce a local train between 
Nagpur and Ambajari to cater to 
the needs of poor labourers dl Nag­
pur. {Interruptions) Mr. Deputy 
Speaker, Sir, it is we who pass the 
Budget and the Demands for Grants.

MR. DEPUTY SPEAKER: Mr.
Purohit. please take your seat. I have 
given you time. Look, please. All 
the leaders and party whips have 
decided that it has to be passed. Tltis 
is also the rule that discussion will 
be limited to the point whether or 
not to provide funds for an item in res­
pect of which a donand has been 
made for additicoial funds. The en­
tire policy or any other demand is 
not taken up at the time of discus­
sion on Demands for Crants of the 
Ministry of Railways. As auch 
please do not do like this.

SHRIMATI SUBHASHINI ALl 
(Kanpur): Mr. Deputy Speaker. Sir. 
through you, I would like to tell the 
hon. Minister of Railways that we 
are prepared to provide as much 
funds as he needs. But he should 
take a decision that all the victimised 
employees will be reinstated. He 
should immediately reinstate the em­
ployees who have been victimised for 
the last one. two or three years. We 
are prepared to provide as much 
funds as he needs.

Mr. Deputy Speaker, Sir, since 
1983 some loco running staff and 
other staff have been victimised. I 
would like to make an appeal to the 
hon. Minister to reinstate them.
16.13 hn.

[English]
SHRI KADAMBUR M. R. JAN- 

ARDHANAN (Tirunelveli): Mr.
Deputy Speaker, Sir. the Karur-Din- 
digul-Madurai-Tuticorin broad gauge 
line should not be a conversion 
from Madurai, but it ^ould be an ex­
tension from Madurai to Tuticorin and 
more money should be allotted for the 
.Karur-Dindi^l-Maduirai Tuticorin 
broad gat^e line. Further. Thatcha- 
nallur overbridge in my constituency 
is very important.

[Transiatioiii
SHRI RAM LAL RAHI (Misrikh): 

Mr. Deputy Speaker. Sir, tfie 
sal of converting a metregauge line 
into a broadgaugt line on the North*
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Eastern Railway was included in last 
w ar’s Budget. But the sanie has not 
been iaduded ia the Budget of 1 9 ^  
91. I would like to know from the 
hon. Minister as to why it has not 
been included in this year’s Budget. 
I would like to tell the hon. Minister 
that it is very necessary to include it 
in this year’s Budget

[En^ish}

MR. DEPUTY SPEAKER; Mr. 
Minister, arc you responding to the 
points made by the Members?

[Transkttim]

SHRI RAM LAL RAHI: If this 
metregauge line is converted mto 
broadgauge, it will establish a direct 
link between the East and the West 
parts of the country.

[En^ish]

THE MINISTER OF RAILWAYS 
(SHRI GEORGE FERNANDES): 
Sir, I have been having informal con­
sultative committee meetings of each 
Zonal Railway. Various issues which 
the hon^ Members have raised here now 
have been taken up in the Consultative 
Committees. No new point, I think, 
has been b rou^ t here. Every issue 
that has been raised here has been re­
plied to. However, if there are some 
new points which have not been re­
plied to, I shall reply to the hon. 
Members later.

SHRI NIRMAL KANTI CHAT- 
TERJEE (Dum Dum): Whdt about 
reinstatement of those workers who 
were removed from service as part of 
victimisation?

SHRI GEORGE FERNANDES: I 
have already made a commitmeni.

The commitment will be fulfiliud. 
(Interruptions)

[Tnmshtionl

SHRI RAM LAL RAHI: A provi- 
si(»i fot this h^d b«en m^de in last

year’s Budget. Why it has not been 
included in this year’s Budget (hntir- 
rupfions)

[English]

SHRI GEORGE FERNANMS: 
About Karur-Namakkal-Salem sector 
we have taken it up and the survey 
has been ordered. The moment the 
survey report comes in hand, 1 will 
come back. {Intmuptions)

MR. DEPUTY SPEAKER; On be- 
half of all Members in the House, 1 
win request the Railway Minister to 
receive the letters, examine them pro­
perly and to the extent possible, help 
them.

SHRI BANWARILAL PUROHIT: 
He says, *‘I have no money; I cannot 
do it.” This is his reply.

SHRI GEORGE FERNANDES: 1 
have tried my best to do. (Interrup­
tions)

MR. DEPUTY SPEAKER: This is 
not going on record. Now the ques­
tion is:

"That the respective Supplemen­
tary sums not exceeding the 
amounts shown in the third colu­
mn of the Order Paper be gran­
ted to the President of India out 
of the Consolidated Fund to de­
fray the Charges tiiat will come 
in course of paymrait during the 
year ending the 31st day of March, 
1991, in respect (rf the heads of 
Demands entered in the second 
column thereof-—Demand
No. 16".

The motion was adopted.
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16.17 bn.

APPROPRIATION (RAILWAYS) 
NO. 3 BILL*

[English]

MR. DEPUTY SPEAKER: Now 
the Minister may ask for leave to in> 
troducc the Bill.

THE MINISTER OF RAILWAYS 
(SHRI GEORGE FERNANDES): 1 
beg to move for leave to iutrc^uce 
a Bill to authorise payment and ap­
propriation of certain further sums 
from and out of the Consolidated Fund 
of India for the services of the finan­
cial year 1990-91 for the purpoies of 
Railways.

MR. DEPUTY SPEAKER: The 
question is:

“That leave be granted to intro­
duce a Bill to authorise payment 
and appropriation of certain fur­
ther sums from and out of the 
Consolidated Fund of India for 
the services of the financial year 
1990-91 for the purposes of Rail­
ways.”

The Motion was adopted.

SHRI GEORGE FERNANDES; 1 
introduce** the Bill.

MR. DEPUTY SPEAKER: The 
Minister may now move that the Bill 
be taken into consideration.

SHRI GEORGE FERNANDES. I 
beg to move**.

“That the Bill to authorise pay­
ment and appropriation of cer- 
tarn further sums from and out of 
the Consolidated Fund of India 
for the services of the financial 
year 1990-91 for the purposes of 
Railways, be taken into consi­
deration.”

MR. DEPUTY SPEAKER: The 
question is:

“That the Bill to authorise pay­
ment and appropriation of cer­
tain further sums from and out ai 
the Consolidated Fund of India 
for the services of the financial 
year 1990-91 for the purposes of 
Railways, be taken into a consi­
deration.”

The', motion was adopted.

MR. DEPUTY SPEAKER: The 
House will now take up clause-by- 
clause consideration of the Bill.

The question is:

“That clauses 2 and 3 and the 
Schedule stand part of the Bill.”

Thel motion was adopted.

Clauses 2 and 3 and the Schedule 
were added to the Bill.

MR. DEPUTY SPEAKER: The 
question is:

“That clause 1, the enacting For­
mula and the Long title stand 
part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula 
and the Umg title were 

added to the Bill.

MR. DEPUTY SPEAKER: The 
Minister may move that the Bill be 
passed.

SHRI GEORGE FERNANDES: 1 
beg to move:

“That the Bill be passed.”

MR. DEPUTY SPEAKER: Th« 
question is:

“That the Bill be passed”.

The motion was adopted.

* Published in the Gazette of India, Extraordinary, Pwl II, Section, 
dated 5-9-90.

** Introduoed/moved with the recommendation of the President,
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17M  I n .
DISCUSSION UNDER RULE 193

DisciUBkHis Re. Decisions on Mandal 
Commiasiom Report 

And
Measures for pnmmidoii of enifdojr* 
meirt for yoofli in adttdon to reserva* 
lioiM for socially land edncalionaHy 

bacltvaitf dasses—Contd.

[English]
MR. DEPUTY SPEAKER: The 

House will now take up further dis­
cussion under Rule 193 on the state­
ment made by the Prime Minister in 
the House on 7th August. 1990 re- 
gaxding decisions on the Mandal Com­
mission Report, raised by Shri Harish 
Rawat on 4th September, 1990. Shri 
Ram Naik will now speak.
[Translation]

SHRI RAM NAIK (Bombay North): 
Mr. Deputy Speaker. Sir, as a sequal 
to statement made by the hon. Prime 
Minister on the Mandal Commission on 
7th August, there were public agita­
tions and agitations by the youth and 
students in many parts of the country. 
Thereafter, the hon. Prime Minister 
made his second statement on 27th 
August I would like to express my own 
views as well as the views of the Bha­
ratiya Janata Party before you with 
regard to both the statements of the 
Prime Minister.

Mr. Depu^ Speaker, Sir, we are 
having a discussion cm this subject 
under Rule 193. When a proposal 
from the Business Advisory Commit­
tee came up, I had said that there 
could only be a discussion under Rule 
193 and DO decision could be taken 
on it. Had there been a discussion on 
a motion under Rule 184 a decision 
coidd be taken by the House and it 
would have cwne before all of us. 
Had it been so. it would have been 
better. It a i^ a r s  to me that only a 
discussion could be held today <m 
tttis issue.

I would like to congratulate the hon. 
Prime Minister and the National 
Front Government on the point of 
reservation. The new Government 
took a decision to extend certain faci­
lities which were not available to 
neo-Buddists earlier. Before taking a 
decision in this regard, different par­
ties and Mem'bers having divergent 
views were consulted in the matter. It 
was indeed a commendable step to take 
such a decision in the interest of these 
people who bad remained neglected 
for years. I admit that a general con­
sensus has emerged in fiis regard. 
Though I am a person not of a h i ^  
stature, who has been elected from a 
far off place like Maharashtra but I 
felt that a good decision has been 
taken in this regard.

I would like to make a few submis­
sions about the stand of the Bharatiya 
Janata Party on Mandal Commission. 
First of all I would like to make it 
clear that the social and economic 
injustice has been done to the people 
who have been considered as back­
ward castes, for thousands of years. 
They were not getting their due place 
in tibe society. It required a change. 
It was very necessary to raise the 
social and economic status of these 
poor people besides the removal of un- 
touchability. The Bharatiya Janata 
Party believes that it is in that con­
text that we should look at the Man­
dal Commission report. Implementa­
tion of the report should be taken up 
by taking all of us into confidence.

There is a need to work for the 
upliftment of the oppressed people. 
There should be no politics in i t  This 
work should be done by rising above 
party considerations. We should view 
the Mandal Commission Report ia 
this perspective. If we bring in party 
politics in it. we cannot work for die 
upliftment of the backward classes. 
We have to see as to what approach 
we should adopt to achieve that end 
and whether it should be at way 
of struggle or that of banroajr.
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[Sh. Ram Naik]

However I am of the view that we can 
do that by adopting an approach of 
harmony to bring the backward Glass­
es in the mainstream. We should view 
the problem of Mandal Commission 
in this perspective.

Yesterday, Shri Harish Rawat made 
a forceful speech on behalf ol the 
Congress(I). He said that there had 
been some mention about the Mandal 
Commission in his party's manifesto. 
While hearing his speech yesterday, 
it appeared to me that 1 had also read 
his party’s manifesto. However 1 had 
a faint memory in this regard and was 
doubtful that any such mention had 
ever been made in the Congress(I) 
manifesto. Today I went through their 
manifesto. If they have the actual 
copy of the manifesto. 1 would like to 
tell them that the Congress(I) did not 
make any mention of the Mandal 
Commission in its election manifesto. 
There is no ambiguity in it. 1 feel 
that it is not proper to make such a 
wrong statement in the House.

THE PRIME MINISTER (SHRI 
VISHWANATH PR AT AP  SINGH), 
I would like to give the Hon’ble 
Member an information. You came to 
know of it only after going through 
the manifesto, but the President of 
the Congress(l), Shri Rajiv Gandhi 
told me himself that there was no 
mention of Mandal Commission in his 
party’s manifesto.

SHRI RA M  NAIK: Mr. Deputy 
Speaker, Sir, it becomes clear from 
the about statement that the President 
of the Congress(I) has gone through 
his party’s manifesto and it is clear 
that there was no such mention in it. 
1 would, therefore, like to congratu­
late Shri Rajiv Gandhi for this.

[English]

SHRI NIRMAL KANTI CHAT- 
TERJEE (Dum Dum): There is no

rule in their Constitution which re­
quires that they should read their 
manifesto. {Interruptions)

[DR. THAMBIDURAI in the Chair] 
16.27 iua.

SHRI M. J. AKBAR (Kishanganj): 
Have you read your Constitution, your 
manifesto? Have you read the BJFs 
manifesto?

MR. CHAIRMAN: We have al­
ready discussed with most of our 
leaders about this. We have to take 
the Mandal Commission Report very 
seriously. If we are going to divert 
and dilute the issue, I think we can­
not create any impact. Therefore. I 
request the hon. Members to coope­
rate with the Chair. Mr. Ram Naik, 
please carry on.

{Interruptions)

SHRI MURLI DEORA (Bombay 
South): Don’t worry about our mani­
festo.

[Translation]
SHRI RAM NAIK: The question 

is that why the Congress Government 
did not take any decision on the re­
port of Mandal Commission. They 
arc answerable to the country. You 
should tell that why you have not 
taken decision on Mandal Commis­
sion’s report. I agree that this is very 
important matter and your silence 
shows that you never wanted to sup­
port Mandal Commission and imple­
ment its repoit...{Interruptions)...

I will explain my view point. One 
hon. Member from Bombay Shri Murli 
Deora was saying that 1 should ex­
plain my view point. I would also 
like to explain my party’s stand be­
cause we also p r e ^ t^  our manifesto 
and it was prepared after much consi­
deration and consultations. Therefore. 
1 would like to clarify to this house
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my party s view as cxpresstd in the 
manifesto of my party. 1 would like 
to read out a paragraph about the 
reservation policy:

[English]

1 quote our reservation policy, 
says:—

It

“In the opinion of the BJP, the 
question of reservation has to be 
viewed with an open mind free 
from all prejudices of any kind.”

For this, BJP Commends:

(1) Reservation should be con­
tinued for the Scheduled 
Castes and Scheduled Tri­
bes as before;

(2) Reservation should also be 
made for other backward 
classes broadly on the 
basis of Mandal Commis­
sion Report, with prefe­
rence to be given to the 
poor among these very 
classes; and

(3) As poverty is an import­
ant contributory factor for 
l»ckwardn»s, reservation 
should be provided for 
members of the other castes 
on the basis of their eco­
nomic conditions...... ’*

[Transkuioni

so our views are clear in this matter 
which has been written in clear 
words....

SHRI PIYUS TIRAKY (Alipur- 
duars): Christians and Muslims have 
not been given reservation on this 
basis only. Arc there no rules? (/n- 
terruptioni) When you have given re­
servation to' the converted Buddhists 
thta why not to these people. (In- 
termptions)

[English]

MR. CHAIRMAN: I request the 
hon. Members that they are going to 
get the opportunity to speak. Who­
soever has given the name, he is go* 
ing to be called. There is no restric­
tion about that especially on this sub­
ject. It is a very sensitive subject and 
also a very important subject. The 
nation expects more from us. There­
fore. we are going to discuss this tho­
roughly. Therefore, when one Mem­
ber is speaking, please do not disturb 
him. Mntermptions)

MR. CHAIRMAN: I will give you 
the opportunity to speak at that time 
and not now. I will call you after­
wards.

{InterruptUms)

SHRI PIYUS TIRAKY:' Do you 
think that Christians are not Indians. 
(Interruptions)

MR. CHAIRMAN: Everybody in 
India is an Indian. There is no diff­
erentiation whether he is Hindu. 
Muslim or Christian. All are Indians. 
There is no dispute about that. T 
request the Members not to provoke 
the Member.

(Interruptions)
MR. CHAIRMAN: I request the 

hon. Members not to provoke others. 
If you provoke, definitely the issue 
will be diverted and then you cannot 
talk on the subject. Therefore. I 
humbly request you to restrict your­
self. Please do not disturb a Member 
when he is speaking.

(Interruptions)
[Translation]

SHRI RAM NAIK: Hon. Chair­
man. Sir, the caste system is a curse 
on Hindu society. These evil prac­
tices were not the part of religion but 
later on these evil practice creeped 
into the Hindu religion and untouch- 
ability took hold the social
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Whereas Christianity is free from all 
these evil practices. The practice of
untouchaibility....... (Inteirupticms)...
This caste system and practice of un- 
touchability are only in Hindu reli­
gion. Therefore, this provision was 
made to put an end to evil practices 
of Hindu religion and to uplift the 
downtrodden and oppressed people. 
The reservation for scheduled caste 
and scheduled tribes will have to con­
tinue in view of upliftment of these 
people. Number of Castes mention­
ed in the report of Mandal Commis­
sion can be reduced or increased but 
broadly speaking these people need 
reservation for their upliftment. I 
am saying broadly because this has 
also been added that the reservation 
should be on the economic basis. 
I  would like to give an example in 
this regard there is a caste called 
“Sonar’ in Maharashtra. It may be 
called Soni in other places also. They 
aic goldsmiths and their income in 
Bombay city would be lakhs of 
rupees but they earn only four hun­
dred or five hundred rupees in villa­
ges. Therefore, if we provide reserva­
tion on caste basis and on economic 
basis the goldsmiths of Bombay will 
try to snatch all the benefits. Hence, 
this benefit should be extended to the 
poor people and to the economically 
weaker classes. Therefore, we demand 
that such a contribution should also 
be imposed in case of these OBCs. 
There are many castes besides those 
Mandal Commission which are eco­
nomically very weaker and these 
people should not be left out bccause 
they also need the opportunities for 
upliftment. Reservation should be 
made for these people also. The 
Bhartiya Janata Party included these 
points in their manifesto. Therefore, 
these facts sb' ’̂ild also be considered 
while discussing the Mandal Com­
mission Report.

Mr. Chairman, the only reason be­
hind all these disturbances is that 
Prime Minister Shri V. P. Singh did
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not consult any party before takiog this 
decision. He has been consulting the 
various political parties on important 
matters before taking any decision on 
them. This is a good practicc. He 
has been consulting not only support­
ing parties like Bhartiya Janata Party 
or Communist parties but also Con­
gress party. So in this way a path of 
consensus was evolved which helped 
in taking important and good decisions. 
But in this case why did he not con­
sult any party and nothing was done 
to arrive at a consensus. I have 
failed to understand that. He should 
tell the house as to why did he do so. 
Ill this way it seems that he wanted 
to suggest a new thing and wanted to 
make a new system but we feel that—

[English]
the remedy has become worse than 
the disease.
Tr<msUttiori[

He wanted to implement the recom­
mendations of the Commission but 
while doing so he has created 
differences in the minds of people.
English]

We have lost a golden opportunity. 
A golden opportunity has been fritter­
ed away by acting in haste for which 
the country is paying ver>' heavily for 
the last one month.
{Trartslatiori]
What happened in the last one month. 
Disturbances took place at many 
places. Had the people been taken 
into confidence it would not have 
happened. I am proud that no such 
agitations have been launched in Ma­
harashtra over this issue. This is all 
because there was consensus among 
the political parties in Maharashtra 
and they had held discussions on this 
issue many times.

FINANCE MINISTER (PROF. 
MADHU DANDAVATE): Do not
say like this. Otherwise there also it 
will start.
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PROF. RAM GANESH KAPSE 
(Tnane): Consensus is very necessary. 
That is why it is being said.

SHRI RAM NAIK: If there would 
have been consensus it would have not 
happened. We feel sorry for not being 
cotisulted. We are supporting them 
and will continue to do so but they 
have ignored us.

(Interrupticms)

You all .know about an eminent 
American writer Dale Carnegiv* who 
has written a Book. ‘How to win 
Friends’, but 1 feel that in this case 
Prime Minister has done such a work 
which shows that ‘How to loose 
friends’. This is not proper. Taking 
all these facts into consideration, the 
paths of arriving at consensus should 
be adopted. I request the Prime 
Minister that the Prasar Bharti Bill 
was also passed after mutual consul­
tations and consensus. Though, 
nearly 400 amendments were moved 
but it was passed because all parties 
were taken into confidence. Unter~ 
ruption^

That bill was passed unanimously 
in this house. But what happened in 
Rajya Sabha, as we need not to go
into th a t .......... ilnterruptians): The
countrymen will say that Congress is 
a party which agrees to a point in the 
Lok Sabha and opposes the same in 
the Rajya SaWja... {Interruptions). It 
is something very important and the 
government can do it on the basis of a 
consensus.

On 27th August, you had said that 
S to 10 per cent reservation would 
be provid^ on the basis of economic 
considerations. I feel that the govern­
ment is required to be very clear about 
their dedarations to that effect. In 
fact the Oovemment has made that 
announcnnent under the pressure of 
titt youth. Ihsjf have put it through 
their a j^ tlc n . It is only because of 
it that the Government proposes to 
nrovide 5 to 10 per cent reservation. 
But what is the reason and reasoning
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behind this. TfaJs should be made 
clear to the House. The Oovemment 
should examine it properly. That will 
make certain things very clear. This 
provision of 5 to 10 per cent reser­
vation on the basis of economic con­
sideration is to bo made for the people 
other than S.C. and S.T. and O.B.C. 
because the so-called upper castes 
have not been covered by tiie Mandal 
Commission. It is on and above the 
constitutional provisions. This needs 
clarification. All these things have 
been creating confusion in the minds 
of the people. Casteism ir< a stigma 
on Hinduism and all of have been 
making concerted efforts to wipe it 
out. Hindu religion is plagued by a 
number of evil practices such as the 
caste system or the practice of un- 
touchability which cannot be found in 
any other religion of the world-belt 
Islam or Christianity. All are consi­
dered equal by them. However it 
remains to be decided whether such 
a demand of reservation by the people 
of other religions is justified or not... 
(Interruptions). The remaining fifty 
per cent people i.e. the socalled upper 
castes of Hindu society who do not 
believe in the equality of all will have 
to live like Muslims and Christians. 
Honourable Prime Minister has said 
it so outside that one tjnds to think 
that they do not propose to provkle 
reservation on economic grounds, in 
respect of other communities'. Where­
as the Government is talking of grant­
ing reservations to Christians and 
Muslems having no system of caste 
in their society. This is what the 
people think. If the Oovemment 
dioses to do so, it will ^ v e  the way 
for further distintegration of the 
country. They shouM not take such 
steps. We request the Government,...

PROF. MADHU DANDAVATE: 
Backward classes .••mong Muslims 
have been coveted.

SHRI RAM NA K: I know it. I  
am not saying anything about the 
communities which have bem covered
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by the Manda I Commission and 
we have no objection to that. Society 
has started feeling the extent of reser­
vation. There should be a discussion 
on this point whether the extent of 
reservation should be more than 50"\\ 
or not. However, the Government pro­
poses to proceed on a different 
ground. The total coverage will go 
upto 80 to 90 per cent. It will create 
a resentment among the people which 
will be harmful for the countr\\ So 
I request the Hon’blc Prime Minister 
that he should not grant reservation 
to Christians, Muslims and Parsis on 
the ground of religion and this should 
not be granted to those v,ho do not 
believe in those religions .(Interrupt 
tionŝ )

SHRI PIYUS TIRAKY: Tf there is 
something wrong with Hindu religion, 
please rectify it.

SHRI RAM NAIK: We have to 
unite this country and while doing so 
we find that some chief ministers in­
cluding that of Orissa i.e. Mr. Patnaik 
said that they were nut going to im­
plement this provision. The Prime 
Minister also had gone to Ahmeda- 
bad very recently where he said that 
it depended solely on the individual 
states whether to implement it or 
not. However, we all belong to this 
country so the Government should 
lay down and implement a uniform 
policy of re^rvation in the entire 
country. Two different sets of policy 
i.e. one at the central level and the 
other one at the state level will not 
do the job o( uniting the peopk* 
Uniting the people is the need of the 
hour. So we should attempt at 
making a uniform policy for the 
entire country. A policy on this sub­
ject can be framed on the basis of 
general consensus. The whole society 
is eager about the same and I feel 
there is a greater need of exchange of 
ideas to achieve that end.

Now the situation is similar to that 
of Abhimanyu when he was caught 
up in a mess and could not come out
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of the array (Chakravyuh). Wc be­
lieve that Mr. Prime Minister has also 
been caught up in a similar predica­
ment. But we want to assure him 
that all the people of this country will 
rise to support him in case he takes 
a decision on the basis of a consensus. 
Entire country will accept it with all 
its bitterness. Therefore there is a 
need of consensus.

Two days ago the government had 
convened a meeting of the leaders of 
all political parties for such a con­
sensus. But nothing could be decided 
in that meeting. So T would like to 
make a submission that if there was 
no decision in the tirst meeting, he 
might have organised a meeting for 
the second, third, fourth time or even 
ten times but he should not have given 
up his efforts. It is the duty of every­
body to arrive at a decision in this 
regard. Besides this, consent of all 
political parties Is also important but 
the government should also discuss it 
with the agitating youth. We had 
come to know that the Government 
was ready to discuss it with the stu­
dents but unfortunately there has been 
no discussion with them. Therefore, 
the agreement of all the political par­
ties is necessary. Similarly a discuswoo 
with the youth and agitators is also 
nccessary. So the government should 
come forward to explain to all the 
youth organisations of the country and 
to arrive at a decision on that basis 
which will be in the interest of the 
country. Moreover, we are always 
with him. With these words I e x ­
clude and thank you for the time 
given to me for making my point

\Enj^lish]

SHRI JANARDHANA PCX)- 
JARY (Mangalore): Mf Chairman,
Sir, as the atmosphere outside today 
is surcharged with emotions, it is very 
difficult to examine the issues before 
this House with any detachment, but 
sometimes you have to face the un­
pleasant things also.
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Yesterday, I heard with rapt atten* 
tion the speech of hon. Member. 
Shri Hukumdeo Nara^an Yadav, and 
he called upon this side to put some­
body from the backward classes to 
argue the case of the Congress Party 
on this issue. While admitting that 
he was from an affluent backward 
class, he narrated the difficulties that 
he had to itce.

Sir, 1 was boni in a most backw ard 
class of Karnataka and my parents 
belonged to the poorest family. When 
1 went to school, I went with trousers 
only, not even with a shirt. 1 conti­
nued my education with scholarship. 
1 am narrating all the difficulties 
which r  faced because Shri Hukum­
deo Narayan Yadav yesterday men­
tioned that they had suffered the 
poverty, seen the poverty, and let 
somebody from the Congress Party, 
who has also been the poverty speak 
and that is why I am speaking. I am 
telling you my background and how 
I came up in life. With great diffi­
culties and even without food, 1 con­
tinued my education and when 1 was 
studying law in the New Law C ollege. 
Bombay. 1 went without food for two 
days and I took only two bananas. 
That was my plight. When I became 
an advocate and started my practice, 
some people from the upper castes 
told me that practising of law v/as not 
meant for persons belonging to back­
ward classes and that I had to give 
it up. In spite of that, T practised and 
I bad a roaring practice when T en­
tered politics: I had seven juniors
in my chamber.

1 had my earlier education in the 
municipal school and not in any 
^ b lic  school. I was not in a posi­
tion to pay any fees at all. This is 
my backgroQod.

After entering p<ditics, in 1982 I 
was made die I>puty Minister of 
Finance. At that time, Indiraji was 
critids^  for Ais by people, who
said that as T belong^ to a backward

class, 1 should not be there in the 
Finance Ministry...... (Intcrnipiioas).

MR CHAIRMAN: He is telling 
about his background; he wants to 
say whut sufferings he had to undergo 
as he belongs to a backwaid class. 
If you are not prepared to listen to 
him, I do not know how you are 
going to listen to the public! Take 
it seriously. Only if you take it seri­
ously. implementation would come. 
Please be serious. You should not 
go on commenting and make it a 
Ictnuijt/ui.

SHRI KALKA DAS (Karol BaghI: 
But he is telling his own story. It 
may look like a .story but when he 
spoke yesterday, we never interfered; 
in fact when any hon. Member speaks 
I never interfere so please have at 
least that courtesy.

SHRI JANARDHANA POOJA- 
R Y : When 1 was made the Deputy
Minister in the Ministry of Finance 
by late Indiraji. upper class people 
in my district criticised me by .saynig 
that this man will not temain in the 
Mini.stry for more than six months. 
That was the criticism which 1 had 
to face. When Rajivji came, 1 was 
promoted in the same Ministry and I 
worked with the Hon. Prime Minister 
since then he was holding the charge 
of the I'inance Mini.stry. J continu­
ed in the Finance Ministry for six 
years and one month. Afterwards, 
when I was working in the Finance 
Ministry, I was made the President 
of the Pradesh Congress Committee. 
Afterwards, I was made the Working 
Committee Member in the Congress 
Party.

I know the commitments of hon. 
Members particularly of Mr. Yadav 
and Mr. Paswan for the backward 
classes. We are not against reserva­
tion. Indian National in g ress  made 
it v«y clear that we arc not against 
reservation. But let us analyse as to 
what do you want. (Iniem/ptions)
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MR. CHAIRMAN: You please lis­
ten to him.

SHRI JANARDHANA POO- 
JARY: Before entering the politics, 
1 practiced law and I came yp in the 
jife and I became the Minister. 
Yadavji, Paswanji or even Shiv 
Shankarji today are in a position 
to educate their childrra. Tomor­
row, suppose there is some interview 
and there are five candidates. These 
five candidates are those who do not 
have anything to eat; they have sis­
ters at home to marry. At the same 
time there is a son of Poojary, a son 
of Yadavji, a son of Paswanji and 
a son of Shiv Shankarji in the inter­
view. Now. who will get the appoint­
ment? Whether Poojaty’s son will 
get it or Yadav’s Paswan’s or Shiv 
Shankar’s son will get the appoint­
ment? Or, whether the appointment 
will be given to one who is poorest 
among the poor; who do not have 
food to eat and who do not have 
sufficient cloths to wear. I stand up 
and say, “Poojary should not get 
that benefit. Janardhan Poojary does 
not want it. The poorest among the
poor should get it.” And, that is what 
our leader Shri Rajiv Gandhi says.

What the backward classes want is 
the education. You give any number 
of appointments, it is not going to 
help them. Yesterday, Shri Hukum 
Dev Narayan Yadav also made one 
point and I fully agree with it and 
that is that the persons who are in 
the rural areas; persons belonging to 
the poor family are not getting suffi­
cient opportunities to get education. 
Now, what is the responsibility of 
the Government. Whedier it is this 
Government or that Government, it 
should provide education to the poor 
people. But what is happening in the 
village today?

17. 00 fan.
Even if the Scheduled Cutes. 
Scheduled Tribes and backward 
classes want to get education
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where is the school facility? Tliey do 
not have shelter. Thqr do not h^ve 
buildings. Even if they have buildings, 
there are no teachers.

[Translation]

SHRI KAMAL CHAUDHRY 
(Hoshiatpur): Earlier, they were a 
dumb lot and today they don’t have 
a voice. This is what the Congress 
has done during the last few years...

[English]
You arc the peo[de who are ex­

ploiting the poor people. You have 
pushed them in the streets. This is 
the position.

[Translation]

SHRI HARISH RAWAT (Altno- 
ra): Mr. Deputy Speaker, yesterday, 
Mr. Hukumdeo Narayan Yadav deli­
vered a speech here in the public 
platform style. We did not utter a 
word. We listened calmly and peace­
fully to his ideas about the reserva­
tion for backward classes. W'hy don’t 
they want to listen to us? They 
should have patience to listen to us.

SHRI KALKA DAS: Mr. Deputy 
Speaker, Hukumdeo Narayan had 
delivered a speech regarding Mandal 
Commission. He is narrating the story 
as to how he became a minister. 
(Interruptions)

SHRI SOMNATH CHATTERJEE 
(Bolpur): This is a  very important 
matter. The people ouside are also 
looking to us to ascertain what is 
the discussion that is taking plyce. 
This is a matter which should be 
discussed calmly and without any 
interruption. I r^uest all sections 
of the House to give opportunity to 
speakers without intmuptkm so that 
they can put forward their viewpohits.

MR. CHAIRMAN: I have afready 
told the hon. Members that we are
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goiog to give sofficieQt time to all 
die Members. We are not going to 
curtail the time for discussion. >^o- 
cver is interested to participate in this 
discussion, he is going to be allowed 
to participate. Let the Members speak 
wimout any interruption. If you nave 
any points, that you can raise when 
your turn amies. That is all I can 
say.

SHRI INDRAJIT GUPTA (Midna- 
pore): We do not have the patience to 
listen to other speakers. This is the 
whole trouble. Nobody can tolerate 
anybody else’s comments. {Imerrup- 
tions)

SHRI JANARDHANA POO- 
JARY: You have seen the recom- 
mradations. The hon. Prime Mmister 
might have read the recommendations 
of the Mandal Commission. Now. he 
has stated that Rajiv Gandhi is not 
for Mandal Commission.

SHRI VISWANATH PRATAP 
SINOH: What 1 had said is this. 
He said that Mandal Commission is 
not mentioned in the Manifesto. That 
is what he had said.

SHRI JANARDHANA POO- 
JARY: Even I was not in favour of 
Mandal Commission. I had slated 
earlier that there are flaws in the 
Mandal Conmiission's Report. I had 
also stated that hundred more castes 
have been added in Karnataka. There 
are so many infirmities. Actually, the 
backward class people are not going 
to be helped. Now, let us see whether 
you are for Mandal Commission. 
Shri Yadav and Shri Paswan have 
got the commitment but I want to 
ask the Prime Minister whether he 
has got too pet cent commitment. Let 
us analyse that aspect also. You 
have just come forward with this 
piece (rf paper to the Parliament. He 
had dilum  the recommendations of 
the Mandal Commission. I may go to
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the extent of saying that he had >no> 
lated the basic principles of the Man­
dal Commission. So, on the contrary, 
the basic structure of the Mandal 
Commission has been luptured. He 
has practically destroyed it. Why?

You are for the Mandal Commis­
sion that 1 accept it. Let us accept 
what the Mandal Commission had 
stated. What are the basic structures 
that you are going lo provide? You 
ĝ ve them admission in the educa­
tional institutions. You give them 
educational facilities. You give them 
economic strength also. Please see 
pages 57, 58 and 59 of the Mandal 
Commission’s report Have you done 
it according to that recommendation. 
Mr Prime Minister? If you are 100% 
committed to this, why have you fail­
ed to do that? So, you are not for 
tliat.

You committed a fraud. Who said 
this? [ am not saying that you arc a 
fraud. Your Deputy Prime Minister 
in an interview to ‘Statesman’ has said 
that your politics is a fraud; you are 
a fraud. Poojary has not said this.

What are you doing? You arc not 
giving the maximum benefit to the 
weaker sections, and the down-trod­
den classes. You want to deprive 
them of this. What you have done is 
nothing but an eye-wash. You do not 
want them to come up in life. That 
is your intention. You .say you are 
going tomorrow lo the people. You 
will also face tlie people. Mr Hukum- 
deo Narayan Yadav said this. I ask 
the Janata Dal people, whether 
Poojary’s son should get the benefits, 
whether Mr Paswan's son .should get 
the benefits, or the poorest umung the 
poor people should get them. Who 
should ^ t  them? I will ask the peo­
ple to give the verdict. 1 will also say 
this to the backward classes. That 
will also be our commitment. Don’t 
be under any illusion.

You come up with these recom­
mendations in consonance with the 
provisions of the Constitution. You
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say you have come up with il. Whal 
is it that you have done? it is not a 
new thing which you have done. We 
have moved an amendment. We had 
moved an amendment to the Consti­
tution. Wc have provided for it in the 
Constitution. It is the Indian National 
Congress which has given the provi­
sion for the backward classes, not 
your party. And by virtue of that 
provision, you are bringing this today.

1 can understand BJP, I can under­
stand CPI. They stand for the 
weakest among the weak people. We 
do not forget it. (interruptions) 
Wc have to look after Mr Sharad 
Yadav and Mr Paswan: we have 
been suppressed and oppressed, 1 
mean the backward classes have been 
suppressed by some of the upper 
castes, not all the upper class people. 
Mahatma Gandhi was a Brahmin. 
{Interruptions)

He was an upper caste rniin {In­
terruptions)

MR. CHAIRMAN: Order please.

SHRl JANARDHAN^ POO- 
JARY: It is my mistake. I am sorry 
I said it I did not know that. 1 am 
sorry: I withdraw that, {hnmtiptions)

MR. CHAIRMAN: He was already 
withdrawn that; why arc you raising 
it?

Translation]
SHRl HARISH RAWAT: It is 

enough to know that Mahatma 
Gandhi was the father of the nation. 
...... {Interruptions^.......

SHRl KALKA DAS: You had
nothing to do with Miihatma Gandhi.

[English]
SHRl JANARDHANA POO- 

JARY: 1 am praising you people also.
I am appreciating your stand.
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SHRT P. R. KUMARAMANOA-
LAM (Salem): You don’t know any­
thing except caste.

En^ l̂ish]

MR. CHAIRMAN: Mr Kalka Das, 
are you running the House? If so, 
what is the purpose for which we are 
sitting here? (interruptions)

MR. CHAIRMAN: Sometimes while 
speaking a member may say some­
thing which is contrary to the fact 
due to slip of tongue. When he has 
already said sorry for that, why are 
you creating this noise? {Interrupt 
tions)

SHRl JANARDHANA PO O 
JARY: Here are some people who 
belong to the up îer class but they 
are taking up the cause of the weaker- 
sections; whether it is in the Commu­
nist Party or any other party there 
are people who belong to tlic upper 
class, but they are also tiiking up the 
cause of the weaker-sections. They 
want t(j help them. What is your in­
tention? {Interruptions)

MR. CHAIRMAN: Now it is 5.10. 
At 5.30 we arc going to have Half- 
an-Hour Discussion. So, you please 
be brief.

SHRl JANARDHANA POD- 
JARY: We cannot say that all the 
national leaders belong to the upper 
class. Even Dr. Ambedkar did not 
belong to the Congress Party, but he 
was taken in the Cabinet and was 
made the Law Minister, ilntermp* 
tions) He was one of the greatest 
sons of this country. {Interruptions)

MR. CHAIRMAN: Order, order!
{Interruptions)

SHRl JANARDHANA POQ- 
JARY: They all worked for the uj> 
liftment of the people. (Interruptions)
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Their cxpcri^ncc was also utilised 
by the Indian National Congress. That 
was the sj^irit of the Indian National 
Congress. {Interruptions) There are 
so many provisions in the Constitu­
tion which have been there since long; 
these provisions are helping the wea- 
ker-sections of the society.

Now 1 come to the question of in­
tention of the Prime Minister. Whal 
is the intention of the Piime Minis­
ter? A circular was issued for ex-ser- 
viccmen in which they had mentioneil 
that 10 per cent reservation for Class 
III employees and 3 per cent for cx- 
servicemen. Now your Prime Minister 
has already crossed 49.5 per cent. 
What about our percentage? Arc we 
going to lose or gain? You know 
about it fully. You were aware of 
the fact that the Supreme Court would 
come with a judgment stiying that the 
’upper limit for reservation was 50 
per cent. Knowing fully well of the 
fact you crossed the limit. That 
means you are not serious about it: 
you don’t want to help them. You 
knew about it that it would be struck 
down by the Supreme Court, Tliat 
means you could have an excuse by 
saying that you wanted to give but 
the Supreme Court had Ĵ truck if 
down. So, you could not do anythin^  ̂
about it. Are you going to amend 
the Constitution? What is your in- 
tcntion? So, my submission would be 
that here is an order which has creat­
ed this chaos.

Mr. Paswan and Mr. Yadav had 
stated in the Parliament that the 
youths of the country would go to 
:the streets and meet the challenge. 
That is why these disgruntled people, 
misguided youths arc creating vio- 
knce. Is it your case? That is used 
to happen dften also. You are not 
only the Ministers of backward classes 
but also the Ministers for the entire 
country. You have to look after 
those youths also, yoimg children 
beloiging to the upper class. Other-
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wise, 1 tell you that you will also be 
called as exploiters, as vested inte­
rests.

But at the same time, keep it in 
mind that you should not speak as 
exploiters. (Interrupiion^X History 
should not call you as vested inte­
rests. Keeping diis in mind, you pro­
ceed. That is the responsibility you 
have got.

PROF. MADHU DANDAVATE: 
Mr. Chairman, I have one concrete 
suggestion to make. A very good 
discussion has already started and as 
you say, it is a very important dis­
cussion. At 5.30 P.M. we have an 
Half-an-Hour Discussion but on many 
occasions when an important discus­
sion is there we have put off the 
Half-an-Ffour discussion to some 
other day and continued the discus­
sion. If the House so desires, we may 
postpone the Half-an-Hour discussion 
and continue the discussion on Man­
dal Commission’s Report.

MR. CHAIRMAN: If all of you 
accept it, I have no objection.

SFVFRAI HON. MFMBHRS: 
Agreed,

MR. CHAIRMAN: We can have 
if tomorrow or on any other conveni­
ent day Mr. Ram Dhan.

[Translation]

SHRT RAM DHAN (Lalganj): Mr. 
Speaker, whenever, there was a wave 
of change in the world, it agitated 
our static selfi*;h conservative and 
rotten society. On all the occasions 
of a revolution in the world the peo­
ple with vested interest and the class 
of people with selfish motives felt 
that the earth under their feet was 
slipping away and the people who 
were divested of their powers ran 
amuck in the same way as the people 
are getting over agitated these days.
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So much of hue and cry has been 
raised over the implementation of 
some of the recommendations of the 
Mandal Commission. I would like 
to know as to who are these peisons. 
It is a particular section of our society 
who have held the reigns of power 
in this country with its land, sea and 
sky and today they are thinking that 
they are going to be deprived of their 
authority and it is agitating a section 
of society that has hitherto permeated 
political economical and social exploi­
tation. So we have to think over 
it. Our friend Shri Poojary said 
about the congress, but we have also 
seen it as to what role Congress is 
playing in this House and the other 
House. When a Constitution Amend­
ment Bill regarding a Commission on 
Schedule Castes and Scheduled Tribes 
was brought in they walked out of 
the House for the day. When the 
MPs from Scheduled Castes and Sche­
duled Tribes pressurised them the 
next day they withdrew their stance.. 
...{Interruptions).... This is on re­
cords of the House, why are they 
denying this? (Interruptions)

SHRI H. K. L. BHAGAT ( (East 
Delhi): I am on a point of order.
(Interruptions)

PROF. P. J. KURIEN (Maveli- 
kara): That is not correct. What
he says is not correct. (Interrup­
tions)

SHRI P. R. KUMARAMANOA- 
LAM (Salem): You know how un­
true it is. Do you want me to prove 
it? (Interruptions) Without our 
cooperation you would not have 
brought it.

(Interruptions)

SHRI H. K. L. BHAGAT (East
Delhi); Just one minute. Mr. Ram
Dhan.

MR. CHAIRMAN: You may con- 
tw e  later. Mr. Ram Dhan. .

SEP1LMBER 5, 1990 Measures for 440
promotion o f  
employment for 
Youth in additim 
to reservations, etc.

SHRI H. K. L. BHAGAT: Mr.
Chairman, I have the greatest rcspect 
for Ram Dhanji. Shri Ram Dhan 
is a straight man and normally be is 
expected to speak the straight truth.
I like him. But he is giving wrong 
information. We had taken a con­
scious decision in our highest forum, 
the Political Aifairs Committee of the 
Congress Parliamentary Party, and 
there we supported that Bill. That, 
wc decided. (Interruptions)

I do not belong to the Anusuchitiali, 
But 1 supported it and everybody sui>- 
ported. It was our conscious deci­
sion to support it. What he is say­
ing is totally wrong. {Interruptions)

SHRI RAM DHAN: Sir. I want
to remind hon. Shri Bhagat that there 
is no point in negating the Parlia- 
mentaiy proceedings... .(Interruptions)

SHRI HARISH RAWAT: The
Hon’ble Member can see the record 
of the proceedings. The ruling party 
has not been able to bring all their 
Members. Without our support the 
Bill could not have been passed. 
Why are you forgetting this? (/n/er- 
ruptions)

SHRI P. R. KUMARAMANGA.
LAM: We have proved that tlie
members of the ruling party were not 
serious on that day. That is why 
they didn’t bring their members, (/k-
ferrupticms) .

[English]

PROF. P. J. KURIEN: All our
Members spoke in favour of that 
Bill. Please see the record. On the 
first day you did not have the re* 
quisite majority. That is what had 
happened. (Interruptions)

[Translation]
SHRI RAM DHAN: There is a

photo copy to show the number of 
your party members present o« that
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{Interruptions)

[English]

MR. CHAIRMAN: I will give
you an opportunity to speak. At that 
tinw you can refute it. (Intermptions) 

2»-415S/ND/91
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d&y...XInterruptions)... After coining 
to power, the National Front Govern­
ment has taken concrete steps to 
M ng about a positive change. Dr. 
Ambedkar, who was the architect of 
our constitution, was awarded the 
Bharat Ratna posthumously. His

Krtrait was put up in the Central 
ill of Parliament. Mr. Ram Naik 

has also stated that Neo-Buddhists 
have also been brought under the 
purview of reservation. Provision of 
reservation for SC/ST has been ex­
tended for another 10 years. The 
SC/ST Commission, the formation erf 
which was postponed for the past 
10 years, has now been given consti­
tutional status. Also a Commission 
fcM- Women has been formed. So it 
can be easily seen that this Govern­
ment has done a lot of work during 
the last 7-8 months. During the cen­
tenary year of Dr. Ambedkar, land 
reforms were included in the Ninth 
Schedule of the Constitution. (Inter­
ruptions)

SHRI RAM LAL RAHI: Sir. 
some hon’ble member has said that a 
mockery had been made of the Cons­
titutional provisions. But what ex­
actly is meant by that? Last exten­
sion in respect of reservation for 
Scheduled Castes and Scheduled Tri­
bes was given in 1980. So it was due 
for further extension m 1990. Pre­
viously it was extended for 10 years 
and this time further extension has 
been given after the expiry of that 
period. (Interruptions) Making false 
statements has become a habit with 
them. A Chairman of the Commis­
sion has been a i^ in ted  and if the 
Chairman makes false statements dien 
it can result in a lot of misunder­
standing.

[TransU^ion]

SHRI RAM DHAN: Sir. hon.
Shri Rahi is my old colleague. Let 
me recite a couplet by Ghalib, for 
him:

“Ya rab jo na samzhe hain, na 
samzhenge meri batt

De aur dll unko, na de muzhko 
zubaan aur.”

Even if I am not blessed with that 
gift of the God to make the things 
intelligible, at least he should have 
the capability of making out all that 
I intended to convey....... (Interrup­
tion^

n J A  his, [MR. DEPUTY SPEAKER 
in the Chair]

Sir. the history of r servation goes 
back to a time which is much earlier 
to that of the Constitution. The hon. 
Chairman is well conversant with the 
history of Tamil Nadu. It was 105 
years ago that in Tamil Nadu the 
‘Dalits’ were provided the facility of 
reservation in educational institutions. 
At that time too there had been strong 
resentment among the Brahmins. As 
you know this led to the creation of 
the Justice Party and Periyar Rama- 
swamy Naicker Kazhagam and its 
offshoot is the present-day Dravida 
Munnetra Kazhagam. The hon. 
Congress member from Mysore is not 
present here. His predecessor, the 
Maharaja of Mysore, had set up a 
committee In 1918 imder the Chair­
manship of Chief Justice L. C. Miller. 
That committee had suggested the 
ways to give representation to the non* 
Brahmins in the State Government 
jobs. Around 1916 the population 
of Brahmins in Madras was 3:1 but 
they had their dominance in Govern­
ment jobs. During British rule people 
who had titles like Rai Sahd> and 
Khan Bahadur used to recommend 
candidates for Government jobs. In
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1932 the Poona Pact was signed bet­
ween Dr. Ambedkar and Mahatma 
Gandhi. Hon. Shri Ranga who is pre­
sent here knows it as to how the 
Nehru and Kasturba Gandhi implored 
all Hmdu leaders to support Mahatma 
Gandhi in the context of the Poona 
Pact. All Hindu leaders had then 
signed the Poona Pact and asked 
Dr. Ambedkar not to raise his de­
mand for a separate electorate. In 
1931 when Muslims were granted a 
separate electorate. Dr. Ambedkar 
had also demanded a separate electo­
rate T don’t want to go into the 
details of the Poona Pact as it will 
take a lot of time. At that time, 
Dr. Ambedkar had said in the Cons­
tituent Assembly.

[English]

“Any one who reads the language of 
the draft himself will find that he 
has left it to be determined by the 
Government.”

Trartslaiion]

He had said that it should be left to 
the Slate Governments and the Gov­
ernment at the Centre. Shri K. M. 
Munshi had stated in the Constituent 
Assembly.

[English]

“We want to see that backward classes 
who are really backward should be 
helped to enter the State Services.”

[TransMion]

In these words, Shri K. M. Munshi 
favoured the representation of back­
ward classes in the State Services. 
The former Law Minister hon. Shri 
Shankaranand is present here and he 
knows that Sub-Clause 3 of Article 
338 has a mention of backward classes. 
Without going into the details of the 
same, I shall say only this much 
that—

[English]

Article 15(4) permits the State to 
make provision for socially and edu­
cationally backward class of citizens.

Article 16(4) empowers the State to 
make any provision for reservation of 
appointments or posts in favour of 
any backward class of citizens which 
in the opinion of the State is not 
adequately represented in the Services.

[Tronslaticm]
This was the position at that time. 
The Kaka Saheb Kalelkar Commis­
sion was set up during those days. 
I would like to quote a few lines 
said by Kaka Saheb Kalelkar.

[English]
“Being convinced that the upper 
castes amonc the Hindus have to 
latone for the neglect of which 
they were guilty towards the 
lower classes. I was prejpared 
to recommend to Government 
that all special help should be 
given only to the backward 
classes.... ”

...{Interruptions).,.
Kaka Saheb Kalelkar has said:

“Even the poor and the deserv­
ing among the upper classes may 
be safely kept out from the bene­
fit of this special help.”

[Translaticm]
This was said when the report was 

presented in 1956. Today it is 
argued that it is ‘class’, not ‘caste*. 
But the Supreme Court while giving 
their verdict in the case of B. Rajend- 
ran v/s State of Madras had recogni­
sed caste as a class and held that—

[English]
“A caste is also a class of citizens 
and if the caste as a whok is 
socially and educationally back­
ward, reservations can be made



445 Disct4sst0n Under BHADRA 14,1912 (SAKA) Measures for
Rule 193 promotion o f
Dec. on Mandal Commission employment for
Report And Youth in addition

to reservations, etc.

446

in favour of such a caste within 
the meaning of Article 15(4).”

ITranslation]

The Supreme Court had given its 
judgement during those days. All 
this was stated in the Balaji v/s 
Mysore State case. Now it finds a 
mention in the election manifesto. 
Hon. Shri Rawat had inferred to it 
yesterday. Hon. Shri Naik has 
stated that it is given in the election 
manifestoes of all the parties except 
that of the Congress. These things 
had been stated in 1977 and in 1989 
these appeared in the election mani­
festo of the National Front. I would 
like to remind Shri Bhagat that his 
party had expelled us. After that 
we had formed the Jan Morcha and 
had announced it in our manifesto. 
This incident pertains to that period 
when we were issued a whip in the 
House.,,{Interruptions)

SHRI H. K. L. BHAGAT: He
recognised the whip. The fact is that 
he didn’t want to leave the party. 
(Interruptions)

SHRI RAM DHAN: i have just
mentioned as to how the Supreme 
Court had held their views in respect 
of caste and class. As far as merit 
is concerned, history bears a testimony 
that so long as this country had the 
Governance of the so-called merito­
rious i^rsons, it had to face foreign 
aggressions and was subjugated. 1 
don’t want to go into details. I also 
joined the freedom struggle along with 
Shri Ranga. The Britishers used to 
say that Indians were an incompetent 
and inefficient lot. They tliought 
that handing over the reins of power 
to the Indians would bring in catas­
trophe to the people of that country. 
Similar is the Hon’ble Member’s con­
tention. He is not looking at it from 
any other angle. You are putting the 
same argument that merit will be the 
first casualty. You talk of merit...

SHRI HARISH RAWAT: I
have never said so and put forth such 
an argument. How can you say that 
1 have given this argument. You 
are unnecessarily attributing it me.

SHRI SUBHASHINI A L l: This
argument is being given outside the 
House.

SHRI HARISH RAWAT: If
you permit me. I can also disclose 
the identity of the persons in J,N.U. 
who belong to your group.

SHRI RAM DHAN: On the
basis of "Manu Commission” you 
have been ruling over us by now. 
More than three-fourth of the popula­
tion of the country was forced to live 
like slaves so that you people could 
rule over them. I don’t want to go 
in all those details but there was a 
time when we were thieatened that 
hot melted lead would be put in our 
cars and our tongues would be cut 
off if we dare to hear the chanting of 
the verses of Vedas. Wc were af­
raid to come out in the streets lest 
our shadows should not fall upon your 
people. Nepotism, corruption, cas- 
teism and communalism prospered 
by leaps and bounds during the Con­
gress regime. It is because of the 
corruption that the Congress Party is 
sitting in the Opposition and we on 
the treasury benches. We launched 
agitation against corruption. Shri 
Dinesh Singh is not present now but 
I would like to remind Bhagatji that 
during emergency, I despite being 
the Party Secretary, was jailed for 20 
months and due to it, the Congress 
was voted out of power.

SHRI H. K. L. BHAGAT (East 
Oelhi): You were also there.

PROF. MADHU DANDAVATE: 
It is due to us that you are sitting here.

SHRI RAM DHAN: Shri Janar-
dhan Poojary has been a friend of 
mine since long and I have a high re­
gard for him. When he was the
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Minister of Finance and the Minister 
of Rural Development. I used to call 
on him with cases of Scheduled Castes 
and Scheduled Tribes, but be never 
paid any heed to me. Today he is 
shedding crocodile tears for Scheduled 
Castes and Scheduled Tribes. Give a 
look to the things he said about pri­
mary education.. .(Interruptions)

[English]

SHRl JANARDHANA POOJARY: 
Sir. he has said that he brought some 
cases of weaker sections before me 
when I was a Minister and he said 
that 1 was not prepared to hear him. 
Sir, I may tell Mr. Ram Dhan about 
one instance that one Harijan Officer 
was superseded by giving reason that 
his performance was not satisfactory. 
But I called for all the papers and the 
file and 1 brought to the notice of the 
Cabinet that 1 wanted to change the 
OflBce Order. At that time the Sec­
retary, Ministry of Finance told me 
that I will be thrown cut of the Cabi­
net if 1 recommend his case promo­
tion. Even then I changed the Order 
and sent the file to Shrimati Indira 
Gandhi for approval. (Interruptions) 
What happened was that I wrote in 
the file about the supersession and 
also about the suppression and 
oppression by some of the officers. I 
said that the earlier orders were wrong 
and the supersession was wrong. 
The Secretary had told me that the 
case would have to be submitted to 
Shrimati Indira Gandhi and in that 
case I would be in trouble and I 
would be thrown out of the Govern­
ment. He said that it had come from 
the UPSC with their recommenda­
tions. But Shrimati Indira Gandhi 
endorsed my views irrespective of 
seeing the caste. He was the poorest 
among the poor and he was given pro­
motion. I also said then that the 
poor and the weaker person should 
get the benefits. This is for the 
information of Shri Ram Dhan.

[Translation]
SHRI RAM DHAN: Mr. Deputy

Speaker, Sir, he is poojary, so he 
should be God fearing. Please tell 
me for the sake of God as to whether 
any reservation cell was set up in 
your Ministry? I had been th« 
Chairman of the Parliamentary Com> 
mittee. Nobody has challenged the 
reports submitted during my tenure 
aTOUt various Ministries. So I would 
like to submit that those ministries 
where there was no reservation cell 
as directed by the Government of 
India could do nothing {Interruptions).

Therefore I would like to say that I 
do agree with Mr. Poojary, who spoke 
on behalf of the Congress Party and 
jaid that in the primarty education 
field there is lack of school buildinra 
and teachers and students have to sit 
under trees. Who is responsible for 
this sorry state of affairs? Did you 
bring any big revolution? A scheme 
of operation black board was launch­
ed but what is the outcome thereof? 
No teaching material was supplied. 
I would like to draw the attention to 
yet another point. Congress Govern­
ment supplied T.V. sets to primaiy 
schools but in the name of T.V. sets 
sub standard sets were supplied and 
the money was pocketed by the mid­
dlemen. So I would like to say that 
this primary school education, middle 
education......................

MR. DEPUTY SPEAKER: Ram
Dhan Ji, how much time will you 
take?

SHRI RAM DHAN: I will take
some more time. What is the state 
of affairs in secondary education? 
Copying is done at gun point All 
examinations centres have prices ran­
ging froiin Rs. 1 lakh to Rs. 2 lakhs 
for providing facilities for mass copy­
ing. About Mandal Commission, it 
is beuig said here that if they get ad­
mission in the basis reservations 
in the educational institutions, they 
will not attain competence. Who a
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miming iM-ivate schools and colleges 
in Karnataka? Who has made it a 
business? Who is taking capitation 
fee ranging from Rs. one lakh to 
Rs. 3 lakh for giving admission in the 
medical colleges there. Why capita­
tion fee is taken in Karnataka? Will 
those candidates with 40 per cent 
marks admitted on the basis of capita­
tion fee will be better than the candi­
dates belonging to scheduled castes 
or backward classes? What is hap­
pening in Maharashtra today. A 
number of private colleges have been 
set up fh6tt...(lnterri&Hions)

[Bnglish]
MR. DEPUTY SPEAKER: This

will not form the record.

SHRI UTTAM RATHOD: Sir.
it should be expunged.

MR. DEPUTY SPEAKER: Yes. 
it will be done.

(Imerruptioas)

[Translation]

SHRI RAM DHAN: Mr. Rawat.
for this I beg the pardon of the 
Hduse.

MR. DEPUTY SPEAKER: 
r i ^ t

All

SHRI RAM DHAN: For the last
40 years there has been corrupUon in 
every field, be it recruitmem, posting 
tmnsfer, promotion, nothing moves 
without bribes. Regarding the Land 
rdforms laws, which we have brought, 
I  would only to submit that most of 
the land in the country is owned by 
the peo{^ of the un>er castes. Some 
possess benami land in the name of 
their pett such as cats and dogs. I 
understand the justification if an agi- 
t4lkm is launched in the country to 
Mt ri^it such bogus revenue records 
ittd acqnire sutidus land. Who are

employment for 
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the owners of big industries in the 
country? It is the Tatas, the Birlas, 
and the Ambanis who own these in­
dustries. I'hese people do not belong 
to 'backward classes. Wc have only 
two classes in our country—one is of 
exploiters and the other is of exploited. 
These Industrialists belong to the 
exploiters class and those poor wor­
kers who do not get the minimum 
wages even today belong to the ex­
ploited class.

MR. DEPUTY SPEAKER: Sir,
it Is being said by some Members here 
that reservations should be given 
on the economic basis. 1 would like 
to ask whether they want to open a 
new avenue of corruption. Bogus 
certificates are issued by the Lekhpal, 
Kanungo and Tehsildars. I would 
like to speak here on each and every 
point. Some Members say that 
castes have no recognition in the 
country, but I would like to know 
whether the Government of India is 
not giving scholarships on the basis 
of castes and how those people could 
have so far been identified for that 
purpose? Therefore, you shoukl 
not talk of it. In 1977. Shri Dinesh 
5Sngh wasi in thie Congress Party. 
When we were released from Jail, we 
formed the Janata Party and were 
voted to power in the ejections. Shri 
Dinesh also quit the Congress Party 
and became the Member of the Rajya 
Sabha on our party’s ticket. But 
after some time, he left our Party 
again to join the Congress Party. At 
the moment he is not present here. 
Mr. Deputy Speaker, Sir. I would like 
to remind you of the days of emer­
gency. when wc were put in jails, 
you were also there with us in the 
Janata Party. As a former Minister 
during the Congress rule has said that 
Mahatma Gandhi was also a Brahmin, 
we used to hear slogan like this:

“Desh ki neta Indira Gandhi,
Yuvaon ke neta Sanjya Gandhi.
Bachhon ke neta Rahul Gandhi

♦Not recorded.
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[English]

MR. DEPUTY SPEAKER: Ihe
last sentence will not go on record.
{Translation]

SHRI HARISH RAW AT: Mr.
Deputy Speaker, Sir, no one can say 
such mean thing and it is condemn- 
able. Therefore words spoken by 
Shri Ram Dhan should not go on the 
record. (Interruptions),..

SHRIMATI J. JAMUNA (Raja- 
mundri): Mr. Deputy Speaker, Sir,
what is he saying. It should be ex­
punged from the records. (I men up- 
tions)

AN. HON. MEMBER: Mr.
Deputy Speaker. Sir, today Jamuna Ji 
is in her form {Interruptions).

SHRI RAM DHAN: Mr. Deputy 
Speaker, Sir. it hardly matters whe­
ther it is recorded or not. (Interrup­
tions)

SHRI HARISH RAWAT: Mr.
Deputy Speaker, Sir. 1 would like 
to tell Shri Ram Dhan through you 
that no Congressman can ever even 
think of such a thing what to talk 
of speaking. (Interruptions)

[Translation]
Rawatji, through you, I would like 

to convey Shri Dinesh Singhji that 
when he was expelled from the Con­
gress Party, it was I and cne Shri 
Shivpujan Shastri of Vikramganj who 
is a redical democrate, issued state­
ment in favour of Shri Dinesh Singh 
and raised voice against his expulsion 
and I also took up the matter with 
Smt. Indira Gandhi, as a result there­
of, his expulsion was withdrawn. 
Now he is talking like that. There­
fore, I would like to say.. .(/nrerm/?- 
tions)

SHRI RAM DHAN: The pre­
vious day be too told me that I was 
sitting that side,.XlntermptiorKd^
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SHRI RAM DHAN: But I want
to tell him and he should agree to this 
that at that time Smt. Indira Gandhi 
was headmg a minority Government 
and he was the Secretary of the Parlia­
mentary Party and Mrs. Gandhi was 
running the Government with support 
of Left Parties. 1 as well as Chan'- 
drashekharji, Krishna Kantji and 
Mohan Dharia had olayed a vital role 
in transforming the policies of the 
Congress Party and worked for natio­
nalisation of Banks and abolition of 
Privy purses which were done by a 
minority Government. State Com­
missions/Committees have been set 
up in as many as 16 states and they 
have also recommended reservation 
for backward classes and so is the 
case with the Union territories. How 
much reservation has been made in 
the State from where Shri Poojari 
hails. How much reservation has 
been made in Karnataka by Shri 
Devraj Urs and in Tamil Nadu? 
Therefore, I would like to submit that 
the persons who talk in this manner 
are misleading the people. One 
more thing that I wish to say is this 
that unless some sorts of reform made 
in our electoral system feelings of 
caste and creed cannot be mooted out 
from our minds. We have been 
saying this for a long time. When 
we make demand of implementation 
of Mandal Commission it is said that 
it will increase casteism but in the 
elections, people are asked votes in 
the name of castes and creed. ‘Even 
in selection of candidates for elections 
caste factor in the constituency is 
taken into account. Castes have sur­
passed religion even. A Gujar con­
ference was held relently in which 
Gujar Muslims from Kashmir also 
participated. The prevailing caste 
system in our country is stricking at 
the very roots of our society. Ijm- 
plementation of Mandal Commission 
report will in no way encourage cas­
teism. The electoral sy s t^  adopted 
by our country after independence is 
responsible for fomenting casteism.
I would like to say one thing to my 
brethren of the ty^ckward classes that
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■we oppressed people belong to the I want to say that even if the youth 
lowest strata of the society. Our who obtained degree at the point of 
brothers belonging to backward clas- knife and pistol come out on the road 
ses are slightly better-off and they are and launch an agitation in protest of 
like our elder brothers. I am telling our decision, we should not backtrack
this because there have been instances and their i»ot6st will hardly make
of atrocities perpetrated on us by the any difference in the country,
people bclon^ng to O.B.C. We
have been facing exploitation right We are very much concerned about
from our birth. The incident of reservation. It is for the reason that 
Mahabharata was narrated by Ram if you do away with reservation for 
Nayakji. The thumb of Eklabya was backward classes the very next day 
choppy off because he was a capable we will be the target of their attack 
man. All these things require serious and they will demand abolition of
thoughts. That is why I appeal to reservation for SC/ST. Whatever 
our brothers belonging to OBC that Shri Ram Naik may say about contin- 
they should not perpetrate atrocities uation of reservation for SC/ST but 
on downtrodden and women. At they will certainly try to do away 
places like Belchhi, Vishrampur, with reservations provided for us. 
Pipra, Arwal, Damka, Karkedu in
Andhra Pradesh and recently in Agra, I am grateful to you for having
incidents of atrocities on them occur- given me sufficient time to express
ed. They are not allowed horse my views and I thank you for the
riding at the time of marriage. They same.
are deprived of even this fundamental
right. 1 want to say that we are [English]
ready to fight for their rights. We
are the freedom fighters and are pre- MR. DEPUTY SPEAKER: I
pared to shed our blood for them but would like to know from the Whips 
they should also reciprocate in the and the Leaders of the different par- 
same manner and should not perpet- ties whether they want to continue, 
rate atrocities on us. People asked
US as to why this was implemented in sOME HON. MEMBERS: To-
such a hurry. This was not done jnorrow. 
in a hurry but it has been implement- 
ed after due consideration. This [Translation] 
was promised in our election manifes­
to and the policy statement of Jan- SHRI MADAN LAL KHURANA:
morcha. ‘ Now I invite those people We can sit for one hour more. It 
who are willing to come to our side was decided that it has to be com- 
on account of this policy to come to pleted today and tomorrow Consti- 
our fold. tution amendment Bill for granting

statehood to Delhi shall be taken up.

18.00 tan. {Interruptions)

Today I want to say that I have [English]
got an opportunity to live and work c to a v t jp- t Iktp
with the Prime Minister and I want MR. DEPUTY SPEAKER. There
to tell him that he should not exhibit are representatives of J f
any kind of weakness on his point, who warn
Whatever we have declared before this issue and the hst which is wim
the natiop shall be implemented, me, given by dtferent P ™ -  “
More than three-fourth of the popu- veiy long. «  S n n f h a S  reduced
lation of the country is with us. So Dal. National Front have reduced
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their list and they have brought down 
the number from 18 to only 3. But, 
1 have a list given by others and I 
think that on this point, they should 
be given an opportunity. But, let 
us continue for some more time.

SOME HON. MEMBERS: 
{Interruptions)

Yes.

DR. THAMBI DURAI: It is
clearly said in the Chamber that we 
have to sit late.

MR. DEPUTY SPEAKER: 
Vasant Sathe will now speak.

Shri

SHRI VASANT SATHE (Wardha); 
We have listened with great attention 
to the views expressed and 1 must say 
that the debate had begun on a very 
high level. Yesterday 1 was very 
much impressed by the speech of Shri
Hukumdeo Narayan Yadiav

Mandal Commission itself has said 
that this step of reservation may not 
be enough unless you go to the very 
root of this problem of backwardness. 
Therefore. I would like to begin by 
saying that I entirely agree that if we 
go to the root of the problem we will 
find that the main problem has arisen 
because of the system which has pre­
vailed for the last 3,000 years or more.

Sir, 1 would like to quote from the 
Mandal Commission, which has quot­
ed the first decision of the Supreme 
Court’s major decision on this issue— 
Balaji Vs. the State of My.sore. They 
have stated:

“Though, according to sociologists 
and Vedic scholars, the caste 
system may have originally begun 
on occupational or functional 
basis, in course of time it became 
rigid and inflexible. The history 
of the growth of caste system 
showed that the original functio­
nal or occupational basis was later 
over-bounded with consideration
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of purity based on ritual concc»(» 
and that led to its ramificatidns 
which introduced inflexibility and 
rigidity....”

This rigidity came in because of 
Manu Smiriti. I would like to pretent 
the facts. The main culprit of our 
entire system is that concept which had 
begun with Manu Smiriti where they 
had stated...(Interruptions) Sir, this
gives me an opportunity to see « ^ t  
was said in it. You will be amaaKd 
that even the Yugas were described 
after the Chaturviirnas after the varrtas. 
This is what they said:

“Brahmhyam krit Yugam Prona- 
dam Bhawantu Kshtriya Vaiahyo

Dwapar Mityahu Shud» Kalyug 
Smritah”.

[Transkuiim}

Krit yug belongs to Brahmins. Treta 
belongs to Kshtriyas, Dwapar to 
Vaishya and Kalyug to Shudras. Age 
of the ages is this Manusmiriti. Now 
you see, that he sh id ...(Interruptiom) 
...After describing the deeds of Brah­
mins, Kshtriyas. Vaishyas and Shu­
dras. there was no mention ot Vamas 
based on birth and this is somethmg 
important to understand... 
tionS)...l am saying with folded 
hands, Mr. Prime Minister you please 
tell your ftiertds...(Interruptions)... 
Please listen to me for a while...(/n/w- 
ruptians) ■. If you do not int^rupt I 
shall be at>le to tell you something. 
(Interruptions)

SHRI DAU DAYAL JOSH! 
(Kota): I shall resign from the mem­
bership of this House if you show me 
that “Janmana Jayate wudro” hu  
been mentioned in any of our sciip- 
turea be it the Vedas or the Puianas. 
You are unnecessary creating a fuss 
in the House.

SHRI VASANT SATHE: I qooi- 
ed from Manusmiriti that it was not
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based oo birth, it became ia course of 
time and the same has beea maintain­
ed by the Supreme Court also. It has 
been mentioned in the Bhagvad Gita 
also “Jatuvamam Maya Shristam 
Oun Karma Vibhagata'’. It is no 
where mentioned “Janma Jati Vibha- 
gata” as said by Shri Hukum Dev 
Narayan Yadav yesterday. (Interrup­
tions)

SHRI HUKUMDEO NARAYAN 
YADAV (Sitamarhi): In what con­
text was karma mentioned it? {Inter­
ruptions)

[ErmlisM

MR. DEPUTY SPEAKER: You
may continue your speech. Don’t res­
pond to them.

[Translation]
SHRI VASANT SATHE: What

has been stated in the Gita the same 
has been preached by Adi Shankara- 
charya brcause you will find that 
when the Vedic Sanatan Dharma wds 
re-established on the basis of ‘Adwait. 
had the people followed the pr^u^ing 
of Adi Shankaracharya who said “No 
Jaya Brahmanshcbyak, Kshatriya 
Vaishya Avacha, Na shudronashwa 
Melecho. Bhodita Gunkarmachi.” this 
menace of caste would not have crop­
ped up in our society. Just now Joshi- 
ji said “Jamnana Jayate Shudro. 
Sanskardwy Mtichyate”. Everyone is 
a shudra by birth—Adi Shankar­
acharya .. ilntetrupftions)
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we should think about what has been 
.said by Shankaracharya of Puri. 
(Interruptions)

SHRI VASANT SATHE: It is a 
misfortune of the country that people 
failed to aibide by the preaching of 
Adi Shankaracharya who wanted to 
unite the people. It was something 
unique. He had set-up many Maths 
for this purpose all over the country. 
Unfortunately after his death, the 
“Mathadhish” and “Pundits” convert­
ed them into organisations and as- 
sum ^ the role of minion of religion. 
That is why caste system based on 
birth took root in our society, as a 
result thereof the country suffered 
tremendous loss. iMerruptions) Even 
today I say that if all the Shankar- 
acharyas of this country, instead of 
going to Ram Janmalbhoomi. unitedly 
devote their energy in spreading the 
preachings of Adi Shankaracharya 
that there shall be no caste based on 
birth, it shall bring a revolution in this 
country and society. But unfortunate­
ly castes are determined on the basis 
of birth and this menace has been in 
vogue in our society for ages. A deci­
sion to do away with it was taken by 
the people who participated in the 
freedom struggle and had said that our 
dream is to create a casteless society 
in this country. It was adopted as 
our dream of free India. One and all 
had said it and from Baba Saheb 
Ambedkar to Mahatma Gandhi diere 
has not been a single person who 
would have said that we want to create 
a society based on caste.

MR. DEPUTY SPEAKER: Please SHRI RAM DHAN: Mahatma 
do not respond to interruptions... Gandhi was in favour of the caste 
(Int^rruptiom) systwn.

SHRI VASANT SATHE: Mr. 
Deputy-Speaker, Sir, this country’s.

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): Satheji, leaving 
aside what Adi Shankaracharya sakf.
30 -4L8S/ND/91

SHRI VASANT SATHE: I have 
already stated that caste system at that 
time was not birthJbased. If you ac­
cept that, there is no confrontation on 
this issue. Ram Dhanji, a conftonta- 
tion starts when it is d^ned on the 
basis (rf \»td\...iIt«muptions)
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Mr. Deputy Speaker. Sir, I was 
touching upon the cause of confronta­
tion that is taking place these days in 
our society. What type of society do 
we want to create after all? I think 
Shri Vishwanathji is a modern Manu. 
Manu in ancient times, deformed our 
society by dividing the people on the 
basis of their birth. You will be sur­
prised to know his views regarding 
the social set up. He professed to this 
extent:

■‘Viprasaya Trishu Varneshu
Nriptcvarnyordwayoh
Vaishyasay Vame Chaiksimn-
shdete Pasdaasmrita.”

It means that the issues (sons) born 
through such parantages as the Brah­
min father and the below caste mother,
i.e. from Kshatriya. Vaishya and 
Shudra castes, or the Kshatriya father 
and the below caste mother, i.e. from 
Vaishya and Shudra castes, and the 
Vaishya father and the below caste 
mother, i.e. shudra caste, are looked 
upon as Inferiors in the society. Si­
milarly, the issues (sons) born through 
the parentage of the Shudra father and 
Vaishya. Kshatriya and Brahmin mo­
ther are named as Ayogav, Kshatta 
and Oiandal-the lowest among the 
human being—respectively. What is 
this after all?. (Inferruptiom)...

SHRI HARfSH RAW AT: Satheji, 
better you do not quote from such a 
trash hook.

SHRI VASANT SATHE: SUU
there arc followers of Manu in this 
country. The birth-based caste sys­
t e m . . . I  want to say 
to the Prime Minister that if he re­
stores the caste system based on birth 
with any motive or under a fit of zeal, 
he will be called another Manu and 
thereby he will be bringing the Manu 
Smriti back to the norms of the so­
ciety. That is why. our Hindu Law 
clearly speaks about it. (Interrup­
tions)
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[En}(lish\

PROF. MADHU DANDAVATE: 
If you get stuck up with Matiu, you 
will never get time to come to modern 
times at all.

SHRI VASANT SATHE: You 
are now bringing Manu through Maa- 
dal, that is what I am trying to diow.
{Interruptions)

{Translationl

THE MINISTER OF LABOUR 
AND WELFARE (SHRI RAM 
VILAS PASWAN): The Mandal
Commission is washing oflF the sin that 
was committed earlier. (Interruptions)

SHRI VASANT SATHE: First lis­
ten to me. my brother, you are aot 
washing off this sin. rather you ere 
bringing it back lo the society. Sir.

[English]
The Hindu Law commentary says: 

"The practice of caste, however 
irrational, is so deep rooted that 
its mark does not seem to really 
disappear even after some genera­
tions after conversion.”

[Translatimi]
What are they going to do? 

Through the implementation of the 
Mandal Commission Report, they are 
trying to give reservation on purely 
Birth-based caste which is againk the 
spirit of the Constitutioa and is. there­
fore, a fraud. Pandit Nehru was 
against reservation of this kind. I 
would like to quote his words which 
he used while participating in the dis­
cussion on the Amendment b rou^ t 
in this House in 1951.

\ English]

This is what Jawaharialji said: 
“Take another v « ^  importaat
objective of ours. attempt to
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realise the ^ lita r ia n  or some 
other form of society in which the 
differenceii based on birth or in­
come or position are not great. 
In our attempt to achieve it we 
want to put an end to all these 
infinite divisions that have arisen 
in our social life. I am referring 
to caste system and other reli> 
gious divisions—call them by 
whatever name you like. There 
are of course economic divisions, 
also. We are conscious of them 
and we try to deal with them 
though not always very satisfac­
torily. It is thus one ot our ob­
jectives to get rid of these and to 
give every individual in India an 
opportunity to grow as also to 
build up a united nation where 
the individuals do not think so 
much of their particular group or 
caste but of the community at 
large.”

Sir. this is what he slated while intro­
ducing this amendment.

Later on while addressing the Chief 
Mini-sters this is what Pandit Jawahar- 
lai Nehru had to say;

“If we go in for reservation on 
communal and caste basis we 
swamp the bright and able people 
and remain second-rate. I am 
grieved to learn of how far this 
business of reservation has gone 
based on communal considera­
tions. ...”
“It has AMAZED me to iearn 
that even PROMOTIONS arc 
based sometimes on communal 
or caste considerations. This 
way lies not <Mily folly but disa­
ster. Let us help the backward 
groups by all means, but never at 
the cost of eflfciency.”

SHRl VISHWANATH PRATAP 
SINGH: Why do you make it so 
l<Mig? In short, you just say, you are 
agamst Mandal Commission. In one 
sentence, they will uiulerstand. One

short sentence is good enough. Say, 
“I am against Mandal Commission.”

SHRl VASANT SATHE: It is 
very difficult to accept one’s folly. 
Please have patience and do it. You 
are committing what he calles a ‘dis­
aster’. That is what 1 want to point 
out to you. Basically what did we 
do?

I would like t<i quote only one 
judgment of the Supreme Court from 
Mandal Commission. (Interruptions) 
Why do we say that this is contrary to 
the Constitution, ultra vires of the 
Constitution. Because, they have 
brought in caste consideration pure 
and simple and not class considera­
tion with economic factors in it. That 
is why there is the danger of it being 
ultra vires. 1 would like to quote from 
R. Chitralekha v. State of Mysore, 
judgment by Justice Subba Rao." This 
IS what he says:

“Article 15(4) -does not speak oJ 
castes but only speaks of classes. 
If the makers of the Constitution 
intended to take caste also as 
units of social and educational 
backwardness, they would have 
said so as they have said in the 
case o( the Scheduled Castes and 
the Scheduled Tribes.”

Where is Prol. Madhu Dandavate? 
Let him reply.

AN HON. MEMBER: It does not 
matter. Prime Minister is there. 
(Interruption.'i)

SHRl VASANT SATHE: Justice
Subba Rao continued to say:

“Though it may be suggested 
that the wider expression ‘class’ 
is used in clause (4) of Art. 15 as 
there are communities without 
caste, if the intention was to 
equate classes with castes, noth­
ing prevented the makers of the 
Constitution to use the expression 
“(backward classes or castes'. The
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juxtaposition of the expression 
‘Backward Classes’ ‘Scheduled 
Castes' in Art 15(4) also leads to 
a reasonable inference that the 
expression classes is not synony­
mous with castes.

In tune with the conspectus 
of constitutional provisions, 
‘caste’ and ‘classes’ cannot be 
considered synonymous.

If we interpret the expres­
sion ‘classes’ as ‘castes*, the objec­
tive of the Constitution will be 
frustrated and the people who do 
not deserve any adventitious aid 
may get it to the exclusion of 
those who really deserve.”

This has not been set aside. The 
latest decision of the Supreme Court 
is Vasant Kumar v. State of Karna­
taka. There also, this thing has been 
reiterated. We would like to know ; 
What is the intention of the Govern­
ment? Are they wanting to go against 
the constitutional provision of Articles 
15 and 16? If they want, say that the 
words ‘classes’ mean in effect as the 
Mandal Commission has done—that 
word ‘caste’ alone. If that is the in­
tention, say so with courage. Amend 
the Constitution if you like. Say that 
like scheduled castes and sch^uled 
tribes, as was stated, in the “backward 
classes”, the word “classes” should be 
deleted and be substituted with that 
word “castes”. If you do that, have 
the courage. But then do not forget 
that you are going to perpetuate, as 
the Supreme Court says, the caste sys­
tem in this country. Because. Sir, 
whatever the time that yon may go, 
whatever the years you may pass, all 
of the Yadavas, all of the Kurmis, all 
of the Dhobis, all our other backward 
communities can tomorrow become 
Ministers. Unterruptionsy
{TranslfUion'i
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THE MINISTER OF TEXTILES 
AND MINISTER OF FOOD PRO­
CESSING INDUSTRY (SHRI SHA- 
RAD YADAV): On ^ a t  l»sis re­
servation was adopted in Karnataka 
by Shri Urs? Was it on the basis of 
caste or class?

SHRI VASANT SATHE: Howls 
that related with it? I am simply 
insisting on a serious thintog over 
this issue before bringing a change in 
the Central Law. You should forsee 
the danger of keeping only the caste- 
factor in it. T hrou^ the constitu­
tional provisions, the entire country... 
{Interruptions)...

[English}

SHRI CHAND RAM (Haidoi): 
Mr. Deputy Speaker, Sir,...... (Inter-
ruptions)

[Translation]

MR. DEPUTY SPEAKER: I am 
not permitting you this time. You 
will get a chance to speak later on.

{Interruptions)!*

[English]

MR. DEPUTY SPEAKER: 
will not go on record.

This

SHRI VASANT SATHE: Sir. the 
latest decision and earlier decisions 
also have stated t ^ t  one the most 
important criteria for deciding socially 
backward classes is the economic fac­
tor. Sir, I will quote the interpreta­
tion of the Supreme Court in Balaji’s 
case. The Constitution does not spell 
this out...(Interruptions}...I quote: 
“The classes of citizens who a n  de­
plorably poor automatically become 
socially backwaiid.”

(Interruptions}

♦Not recorded.
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^ranslatioft]

SHRI SHARAD YADAV: There 
is not a single state that has not adop­
ted the caste as the basis.

SHRI VASANT SATHE: Please
listen, what we are going to do in the 
country. (Interruptions)

SHRI VISHWANATH PRATAP 
SINGH: You are in power in
Andhra Pradesh and Karnataka. Will 
you reverse the caste system and 
change it to class system. Will you 
assure this to the House now? {Inter- 
ruptions)

SHRI VASANT SATHE: Thai is 
for you to decide.

SHRI VISHWANATH PRATAP 
SINGH: No. Right now. you are
in power there. You assure the House 
that you arc going to cancel it in 
Andhra and Karnataka and then 
switch over to different criteria...(//r- 
terru/ftions) . Then do not give ser- 
moas to us like. {Iwerrupiiom)

SHRI VASANT SATHE: This is
for the simple reason that they have 
not been implementing the Mandal 
Commission. You are implementing 
the Mandal Commission. That is why 
it is your responsibility to say what 
you want to do with the Constitution. 
(Interruptions)

SHRI VISHWANATH PRATAP 
SINGH: Tomorrow I will give you
the reply.

(Imterruptiom)

[Trcmlatim}
SHRI VASANT SATHE: You

may do that. You have set the coun­
try on file, today. You, the modem 
Manu Maharaj. will divide the coun­
try into pieces by bringing _ the old 
caste-system back to the society.

SHRI VISHWANATH PRATAP 
SINGH: One minute please, I do 
not intend to interrupt. The substance 
of Shri Sathe’s argument is that the 
reservation should be made on the 
basis of class and not caste, and for 
his sermon which he is delivering to 
us he has taken a cue from the V ^as. 
Let him say in clear terms in the 
House if he is politically honest that 
the basis of the reservation that has 
been adopted in Andhra and Karna­
taka where his party is in power, is 
wrong and that they would change 
this criterion in these States. (Inter­
ruptions)

SHRI RAM DHAN: The Govern­
ment of India has been awarding 
scholarships to the students on the 
basis of caste uptill now. It was 
your Government who has been doing 
so.

SHRI VASANT SATHE: T<xiay. 
he strongly favours the Mandal Com­
mission that was constituted in 1980 
but he never mentioned it when he 
was the Chief Minister of Uttar Pra­
desh and the Union Cabinet Minister 
in the Council of Minister headed by 
Shrimati Indira Gandhi and Shri Rajiv 
Gandhi.

SHRI VISHWANATH PRAIAP 
SINGH: We are working on the 
views of Mi.shraji on Mandal Commis- 
■sion Report......

SHRI VASANT SATHE: But
you did not implement the Mandal 
Commission Report when you were 
the Chief Minister yourself.

SHRI VISHWANATH PRATAP 
SINGH: Now, I reply to your ques­
tion. After becoming the Chief Mini­
ster of Uttar Pradesh in 1980 follow­
ing the exit of Janata Party, 1 had 
made a provision of 15 per cent reser­
vation in jobs for the backward 
classes there. In the Notification, the 
word ‘maximum' was cunningly added 
with the words ‘15 per cent*. It is
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me who changcd it from ‘maximum’ 
to ‘minimum’. And the provision of 
the reservation was made in addition 
to the number of seats which the 
candidates belonging to that class at­
tained through their own merit. The 
provision of scholarship could not be 
made during the tenure of mj; Govern­
ment there because the elections took 
place in the meantime. Despite that 
I had made a provision of Rs. four 
crores for the backward classes in the 
State. It was during my tenure that 
for the first time since independence, 
a person belonging to that class was 
appointed a Judge in the Allahabad 
High Court.

SHRI VASANT SATHE: This is
not a proper reply to my question. 
My question was very specitic. The 
question was whether you issued any 
statement in support of the Mandal 
Commission Report when you were 
the Chief Minister of Uttar Pradesh 
twice and Minister in the Cabinet of 
both Shrimati Indira Gandhi and Shri 
Rajiv Gandhi? I have asked nothing 
else except this.

SHRI VISHWANATH FRAIAP 
SINGH: Neither you nor any Mini­
ster of Shri Rajiv's cabinet supported 
the implementation of Mandal Com­
mission Report.

SHRI VASANl SATHE; It diil 
come before the Cabinet, You need 
not say that. 1 was saying...(/n/er-
ruptions).......At no point of time did
he say that the Mandal Commission 
Report would be implemented.

AN HON. MEMBER: Why did 
you not do that?

[English}
SHRI SAIFUDDIN CHOUDHU- 

RY; T^e Prime Minister has asked 
a very pertinent question from Mr. 
Vasant Sathe. whether he is rfeady
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to talk within his party to introduce 
economic basis for the backwardness 
in Andhra Pradesh and Kamatalm. 
That is very important. You give 
your reply, Mr. Sathe. Then the whob
trend of the debate will change.......
{lnlerrupti(ms)..........

[Translation]
SHRI VASANT SATHE: We

liave introduced economic criteria in 
Maharashtra. Various facilities which 
are supposed to be given, have already 
been ^ven there. All of us know 
about it. It is the Congress Party 
which has introduced economic cri­
teria. The basic thing is that that 
the Mandal Commission report, which 
Government is going to implement, is 
toally caste based and nothing else. 
The Mandal Commission has worked 
out its recommendations totally on 
caste basis and the proposed reser­
vation will also be provided on the 
basis of castc. I am of the view 
that it is against the spirit of Consti­
tution and it also goes against the 
idea of creating a casteless society in 
the country. The Government is do­
ing so.......... {huerruptioas)...........
All this is being done to serve their 
political ends. Even children in the 
country know the motive behind this 
move of Vishwanath Pratap Singh. 
When he realised that Devi Lai has 
raised the controversy of rural ver­
sus urban people and B.J.P. has rais­
ed the issue of Shiram temple and 
they have given a call for the unity 
of Hindus on this issue and the 
leftist parties have started talldng of 
a class war or a war between the 
working classes and the cajntalists. 
In view of all these things, Shri Vish­
wanath Pratap Singh has played a 
trick. In order to foil aU their efforts, 
including those of Shri Devi Lai, 
Shri Vishwanath Pratap Singh has 
raised the issue of castes. He has 
already won over the Muslims to bb 
side. He did* a thing whidi no Mus­
lim country has £ver done. He made 
a declaration from tiie rampart of the
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Red Fort that Prophet Mohammed's 
BtrAday will be a public holiday. He 
has already released Rs. SO lakhs to 
Shri Bukhari for Jama Masjid. Mr. 
Deputy Speaker, Sir, you will see 
that on October, Shri Vishwa- 
nath Pratap Singh will refuse the 
B.J.P. point blank. He would throw 
a challenge to B.J.P. to collect the 
supporters of Ram Janmabhoomi and 
he would not care for that because he 
has already disintegrated the Hindu 
society on caste basis and his 
man, Shri Mulayam Singh Yadav is 
there to put all B.J.P. activists in 
jails. Mr. Deputy Speaker, Sir. what 
a cheap politics is that. Nobody has 
ever witnessed such a cheap politics 
in this country.

SHRI VISHWANATH PRATAP 
SINGH: I would like to know if they 
oppose the holiday declared on ac­
count of Pr(^het Mohammed's birth­
day. Does his Congress Party oppose 
the holiday on Prophet Mohammed's 
Birthday? Let him clarify.

SHRI VASANT SATHE. Hones­
tly speaking, we do not oppose it. 
but...... Qmerrupiions).......

SHRI VISHWANATH PRATAP 
SINGH: Sir, he should clarify it. It 
is not the question that he raised a 
point In the House on my statement 
made on 15th August. Let him say 
c k a ^  whether he or for this matter, 
his Congress Party opposes it. They 
may do it or not that is altogether a 
dlflm nt question and it can be under­
stood. But Aey are opposing it when 
we aie going to do it. {Interruptions)

SHRI VASANT SATHE: Mr.
D ^ t y  S ^ k e r ,  Sir, is it not a cheap 
politics? It is a conspiracy to receive 
cheap popularity. Today, the.se peo­
ple are mwing an outcty in the name 
of great Baba Saheb Ambedkar who 
had i^voted hi* whde life for the 
emaacipatioB of this society from 
caste j^rstem and converted his fol> 
lowirs into Buddhism. I wouhi like

to know whether it is not a force. 
{Interruptions)

Mr. Deputy Speaker, Sir, was It 
cheap politics when the Congress 
Party made Baba Saheb Ambedkar 
the Union Law Minister and install­
ed his 2 | tonne statue for viewing by 
the people of the world? Rather tiiey 
did cheap politics when they display­
ed hi-s small portrait in the Central 
Hall ot the Parliament House which 
can. at best, be seen by 500 peo|rfe.

SHRI SHARAD YADAV: What­
ever. small portraits he sees here, are 
of one or the other greatmen of this 
country..... {Interruptions).......

SHRI VASANT SATHE: But,
whether making an announcement 
from the rampart of the Red Fort 
was not a way to gain cheap popu­
larity? ...... {Interruptions).......

SHRI RAM VILAS PASWAN: I 
have a point of order. I am of the 
view that Shri Sathe should with­
draw the words he used in regard 
to displaying of portraits of lea­
dens in the Central Hall of Pailiament. 
Even portraits of Leaders who had 
fall statures have been diflplayed. No 
portrait is small. He said that Ambed- 
kar’s portrait is small and small por­
trait would serve no purpose. It is a
disgrace to all leaders........................
{Interruptions)......

SHRI KAIiCA DAS (Karol Bagh): 
Mr. Deputy Speaker, Sir, he has 
shown disrcspect to all the national 
leaders...... {Interruptions).......

SHRI VASANT SATHE: Paswanji, 
r know Baba Saheb Ambedkar better 
than you. Baba Saheb Ambedkar 
was not only a man of tali stature, 
but also was a great man. When I 
said that we installed a 13 feet high 
statue of H  tonne weight of Shri 
Ambedkar for viewing by people <rf 
the countjy they boasted that they 
displayed a portrait It couki m
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seen by 500 people only. They are 
making tall claims for that and It is
some thin^ mean.......{Interruptions)
It is a trivial thing. Do they think 
that the Harijan brethem and people 
who are Baba Saheb’s followers will 
be fooled by thivs tactic. Nothing of 
the sort is going to happen by these
tricks............ (Interruptiotii).......  Mr.
Deputy Speaker, Sir, finally. I would 
like to submit that the person who is 
prepared to divide the country into 
fragments on the basis of birth for 
his selfish ends is committing the 
biggest offence.......(Interruptions)...

SHRI SHARAD YADAV: Will
a person be abused for his selfish 
ends? Will he burn the country?
Today, the country is burning?......
{Imerruptions)..........

SHRI SOMNATH CHATTERJEE. 
(Bolpur); Mr. Deputy Speaker, Sir, 
I support reservation in jobs for the 
backward classes as recommended by 
the Mandal Commission. We have to 
consider as to why after 43 years of 
independence, still we have to speak 
of reservation in this country, even 
for Scheduled Castes, Scheduled Tri­
bes and other sections of the people 
of this country. We cannot deny 
that the situation in this country even 
after independence so far as poor and 
backward people are concerned- soci­
ally, educationally, economically— 
they have been the subject of more 
and more exploitation and all the 
reiourees of this country for over four 
decades have not been utilised for the 
purpose of true advancement of these 
sections of the people of this country.

I have been listening very atten­
tively to all the speeches from the 
Congress party. I do not know whe­
ther they have been able to make up 
their mind as to what should he their 
stand. At the All Party Meeting, I 
could not follow what the Congress 
President had said. He wanted the
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Prime Minister to produce a non 
paper on Mandal Commission. What 
is the stand of the Congress? Uptill 
now, none of the hon. Members speak­
ing from the Congress Party has said 
that whether they support or o p ^ se  
the Mandal Commission. They believe 
in .some reservation. 1 have no doubt 
that they believe in the reservaticm of 
the monopolists. They believe in 
reservation for multi-nationals, and 
that is why they believe in icserva- 
tion for their favourite industraiists, 
and that is why all these years, all the 
economic benefits of this country have 
been concentrated in the hands of fe­
wer and fewer p^p le  who have been 
openly siding with them, and they 
have been the beneficiaries. This 
type of reservation we are against.

Before I come to some of the basic 
issues involved here, two things 1 must 
mention on behalf of my party. One 
is that although an all-part]^ meeting 
was held by the Prime Minister—it 
was good that he called all the par­
lies for a discussion on this issue — 
that was after his aimouncement of 
the 7th August and 27th August. We 
would have certainly preferred that 
this was not the case rai a vital issue 
like this, on which there is an attem­
pt—now we find an attempt by poli­
tical parties. What has happened in 
Patna- it is no longer a secret—is 
that a political party, the Congress 
Party is behind the agitation. (/«/'«#’• 
ruptions)

SHRI HARISH RAWAT: To which 
party does Mr Biju Patnaik bel<aig? 
(fnterruptiom)

SHRI SOMNATH CHATTERJEE: 
It is very unfortunate that the youth 
of this country who are' our real 
ture. who will provide leadership in 
this country in different sptaens. at« 
today being b ro u ^ t Into the streets 
for the purpose n  indulging in vio­
lence. ilntem^p^ons) This is not a 
welcome development. Therefore, we 
felt and we stiU feel that it would 
have be«i better if theie had b«em
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a discussion and negotiation before 
the Prime Minister made this an­
nouncement in Parliament. (Interrupt 
tions)

The second thing is very impo.tant, 
viz. that sofar as discussion is con­
cerned, it should be held also with 
the students, and with those leaders 
of students, because after all, tht*y 
are part of us. As I said, they are 
our future. Therefore, they should 
not suffer unJer any impression that 
the Government is not sensitive, even 
to hear what they have to say in 
the matter. Therefore. I am sure the 
Prime Minister will take the ncces- 

steps, early steps in the matter, 
for the purpose of holding discussion 
with the students, apart from other 
sections of the people and the com­
munities of this country and with the 
political parties.

The next aspect is also important. 
A)?itations and demonstrations are 
eoing on for quite a few days. I be­
lieve for a fortnight, there was no 
movement or agitation or piotest 
Then it started, and started almost 
simultaneously with certain news­
paper articles that came out. That 
is what we find. But this is a very 
serious matter. Unfortunately, there 
is violence. Precious lives have a^so 
been lost Properties have been da­
maged. Therefore, it is our appeal 
to all the sections of people in this 
country, to see that these issues are 
discussed and solved in a manner 
which will be acceptable to all; and 
whatever discussion takes plac^\ 
whatever agitation takes place, must 
take nlace peacefully, and carried on 
dispassionately. Therefore, the need 
of the hour is dialogue and discussion 
with an open mind, in a spirit of co­
operation and adjustment.

So far as Mandal Commission’s re- 
COTimendations are concerned, no 
doubt we have said, and ŵe do say, 
that jobs in this country are very 
few. Reservation ia s  been wade only 
in Central Govemm^t jobs,

31—4 tSS/ND/9!

There are a large number of un­
employed youths in this country, edu­
cated, not so educated, even those 
wio did not get facilities for getting 
ejucation; there are a large number 
of people who are unemployed in 
this country. Out of them, there are 
more poor people; poore'- people are 
more in numbers. There is no doubt 
about that. Therefore, we want that  ̂
whatever facilities arc available by
way of reservation of jobs even for
these backward classe., those facili­
ties should be given to those people 
whose need is the most. I know it 
may be difficult to apply any stand­
ard. It may be said, what are the
economic criteria. But when the kitty
is small and the demand is large, one 
has to have some standard; and that 
can only be some economic stand­
ard or economic criterion. That is 
why we have been saying that an 
economic standard along with the 
recommendations of the Mandal 
Commission would have been more 
acceptable to the people. And all the 
arguments that are being made that 
it will be against merit, it will take 
away the opportunity of those young 
people, unemployed people, who by 
their efforts have been able to come 
up and are in a position to take up 
these jobs, these arguments would 
not have been made. I am not one 
of those who sav that the merit is 
onlv restricted to upper classes of 
people or forward classes of people; 
it cinnot be. The history has proved 
it in this country. In Tamil Nadu, in 
Karnataka, there are reservations for 
ve irs: and it cannot be said per se 
that there is no merit in the admini- 
s^rgfion of Tamil Nadu or in the 
administration of Karnataka: that
cannot be so.

After four decades of independence, 
where supposedly meritorious people 
have been taken in the administration 
so far, we do not find that the ad­
ministration in those States is the 
symbol of highest of efficiency or high- 
est integrity: that we cannot say; it
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is not possible to say that. Therefore, 
1 do not agree that on the plea of 
merit being sacrificed the Mandal 
Commission Report should not be ac­
cepted. I am not one of those who 
think like that. But in a country 
where exploitation has been the order 
ol tne day, poor people have become 
poorer in this country. A facility has 
been ocnied to a vast sections of the 
people in this country. The result of 
the Congress rule for lour decades 
has been greater and greater exploi- 
:aiion, greater and greater oppression 
of those people who had not been 
able to stand up on the basis of their 
own strength. 1 know this is the 
curse of the Hindu society.

SHRl VASANT SATHE: This is 
the result of the closure of sick indus­
tries in West Bengal.

SHRI SOMNATH CHATTrRJfcH: 
That has been the result of your 
policy, Mr. Sathe. Your goyjr.iment’s 
policy had resulted in this. {Inter- 
ruptions)

AN HONCIJRABI E MEVBER: 
T’ is \'2L̂ been lhe»*e since llie Jays of 
Nehru. We can prove it. (Interrupt
lions)

SHRI SOMNATH CHATTERJEE:
1 don't think 1 have to lalour much.

[Translation]

SHRI SHOPAT SINGH MAK- 
K^SAR (Bikaner): Vasant Sathe ji,
you may try your level best, but you 
cannot become a Minister. Now your 
turn would never come, (fnrerrupiiom)

MR. DEPUTY SPEAKER; Mr. 
Malckasar, you are disturbing your 
own man.

SHRI SOMNATH CHATTERJEE:
I don’t think I have to labour much to
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establish that in this country 40 years 
of Congress rule had finished the or­
dinary people of this country. The 
highest number of unemployment had 
been during the Congress rule. The 
highest number of industries had be> 
come sick during their regime. This 
is the position.

No State Government can or­
ganise the industry. At least we have 
seen the difference about it. Can you 
explain, Mr. Sathe, why did not your 
government sanction the Haldia Petro­
chemicals Complex for ten years if 
>ou wanted economic development of 
West Bengal? Why did you not sanc­
tion the money that was due to us 
for the thermal power station? Who 
IS responsible for this sickness? I 
know during their regime the viabi­
lity of a company would depend upon 
h.)w many employees would be re­
trenched. Otherwise, they were not 
sanctioning viable schemes, and 
modernisation schemes in this coun­
try. Therefore, for the Congress peo­
ple to talk of poor people and tiieir 
development is the rankest hypocrisy 
in this country. Nothing else. We 
have had enough of them. I'he people 
have had enough of them. That is 
why they have been put there and 
1 know how they are functioning. In 
I o\ Sabha they support the Prasar 
Bharati Bill and Mr. Sathe claims it 
to be his Bill, and then in Rajya 
Sabha they go and oppose it lock. 
Slock and barrel! That is bow the 
Congress Party is functioning.

SHRI VASANT SATHE: Do you 
know the latest position? Ft has been 
parsed there unanimously.

SHRI SOMNATH CHATTERJEE: 
Passed unanimously? But I do not 
know what will be the fate of that 
speech, if your leader suddenly comes 
and if he denounces you, {Interrupt 
tiom) I do not know. He iqay do it 
very well as he did it two times. It 
may remain on paper, 1 do not know.. 
{Interruptions)
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SHRI P. R. KUMARAMANGA- 
LAM: You do not have to do so 
much of.......... •

SHRI SOMNATH CHATTERJEE: 
Mr. Kumaramangalam, my nephew 
has mastered this art very well.

SHRI P. R. KUMARAMANGA-
LAM; With your blessings.

MR. DEPUTY SPEAKER: He
says you are his nephew. You should 
withdraw that word, Mr. Kumara- 
mangalam. That word goes out (rf the 
record. All this is becoming part of 
the record. What Mr. Kumaraman- 
galain said will not form part of the 
record.

SHRI SOMNATH CHATTERJEE: 
What, Sir? Nephew?

MR. DEPUTY SPEAKER: No,
no. That will remain on the record. 
That will go on record.

SHRI SOMNATH CHATTERJEE: 
Is the word ‘nephew' unparliamen­
tary? Nephew is not derogatory either.

MR. DEPUTY SPEAKER: It is
neither unparliamentary nor deroga­
tory.

SHRI SOMNATH CHATTERJEE: 
It is undeniable that although we 
have had reservations for the Sche­
duled Castes and the Scheduled Tri­
bes in this country, even our Consti­
tution as originally framed, provided 
that, the economic condition and the 
social condition of the Scheduled 
Castes and Scheduled Tribes have 
not come up to the expected level. 
Why not? Why does their position 
stUl remain as bad as it was in 1951? 
Only maiiginal increase is there. Sub­
ject to correction. I am told that after

♦E?q>unged
Oiair

, as ordered by the

all these years, io the Central Gov­
ernment Class I Services about 8.5 
per cent of the posts are held by. 
^heduled Castes and Scheduled Tri­
bes although &eir reservation is to the 
extent of 22.5 per cent. Why not? 
Because, educational facilities have 
not been given to them. For their 
economic upliftment no real eflfort 
has been made. It is only through the 
industry of our brothers and sisters 
of the Scheduled Castes and &'hedul- 
ed Tribes who by their own efforts 
and by their own merit have been 
able to come up. Even with the re­
servation it has not been possible to 
bring them up to the desired limit.

Now, who has to bear the responsi­
bility for this? Today, we are talking 
of it. I know that our Constitution 
consciously uses the word ‘social and 
backward classes’. But please do not 
forget that the Constitution came into 
force in 1950 and in 1951, within one 
year. Pandit Jawaharlal Nehru felt 
the necessity and this Parliament felt 
the necessity of amending the Consti­
tution. And die First Amendment 
was brought in for the purpose of 
(he advancement of the socially ar<d 
financially backward classcs of peo­
ple. Why? Because, it was realised 
th'it unless some protection was given, 
unlcs" some reservation was provid­
ed, it was very difficult for these peo­
ple who had been the victims of 
exploitation and oppression during 
the British days, as they had their 
alien, imperialist interests to serve. 
They had their imperialist interests and 
had to serve their alien lulers. They 
perpetrated the caste system. They 
encouraged the division of the people 
on the basis of religion, on the basis 
of castes, they created the zamindars. 
they created the Jotdars, and feudal 
landlords also were created in this 
country, merely for their interest. But, 
overnight it could not be solved. That 
is why. Pandit Jawaharlal Nehru felt 
fliat m 1951, within one year of 
the framing of the Ooostitution. ixhich
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originally did not contain any provi- 
sion in Article 15(4), for socially and 
financially backward classes, that 
amendment was brought in.
19.00 hrs.

That Amendment was brought in. 
Who were the persons thought of? 
Who were the persons contemplated 
to be covered in the socially and edu­
cationally backward class?

We are opposed to this. We are 
against casteism, division of people 
on the basis of caste. But can we 
deny the historical fact, which is there 
that such people belonging to certain 
castes are today the most exploited, 
socially, educationally and also eco­
nomically? Therefore, it was thought 
necessary to amend the Constitution 
to bring them in. That is why, Arti­
cle 340 provided that a Backward 
Classes Commission should be ap­
pointed wherever and whenever neces­
sary for the purpose of making re­
commendations for inclusion of pro­
vision for their improvement. 1 know 
that. Therefore, it cannot be said 
that it is trying to mislead the people 
by saying Aat the Constitution has 
as such referred only to classes and 
therefore, how can you bring in the 
caste. Nobody can deny that the back­
ward classes, as we understand and 
as the Mandal Commission has re­
ferred to, form the predominant majo­
rity of the socially and educationally 
backward classes in this cruntry. 
There is no doubt about that. But 
even then, we felt as I said earlier, 
that ooportunity being limited, lot 
even those students or young peonle 
belonging to these castes— f̂or some 
reason some better opportunity was 
aivai^able to a particular person and 
therefore, he should not get necessa­
rily lareater benefits than these peo­
ple—be given such benefits. There­
fore, it js a matter which can be dis­
cussed. The formulas can be arrived 
at. As I started by saying, we are in 
favour of this recommendation. We
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support the Prime Minister’s state­
ment. As 1 said, there are already 
reservations in this country. Many 
States have got reservations, it is not 
something new. I did not e\pect— 
1 do not know whether the Prime 
Minister expected an answer from 
Mr. Sathe—an answer from him be­
cause they cannot afford to give an 
answer. In Karnataka or Andhra 
Pradesh, they will abolish it. They 
will abolish it and at the same time. 
Congress will be abolished from that 
side. I know that they are very much 
worried today. They think that Mr. 
Vishwanath Pratap Singh is going to 
announce a mid-term poll and they 
will have nothing to say to the people. 
Probably the Prime Minister may 
have to give them one more assurance 
that there will be no mid-term poll. 
This is what is making them nervous 
and to worry about. They cannot 
make up their mind. They cannot 
give a direct answer...... {Interrup­
tions)

SHRI JANARDHANA POO- 
JARY: 1 am not on a point of order. 
But 1 will ask some clarifications. 1 
am referring to the Mandal Com­
mission Report. A question was pc'js- 
ed by the hon. Prime Minister and 
Mr. Chatterjee saying that v/hether 
in Karnataka and Andhra Pradesh, 
are you going to just give up the 
caste. That is what they have posed. 
Sir, kindly read the recommendation 
of the Mandal Commission Report. 
Para 2.34 at page 8 says:

“The Government order of 1961 
based on these recommendations 
was struck down by the Supreme 
Court in the celebrated Balaji's 
case with the observation that the 
State Government had committed 
a fraud on the constitution. In 
view of this the State Govern- 
ment» as a temporary measure, 
start<kl treating individuals ins* 
tead of classes as backward for 
giving them special benefits.
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P an  2.35 says;
“It was in August. 1972 that Kar­
nataka Government set up Back­
ward Qasses Commission under 
the Chairmanship of Shri L. G- 
Havanur and it submitted its Re­
port in November 1975. In its 
findings, the Commission stated 
that it had not gone by the 
criterion of caste in deciding the 
social backwardness of castes and 
communities. Instead, it had re­
lied on multiple tests, such as 
economic, residential and occu{»- 
tional factors in determining social 
backwardness of castes and com­
munities. Instead, it had relied 
on categories of backward classes, 
worked out the percentage of 
their peculation in the State and 
recommended reservation of va­
cancies in Government services as 
given below:
Backward Communities—percen­
tage of population 19.20%. per­
centage of reservation 16%
Backward Castes—percentage of 
population 14.47%. percentage of 
reservation 10%
Backward Tribes—percentage of 
population 8%. percentage re­
servation 6%."

Now what the Congress said was 
that the caste should not be the sole 
criteria but it should be one of the 
criterion. This is what the Karnataka 
Government has done. It is on this 
i>asis that our Congress President. 
Shri Rajiv Gandhi and also the Indian 
National Congress have been empha­
sising this factor. Please adopt it.

SHRI SOMNATH CHATTER- 
XEE: As 1 said, many of the States 
in this country for years together, 
bave been following a reservation 
poU«y for the backward classes and 
•o long badcward classes have bera 

tnated as backward castes. 
Now the reason has been quite ob- 
vious. Now tlM Maadal Comiatssicm
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has said that “an Msmtial part df the 
battle against social backwardness is 
to be fought in the minds of the back­
ward people” . Therefore, it is also 
essential that they should be in a posi* 
tion not to think of the backwardness 
which is thrust upon them because of 
their birth or because of their position 
in the society which has been imposed 
on them. Therefore, it has been 
thought that reservation is essential. 
That is why. it has gone even to the 
extent of 64 per cent some where and 
68 per cent in some States. And this 
has stood the test of legal scrutiny 
and judicial scrutiny there. But diffe­
rent forms of reservation can be 
thought of. Therefore, one State in 
this country i.e. Bihar has been follow­
ing a formula. Shri K a ^ o r i  Thakur. 
a leader who has dedicated his life 
for the upliftment of the backward 
classes in this country and one of 
pioneers in the freedom struggle, dur­
ing his Chief Ministership, has evolved 
a formula which has tm n  working 
satisfactorily there. Therefore, wth- 
out in any way affecting the backward 
classes in this country, without deny­
ing their rights as such, these formulae 
in different ways can be considered for 
the purpose of providing reservation 
or protection to the most needy sec­
tions of the backward classes in this 
country. This is our request to the 
Government and the Prime Minister 
to consider... .{Interrupti<w}

The Second statement of the Pdme 
Minister has referred to further reser­
vations. We have also our views on 
this. We say if you are not able to 
bring in economic criteria within 
twenty seven per cent, this 5 to 10 
per cent reservations must be for those 
who are economically poor, the 
poorest sections of the society in tiiis 
country, so that there may not be a 
duplication of the boiefit, Uiat within 
tw«sty sevM p »  cent they will get it 
and plus this five to ten per cent. Thb 
is a matter that the Prime M iailttf 
diould consider. Now, it is bdng 
alleged that no reservatioa ovtr iad  
Mbove fifty per cMit «Qt U
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In my own humble way of reading 
the Supreme Court judgement, now 
there is no final pronouncement. If a 
reasonable case can be made out for the 
purpose of providing reservation in 
this country for poorer sections, and 
I do not think that there can be more 
reasonable basis than poverty, which 
is being undergone by the people of 
this country, then this five to ten per 
cent reservations for the poor sections 
need not be thought of being struck 
down as ultravires of the Constitution.

Now, the other very important as­
pect with which I think the Govern­
ment has to acquaint itself and has 
to address for the purpose of solution, 
even this twenty seven per cent of 
the reservations given to the backward 
classes will not solve their problems. 
You have to make all out eflForts to 
fight against illiteracy, for the purpose 
of advancement of education, for 
creating more job opportunities in this 
country. How many jobs will you 
give? How many percentage of jobs 
in totality of the job potential in this 
country is to be in the central Govern­
ment sector? It is good that the 
Prime Minister has announced that it 
will not be imposed on the States. It 
is only for the purpose of initial and 
direct recruitment to Central Govern­
ment services and public sector under­
takings. But, a contrary impression 
has been created. It seems there is 
an over reaction because it is true that 
many of the recommendations dl the 
Mandal Commission have not yet been 
accepted, not yet been implemented, 
are not being implemented lue  promo­
tion. etc. or carry forward of the 
vacancies. This has not yet been 
done.

Therefore, what I submit and what 
my party said, it is essential that 
there has to be an all round economic 
development directed towards alleviat­
ing principally the economic distress, 
the educational backwardness, the
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social backwardness, of these poor 
people in this country, that is essential. 
Therefore, this mere reservation will 
not solve the problem. It will be a 
good step, it will give them an impres­
sion that they will be participating 
more effectively in the governance of 
the country. It will give them aa im­
pression, it will give them a feeling 
of strengthening their minds that they 
can reach the highest level of Govern­
ment service although they have been 
borne to belong to a poor community.

In this context we find that West 
Bengal is really one of the States, 
which the Mandal Commission has 
referred to. and where these caste 
barriers are minimum. In West Ben­
gal, this caste oppression, social op­
pression and social exploitation of 
certain classes of people on the basis 
of caste is almost non-existent. This 
has been acknowledged by the Mandal 
Commission. .{Interruptions)

In this context, what is essential is 
the implementation of land reforms 
legislations. During the Congress 
regime, they passed certain laws but 
never implemented them. They even 
passed a panchayat law in West Ben­
gal in 1973 but never held elections 
for Panchayats for eighteen years. 
They did not hold Municipal elections 
for sixteen to eighteen years in West 
Bengal. Land reforms legislation they 
passed in 1955 but they never imple­
mented it. Unless you are able to 
create new jobs in the rural areas, 
unless you are able to make improve­
ment in the economic condition in the 
rural areas where vast number of our 
poor people live, you cannot bring 
about the real change. The resova- 
tion of jobs that you are providing 
may be of some help to the badcwatd 
classes, but for overall improvemoit. 
you must completely distance yoursetf 
from the Congress policies. That is 
why we have been demanding from 
you that you have to see that these 
land reforms legislations are fully im* 
plemented, that the poor people. ^  
tillers of the soil, eet an invoivranrat
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ia this couotry. in the economic rege­
neration of this country. Therefore, 
what is essential is that these pro-rich 
pro-landlords, pro-teudal policies of 
the Congress Government you have to 
completely reorient and make a new 
policy.

Nearly over forty years of valuable 
time in this country has been lost 
because of the Congress Government 
that ha.s ruled this country to the 
detriment of the common people, 
which has brought more misery to the 
poor people of this country than has 
solved their problems. Therefore, 
with these suggestions that we have 
made, we have expressed our support 
for the Commission’s recommendation 
but we find that in its implementation 
it can be adjusted in a manner which 
will be acceptable to all the people.

At the end, I appeal to all to see 
that there is no violent agitation on 
this matter. This should be done 
peacefully by means of dialogue and 
discussion. Let not a single more 
precious life be lost in this country. 
Let no public property be destroyed in 
this country. In this country, we have 
so many important problems to solve. 
There are so many national problems 
to be solved in this country and it is 
necessary that all sections of the peo­
ple of this country should unite to 
solve these pressing national problems. 
We should not divide ourselves. We 
should not fritter our energies by fight­
ing among ourselves, mostly misled 
by people who are politically moti­
vated, who find themselves today com­
pletely outside the mainstream of the 
political life in this country. There­
fore. with these submissions. I con­
clude and I again request the Prime 
Minister to take these matters into 
consideration.

(Intaruptions)
SHRI VASANT SATHE: Sir, if

the economic factor is introduced, if

that one simple thing the Prime Minis­
ter is willing to accept, 1 am sure, the
agitation in the country will stop.......
{Interruptions). Let that economic 
criterion be accepted.

19.19 hfa.
MESSAGE FROM RAJYA 

SABHA
[Enfilish]

MR. DEPUTY SPEAKER; Addi- 
tional Secretary will now report a mes­
sage received from Rajya &bha.

ADDITIONAL SECRETARY: 
Sir. I have to report the following mes­
sage received from the Secretary- 
General of Rajya Sabha: —

i  am directed to inform the Lok 
Sabha that the Prasar Bharati 
(Broadcasting Corporation of 
India) Bill. 1990. which was pass­
ed by the Lok Sabha at its sitting 
held on the 30th August, 1990, 
has been passed by the Rajya 
Sabha at its sitting held on the 5th 
September. 1990, with the follow­
ing amendments: —

Oanse 4
1. That at page 4, after line 36, the 

following be inserted, namely: —
(4) The recommendations made 

by the committee constituted 
under sub-section (1) shall 
binding for the purposes of ap­
pointments under this section.

Clause 7
2. That at page 5,—

(i) After line 40 the following be 
inserted, namely:—
(a) ceases to be a citizen of 

India; or
(ii) the existing entries (a) to (d) 

be renusvbered as entries
to (e) respectively.
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I am, therefore, to return herewith the 
said Bill in accordance with the provi­
sions of rule 128 of the Rules of Pro­
cedure and Conduct of Business in the 
Rajya Sabha with the reque'it that the 
concurrence of the Lok Sabha to the 
said amendments be communicated to 
this House.’

19.191 hn.
PRASAR BHARATI (BROAD­
CASTING CORPORATION OF 

INDIA) BILL. 1990
As amended by Rajya Sabha 

[English]
ADDITIONAL SECRETARY: 

Sir, 1 lay on the Table the Prasar 
Bharati (Broadcasting Corp iration of 
India) Bill, 1990, which has been re­
turned by Rajya Sabha with amend­
ments.

{Interruptions)
MR. DEPUTY SPEAKER: Please 

take your seats. Let us decide whit 
is our programme......

{Interruptions)
SHRI A. CHARLES (Trivandrum): 

Sir, the birth anniversary function of 
Dr. Radhakrishnan is being held in 
the Parliament House Annexe. We 
are not able to attend that function 
because of our presence in the House. 
{Interruptions)

MR. DEPUTY SPEAKER: I have 
heard you all. Now, let us decide 
whether we can continue the debate.

SHRI L. K. ADVANI (New Delhi): 
Mr. Deputy Speaker, Sir, if I have 
hear him correctly, I think the Addi­
tional Secretary has just now teported 
that the Prasar Bharati Bill has been 
returned to our House with amend­
ments. May we know from the Go­
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vernment how this Government pro­
pose to deal with it because it has 
come with amendments. The House 
will have to consider those amend­
ments again. We feel that the House 
should be informed of this.

THE PRIME MINISTER (SHRI 
VISHWANATH PRATAP SINGH): 
There were two amendments wUch 
the Government have accepted and I 
was infonned that the Bill with the 
amendments has been passed by that 
House. I do not know whether it has 
reached this House...

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA­
MENTARY AFFAIRS AND MINI­
STER Oh s t a t e  IN THE MINI­
STRY OF lOURISM (SHRI SATYA 
PAL MALIK): It has reached and
we jre going to discuss these amend­
ments tomorrow- {Interruptions)

19.22 his.
DISCUSSIONS UNDER RULE 193

Decisioa on Mandal Conunissioii 
Report 

and
Measures for Promotion of Employ­
ment for flie Youth in Addi> 
(ion to Reservation for SocWiy and 
EducaHonally Baidcwani Classes

—Contd.
[Ennlish]

MR. DEPUTY SPEAKER: Mr. 
Sathe has spoken and Mr. Somnath 
Chatterjee has spoken. Let one more 
Member speak. Let us go upto 
7.30 p.m. and then we adjourn. I»ri 
Janeshwar Mishra to speak.

{Interruptions)
DR. THAMBI DURAI (Karur): 

Who decided that we have to sit upto 
7.M p.m.? We are not agreeing to 
this decision. The decision must



4S» Discussion Under BHADRA 14,1912 Measures fw
Mule 193 promotion of

490

Dec. on Memdal Commission 
Report And

oa the basis d  the voice vote ctf the 
House. You cannot dictate us on this 
point. (InterruptioK)

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNI­
CATIONS (SHRI JANESHWAR 
MISHRA): Mr. Deputy S icker, Sir. 
this is deli'beiately being said that this 
has been done on the 'basis of class 
and not on the basis of Caste. Per­
haps Shri Vasant Sathe has stated that 
there are many castes in our country. 
This is the reason that the other coun­
tries of the world have not raised this 
matter. Our friends of Congress 
Party have not seen it with an Indian 
view. That is why they are raising 
this matter time and again. It is difS- 
cult to ascertain whether caste or the 
class was formed first but there is not 
much difference between these two. 
Static fbrm of a section of a society 
is called a caste and in fact it is a 
static form of earlier system of ‘vama’. 
If you discuss this matter, you will be 
wasting the time. Manu Maharaj 
made a system and it was a function­
ing division of society on the basis of 
work and later on this system turned 
into a caste system in the society. 
Later it formed on the basis of birth. 
As Shri Ram Dhanji has said that this 
strug^e is continued before our birth. 
Bapuji also fought for it and sat on 
Hunger strike in Yervada Jail or at 
the time of Poona pact. When the 
time of declaration of Independence 
came near, the weaker sections of the 
society were very much worried that 
after the independence these caste 
Hindus will not allow them to take 
water from wells and their religious 
and social rights will be denied to 
them. They had to be assured about 
protection of their social r i^ ts  and 
were assured of giving equal status to 
them in the Constitution of India. 
Bapu and all other Freedom Fighters 
gave ^ 8  assurance to them. Equal 
status was given to them in the Consti­
tution made by Dr. Ambedkar. We 
have noticed that these people have 
not got equal opportunities uptQl now 
due to dtial systems running here. One
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is introduced by Manu Maharaj which 
Mr. Sathe was discussing here. Manu 
Maharaj had hdd that there were two 
class of men. one was of up|ier dass 
and other was lower class. The 
second system is of Dr. Ambedkar 
which has been mentioned in the 
Constitution, of which we all take 
oath and in that system every one is 
equal. If I tell you in the language 
of geom e^ the system of Manu 
Maharaj is a verticle line in which 
one man is on the higher side and 
other is on the lower side and Dr. 
Ambedkar’s system is horizontal line 
in which everyone is equal. Here, I 
want to talk about Dr. Ambedkar’s 
system. Now whenever we try to 
implement the provisions of Constitu­
tion we will have to uplift the man. 
who is on the lower side and that up- 
liftment is called reservation. This 
reservation which is an adverse step 
in your opinion is not to bring back 
the earlier system introduced by Manu 
Maharaj but this has been provided 
to abolish the Manu’s system. Some 
castes are launching agitations against 
the implementation of Mandal Com­
mission recommendations. I do not 
want to make allegations against any 
body whether they belong to congress 
party or some other party. If I also 
start to talk in a harsh language as 
Mr. Sathe did I may also say that 
your leader appeared on television 
wearing thread (Janeau) on his ‘Kurta' 
continuously for five days after he 
took oath of the ofllce of tiie Prime 
Minister. This will not do. Misra 
can wear thread, Ram Pujan Patel can 
wear it but we are small persons, the 
world cannot see our portraits in tele­
vision. Occupying such a high office 
if you show yourself on tdevision 
wearing thread on your kurta con­
tinuously for five days and will talk 
here on ca8te-system...(/n*mwprt«»)

MR. DEPUTY SPEAKER: 
JanesWarji, you please carry on with­
out referring to anything about any­
one.
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SHRI JANESHWAR MISHRA: I 
am not referring to any individual 
here but the language in which Mr. 
Sathe was speaking in this house is 
very objectionable and I felt it very 
much. I will again request the Con­
gressmen not to use such language of 
allegations and counter allegations. 
Such language cannot solve this pro­
blem. It is definite that we will have 
to solve this with mutual co-operation. 
Whenever there is any movement re­
garding communalism, religion or 
caste, it spreads from one corner to 
another corner of the country. Some 
vested interests spread this wave all 
over the country. We will have to 
curb this tendency. I was born in a 
Brahmin family and R^m Dhanji was 
bom in a Harijan family but in the 
eyes of our society I became a superior 
person by virtue of a member of brah­
min family and Ram Dh mji became 
lower class man. We will have to 
find out some way to remove, this dis­
parity. When we will try to find out 
some ways for breaking this caste 
system there is bound to be some un­
rest among the upper castes. They 
are not ready to lower their status and 
to give the poors their rightful place 
in the society. Now he has deliberate­
ly mentioned the names of Harijan 
and backward classes, backward 
castes.................

SHRI VASANT SATHE: 1 was
quoting the Constitution made by 
Ambedkar Saheb.

SHRI JANESHWAR MISHRA: 
No, you have not said this. That is 
why I raised the question of caste and 
class and this is a very serious ques­
tion. In the present system we can­
not find any solution through the Con­
stitution and it will not help us in 
achieving our goal. Unless, the open 
discussion on this issue, is hell, the 
problem will never be solved and it is 
not a matter of days; it takes much 
longer time in its solution. If Sharad 
Yadav and Ram Vilas Paswan have 
stated that question would be dis­
cussed openly then what is wrong in
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it? Why you are pained to learn 
about it? {Interruptions)

SHRI VASANT SATHE: They 
have used to word ‘fight*.

SHRI JANESHWAR MISHRA: 
Whenever there will be any discussion 
for building up the country, it will not 
only be discussed in the Parliament 
but outside the Parliament also.

SHRI VASANT SATHE: Prime
Minister is not even ready to discuss 
it with children then how will you 
discuss it in the streets?

SHRI JANESHWAR MISHRA: 
Mr. Deputy Speaker, Sir, this fight on 
roads will be fought with those who 
have their vested interests are against 
the recommendation of Mandal Com­
mission. We promised to implement 
the report of Mandal Commission at 
the time ot elections. We are not 
opportunists. We have learnt politics 
trom Dr. Lohia and he used to say 
that “Backwards should get 60 per 
cent reservation.'’ You cannot 
c îange our conviction, faith so soon. 
We said this at the time of elections 
and have mentioned it in our mani- 
fesio and we will fulfil it. Mr. Sathe, 
we are not like you, who never fulfil 
their promises. We are not committ­
ing any crime, we are just implement­
ing our manifesto. We are going to­
wards right direction. The opposition 
is blaming the Government and the 
Prime Minister. This is not good 
politics. We must implement the pro- 
erammes declared by us in our mani­
festo . (/ nterruptions)

SHRI VASANT SATHE: Hon.
Mishraji, it would have been better if 
you should have brought right to work
first.

SHRI JANESHWAR MISHRA: 
There can be profit or loss in politics. 
Politics is not only for gaining votes. 
You cannot take all the decisions on 
the basis of gains and losses in poli­
tics. If you are really interested to 
do something constructive for the 
country, you will have to do aboyt the
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politics. Parliament is not only meant 
for legal discussions and amending 
the Constitution but also taking im­
portant decisions on the matters of 
progress and development of the coun­
try. steps for advancement and crea­
tive changes in the country.

Mr. Deputy Speaker, Sir, we have 
to break the shackles of caste system. 
The caste system is the monopoly of 
selected males only. A girl does not 
belong to any caste. If she is bom in 
a Harijan family and married to a 
‘Thakur’, she is called Thakurain’ and 
if she is married in a Harijan she is 
called ‘Chamarin’. It cannot be des­
cribed in words that how much 
a woman is deceived in Hindu society 
and in our country. It is a male do­
minated society and half of the pojpu- 
lation is caste-less. They are being 
exploited by males. We will have to 
take concrete steps to break this sys­
tem.
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Mr. Deputy Speaker, I congntulate 
the Hon. Prime Minister, Shri Vish- 
wanath Pratap Singh and friends of 
our supporting parties for taking a 
bold decision to change this social 
system. I will appeal to my friends in 
the opposition party to come forward 
and support us whole heartedly to 
implement Mandal Commission Re* 
port and do not try to spoil die at­
mosphere of the country. With these 
words I conclude my speech.

[English]

MR. DEPUTY SPEAKER: The 
House stands adjourned to re-assem- 
ble tomorrow at 11.00 A.M.

19,35 hrs.

The Lok Sdtha then adioumed till 
Eleven of the Clock an Thmsday, 

September 6. \99QjBhadra 15.
1912 (Sofco)
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